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 LOK  SABHA

 Thursday  March  23,  967/Chattra  2,
 889  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 (Mr.  Speaker  tn  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS Sea

 Computers  in  LIC

 #40,  Shri  George  Fernandes.  Will
 the  Minister  of  Finance  be  pleased
 to  state

 (a)  the  number  of  computers  ins
 talled  at  the  Offces  of  the  Life  In-
 surance  Corporation  of  India,  and
 their  cost

 (b)  the  names  of  their  manufac-
 tures,  and  how  much  foreign  exchange
 was  spent  in  buying,  hiring  or  in  ins-
 talling  these  computors,

 (९)  whether  any  s.udy  has  been
 made  of  the  money  saved  through
 administrative  economy  as  a  result  of
 the  installation  of  these  computors,
 and

 (d)  the  number  of  employees  offi-
 ce-wise  division-wise  who  have  lost
 their  jobs  as  a  result  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  0.  Pant)  (a)
 One  computor  system  has  been  ins-
 talled  at  Bombay  Another  has  been
 contracted  for  and  is  expected  to  be
 installed  at  Calcutta  during  this  year
 The  purchase  price  of  the  computor
 system  installed  at  Borhbay  was  about
 Rs  42  lakhs  (excluding  importation
 charges  and  sales  tax)  For  the  com-
 puter  system  expecteg  to  be  installed
 at  Calcutta  the  purchase  price  58  about
 Rs  40  lakhs  (excluding  importation
 charges  and  sales  tax)
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 (b)  The  manufacturers  of  the  com-
 putor  system  mstalled  at  Bombay  are
 M/s  International  Business  Machines
 Corporation  of  USA  The  manufac-
 turers  of  the  computer  system  pro-
 posed  to  be  installed  at  Calcutta  are
 Mjs  International  Computors  and
 Tabulators  Ltd  of  UK  Payment  for
 the  computor  at  Bombay  has  been
 made  under  a  blocked  rupee’  arrange-
 ment  Similarly  in  sanctioning  any
 arlangement  for  the  other  computor,
 the  foreign  exchange  aspect  will  re-
 celve  consideration

 (c)  As  the  computor  at  Bombay  has
 so  far  made  only  trial  runs  it  is  pre-
 mature  to  make  any  such  study

 (d)  None

 श्री  जाज  फरनेस्डोश.  क्‍या  यह  सच

 है  कि  इन  दोना  कम्प्यूटरा  को  अभी  तक
 काम  में  नहीं  लाया  गया  है  झौर
 इन  दोनो  में  कुछ  ऐसी  ताविव  भ्डचने

 दिखाई  दे  रही  है,  जिस  की  वचह  से  इन  को
 काम  में  लाना  भ्रसम्भव  हो  चुका  है  ?

 श्री के० सी० सी०  पन्त  :  जैसा  वि  मैंने

 भ्रभी  कहा  है,  कलकत्ते  वाला  कम्प्यूटर
 अभी  नही  लगा  है।  बम्बई  मे  एक  कम्प्यूटर
 लग  चुका  है  श्रौर  महीनो  से  उस  की  ट्रायल
 ररन्ज  चल  रही  है।

 भी  जार्  फ़रनेस्डोश्च  :  विदेशों  भे-
 झमरीका  जैसे  देश  मे  भी-जब  कम्प्यूटर  को

 लगाने  का  काम  होता  है,  तब  उस  के  जो  नतीजे
 खास  तोर  पर  उस  क्षेत्र  मे  काम  करने  वाले

 कर्मचारियों  पर  होते  हैं,  उन  के  बारे  में  कर्म-
 चारियो  शौर  उन  के  सगठनों  से  विचार-विमर्ष
 कर  के  बाद  ही  ऐसे  यल्नीकरण  का  प्रयत्
 किया  जाता  है  1  जब  हिन्दुस्तान  जैसे
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 देश  में,  जहां  चौथी  पंचवर्षीय  योजना  में  भी
 प्यास  लाख  झौर  बेकारों  को  बढ़ाने
 का  वादा  हमारी  सरकार  कर  चुकी  है,  सरकार
 ने  लाखों  रुपयों  की  विदेशी  मुद्रा  खर्च  करके
 कम्प्यूटर  लगा  कर  शौर  कर्मचारियों  को
 बेकार  बनाने  की  योजना  बनाई  है,  तब  क्‍या
 उसने  इस  बारे  में  सम्बन्धित  कर्मचारियों,
 उस  के  संगठनों  भर  झन्य  लोगों  से  सलाह-
 मश्विरा  करने  का  प्रयास  किया  था  ?

 श्री  के०  सी०  चन्त :  श्रीमन्‌  इस  में  दो
 सवाल  भाते  हैं।  एक  तो  कहा  गया  है  कि
 लाखों  रुपये  की  विदेशी  मुद्रा  खर्च  हुई  है
 जैसा  कि  मैं  ने  अपने  जवाब  में  कहा  है,  इस
 में  विदेशी  मुद्रा  नही  लगी  है--इस  में  रुपी  पेमेंट
 हा  है  ।  जहां  तक  छंटनी  का  सवाल  है,
 हम  दूसरों  देशों  के  श्रनुभव  पर  न  जाये,  बल्कि
 देखें  कि  यहां  बम्बई  में  जो  कम्प्यूटर  लगा  है,
 उम  के  भाधार  पर  छंटनी  नही  हुई  है  ।  यह
 प्राश्वासन  पहले  भी  दिया  जा  चुका  है  t

 Shri  s.  M.  Banerjee:  Sir,  previous-
 ly  also,  this  question  was  discussed
 in  this  House.  There  is  a  growing
 discontent  among  40,000  life  insurance
 employees  throughout  the  country  on
 the  consequent  retrenchment  arising
 from  the  installation  of  these  compu-
 ters.  The  previous  Finance  Minister
 promised  to  discuss  this  question  with
 the  representatives  of  the  All-India
 Insurance  Employees  Association.
 Since  he  is  not  here,  IJ  would  like  to
 know  whether  the  new  Finance  Minis-
 ter  is  prepared  to  discuss  this  question
 de  novo  with  the  All  India  Insurance
 Employees’  Association  or  other  allied
 organisations  to  see  that  a  mutual
 agreement  is  reached  before  any
 computor  is  used.

 The  Deputy  Prime  Minister  and  Mi-
 nister  of  Finance  (Shri  Morarji  Desai):
 May  I  say  that  I  have  gone  into
 this  question  and  I  see  no  reason  to
 reconsider  it.  The  question  is  not  for
 me  to  consider;  the  question  is  for  the
 LIC  to  consider.  The  LIC  is  an  auto-
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 nomous  body  and  the  Finance  Minis-
 ter  does  not  interfere  with  its  day-
 to-day  working.  Therefore,  if  any
 discussion  is  to  be  made  by  the  Union
 or  by  the  employees,  it  should  be
 done  by  them  with  the  Chairman  of
 the  LIC.
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 Shri  5.  M.  Bannerji:  Sir,  my  ques-

 tion  has  been  misunderstood,

 Mr,  Speaker:  It  has  been  answered.

 Shri  Ss.  M.  Bannerji:  On  a  point  of
 Clarification.  The  Finance  Minister
 said  in  this  House  that  he  would  go
 to  Bombay  personally  and  see  the
 working  of  the  electronic  computer.
 He  promised  to  go  to  Bombay  and  see
 the  working  for  himself.  I  know
 that  the  LIC  is  autonomous  body.  I
 want  to  know  whether  this  matter  has
 been  discussed  with  the  LIC  Chair-
 man  and  no  compromise  has  been
 reached

 Shri  Morarji  Desai:  There  is  going
 to  be  70  retrenchment  on  this
 account.

 Shri  Bal  Raj  Madhok:  The  hon.
 Minister  said  that  there  would  be  no
 retrenchment  just  now  because  of
 the  installation  of  computers.  I  want
 to  know  whether  the  employment
 potential  of  the  LIC  will  not  be
 affected  adversely  by  the  installation
 of  these  computers  and  if  so,  will  it
 be  a  wise  policy?

 Shri  Morarji  Desai:  It  will  be  an
 unwise  policy  if  we  do  ‘not  do  this.

 Shri  H.  N.  Mukerjee:  Mr.  Madhok’s
 question  wanted  to  elicifé  an  answer
 to  a  very  important  doubt  in  the
 minds  of  the  people,  namely,  that
 while  Government  says  that  at  the
 present  moment  there  is  perhaps  no
 danger  of  retrenchment,  po‘entially
 the  question  of  retrenchment  and
 unemployment  is  looming  large  and
 he  says  that  Government  have  done
 a  wise  thing.  Let  him  tell  us  what
 is  the  factual  position,  whether
 potentially,  the  employment  potential
 is  not  going  to  be  endangered  by  the
 introduction  of  this  electronic  device.
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 Shri  Moerarji  Desai:  The  employ-
 ment  potential  will  Increase  by  the
 more  efficient  working  of  the  LIC
 because  then,  its  work  will  go  on
 advancing  and  developing  and  more
 peopie  will  be  employed  as  a  result
 thereof.  If  this  is  not  done,  less
 People  will  be  employed.

 Mr.  Speaker:  Next  Question.

 शी  हुकम  वाव  कलबाय :  पअ्रध्यक्ष

 महोदय,  मैं  तीन  चार  मर्तबा  खड़ा  हुमा  हूं,
 लेकिन  मुझे  प्रश्न  पूछने  का  भ्रवसर  नहीं  दिया
 गया  है  1

 भी  एस०  एम०  खोदी  :  अध्यक्ष  महोदय,
 यह  सवाल  बहुत  महत्वपूर्ण  है  7  इस  के  बारे
 में  और  पूरक  प्ररत  पूछने  का  अवसर  दीजिए  |

 कई  माननीय  सदस्य  प्रश्न  पूछना  चाहते  है  t

 Mr.  Speaker:  I  have  gone  to  the
 next  Question.  Mr.  Sezhiyan.

 Fourth  Five  Year  Plan
 +

 Shri  Sezhiyan:
 Shri  H.  N.  Mukerjee:
 Shri  S.  Supakar:
 Shri  Hem  Raj:
 Shri  0.  ए.  Desai:
 Dr.  Karni  Singh:
 Shrimati  Sushila  Rohatgi:
 Shri  Bhogendra  Jha:

 Will  the  Minister  of
 be  pleased  to  state:

 (a)  whether  the
 Fourth  Five
 finalised;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  when  Government  pro-
 pose  to  finalise  the  Plan  and  lay  it  on
 the  Table?

 *4l.

 Planning

 outlay  of  the
 Year  Plan  has  been

 The  Minister  of  Planning  Petroleum
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  No,  Sir.

 (b)  and  (c).  The  Draft  Outline  of
 the  Fourth  Plan  is  being  reviewed  in
 the  light  of  latest  Economic  trends.
 After  this  review,  the  Fourth  Plan
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 proposals  will  be  discussed  by  the
 National  Development  Council  and
 thereafter  placed  before  the  Parlia-
 ment.

 Shri  Era  Serhiyan:  One  year  of  the
 Fourth  Plan  has  already  elapsed.  I
 want  to  know  how  much  more  time
 will  be  taken  to  finalise  the  Fourth
 Plan.  India  is  now  without  a  Plan
 and  I  want  to  know  whether  the
 Planning  Commission  will  be  able
 to  draft  the  Fourth  Plan  at  least  be-
 fore  the  Fourth  Plan  period  is  over.
 I  want  to  know  the  exact  date  when
 this  will  be  done.

 Shri  Asoka  Mehta:  As  far  as  the
 Fourth  Plan  is  concerned,  we  had
 reached  agreement  and  _  conclusion
 with  26  out  of  the  7  States  before
 the  elections.  But  I  believe  it  is
 necessary  for  us  to  hold  fresh  dis-
 cussions  with  the  new  governments
 that  have  been  formed.  That  is  the
 reason  why  as  far  as  the  State  sec-
 tor  is  concerned  we  have  got  to
 give  them  an  opportunity  to  bring
 up  whatever  they  have  to  say;  we
 do  not  want  to  take  anything  fixed
 and  final.  As  far  as  the  Plan  of  the
 Union  Government  is  concerned,  that
 also  has  to  be  gone  into  because  the
 economic  situation  has  not  picked  up
 as  we  had  hoped  it  would  pick  wp.
 We  are  looking  into  it,  and  I  believe
 the  National  Development  Council
 would  like  to  have  a  look  at  all  these
 calculations  after  we  have  had  an
 opportunity  of  discussing  it  with  the
 Chief  Ministers.

 Shri  Sezhiyan:  It  has  been  openly
 expressed  by  many  Members  including
 those  who  have  been  in  the  Planning
 Commission  till  recently  that  the  Plan-
 ning  Commission  has  to  be  reorganis-
 ed  876  reoriented,  which  is  but  a
 reflection  on  the  working  of  the  Plan
 itself.  I  want  to  know  what  the  Plan-
 ning  Minister  has  to  say  about  the
 reorientation  and  reorganisation  of  the
 Planning  Commission  and  the  Plan.

 Shri  Asoka  Mehta:  That  does  not
 arise  out  of  the  main  question,



 account  of  devaluation,  has  become
 very  dismal,  may  I  know  whether
 Government  have  any  idea  in  regard  to
 re-examining  the  entire  position  which
 has  arisen  after  the  introduction  of
 devaluation  into  our  economy?

 Shri  Asoka  Mehta:  The  export  pro-
 gramMe  ig  being  gone  into  and  steps
 are  being  taken  to  improve  our  export
 performance.  I  do  not  accept  the  sug-
 gestion  that  exports  have  suffered  be-
 cause  of  devaluation,  The  exports
 would  have  suffered  much  more  if
 there  had  been  no  devaluation.

 Shri  C.  C.  Desai:  I  was  going  to
 address  my  question  to  the  Prime
 Minister,  but  since  she  is  not  here  in
 the  House,  may  I  address  it  to  the
 Deputy  Prime  Minister?

 Mr.  Speaker:  The  question  is  being
 answered  by  the  Planning  Minister
 now.

 Shri  0.  C.  Desai:  My  question  is
 this,  What  are  the  plans  of  Govern.
 ment  about  the  reconstitution  of  the
 Planning  Commission?  And  will
 Government  give  an  undertaking  to
 this  House  that  no  defeated  or  un-
 wanted  Congressman  will  be  given  a
 berth  on  the  reorganised  or  reconsti-
 tuted  Planning  Commission?  This
 question  can  be  answered  by  the
 Prime  Minister  or  the  Deputy  Prime
 Minister  only.

 Shri  Asoka  Mehta:  That  does  not
 arise  out  of  the  main  question.  Such
 a  distinguished  Member  as  Shri  0०
 Desai  should  know  what  can  arise
 out  of  the  question  and  what  cannot
 arise.

 थ्ची  मयु  लिमये  :  अध्यक्ष  महोदय,  भ्राज

 तक  इस  सदन  का  यह  दस्तूर  रहा  है  कि  जो

 प्रश्न  रहता  है  उस  से  संबंधित  उप-प्र/न  पुछे

 साहब  जा  सकते  है  ।  यह  प्रश्न  सेशियान  साहब
 हारा  भी  पूछा  गया  भ्रौर  सी०  सी०  देसाई

 के  द्वारा  मी  1  यह  जुड़ा  हुमा  है चौथी  योजना
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 के  साथ।  में  चाहुता  हूं  इसका  उत्तर  भ्रात़ा
 आहिए  चौर  ाप  उत्तर  दिलवाइए।

 Mr,  Speaker:  The  appointment  of
 the  members  of  the  Com-
 mission  cannot  be  discussed  on  this
 question.  The  hon.  Member  can  dis-
 cuss  that  question  later  on.

 भी  ि उ  लिसये  :  योजना  मंत्री  कहते  कि
 श्री  देसाई  और  श्री  सेशियान  के  उप-प्रश्त
 इस  प्रश्न  से  नहीं  निकलते  हैँ  तो  फिर  सप्न्नी-
 मेंद्री  का  मतलब  क्‍या  है  ?  यही  वजह  है  कि
 योजना  मंत्रालय  ने  कोई  इस  में  प्रपनी  नीति
 निर्धारित  नही  की  है,  इतीलिए  विलम्ब  हो
 रहा  है।

 Shri  Sezhiyan:  Planning  itself  de-
 pends  on  the  Planning  Commission,
 and,  therefore,  I  had  asked  about  the
 reorientation  or  reconstitution  of  the
 Planning  Commission

 श्री  कंवर  लाल  गुप्ता  :  जब  कोई  सप्ली-

 मेंन्ट्री  क्येश्वन  आप  ऐडमिट  कर  लेते  है
 तो  मिनिस्टर  को  उस  का  जवाब  देना  चाहिए
 यह  तय  करना  आप  का  काम  है  कि  सवाल
 उठता  है  या  नही  ?

 Mr.  Speaker:  But  if  the  Minister
 is  not  prepared  to  answer  this  ques-
 tion  without  notice,  what  can  be  done?

 भरी  सधु  लिमये  :  तो  श्राप  दिलवाइये,
 इस  का  उत्तर  झाना  चाहिए।

 Shri  Kanwar  Lal  Gupta:  It  is  for
 you  to  decide  whether  it  should  be
 answered  or  not.  So,  why  should  he
 say  that  he  cannot  answer?  You
 should  force  him  to  answer  this  ques-
 tion.

 Mr.  Speaker:  When  some  questions
 are  so  wide  and  so  on,  it  will  be
 difficult  to  anewer  them  now.  The
 appointment  of  the  members  of  the
 Planning  Commission  is  not  done  by
 the  Planning  Minister  alone,
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 श्री  मधु  लिमये :  अप्वाइंटमेंट  के  बारे

 में  नहीं  पूछा,  पुनरंचना  के  बारे  में  पूछा  है  ।

 श्री  कंवर  लाल  गुप्ता  :  आप  जरा  मेरी

 बात  सुन  लीजिए  ।  जब  किसी  क्वेश्चन

 को  आप  तय  कर  लेते  हैं  कि  ठीक  है,  सप्लीमेंन्ट्री

 पूछ  सकते  हैं  तो  अपने  आप  मिनिस्टर  को

 यह  कहना  कि  यह  क्वेश्चन  इस  में  से  एराइज

 नहीं  होता  ठीक  नहीं  है  ।  यह  काम  स्पीकर

 का  है  ।  मिनिस्टर  के  पास  अगर  उत्तर

 नहीं  है  तो  वह  यह  कह  सकता  है  मेरे  पास

 उत्तर  नहीं  है  लेकिन  उनका  यह  कहना  कि  यह
 इस  से  उठता  नहीं  है,  ठीक  नहीं  है  ।

 This  is  not  proper.

 Mr.  Speaker:  That  may  be  so,  but
 the  result  is  the  same  that  it  cannot
 be  answered  now.

 श्री  मधु  लिमये  :  ग्रध्यक्ष  महोदय,
 प्रश्नों  के  उत्तर  के  बारे  में  हमारे  नियम  बिलकुल
 साफ  हैं।  तीन  कारणों  को  लेकर  ही  मंत्री  इन-

 कार  कर  सकते  हैं  :  (i)  कि  इसका  उत्तर

 >देना
 सार्वजनिक  हित  में  नहीं  है,  (  2)  उन  के

 मसि  इस  की  जानकारी  नहीं  है  और  (  3  )आपने
 इजाजत  नहीं  दी  हैं  ।  तो  तीन  में  से  कौन

 कारण  हैं  ?  यह  इसमें  से  निकलता  है  या

 नहीं  इस  का  फैसला  तो  आप  को  करना  है  I

 आप  ने  प्रश्व  की  इजाजत  दी  है  तो  अब  जवाब

 आना  चाहिए  ।

 Shri  Asoka  Mehta:  I  would  beg  of
 you  to  look  at  the  question  and  tell
 me  now  the  question  of  reorganisation
 of  the  Planning  Commission  arises  out
 of  this  question.

 Shri  Kanwar  Lal  Gupta:  He  has
 repeated  the  same  answer.  I  protest
 against  this.  When  you  have  asked
 him  to  answer,  let  him  say  ‘I  have  no
 answer’,

 Dr.  Karni  Singh:  May  I  know  if
 as  a  future  policy  greater  emphasis
 will  be  laid  on  the  implementation
 of  the  plans  rather  than  just  paper
 work  because  the  increase  in  popula-
 tion  and  all  the  other  problems  that
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 the  country  faces  are  defeating  all
 that  we  are  trying  to  do?

 Shri  Asoka  Mehta:  As  far  as  plan-
 ning  is  concerned,  not  only  in  India
 but  all  over  the  world,  the  planning
 body’s  work  is  to  prepare  the  plan.
 Implementation  is  the  work  of  the
 administrative  ministries,  and  in  the
 light  of  the  work  done  from  year  to
 year,  the  plans  are  reviewed.  You
 know  in  England  the  plan  that  was
 drawn  up  had  to  be  revised,  in
 China  the  plan  that  was  drawn  up  had
 to  be  revised  and  in  the  Soviet  Union
 the  plans  drawn  up  were  revised.
 This  is  not  something  peculiar  to
 India,  and  no  Planning  Commission
 can  be  saddled  with  the  responsibility
 of  implementing  the  plan.

 Shrimati  Sushila  Rohatgi:  Seeing
 that  scarcity  of  foodgrains  has  become
 a  matter  of  existence  and  survival
 rather  than  of  welfare  in  some  States.
 would  Government  consider  the  advisa-
 bility  of  giving  top  priority  to  irriga-
 tion  schemes  and  supply  of  cheap  and
 sufficient  water  supply  to  farmers  to
 encourage  food  production  and  to  post-
 pone  social  welfare  schemes  to  that
 extent  in  the  next  Plan?

 Shri  Asoka  Mehta:  I  am  sure  the
 hon.  Member  is  aware  that  we  have
 given  the  highest  priority  to  agricul-
 ture  and  irrigation,  particularly  to
 those  schemes  already  under  construc-
 tion,  provision  of  power  for  energis-
 ing  our  wells  and  so  on.

 Shri  Chintamani  Panigrahi:  May  I
 know  whether  there  will  be  revision
 of  targets  or  revision  of  policies
 adopted  so  far?

 Shri  Asoka  Mehta:  Under  the  direc-
 tion  of  the  Nationa]  Development
 Council,  whatever  we  are  asked  to  do
 will  be  done.  No  particular  thing  is
 barred.

 Mr.  Speaker:  Question  No.  43.

 Shri  Nath  Pai:  You  do  not  seem  to
 attach  sufficient  importance  to  plar-
 ning.  We  wanted  to  put  more  ques-
 tions  on  this.
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 Mr,  Speaker:  You  can  haves  diacus-
 sion  also  later  on.

 An  hon.  Member:  What  about  ques-
 tion  No,  42?

 Mr.  Speaker:  It  is  transferred  to
 another  day.

 Indiigenous  Systems  of  Medicine
 Shri  S.  C.  Samanta:  Wiil  the

 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  the  reasons  for  the  neglect  of
 indigenous  systems  of  medicine  which
 are  being  replaced  by  the  Allopathic
 system  even  in  the  rural  areas;

 (b)  the  broad  details  of  the  schemes,
 if  any,  formulated  by  Government  to
 encourage  the  indigenous  systems;  and

 (९)  the  amount  ear-marked  for  this
 Purpose  in  the  Fourth  Five  Year  Plan
 as  against  the  Allopathic  system  of
 Medicine?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  s.  Chandrasekhar):  (a)
 The  Indigenous  Systems  of  Medicine
 viz,  Ayurveda,  including  Siddha
 Unani  and  Yoga  aie  being  progressive-
 ly  developed  along  with  the  Modern
 System  of  Medicine.

 (b)  The  Government  of  India  is
 mainly  concerned  with  the  develop-
 ment  of  Research  and  Post-Graduate
 Education  in  these  systems  Proposals
 have  been  included  in  the  successive
 Plans  for  establishing  Post-Graduate
 and  Research  Institutes,  Drug  Stand-
 ardization  Laboratories,  Medicinal
 Herb  Gardens  and  Survey  Units  and
 compilation  of  the  Ayurvedic,  Siddha
 and  Unani  Pharmacopoeia,

 (c)  An  allocation  of  Rs.  5  crores  in
 the  Central  Sector  and  Rs.  5  crores  in
 the  State  Sector  has  tentatively  been
 included  in  the  Fourth  Five  Year  Plan
 for  the  development  of  the  Indigenous
 Systems  of  Medicine.  The  Plan  allo-
 cation  for  the  Allopathic  system  is
 Rs.  482  crores.

 Shri  S.  ९,  Samanta:  Js  it  not  a  fact
 that  both  Committees,  one  for  the  in-
 digenous  system  and  the  other  for

 the  country?  Has  thig  reconimendation
 been  taken  up  and  js  it  being  followed?

 Dr.  द  Chandrasekhar:  lg  by  ‘medical
 instituite’,  the  hon.  Member  means
 a  medical  college  to  be  run  on  the
 principles  of  ayurveda  and  the  systems
 included  in  it,  it  is  being  examined
 and  will  be  implemented  very  soon  by
 Government.

 Shri  S.  C.  Samanta;  May  I  know
 whether  the  certificates  issued  by
 Ayurvedic  doctors  are  given  the  same
 honour  and  prestige  as  the  certificates
 issued  by  doctors  of  modern  systems
 of  medicine?

 Dr.  8.  Chandrasekhar:  J]  would  like
 to  tell  the  hon.  Member  that  a  com-
 mittee  on  organisation  on  the  lines  of
 the  Indian  Medical  Council,  for  the
 purpose  of  recognising  Ayurvedic
 practitioners,  is  being  contemplated  by
 the  Government,  and  legislation  will
 96  brought  foiward  as  soon  as  it  is
 feasible.

 Shri  Baburao  Patel:  May  I  know
 what  amount  is  being  allotted  in  the
 Fourth  Five  Year  Plan  for  the  deve-
 lopment  of  Homoeopathy  which  is  the
 cheapest  system  of  medicine  for  treat-
 ing  poor  people  in  this  country?

 Dr.  S.  Chandrasekhar:  For  the  indi-
 genous  systems  of  medicine  including
 homoeopathy,  unani  and  nature  cure,
 in  the  first  plan  we  gave  Rs.  0.4  crores;
 in  the  second  plan  Rs.  40  crores;  in  the
 third  plan  Rs.  98  crores;  and  in  the
 fourth  plan  it  is  contemplated  to  spend
 Rs  40  crores.

 Shri  Hem  Barua:  May  I  know  if  the
 attention  of  the  hon.  Minister  has  been
 drawn  to  a  recent  criticism  about  the
 hybrid,  ie.  the  mixing  of  allopathy
 with  indigenous  systems  of  medicine—
 I  do  not  think  homoeopathy  is  an  in-
 digenous  system,  whatever  that  might
 be—mixture  of  allopathy  with  Ayur-
 veda  and  other  indigenous  systems  of
 medicine?  May  I  know  whether  Gov-
 ernment  are  trying  to  maintain  and
 retain  the  purity  of  the  indigenous
 system  by  not  allowing  them  to  get
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 mixed  up  with  the  so-called  modern
 of  medicine  known  ag  allo-

 pathy?
 Dr,  8.  Chandrasekhar:  This  is  an  im-

 portant  question,  and  I  would  like  to
 tell  the  hon,  Member  that  there  are
 three  proposals.  One,  we  have  institu-
 tions  where  pure  or  suddha  Ayurveda
 and  indigenous  systems  of  medicine  are
 adopted;  second,  where  we  have  what
 you  may  call  non-siddha,  not  a  suddha
 jigs  an  integrated  system  where  both
 allopathy

 Shri  Hem  Barua:  As  non-moral  is
 Not  immoral,  do  I  understand  that
 non-suddha  is  not  asuddha?

 Dr.  S.  Chandrasekhar:  As  |  said,  it
 is  non-suddha,  not  asuddha,  i.e.  inte-
 grated  systems  are  also  being  followed,
 depending  upon  the  individual’s  choice,
 where  they  can  go  and  get  help.

 Devaluation  and  Foreign  Exchange
 Resources

 +
 44,  Shri  5.  C.  Samanta:

 Dr.  Karni  Singh:
 Shri  S.  की.  Banerjee:
 Shri  Cc  0.  Desai:
 Shri  Prakash  Vir  Shastri:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  there  has  been  any
 depletion  in  India’s  foreign  exchange
 resources  after  devaluution  on  account
 of  increased  expenditure  of  foreign
 exchange  for  all  our  imports  parti-
 cularly  food  and  defence  hardware;
 and

 (b)  whether  devaluation  has  suc-
 ceeded  to  gain  the  objectives  envisag-
 ed  and  if  so,  in  what  manner?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  No,  Sir.

 (b)  It  is  as  yet  early  for  the  success
 in  achieving  the  objectives  of  devalu-
 ation  ६0  be  assessed,

 Shri  s.  C.  Samanta:  May  I  know
 whether  a  Devaluation  Committe  has
 been  set  up  by  any  ministry  about  the
 working  of  the  devaluation  jin  the
 country?
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 Shri  Morarji  Desei:  No  committee
 is  necessary  for  it.  The  ‘Finance
 Ministry  is  looking  after  it

 Shri  Ss,  0,  Samanta:  I  wanted  to
 know  whether  any  ministry  has  done
 anything  in  the  matter,  whether  the
 Ministry  of  Transport  has  gone  into
 the  matter  and  submitted  to  the  Go-
 vernment  its  recommendations?

 Shri  Morarji  Desai:
 knowledge  of  it.

 Dr.  Karni  Singh:  With  no  percepti-
 ble  increase  in  our  exports  and  foreign
 exchange  earnings  ever  since  devalua-
 tion,  are  Government  prepared  to
 consider  that  recourse  to  devaluation
 was  a  hasty  and  ill-advised  step,  as
 has  been  proved  by  results  so  far
 during  the  last  nine  months?

 I  have  no

 Shri  Nath  Pai:  You  mean  absence
 of  results.

 Shri  Morarji  Desai:  No  amount  of
 opinion  given  now  is  going  to  change
 the  fact  of  devaluation.

 Dr.  Karni  Singh:  The  hon.  Minister
 has  not  enlightened  us  whether  this
 was  a  retrograde  step  or  a  step  in  the
 right  direction,

 Shri  Morarji  Desai:  Everybody  is
 free  to  have  whatever  opinion  he
 wants.

 Shri  Balraj  Madhok:  We  want  to
 know  the  opinion  of  the  Government.

 Shri  Nath  Pai:  Would  you  have-
 done  it  if  you  were  the  Finance
 Minister?

 Shri  Hem  Barua:  What  is  the  opi-
 nion  of  the  Government?

 Shri  H.  N.  Mukerjee:  The  Deputy
 Prime  Minister  said  that  it  was  a
 matter  of  opinion.  A  Member  of
 this  House,  on  behalf  of  the  whole
 House,  wanted  to  know  the  factual
 position  in  regard  to  the  Government
 view  in  regard  to  devaluation,  ob-
 jectively  speaking.  Let  him  give  the
 Government's  view,  and  not  leave
 it  in  mid  air.
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 Gbri  Morarfi  Deeni:  ३  can  only  say
 that  devaluation  has  not  done  the
 good  that  it  was  supposed  to  do.

 Shei  €.  0.  Desai:  Will  the  Govern-
 ment  please  sey  what  the  present
 value  of  the  rupee  is  in  the  free
 market,  whether  it  us  a  fact  that  the
 rupee  is  quoted  at  ll  per  dollar  and

 31  per  £  sterling,  and  do  the  Govern-
 ment  feel  that  a  third  devaluation
 ‘would  become  necessary?

 Shri  Morarji  Desai:  As  long  as  :t
 hes  in  my  power,  there  will  be  no
 further  devaluation

 भरी  प्रकाशवीर  शास्त्री  :  पभवमूल्यन
 के  बाद  सरकार  ने  कार्यक्रम  बनाया  था  निर्यात
 को  प्रोत्साहन  देने  के  लिये,  मैं  यह  जाना  चाहता
 हैं  कि  क्‍या  मुद्रा  के  धवमूल्यन  के  बाद  सरकार
 मे  जो  निर्यात  को  प्रोत्माहन  देने  के  लिये
 वाकडे  निर्धारित  किये  थे,  भ्रपक्षित  मात्रा
 में  सरकार  को  उतनी  सफलता  मिली  ?

 यदि  नही,  तो  उसके  क्‍या  कारण  रहे  श्र
 भविष्य  में  उसको  सुधारने  के  लिये  क्या  उपाय
 किये  जा  रहे  हैं?

 शी  मोरारजी  देसाई  :  निर्यात  को  सुधारने
 के  लिये  कुछ  कदम  ता  उठाये  थे,  मगर
 उस  में  सफलता  नही  मिली  वह  बात  टोक  है,
 क्योकि  निर्यात  करने  ये  लिये  हमारे  पास
 इतना  ज्यादा  समान  नही  है।

 Shri  Nath  Pai:  Three  times  during
 the  last  budget  session,  the  question
 of  devaluation  was  raised  in  this
 House  and  on  one  occasion  the  pre-
 ‘sent  Planning  Minister  categorically
 assured  that  Government  did  not  con-
 template  devaluation  JI  had  raised
 this  issue  on  three  different  occasions
 and  this  thunder  bolt  was  delivered
 to  an  unsuspecting  nation  when  Parlia-
 ment  was  not  in.  session.  In  the
 official  commuique  issued  on  devalua-
 tion  it  was  stated  that  all  future  pros-
 pects  of  aid  hinged  on  devaluation
 that  was  the  word  used  in  the  com-
 maunique  by  your  worthy  predecessor.
 Has  this  expectation  at  least  been  ful-
 filled?  What  is  the  Bell  Commussion’s
 secommendation  with  regard  to  the

 Fourth  Plan?  I  have  these  two  aithple
 questions.

 Shri  Morarji  Desai:  The  questions
 may  be  very  simple  but  the  replies
 cannot  be  simple  The  Bell  Commis-
 sion’s  recommendations  are  confiden-
 tial  and  cannot  be  given  out.  That  is
 the  arragement  between  the  world
 Bank  and  the  Government  and  there-
 fore,  I  cannot  make  a  breach  of  that
 arrangement

 Shri  Nath  Pai:  My  second  question
 remains  It  was  claimed  that  devalua-
 tion  was  not  resorted  to  under  pres-
 sure  or  arm-twistin  but  that  an  ad-
 vice  was  given  and  that  the  benefits
 to  follow  were  so  huge  as  to  out-
 balance  any  likely  disadvantages
 One  of  these  was  increased  aid  What
 happened  to  that?

 Shri  Morarji  Desai:  The  aid  which
 had  become  stagnant  had  again  begun
 to  move  That  is  all  that  I  can  say

 Shri  Swell:  In  answer  to  another
 question,  the  Munster  of  Planning
 just  now  said  that  but  for  devaluation
 the  position  about  our  foreign  trade
 would  have  been  much  worse,  and
 then  the  Finance  Minister  here  was
 pleased  to  say  that  devaluation  has  not
 done  the  good  that  it  was  expected  to
 do,  which  only  shows  that  the  two
 Ministers  do  not  agree  in  ther  views
 about  devaluation  Which  view  would
 they  like  to  share  with  this  House?

 Shri  Morarji  Desai:  There  are  bound
 to  be  different  views  about  this
 matter

 Dr  Karni  Singh:  He  says  that  the
 decision  about  devaluation  cannot  be
 changed  Cannot,  the  Government
 take  a  decision  to  revalue  the
 currency?  (Interruptions  )

 An  hon  Member:  We  shall  restore
 the  rupee  one  day

 शी  झल्ल  सनी  दोर:  क्‍या  वज़ीर  खजाता

 साहब  यह  यह  फरमायेंगे  कि  जब  उन्होंने

 यह  फरमाया  कि  डिवैलुएशन  करने  से  हमारी
 तवक्को  के  मुताबिक  नतायज  नहीं  निकले

 और  उससे  अपने देश  की  सारी  दुतिया में



 or

 जो  हाति  हुई  शौर  हिपुम्सिशन  ह्म  तो

 क्या  सरकार  रुपये  को  करने  का

 विचार  करेगी  ताकि  देश की  इज्जत  बरकरार
 हो  सके  ?
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 af  सोरारजों  देसाई  :  इसे  रिवैलुएशन
 करने  का  इलाज  एक  ही  है  और  वह  यह  कि
 पनी  एकोनामी  को  मजबूत  किया  जाय
 शौर  इस  लिए  हम  सोच  रहे  हैं  कि  उसके  लिए
 हम  क्‍या  करना  चाहिए  और  वह  हम  करेगे।

 Shri  K  Manoharan:  After  having
 been  admitted  by  the  Finance  Minis-
 ter  that  devaluation  was  a  failure

 Shri  Morarji  Desai:  I  have  not  said
 so

 Shri  K  Manoharan:  What  he  had
 Said  amounts  to  fallure  I  want  to
 know  whether  the  Finance  Munister
 is  contemplating  to  rectify  the  foolish-
 ness  or  mistakes  committed  by  thus
 Government

 Shri  Morarji  Desai:  I  do  not  agree
 with  the  implications  which  the  hon
 Member  has  raised  But  I  would  cer-
 tainly  say  that  whatever  is  necessary
 to  improve  the  economic  condition
 will  be  done.

 Shri  K  Manobaran:  The  present
 Finance  Minister  had  said  one  day
 that  it  not  only  amounted  to  devalua-
 tion  of  the  Indian  rupee  but  it  has
 devalued  the  country  also.  Therefore,
 I  think...

 Mr.  Speaker:  Has  he  said  that?
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 Shri  K.  Manoharan:  Yes.  (Interrup-
 tion).

 Mr.  Speaker:  Shri  Banerjee.
 Shri  ss.  M  Banerjee:  We  were  told

 during  the  past  that  there  were  cer-
 tain  purposes  for  which  devaluation
 was  done.  Our  information  is  it  was
 done  under  the  pressure  of  the  World
 Bank  So,  I  would  like  to  know,  since
 it  has  defeated  the  purpose  and  it
 has  not  even  boosted  up  our  exports,
 whether  the  hon  Munister  will  kindly
 reconsider  the  whole  matter  and  see
 that  this  national  humiliation  is  done
 away  with.

 hri  Morarji  Desai:  If  the  hon
 Member  understands  this  question  of
 devaluation  in  all  sts  :mplications,  he
 will  realise  that  devaluation  once
 made  cannot  be  reversed  What  can
 be  done  now  As  to  strengthen  the
 economy  in  such  a  manner  that  the
 rupee  gets  strengthened,  which  will
 then  help  boost  up  the  exports

 श्री  हुकम  श्ल्द  कछवाय  :  मत्री  जी  ने
 इस  बात  को  स्वीकार  किया  है  कि  रुपये  का

 मूल्य  घटाने  से  देश  में  कुछ  लाभ  नहीं  हुभा
 उस  से  हानि  हुई है  तो  यह  जो  हानि  हुई
 हैं  उस  के  लिए  सरकार  ने  कौन  सा  नया
 तरीक  निकाला  है,  या  कौन  से  क्रातिकारी  कदम
 उठाने  वाली  है  इस  क्षेत्र  मे  जिससे  जो

 हमारी  हानि  हुई है  उस  की  पूति  हो  सके
 भ्रौर  व्यापार  मे  जिस  ढग  से  हमे  लाभ  होना
 चाहिए  झभौर  वह  लाभ  नहीं  हो  पा  रहा  तो

 वह  लाभ  पुन  होने  लग  जाये  ?

 थश्मी  शोरारजी  देसाई  :  माननीय
 सदस्य  अगला  बजट  पेश  होने  तक  इतजार
 करे  ।

 Shrimati  Tarkeshwari  Sinha:  May
 I  know  whether  :t  is  a  fact  that,  ac-
 cording  to  Government’s  own  sources,
 the  fall  in  the  exports  due  to  devalua-
 tion  has  been  of  the  order  of  330
 millon  dollars  and  whether  this  figure
 compares  very  unfavourably  with  the
 earlier  export  earnings  which  amount-
 ed  to  24.3  million  dollars?  How  does
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 the  Government  propose  to  make
 for  this  loss  in  the  future  ‘aot

 Shri  Morar}i  Desai:  It  ७  not  true
 that  exports  have  fallen  because  of
 devaluation,  The  exports  have  fallen
 because  of  conditions  in  the  market
 and  the  availability  here  and  demand
 elsewhere  and  the  prices  Therefore,
 that  is  not  a  question  .

 Shrimati  Tarkeshwari  Smha:  What
 is  the  reason  for  the  fall  in  exports
 after  June  and  an  increase  before
 June?

 Shri  Morarji  Desai.  There  are  sea-
 sonal  increases  and  seasonal  decreses
 The  hon  Member  who  asked  this
 question  has  experience  of  this  and
 ought  to  know  it

 Shri  P.  Venkatasubbaiah:  May  I
 know  whether  the  impact  of  devalua-
 tion  on  the  existing  projects  and
 their  completion  has  been  assessed
 and,  if  that  38  so,  whether  and  to
 what  extent  the  expenditure  has  gone
 up  so  far  as  our  major  projects  m
 the  country  are  concerned,  by  way  of
 foreign  exchange?

 Shri  Morarji  Desai:  The  rupee  ex-
 penditure  on  the  import  content  of
 all  these  projects  has  certainly  n-
 creased  by  the  amount  of  the  :ncreas-
 ed  rate

 Shri  Deokinandan  Patodia:  Do  the
 Government  admit  that  in  the  matter
 of  exports  the  policies  adopted  after
 devaluation  acted  rather  as  a  hind-
 rance  than  as  promotion  of  exports?
 Do  they  further  admit  that  the  pur-
 pose  for  which  devaluation  was  in-
 troduced  was  not  served  and  in  effect,
 it  was  a  failure’

 Shri  Morarji  Desai:  I  have  already
 repled  to  that

 Mr,  Speaker  It  is  a  general  ques-
 tion  It  has  been  already  answered

 aft  ay  feat:  wert  महोदय,

 वित्त  मंत्री  ने  अभी  फरमाया  कि  अवमूल्यन
 से  जो  गतीजे  निकलने  की  भाशा  थी  जैसे
 निर्यात  बढ़ेगी,  विदेशी  सहायता  ज्यादा
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 मिलेगी  और  |. उ  व्यवस्था  की  स्थिति
 मजबूत हो  जायेगी  यह  सरि  भनुमान  गलते
 साबित हो  गये  तो  भवमूल्यन करने  में  डिंग
 लोगो  की  प्रग्रसरता  थी  क्‍या  श्री  प्रशोक
 मेहता,  श्रीमत्ती  इंदिरा  गाघी,  श्री  शबीस्
 चौधरी  तो  बेचारे  हार गये  लेकिन  क्या  यह
 दोनो  मत्री  नीति की  भ्रसफलता  को  लेकर
 झपना  इस्तीफा  सदन  के  सामने  रखने
 बाले  हैं  ?

 Shri  Hem  Barua:  May  I  draw  the
 attention  of  Government  to  a  news-
 paper  report  which  says

 “Indias  trade  with  LEast-
 European  countries  which  has
 been  steadily  rising  for  well  over
 a  decade  has  received  a  severe
 set-back  in  the  post-devaluation
 period  cre

 I  know  Mr  Morar):  Desai,  if  he  were
 the  Finance  Ministei,  then,  would  not
 have  introduced  devaluation  When
 devaluation  was  introduced,  our
 Ministers  went  on  the  alr  and  made
 so  many  promises  that  devaluation
 will  biing  so  many  benefits  to  our
 economy  Increase  in  exports  was
 one  of  them  and  getting  foreign  aid
 was  another  In  the  context  of  all
 these  may  I  know  what  steps  Gov-
 ernment  propose  to  take  or  are  con-
 templating  to  take  to  bring  about  the
 benefits  of  devaluation  to  this  country
 which  they  promised  to  do?

 hri  Morarji  Desai:  The  question
 7९  self-contradictory  The  hon  mem-
 ber  has  assumed  that  devaluation  hag
 not  done  good  and  will  not  do  good
 Now  he  wants  me  to  make  an  exercise
 whereby  it  can  make  it  good  I  do
 not  know  how  these  two  contradic-
 tions  can  be  reconciled

 Shri  Hem  Barua:  He  hes  misunder-
 stood  me  completely  I  asked  a
 specific  question  to  which  he  has  not
 rephed

 Shri  Nambiar:  Coming  specifically
 to  this  point  that  as a  result  of
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 evaluation,  our  interest  charges  and
 debts  to  foreign  countries  have  in-

 ‘creased  exorbitantly,  what  remedial
 measures  are  being  taken  to  take
 away  the  bad  effect  of  devaluation  so
 far  as  our  foreign-exchange  position
 28  concerned?

 Shri  Morarji  Desai:
 for  the  budget

 Let  him  wait

 Prof.  R  हू,  Amin:  Now  that  he  has
 agreed  that  devaluation  has  failed  35
 it  because  the  devaluation  was  not
 enough  or  the  post  operative  treat-
 ment  was  not  given  quite  well?  What
 is  the  reason?

 Mr  Speiker  Again  ii  2s  a  general
 question

 गाल  S.  5  Kothar:  Will  the  Minster
 kindly  let  us  know  to  what  extent
 devaluation  has  300९0  to  the  price
 level  and  the  inflationary  spiral?

 Shri  Morarji  Desai;  It  is  nu  possi-
 ble  for  me  to  assess  3६

 Shri  S.  5  Kothari:  But  doe,  he
 agree  that  it  has  added  substantially
 to  the  prie  level?

 Shri  Morarjy:  Desai  Prices  have  in-
 ceased  for  what  reasons  I  cannot  sa}

 Shri  Tridiy  Kumar  Chaudhuri  Has
 the  attention  of  the  Minister  been
 drawn  to  a  section  cf  economic  and
 financial  opinion  in  this  country  who
 are  canvassing  for  a  further  dose  of
 devaluation  based  on  the  fact  that  the
 international  value  of  the  rupee  has
 further  gone  down?  Have  the  Gov-

 ‘ernment  taken  account  of  these  views
 and  have  they  any  proposal  under

 consideration  for  a  furthe:  dose  of
 devaluation?

 Shri  Morarji  Desai:  There  is  abso-
 Jutely  no  poposal  for  further  devalu-
 ation  before  the  Government
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 +  45.  थमी  बिभूति लिभ  :

 Wo  ना०  तिवारी  :
 डा०  महादेव  प्रसाद  :

 क्या  सिचाई  झौर  बिद्युत्‌ मत्ती  यह  बताने
 की  कृपा  करेगे  कि

 (क)  क्‍या  गडक  बाघ  योजना  को  पूरा
 करने  तथा  जून,  9607  तक  सिंचाई  के  लिए
 किसानो  को  पानी  उपलब्ध  कराने  का  कार्य  क्रम
 निर्धारित  लक्ष्य  के  अनुसार  चल  रहा  है,

 (ख)  इस  बाघ  के  पूर्ण  रूप  से  तैयार
 हो  जाने  पर  कितने  क्षेत्र  म ेसिचाई  हो  सबेगी  ,
 ओर

 (ग)  यदि  उपरोक्त  भाग  (कब)  का
 उत्तर  नकारात्मक  हो  तो  इसके  ब्या  कारण

 है
 ?

 The  Minister  of  Irrigation  and
 Power  (Dr  K.L  Rao):  (a)  to  (c)  A
 statement  is  laid  on  the  Table  of  the
 House

 Statement

 .a)  Work  is  in  steady  progress  on
 the  Gandak  Project  Although  efforts
 were  made  to  complete  the  construc-
 tion  of  the  barraze  by  June,  +1987,  it
 ls  now  expected  to  be  completed  only
 by  June  968  and  release  water  for
 irngation  purpose  from  the  khartf
 season  of  968

 (b)  36  lakh  acres

 (०)  Unexpected  early  floods  in  966
 damaged  the  Coffer  dam  and  a  violent
 gale  in  May,  966  uprooted  the  con-
 struction  colony  and  electrical  instal-
 lations

 aft  घिभृति  मिश्र  :  स्टेटमेट  मे  कहा  गया
 है  गडक  के  बारे  मे  कि

 “Work  38  in  steady  progress  on
 the  Gandak  Project”
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 इस  बैराज  के  बताने  का  कास  इस  साल
 30  जून  तक  होना  था  फिर  इसको  3097
 I968  तक  टाला  गया  ।  इसके  प्रलावा

 इसके  09  पुल  बनाने  हैं  जिन  में  स ेतीन  पिछले
 साल  कम्पलीट  हुए  शझौर  छः  पुलों  पर  काम
 लगा  था।  मैं  जानना  चाहता  हू  कि  गडक
 बैराज  और  गंडक  का  और  सारा  काम
 कब  तक  पूरा  हो  जायेगा।  स्टेटमेट  मे  लिखा

 हा  है  कि  स्टेडी  प्रोग्रेस हो  रही है  जो कि  मालूम
 नहीं  होती  है।

 Dr.  K.  L.  Rao:  It  is  true,  last  year
 we  expected  the  barrage  to  be  com-
 pleted  by  June,  ‘1967,  But,  unfortu-
 nately,  there  were  some  early  floods—
 I  have  given  the  reasons  in  reply  to
 part  (c)  of  the  question—and  violent
 gale  which  disrupted  the  whole  work
 so  that  we  could  not  start  the  work
 earlier  as  we  programmed.  Therefore,
 there  has  been  a  setback  and  we  ex-
 pect  the  barrage  to  be  completed  by
 June,  1968.

 शी  विभूति  सिश :  बिहार  सरकार  को
 केन्द्रीय  सरकार  ने  50  करोड  रुपये
 इरिगेशन  के  लिये  दिये  है।  इस  मे  और  बहुत
 सी  स्कीमें  भी  है।  तेनूधाट  है  सोन  बैराज
 हैँ  कोसी  की  योजना  भी  है।  केवल  गड़क
 का  खर्चा  है  125  करोड  रुपया  1
 मैं  जानना  चाहता  हूं  कि  इस  का  काम  किस

 तरह  से  चलेगा  ?  भ्रभी  इस  प्रश्न  के  पहले
 डिवैलुएशन  की  चर्चा  होती  रही  1  गडक
 बैराज  पर  पिछले  साल  तक  बल्कि  आज
 तक  25  करोड़  रुपया  खचे  हो  पाया  है।
 तब  फिर  i900  करोड़  कितने  दिनों  में  खर्च

 होगा  और  हमारो  सरकार  गडक  बैराज  को
 कितने  दिनो  में  पूरा  करेगी  जब  कि  गडक
 नदी  के  मुहाने  पर  49  मील  पथरीली  जमीन

 है।  मैं  जानना  खाहता  हुं  कि  इसका  काम  ढीला
 क्यों  चल  रहा  है  |

 Dr.  K.  L.  Rao:  The  full  amount  re-
 quired  for  completion  of  the  Gandak
 Barrage  during  the  Fourth  Pian  has
 been  provided  for  tentatively  in  the
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 Fourth  Plan.  Therefore,  “we  expect
 the  work  t  be  completed  by  the  ena
 of  the  Fourth  Plan—the  Gandak  Bar-
 rage,  the  canals  and  all  that  complete
 in  all  respects.

 Shri  K.  N.  Pandey:  May  I  know
 whether  the  Ministry  has  knowledge
 of  this  fact  that  there  was  g  breach  in
 the  Chittauni  Bund  in  Uttar  Pradesh
 and  if  the  retard  bund  28  not  complet-
 ed  there  is  likelihood  of  the  entire
 work  done  so  far  on  this  canal  being
 affected?

 Dr.  K.  L.  Rao:  What  the  hon.
 Member  has  said  is  quite  true,  that
 on  account  of  the  breach  in  the  Chit-
 tauni  Bund  there  is  danger  for  the
 Gandak  Canal.  Therefore,  the  Centre
 has  been  pressing  on  the  State  to  see
 that  sufficient  precaution  is  taken  for
 construction  of  the  bund.

 श्री  मणिभाई  Wo  पटेल:  में  मंत्री  महोदय
 से  जानना  चाहता  no  कि  यह  काम  उन्होंने
 कब  से  भ्रपने  हाथ  में  लिया  है  और  कितने
 शीघ्र  वह  इसको  पूरा  कर  सकेगे  ।  इसमे
 इतनी  देरी  लगने  का  क्‍या  कारण  है  ?

 Dr.  K.  L  Rao:  The  Gandak  Barrage
 was  started  in  1963.  There  has  been
 delay  _  essentially  due  to  want
 of  finance—our  finance  posi-
 tion  is  rather  right  and
 therefore  there  has  been  trouble  So
 far,  out  of  36  bays  we  have  com-
 pleted  20  and  we  expect  to  complete
 another  ten  before  the  monsoons.  We
 expect  to  complete  the  rest,  as  I  said
 already,  by  June  968

 sh  अचल  सिंह  :  क्‍या  मत्री  महोदय
 बतलायेगे  कि  गंडक  बैराज  से  उत्तर  प्रदेश  में
 कितनी  भूमि  की  सिंचाई  हो  सकेगी  ?

 Dr.  K.  L.  Rao:  In  Uttar  Pradesh  6.5
 lakh  acres  will  be  irrigated  on  ac-
 count  of  the  Gandak  Barrage.

 oft  विभूति सिभ  :  जब  श्री  फदरुद्दीन
 अहमद  साहब  सिंचाई  मंत्री भे  तब  उन्होंने
 द्ाधे  घंटे  की  चर्चा  में  इस  सदन को  विश्वास
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 दिलाया था  कि  इस  काम को  केन्द्रीय  सरकार
 लेने  सा  रही  है  क्योंकि  बिहार  सरकार  की
 भौकात  नहीं  है  कि  इस  पर  पैसा  खर्च  करे  !
 मैं  जानना  चाहता  हूं  कि  श्री  'फल्स्हीन  ध्रहमद
 के  कमिटमेट  के  बारे  में  मंत्री  महोदय  ने  क्‍या
 किया  हू  क्‍या  वह  उस  को  निभायेंगे  ?

 Dr.  K.  L.  Rao:  Unfortunately,  it
 has  not  been  possible  so  far  to  take  up
 the  project  under  the  Central  Govern-
 ment.  Nevertheless,  as  I  submitted,
 since  the  full  amount  required  for
 this  project  has  been  provided  in  the
 Fourth  Plan  there  will  be  no  difficulty
 for  the  completion  of  the  project.

 att  विभूति  मिशन  :  श्री  फथरुद्दीन  अहमद
 ने  कहा  था  कि  केन्द्रीय  सरकार  इस  स्कीम
 को  ले  कर  चलायेगी।  मंत्री  महोदय  ने
 इस  का  जवाब  नही  दिया  ।  मैं  चाहता  हूं  कि
 वह  इसका  जवाब  दढें।  वह  उस  समय  भी
 तो  मंत्री  थे  ।

 Dr.  K.  L.  Rao:  It  is  true  that  my
 Predecessor  has  said  that  the  project
 will  be  taken  up  in  the  Central  sector.
 But  that  has  not  happened.  Except
 the  Rajasthan  Canal  project,  no  other
 project  has  been  taken  up  so  far  in
 the  Central  sector.

 st  हुंकम  खन्द  कछवाय  :  यह  गड़क
 बन्घ  योजना  पिछले  तीन  चार  सालो  से  उलझी

 हुई  है  भौर  इस  के  बारे  मे  मत्री  महोदय  ने
 उत्तर  दिया  कि  वह  जल्दी  इसे  पूरा  करेगे।
 मैं  जानना  चाहता  हू  कि  जिस  समय  यह  योजना
 बनाई  गई  थी  उस  समय  इसके  लिए  कितना
 पैसा  तय  किया  गया  था  उतने  पैसे  मे  यह
 योजना  नहीं  बन  सकी  यह  स्पष्ट  है।  मैं
 जानना  चाहता  हू  कि  इस  में  कितना  भौर
 पैसा  लगेगा  और  इस  योजना  को  पूरा  करने
 में  और  कितना  समय  लगेगा  और  इससे
 कितनी  भूमि की  सिंचाई  हो  सकेगी ?

 Dr.  K.  L.  Rao:  It  is  true  that  this
 is  a  very  big  project  with  an  irriga-
 tion  potential  of  36  lakhs  acres.  So,
 Government  is  anxious  to  complete
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 this  project  as  early  as  possible.  Un-
 fortunately,  there  were  some  difficul-
 ties.  Now  that  we  have  provided  all
 the  amount  required  for  the  project
 in  the  Fourth  Plan,  we  expect  this  to
 be  completed  by  the  end  of  the
 Fourth  Plan,

 oft  हुकम  -  कछवाय :  मैं  ने  पूछा
 था कि  इस  के  पूरा  होने  में  कितना  समय
 लगेगा  साल  लगेगा  दो  साल  लगेगें.

 झ-यका  महोदय  :  उन्होने  बतला  दिया  |

 Dr.  K.  L.  Rao:  The  total  cost  of
 the  project  is  Rs  2]  crores.  We  have
 so  far  spent  Rs  35  crores  and  we  are
 providing  Rs  86  crores  in  the  Fourth’
 Plan.

 Financia]  Assistance  to  Uttar  Pradesh

 46,  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  Government  of
 Uttar  Pradesh  have  recently  demand-
 ed  some  financial  aid  from  the  Centre
 to  increase  the  Dearness  Allowance  of'
 its  employees;

 (२)  uf  so,  the  amount  demanded;  and

 (c)  the  amount  sanctioned?

 The  Minister  of  State  in  the  Min-
 istry  of  Finance  (Shri  K,  C.  Pant):
 (a)  No  formal  demand  has  been  re-
 ceived  during  the  last  several  months.

 (b)  and  (c).  Do  not  arise.

 Shri  s.  M.  Banerjee:  I  would  like  to
 know  whether  it  iw  a  fact  that  when
 the  strike  by  the  UP  State  Govern-
 ment  employees  was  going  on  the  ex-
 Chief  Minister  of  UP  was  assured  of’
 a  sum  of  Rs.  3}  crores  by  the  ex-
 Finance  Minister.  Since  parity  in
 the  matter  of  payment  of  dearness
 allowance  between  Central  Govern-
 ment  and  State  Government  emn-
 ployees  has  been  accepted  in  principle
 by  all  the  State  Governments,  in-
 cluding  UP,  and  since  it  cannot  be
 implemented  without  help  from  the
 Centre,  may  I  know  whether  the
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 money  which  was  promised  by  the
 ex-Finance  Minister  to  the  ex-Chief
 Minister  holds  good  still  and  whether
 the  present  Finance  Minister  will  give
 that  money  to  the  present  Chief  Min-
 ister  of  Uttar  Pradesh.

 Shri  K.  C.  Pant:  In  July  986  the
 UP  Government  sought  some  extra

 -assistance  from  the  Centre  to  help  it
 to  pay  dearness  allowance  to  its  em-
 Ployees,  This  request  was  not  enter-
 tained.  The  quest  made  to  the  Cen-
 tre  during  the  strike  was  also  not

 entertained

 Shri  Ss.  M.  Banerjee:  Since  most  of
 the  State  Governments,  including  the
 Government  of  Uttar  Pradesh,  have
 accepted  in  principle  that  there  should
 be  no  disparity  between  ithe  State
 Government  and  Central  Government
 employees  in  the  matter  of  dearness
 allowance,  may  I  know  whcther  adc-
 quate  financial  aid  wul  be  given  to
 the  State  Governments  |to  meet  thus

 commitment?

 Mr.  Speaker:  It  :s  repetition  of  the
 8aMe  question.  What  more  informa-
 tion  could  he  give?

 Shri  S.  M.  Banerjee:  Kindly  follow
 my  question.

 Mr.  Speaker:  He  has  understood  it
 You  need  not  repeat  it.

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  The  responsibility  for  the
 payment  of  salary  and  allowances  to
 the  State  Government  empioyees  is
 that  of  the  State  Government.  It
 cannot  be  the  responsibility  of  the

 Centre.

 Finsacial  assistance  for  Bombay
 Water  Supply  Scheme

 47.  Shri  Nath  Pai:  Will  the  Manis-
 ter  of  Health  and  Family  Planning  be
 ‘pleased  to  state:

 (a)  whether  the  Govermnent  of
 Maharashtra  have  asked  for  Central
 financial  assistance  with  a  view  to  en-
 suring  sdequate  water  supply  for
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 Bambay  or  whether  any  schene  hes
 een  submitted  to  the  Goverment
 of  India  in  this  regard;  and

 (b)  if  ao,  the  Government's
 tion  thereto?

 reec-

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8.  Chandrasekhar):  (a)
 and  (b).  The  Government  of  India
 have  not  received  any  specific  e-
 quest  for  financial  assistance  for  aug-
 menting  the  water  supply  of  Bombay
 City.  However,  the  Government  of
 India  have  technically  approved  the
 Bhatsai  Water  Supply  Scheme  which
 is  expected  to  give  an  additional  sup-
 ply  of  250  million  gallons  per  day  of
 water  to  the  City.  An  allocation  of
 Rs,  35.20  crores  hag  been  made  in  the
 State’s  Fourth  Plam  for  the  scheme
 and  it  will  be  entitled  to  the  normal
 pattern  of  Central  assistance  for  the
 National  Water  Supply  and  Sanitation
 Pogramme  (Urban  phase),  viz.  700
 per  cent  loan.

 Shri  Nath  Pai:  I  would  like  Shri
 Chavan  to  take  note  of  the  first  part
 of  the  reply  as  to  how  his  colleagues
 in  the  State  discharge  their  duty....
 (Interruption).  I  respect  Shri  Hanu-
 manthalya,  a  senior  Member,  fbut  he
 should  respect  what  I  have  said;  it
 is  a  very  serious  matter

 I  would  hxke  to  ask  of  the  Minister
 whether  he  is  aware  that  this  financial
 capital  of  India,  whose  population  has
 increased  four  times  during  the  past
 20  years,  is  in  the  agony  of  shortage
 of  water  for  the  greater  part  once  the
 monsoons  are  over.  The  Corporation
 has  been  preparing  schemes  and  the
 Government  clarms  paucity  of  funds.
 The  availability  of  funds  provided  in
 the  Fourth  Five  Year  Plan  is  totally
 inadequate,  if  we  are  to  give  the  most
 elementary  necessity,  that  is.  water,
 to  this  financial  capital  uf  India.

 Dr.  S.  Chandrasekhar:  If  the  hon.
 Member  considers  what  he  said  ag  8
 question,  which  does  not  appear  to  be
 a  question,  I  will  give  him  some
 facts,
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 Shri  Nath  Pai:  This  is  ny  agony,
 as  a  man  from  Bombay,  not  my
 question.

 Dr.  S.  Chandrasekhar:  Then  it  is
 all  right.  The  population  of  Bombay
 City  has  increased  from  5  lakhs  in
 394]  to  5l  lakhs  in  i966.  We  have
 done  a  projection  for  the  population
 of  Bombay  City  on  current  trends  of
 fertility  and  mortality  and  on  that
 basis  by  98l  we  expect  the  city  to
 have  75  lakhs  of  people.  Therefore
 by  97l  the  population  of  the  city
 would  require  48  million  gallons  per
 day  and  in  98l  560  million  gallons
 per  day.  It  is  supposed  to  be  a  city
 venture  but,  unfortunately,  the  finan-
 cial  limitations  are  there.  Therefore,
 the  Bhatsai  Water  Supply  Scheme
 will  have  to  be  assisted  by  the  World
 Bank.  Negotiations  are  afoot  and
 Mr.  Krombeck  of  the  World  Bank
 has  already  visited  and  had  consulta-
 tions  with  the  Corporation  and  the
 State  Government.  Two  sets  of
 studies  are  in  progress;  firstly,  the
 pre-appraisal  study  of  the  scheme
 and,  secondly,  the  feasibility  studies
 of  the  Bhatsai  River  Water  Supply
 Project.  An  estimated  expenditure  of
 Rs.  68.47  crores  is  involved  and  we
 hope  and  trust  that  the  Corporation,
 the  Maharashtra  State  and  the  World
 Bank  will  come  to  some  kind  of  an
 agreement  so  that  adequate  water

 supply  can  be  assured  to  the  growing
 population  of  Bombay  City.

 Shri  Nath  Pai:  Whereas  the  Maha-
 rashtra  Government,  the  Corporation.
 and  the  World  Bank  will  be  able  per-
 haps  to  discharge  their  duties,  which
 have  been  neglected  ‘in  the  past
 lamentably,  may  I  know  whether  the
 Centre  will  be  making  available  ade-

 quate  support,  ‘both  financial  and
 technical,  to  the  Corporation  and  the
 Government  of  Maharashtra?  I  want
 an  assurance  from  the  Finance  Min-
 ister  in  this  regard.  Whereas  the

 Bombay  Corporation  and  the  Govern-
 ment  of  Maharashtra,  in  collabora-
 tion  with  the  World  Bank,  should

 play  their  due  role  in  solving  this

 problem,  knowing  the  paucity  of

 resources  available  to  the  Govern-
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 ment  of  Maharashtra  and  the  Cor-
 poration,  may  I  know  whether  the
 Government  of  India  will  play  its
 Tole  in  helping  the  Corporation?
 Shri  Morarjibhai  should  know  this,
 since  he  is  still  half  a  resident  of
 Bombay.

 The  Deputy,  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  I  am  a  resident  of  the  whole
 of  India.

 The  resources  of  the  Centre  are  no
 better  than  the  resources  of  Maha-
 rashtra  State;  perhaps,  the  Maharash-
 tra  State’s  are  even  better,

 Shri  Nath  Pai:  Am  I  to  understand
 that  no  help  will  be  given?

 Mr.  Speaker:  Question  No.  48,  Shri
 9.  C,  Sharma:

 श्री  सथु  लिसये  :  इस  पर  एक-दो  प्रश्न

 शरीर  पूछने  दीजिये,  ग्रध्यक्ष  महोदय  |  बम्बई

 के  माननीय  सदस्य  प्रश्न  पूछना  चाहते  हैं।
 उनको  एक  दो  पूछ  लेने  दीजिये  ।

 Mm  Speaker’  He  cannot  answer
 offhand  anything  tmore  than  that.

 Power  Production  for  Fourth  Five
 Year  Plan

 #48.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  an  out!ine  of  power
 production  for  the  Forth  Five  Year
 Plan  has  been  finalised;

 (b)  if  so,  the  broad  details  thereof;
 and

 (c)  whether  any  target  has  been
 fixed  for  first  year  of  the  Fourth  Five
 Year  Plan?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K,  L.  Rao):  (a)  No,  Sir.  Fourth
 Five  Year  Plan  has  not  yet  been
 finalised.

 (b)  However,  during  the  Fourth
 Plan  it  is  tentatively  envisaged  to

 achieve  an  additional  installed  capa-
 city  of  0  million  kilowatts  and  cons-



 ह... उ  new  transmission  lines  etc.
 incurring  an  outlay  of  Rs.  2360  crores.

 (c)  No  target  was  fixed  for  the  first
 year  of  the  Fourth  Plan.

 Shri  D.  0,  Sharma;  May  I  know  if
 in  the  Fourth  Five  Year  Plan  any
 allocation  will  be  made  for  agricul-
 tural  purposes,  for  industrial  purposes
 ‘ang  for  domestic  consumption?  Uniess
 it  is  done,  I  think,  the  whole  Plan  will
 not  succeed  in  achieving  the  objectives
 set,  I  want  to  know  whether  a  certain
 percentage  has  been  fixed  for  agricul-
 tural  purposes,  a  certain  percentage
 for  industrial  development  and  a  cer-
 tain  percentage  for  domestic  consum-
 ption.  Has  the  Government  got  any
 idea  about  these  things  or  not?

 Dr,  K.  L.  Rao:  For  the  rural  electri-
 fication  programme,  Rs.  305  crores
 have  been  provided  under  this  and
 We  expect  to  supply  electricity  for
 about  7  lakh  wells  in  the  Plan.

 Shri  D.  0,  Sharma;  What  would  be
 the  break-up  of  figures  between  the
 State  and  the  Centre?  Will  the  Centre
 foot  the  entire  bill  or  will  it  be  divid-
 ed  between  the  States  and  the  Centre?

 Dr.  K.  L.  Rae:  In  the  power  sector,
 practically,  the  whole  amount  is  pro-
 vided  by  the  Centre  as  a  loan  and  out
 of  Re,  260  crores,  Rs,  900  crores  go
 to  the  State.

 Shri  P.  Venkatasubbaiah:  May  I
 know  what  effective  steps  the  Govern-
 ment  hag  taken  to  correct  the  im-
 balance  of  the  per  capita  power  con-
 sumption  and  production  in  various
 States  and  what  are  the  details
 thereof?

 Dr.  K.  L.  Rao:  It  is  true  that  there
 ig  regional  imbalance  in  the  country
 and  it  is  very  necessary  to  correct  the
 imbalance.  But  it  is  not  possible  to  do
 80  in  ome  Plan,  It  has  to  be  done
 very  gradually.  We  are  doing  some
 load-survey  in  each  State  and  it  is
 hopeg  that  we  will  be  able  to  provide

 ~flectricity  as  per  the  load  survey.
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 oft  कवाबाबीर  wed  ८  tol  चसरवीम
 योजना  में  बिजली  के  उत्पादनों  के  प 1
 निर्घारित  करते  समय  क्या  लिचाई  प्ंत्ी  में
 इस  बात  की  भी  जानकारी  सी  है  कि  |  से
 कस  विद्युत  उत्पादन  जिस  राज्यों  में  है  उन  में

 क्या  उत्तर  प्रदेश  भी  एक  नहीं  हैं  ?  यदि  है,
 तो  उत्तर  प्रदेश  में  जतुर्थ  पंजनर्थीय  योजना  में

 विद्युत  उत्पादन  झधिक  बढ़ाया  जा  सके,  इसके
 लिए  क्या  कुछ  विशेष  कार्यक्रम  तैयार  किये
 गये  हैं,  यदि  किये  गये  हैं  तो  उनका  ब्यौरा
 क्‍या  है?

 Mr.  Speaker:  If  we  take  up  the
 question  of  each  and  every  State,  then
 there  will  be  no  end  to  it.  This  is  a
 general  question  about  the  Plan.

 Dr.  K.  L.  Rao:  For  Uttar  Pradesh,
 we  are  providing  the  whole  amount
 required

 Mr  Speaker:  We  need  not  take  up
 individual  cases,  State  by  State.

 Shri  Baburag  Patel:  What  sort  of
 planning  28  this?  We  have  a  Five
 Year  Plan  and  for  two  years  we  do
 not  get  into  the  Plan  Why  not  have
 annual  plans?

 Dr  K  L.  Rao:  We  are  going  ahead
 with  the  projects  in  the  power  sector.
 There  is  a  fairly  good  progress  in  the
 power  sector.

 शनी  Wo  सि०  सहगल  :  चौथी  पंचवर्षीय
 योजना  में  मध्य  प्रदेश  के  लिये  जो  टारगेट
 फिक्स  किये  गये  है  उन  में  मैं  जानना  चाहता
 हूं  कि  हसदों  प्राजेक्ट  के  लिए  कितना  पैसा

 रखा  गया  है  ?

 Dr. K.  L.  Rao:  That is  one  of  the
 fortunates  States  for  which  all  the
 amount  is  provided....

 Mr,  Speaker:  I  will  not  allow  ques-
 tions  for  each  and  every  State.  This
 is  a  general  question  about  the  Plan.

 Shri  N.  Sreekantan  Nair:
 know  whether  the  first  part
 Iddiki  scheme  under  the  Canadian  co-
 operation  is  likely  to  be  completed  in
 the  Fourth  Plan?  In  view  of  the  fact
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 Mr,  Speaker:  Order,  order.  It  does
 not  arise  here.  This  is  q  general
 question.

 Shri  N.  Sreekantan  Nair.  I  want
 to  know  whether  under  the  Agree-
 ment  which  has  been  signed,  the  first
 part  of  the  Iddiki  scheme  is  likely  to
 be  completed  in  the  Fourth  Plan.

 Mr.  Speaker:  If  individual  cases
 are  taken,  then  hundreds  will  come
 up.  This  is  qa  general  question  about
 the  Fourth  Plan.

 ger  कद  कछवाय :  श्रभी  आप

 चुनावों  के  अन्दर  हमारे  बहुत  से  कांग्रेसी
 उम्मीदवारों  के  द्वारा  कई  देहातो  में  बिजली
 के  खम्भे  डाले  गये  थे बिजली  लगाने  के  लिए  ।
 लेकिन  जब  चुनावों  मे  उनकी  हार  हो  गई
 तो  खम्भे  उठा  लिये  गये

 Mr  Speaker:  Order,  order.  This
 has  nothing  to  do  with  this.  This
 does  not  arise  at  all.  This  is  about
 the  power  scheme  for  the  Fourth
 Plan.

 शी  हुकम  ॥  कछुबाय  :  देहात  देहात
 में  बिजली  के  खम्भे  डाले  गये  थे  वोट  बटोरने
 के  लिए  लेकित  जब  उनकी  हार  हो  गई  तो
 उन  खम्भो  को  उठा  लिया  गया।  मैं  जानना
 चाहता  हू  कि  उन  देहातो  मे  बिजली  पहुचाई
 जायेगी  या  नही  पहुंचाई  जायेगी  ?

 Shri  8,  M.  Banerjee:  During  the
 Third  Plan  the  electricity  produced
 was  given  to  the  peasants  at  a  much
 higher  rate  than  that  at  which  it  was
 given  for  industria]  uses.  I  would
 like  to  know  whether  effective  steps
 will  be  taken  to  see  that  electricity
 ig  given  at  the  cheapest  rate  to  the
 peasants  during  the  Fourth  Plan.

 Dr.  K.  L.  Rae:  Every  effort  will
 be  made  to  achieve  economy,  to
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 replace  diesel  sets  by  thermal  or
 hydro  power  and  to  have  the  grid
 formation.  These  will  be  reducing  the
 cost  of  electricity.

 Mr.  Speaker:  Short  Notice  Yuestion.
 Mr,  Kachhavaiya,

 Shei  Krishng  Kumar  Chatterjee
 (Howrah):  Before  you  take  up  the
 next  business.

 Mr.  Speaker:  We  are  taking  up  2
 Short  Notice  Question.  Mr.  Each-
 havaiya.

 22  brs.

 SHORT  NOTICE  QUESTION

 नेशनल  ह: 1. द  इंडस्ट्रीज  कारपोरेशन  लिमिटेड

 8.N.Q.  L  भी  हकम  क  कछवाय :  क्‍या
 झोद्योगिक  विकास  तथा  समवाय-कार्य
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  नेशनल  स्माल

 इन्डस्ट्रीज  कारपोरेशन  लिमिटेड  के  दस
 कर्मचारियों  ने  भूख  हड़ताल  आरम्भ  कर

 दीहै |

 (ख)  कया  यह  भी  सच  है  कि  उब्स
 कर्मचारियों  ने  इससे  पूर्व  प्रदर्शन  भी  किया

 था;

 (ग)  यदि? हां,  तो  उनकी  मांगों  का
 विवरण  क्‍या  है  ;  और

 (घ)  सरकार  ने  इस  सम्बन्ध  में  क्‍या
 कदम  उठाये  हैं  ?

 झोज्योषिक  विकास  तथा  कम्पनी  कार्य
 मंत्रालय  में  उपसंत्री  (ली  भामुप्काश  सिह):
 (क)  से  (4)  एक  विवरण  सभा  पटल  पर

 रखा  जाता  है  ।

 विवरण  J!

 (क)  जी,  eft  नेशनल  तमाल  इन्डस्ट्रीज़
 कारपोरेशन  लिसिटेड  के  0  कर्मचारियों  के

 एक  दल  ने  36  मार्च,  967  के  प्रातःकाल
 से  भूख  हड़ताल  झारस्म  कर  दी  है  भौर
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 कर्मचारियों  के  विभिन्न  दल  भी  इसके  बाद

 से  भूख  हड़ताल  कर  रहे हैं  ।

 (ख)  लंच  के  अवकाश  में  भूख  हड़ताल
 करने  से  पहले  प्रदर्शन  किये  जा  चुके  हैं  ।

 (ग)  मांगें  इस  प्रकार  हैं  :

 (a)  एक  सहायक  को  दिल्ली  से

 कलकत्ता  स्थानान्तरित  किये

 जाने  से  सम्बन्धित  आदेशों

 का  रद्द  किया  जाना  ;

 (2)  भारत-जर्मन  प्रोटो-टाइप
 उत्पादन  शौर  प्रशिक्षण  केन्द्र

 ग्रोखला  के  अनुसचिवीय  कमें-

 चारियों  के  काम  के  घंटों  में

 कमी  करना  जिससे  उनके

 काम  के  घंटे  मुख्य  कार्यालय

 के  वही  काम  करने  वाले  लोगों

 के  समान  हो  सके  ;

 (3)  दो  मेहतरों  श्रौर  एक  टेलीफोन

 आपरेटर  को  फिर  से  नौकरी

 में  लेना  जिनकी  सेवाएं  समाप्त

 कर  दी  गई  थीं  ;  और

 (4)  एन०  एस०  आई०  सी०-

 पी०  टी०  सी०  कमंचारियों

 की  यूनियन  को  मान्यता  देना  |

 (घ)  नेशनल  स्माल  इन्डस्ट्रीज़  कार-

 पोरेशन  के  प्रबन्धकों  द्वारा  समझौते  और

 नियमों  के  अ्रधीन  स्वीकार  की  जाने  योग्य

 उनकी  मांगें  यथासम्भव  स्वीकार  करने  का

 प्रयत्न  किया  जा  रहा  है  जिससे  पुनः  सामान्य

 स्थिति  लाई  जा  सके  और  आन्दोलन  समाप्त

 किया  जा  सके।  सरकार  इस  स्थिति  के  बारे  में

 पूरी  तरह  से  सजग  है  और  वह  जैसी  भी

 आवश्यकता  हुई,  कार्रवाई  करेगी  ।

 श्री  हुकम  चन्द  कछवाय  जिन  कर्म-

 चारियों  द्वारा  यह  आन्दोलन  किया  जा  रहा

 है,  क्या  उन्होंने  सरकार  को  एक  शिकायतपत्र
 भी  दिया  था  ;  यदि  हां,  तो  सरकार  ने  उनकी
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 शिकायतों  पर  किस  ढंग  से  विचार  किया  और

 उन्हें  किस  प्रकार  का  आश्वसासन  दिया  ?

 ओ्ौद्योगिक  विकास  तथा  कम्पनी  कार्य

 मंत्री  (श्री  फ़रुद्दीन  श्रली  श्रहमद)  :  जैसा

 कि  स्टेठमेंट  में  बताया  गया  है,  वर्कज  की  तरफ

 से  चार  डिमांडज़  रखी  गई  थीं  ।  उन  में  से

 एक  डिमांड  का  ताल्‍लुक  एक  एसिस्टेंट  की

 दिल्‍ली  से  कलकत्ता  को  ट्रांसफ़र  से  था  ।

 इसकी  बाबत  उनसे  बात  की  गई  और  उनको

 बताया  गया  कि  यह  द्वांस्फर  पब्लिक  इस्ट्रेस्ट
 में  ह ैऔर  साथ  ही  उस  एसिस्टेंठ  के  इन्ट्रेस्ट
 में  है  । उनको  यहां  से  कलकत्ता  ट्रांसफर  किया

 गया  था  |  जब  उन्होंने  अपनी  इनकन्विनियंस
 की  बाबत  जिक्र  किया,  तो  हमने  उनको

 इलाहाबाद  ट्रांसफर  करने  का  इरादा  किया,
 ताकि  वह  अपने  घर  से  करीब  रहें  ।

 उनकी  दूसरी  डिमांड  यह  थी  कि  काम

 का  वक्‍त  श्ाध  घंटा  कम  कर  दिया  जाये  ।

 इसकी  बाबत  भी  बातचीत  हुई  थी  और  यह
 फ़ैसला  हुआ  कि  चूंकि  प्राडक्शन  का  काम

 एसिस्टेंट  से  ताललुक  रखता  है,  इसलिए  अगर

 एसिस्टेंट  के  काम  का  वक्‍त  ध  घंटा  कम

 किया  जायगा,  तो  प्राडक्शन  के  काम  में

 नुक्सान  होगा  और  दिक्कतें  होंगी,  जिसकी

 बजह  से  यह  वक्‍त  कम  नहीं  किया  जा  सकता

 है।  कन्डीशंज़  आफ  सर्विस  में  भी  उन  लोगों

 ने  मान  लिया  है  कि  वे  साढ़े  चालीस  घंटे  काम

 करेंगे  ।  यह  सवाल  भी  नहीं  उठता  है  ।

 तीसरा  मामला  यह  था  कि  वहां  के

 मेहतरों  को  डिसमिस  किया  गया  था  ।

 उनको  सिफे  एक  वर्ष  के  लिये  नौकरी  दी  गई
 थी  ।  जब  उन्होंने  रिप्रेजेन्टेशन  दी  कि  उनको

 दिक्कत  होगी,  तो  उनको  दूसरे  काम  में  लगाने

 का  इरादा  किया  गया  i  उनकी  वह  मांग  भी

 मान  ली  गई  थी  ।

 एक  झपरेटर  की  डिसमिसल  का  सवाल

 भी  आया  था  1  उन्होंने  टाइपिस्ट  का  इम्तहान
 पास  नहीं  किया  था  ।  उनको  नोटिस  दिया

 गया  था  ।  इसकी  बावत  हमारे  लोगों  ने  कहा
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 कि  इस  जात  पर  भी  गौर  किया  जा  शफता  है

 कोर  पर  tear  हो  सकता  है  !
 इस  पर  फैसला  हो  सकता  है  हि

 उस  की  चार  डिमांडड  में  सेहतीन  पर
 भौर  करने  का  हमने  वादा  कर  लिया  था,
 लेकिन  जहां  तक  ट्रांसफर  का  ताल्लुक  2,
 बह  पब्लिक  हन्ट्रस्ट  में  है और  उस  शाफिसर
 के  इन्ट्रेस्ट  में  भी  है।  इसलिये  उस  माग  को

 महीं  माना  जा  सकता  है  1  इसकी  वजह  से  यह
 सब  स्ट्राइक  हो  रही  है  t

 शी  ह््रम  म्द  कछयाय :  मतो  महोदय
 के  पास  जो  जानकारी  है,  वह  सरकार  के
 झाफ़िसर  हारा  उनको  भेजी  गई  है  |  क्‍या
 मलीं  महोदय  ने  यह  प्रयत्न  किया  है  कि  उन
 बकंसे  से  बातचीत  कर  के  इस  मसले  को

 सुलक्षाया  जाये  ?  ट्रास्फर  की  बजह  से  काफी
 कटठिनाइया  पैदा  होती  हैं,  क्योकि  रहने  के  लिए

 मकान  जल्दी  नहीं  मिलता  है  उन  लोगो के
 काम  का  वक्‍त  झाध  घटा  कम  करने  की  भाग
 की  थी,  क्योकि  उसमे  उनको  काफी  अडचनों
 का  सामना  करना  पड़ता  है  1  क्‍या  सरकार
 उन  लोगो  से  मिल  कर  और  उनसे  सीधी
 बातचीत  करके  इस  मसले  को  हल  करने  की

 सोच  रही  है
 ?

 की  फ़लरदहीन  ली  झहुमद :  श्रगर  वे

 मुझ  से  मिलना  चाहेंगे  तो  मुझे  उन  लोगो  से
 मिलने  मे  बिल्कुल  इन्कार  नहीं  होगा  ।  भ्रगर
 उनकी  कोई  तकलीफे  होगी,  तो  हम  उन  पर
 विचार  करेगे  t

 ft  हुकुम  0... इ  कथबाप :  यह  रिपोर्ट
 सरकार  के  भ्रफसर  की  तरफ  से  भेजी  गई  है  V
 जो  उन्होंने  सूचना  दी  है,  वह  मंत्री  महोदय  ने

 यहा  पर  दे  दी  है।  मैं  यह  जानना  चाहता  हु
 कि  कया  मन्नी  महोदय  ने  उन  कमंचारियों  से
 मिलने  की  कोशिश  की,  ताकि  वह  बातचीत  से
 इस  मामले  को  तय  कर  सके  ।

 भी  फ़लरहीन झली  अहमद  :  जैसा कि
 मैंने  कहा  है,  उन  लोगो  न  मुझे  मिलने  के  लिए
 कोई  दरख्वास्त  नहीं  दी  शौर  न  मिलने  की
 कोशिश  की  ।  झगर  वे  मुझे  मिलना  चाहते  है
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 &  उनसे  जरूर  मिलंगा  और  उसको  शिकायतों
 को  हुनूंगा  ।

 WRITTEN  ANSWERS  TO
 QUESTIONS

 रालर्थान  के  भी  छगनलाल  गोदाबत  के  पास
 से  सोना  पकड़ा  जाना

 ‘fo.  जी  सु  लिमये  :  क्‍या  चिसि
 मती  राजस्थान  के  श्री  छानलाल  गोदावत  के
 पास  से  सोना  पकड़े  जाने  की  चटना  के  बारे
 में  0  नवम्बर,  966  को  दिये  गये  वक्तव्य
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  सरकार  ने  छोटी  सदरी  के
 श्री  छगनलाल  गोदावत  के  पास  से  पकडे  गये
 i53  किलोग्राम  सोने  के  मामले  में  क्‍या

 कार्यवाही  की  है  ,

 (ख)  क्या  पुलिस  द्वारा  अपने  पचनामे
 में  दर्ज  किया  गया  सोना  सरकार  को  मिल

 चुका है. ,

 (7)  क्‍या  सरकार  ने  वह  सोना  वसूल
 कर  लिया  है,  जिसकी  रसीद  चित्तौडगढ  के
 जिला  मजिस्ट्रेट  ने  दी  थी  ,  भौर

 (थ)  यदि  नही  ,  तो  इसके  क्‍या  कारण
 हैं?

 विस  मंत्रालय  में  राज्य  मंत्री  (ली
 कृष्ण  1 ॥  परत)  :  (क)  सूचना  मिलने  पर
 मध्य  प्रदेश  मे  बगाना  में  और  राजस्थान  मे
 छोटी  सादडी  भें  श्री  छगन  लाल  गोदावत
 के  स्थानो  की  तलाशी  एक  बार  965  मे

 जन  के  शुरू  मे  भौर  दूसरी  बार  उसी  साल

 जुलाई  झन्त  शौर  अगस्त  मे  ली  गयी  थी  ।
 श्री  छगन  लाल  गीदावत  से  सोने  की  बरामदगी
 उक्त  दोनो  स्थानों  पर  ली  गयी  तलाशियो  के
 फलस्वरूप  हुई  थी,  बरामद  किये  झौर  पक  डे  गये
 सोने  का  वजन  244  06  1 किलोग्राम  था  (न  कि
 53  किलोप्राम)  y  यह  सोना  जब्त  कर

 लिया  गया  है।  53  किलोग्राम  सोने  के  विषय
 मे  माननीय  सदस्य  की  धारणा  सम्वबत
 10-11-1966  को  सदन  में  दिये  गये
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 बक्तस्य  में  फ्त्ये  उस  1  व्य  लेकर  है  जो
 भी  छमन  साल  मोदावत  के  पुत्र  ी  गुणव॑न्त
 लाल  द्वारा  दायर  की  गयी  प्रथम  शूचना  रिपोर्ट
 में  उल्लिखित  सोने  के  वजन  के  बारे  में  था  ।
 इस  रिपोर्ट  में मुणबन्त जाल  मे  आारोप  लगाया

 था  कि  उसने  सोने  की  तीम  तीन  सेर  बजन की
 5i  डइलियां  गणपतलाल  को  सौंपी  थी  जिनमे

 से  गरापतलाल  ने  7  डलिया  तो  वापस  कर  दी
 थी  झौर  शेष  44  डलियां  गणपतलाल  ने  गबन

 कर  ली  हैं  t

 (a)  भौर  (ग)  राजस्थान  सरकार
 द्वारा  सूचित  किये  गये  झनुसार  वही  सोना,
 जिसका  कि  पंचनाम  मे  उल्लेख  किया  गया

 है,  बाद  में  चितौड़गठ  खजाने  मे  जमा  किया
 गया  और  इसकी  रसीद  जिला  मजिस्ट्रेट
 द्वारा  दी  गयी  ।  यह  सोना  झभी  राज्य  सरकार
 के  कब्जे  मे  है

 (घ)  राजस्थान  पुलिस  द्वारा  बरामद
 किये  गये  उक्त  सोने  को  सीमा  शुल्क/स्वर्ण
 नियत्रण  कानून  के  भ्रन्तर्गत  कार्यवाही  के  लिए
 सौंप  देने  के  लिए  राजस्थान  राज्य  के  अधि-
 कारियो  को  लिख  दिया  गया  है।  सोना  झभी
 सक  नही  लिया  जा  सका  है,  क्योंकि  यह  सोना
 उस  मुकदमे  स  सम्बन्धित  माल  है  जो  श्री
 छगन  लाल  गोदावत  के  पुत्र  श्री  गुणवन्त  लाल
 द्वारा  दायर  की  गयी  शिकायत  पर  राज्य  पुलिस
 अधिकारियों  द्वारा  राजस्थान  की  एक  अदालत
 में  श्री  गणपतलाल  के  विरुद्ध  9-9-1966
 को  दायर  किये  गये  चालान  के  भाधार  पर
 न्‍्याय-विचाराधीन  है  ।

 Increase  in  Pension

 Shri  George  Fernandes,  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  petition  or  representations
 from  organisations  of  pensioners  who
 ate  receiving  pensions  from  the  Gov-
 ernment  of  India  requesting  that  m
 view  of  the  high  cost  of  living,  the
 quantum  of  pension  should  be  increas-

 ‘ed.

 Written  Annogra

 ®)  if  m  whether
 Govecnmpnt

 Propane  | to  sent
 ah  inwrediie  in  "he

 uantam  of  penaions  now  paid  4p  ite
 retired  employues;  and

 *

 (c)  the  steps  Government  hate  taken
 during  the  past  five  years  to  amelio-
 rate  the  conditions  of  its  pensioners?

 The  Minister  of  State  in  the  Minis-

 =  —
 (Shri  K.  0.  Pant):  (a)

 es,  Sir

 (b)  There  ig  70  such  proposal  un~
 der  consideration  at  present

 (c)  Ad  hoc  increase  in  pension
 ranging  between  Rs  5|-and  Rs  10)-
 per  month  were  given  with  effect  from
 Ist  October,  1968,  for  pensioners  dra-
 wing  pension  upto  Rs,  200|-  pm.
 These  were  allowed  in  addition  to
 temporary  increases  gven  in  ‘1958,
 which  range  from  Rs  0  to  Rs  2.50
 in  respect  of  pensions  upto  Re  100,

 F4

 The  above  benefits  have  also  been
 extended  to  displaced  pensioners  of
 the  Central  Government  and  of  the
 undivided  Provincial  Governments  of
 Pakistan  who  are  residing  in  India
 and  whose  pensionary  lability  is  that
 of  the  Government  of  Pakistan

 Medical  facilities  under  the  Central
 Government  Hea'th  Scheme  have  also
 been  extendeg  to  pensioners  residing
 m  Delhi|New  Delhi

 Family  Planning  Programnie
 °5].Dr  Karni  Singh:

 Shri  5  ९.  Samanta:
 Shri  S.  Supakar:
 Shri  Shri  Chand  Goel:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state

 (a)  the  progress  made  during  the
 last  twelve  months  in  the  implementa-
 tion  of  the  Family  Planning  Pro-
 gramme,

 (b)  whether  tnere  is  any  noticeable
 lowering  of  birth  rate  in  the  country
 as  a  result  thereof,  and

 (c)  whether  there  are  any  plans
 afoot  to  set  uP  a  factory  to  manufac-
 ture  birth  control  pills?
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 ‘Zhe  Minster  of  ‘Mealth  and  Yemily  Planning  (Dr.  ry  Chandrasekhar):  (a)
 ‘The  following  ate  the  achievement  for  the  year  1968

 3.  Number  of  Rural  Family  Welfare  Planning
 Centres  established  367

 2.  Number  of  Rural  F.W.P.  Sub-Centres  estab-
 lished.  7330

 3.  Number of  Urban  F.W.P.Centres  established  203

 A  Number  of  [UCD  Units  established
 8

 Static  3587
 8)  Mobile  92

 Torat  ३679

 ‘§.  Number  of  Sterilization  Units  established
 @

 Static  3666
 5)  Mobile.  +  96

 ToTaL  7762
 6.  Number  of  IUCD  insertions  862446

 7.  Number  of  Setrlization  Operations  performed  691020

 (०)  It  is  difficult  to  make  a  positive
 statement  about  lowering  of  birth  rate
 in  the  country  due  to  the  implementa-
 tion  of  the  Family  Planning  Pro-
 gramme  during  the  last  2  months,  be-
 cause  of  inadequacy  of  date  on  the
 subject.  However  in  areas  where  in-
 tensive  Family  Planning  work  has
 teen  done  and  necessary  data  availa-
 bie  there  is  definite  evidence  of  a  dec-
 line  in  birth  rate

 (c)  Not  so  far.

 Searches  made  by  Enforcement
 Directorate

 ,

 952,  Shri  Bibhuti  Mishra:
 Shri  K.  N.  Tiwary:

 Will  the  Minister  of  Fimafice  be
 pleased  to  state:

 (a)  the  number  of  searches  in  seve-
 ral  cities  that  have  been  made  by  the
 Enforcement  Directorate  during  this
 year  so  far;  and

 (b)  the  results  of  the  searches  made?

 The  Minister  of  State  in  the  Minis-
 try  of  Finanee  (Shri  K.  C.  Pant):  (a)
 During  the  period  from  the  ist  Janu-
 aty  4967  to  the  28th  February  967  the
 Enforcement  Directorate  conducted  488
 searches  all  over  India.

 (b)  As  a  result  of  these  searches
 Indian  currency  amounting  to  about
 Rs.  2  lakhs,  foreign  exchange  equiv-
 alent  to  about  Rs,  41,000  and  certein
 incriminating  documents  werc  seized.
 Investigations  in  these  cases  are  in
 progress.

 D.A.  Commission  Report
 Shri  S.  M.  Banerjee:
 Shri  Bibbuti  Mishra:
 Shri  K.  N.  Tiwary:
 Shri  Hukam  Chand

 Kachhavaiya:
 Will  the  Minister  of  Finance  be

 pleased  to  state:

 (a)  whether  the  Dearness  Allowance
 Commission  has  submitted  its  report;
 and

 (9)  if  not,  when  it  is  likely  to  be
 submitted?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):  (a)
 Of  the  two  issues  referred  to  it,  che
 D.A.  Commission  has  already
 on  the  question  of  adequacy  of  dear-
 ness  allowance  granted  to  Central
 Government  servants  drawing  pay  be-
 low  Rs.  400  p.m.  from  1-12-1965  and
 its  recommendations  have  been  imple-
 mented  in  toto.  On  the  general  issue



 (b)  The  Commission  is  likely  to
 make  its  report  on  the  general  issue  by
 the  end  of  May,  1967,

 Bell  Mission  Report
 St,  Shri  Nath  Pai:  Will  the  Minis-

 ter  of  Finance  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Bell
 Mission  engaged  in  the  appraisement
 of  foreign  exchange  requirements  of
 the  Fourth  Five  Year  Plan  has  sub-
 mitted  its  report  to  the  World  Bank;

 (b)  whether  the  Government  of
 India  have  received  the  said  report;
 and

 (c)  if  80,  the  principal  features
 thereof?

 The  Prime  Minister  and
 Winter  ह 4  Finance  (Shri  Morarfi
 Desai):  (a)  Yes,  sir.

 (9)  and  (c).  The  report  has  been
 made  by  the  World  Bank  Mission  to
 the  President  of  the  World  Bank  and
 not  to  the  Government  of  India.  Since
 the  report  728  treated  by  the  Bank  as
 a  restricted  document  of  the  Bank  and
 consequently  its  contents  cannot  be
 published,  I  regret  I  am  unatle  to
 answer  questions  on  the  contente  of
 the  report.

 Construction  of  Lift  Channel  on
 Rajasthan  Canal

 °55.  Dr.  Karni  Singh:  Will  the
 Minister  of  Irrigation  and  Power  be
 Pleased  to  state:

 (a)  the  stage  at  which  the  proposals
 for  the  construction  of  a  lift  channel
 on  the  Rajasthan  Canal  to  serve  the
 ‘brackish  water  belt  areas  like  Lunka-
 ransar  stand;

 (२)  whether  final  proposals  have
 been  received  from  the  Rajasthan
 Government  regarding  the  inclusion
 of  Churu  District  for  the  benefit  of
 the  scheme;  and
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 (6)  when  tie  setual  wirk  h  Bhely
 to  be  taken  in  hand

 ‘The  Minister  of  irrigation  and  Power
 (Dr.  है,  L,  Rae):  (a)  The  proposal  for
 the  construction  of  a  Lift  Channel  off
 the  Rajasthan  Cana}  to  provide  ॥...
 tion  facilities  in  Lunkaransar  and  other
 87688  is  at  present  under  examination
 of  a  Sub-Committee  appointed  by  the
 Committee  of  Direction  for  the  Rajas-
 than  Project.

 (b)  No,  Sir.

 (९)  The  Scheme  will  be  taken  soon
 after  the  proposals  are  received  and
 approval  accorded  to  the  scheme,

 Devaluation  and  Planning
 28.  Dr.  Karni  Singh:  Will  the  Minis-

 ter  of  Planning  be  pleased  to  state:

 (a)  whether  any  assessment  with
 regard  to  the  effect  of  devaluation  of
 the  rupee  oN  the  progress  Of  our  plan-
 ning  has  been  made;  and

 (b)  af  so,  with  what  results?

 The  Minister  of  Planning  (Shri
 Asoka  Mehta):  (a)  and  (b).  Yes,  Sir.
 The  change  in  the  par  value  of  the
 rupee  had  been  taken  into  account  in
 determining  the  resources  and  outlays
 of  the  Fourth  Five  Year  Plan,  as  put
 forward  in  the  Draft  Outline  of  the
 Plan.

 Government  Hotely  and  Hostel,
 nm  Shri  S.  C.  Samanta:  Will  the

 Minister  of  Works,  Housing  and  Sup-
 Ply  be  pleased  to  state:

 (a)  how  many  Hotels  and  Hostels
 run  by  Government  are  running  at
 profit  and  how  many  of  them  are  run-
 ning  at  loss;

 (b)  the  steps  taken  to  remove  the
 defects  in  Government  running;

 (९)  whether  some  of  them  are  being
 transferred  to  private  management;
 and

 (d)  if  so,  which  of  them  and  since
 when?
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 The  Deputy  Minister  in  the  Minis.
 tey  of  Works,  Housing  sad  _हिन्यावनेंज़
 {Ghri  Iqbal  Singh):  (a)  There  are  ¢
 Hotels  under  the  administrative  con-
 trol  of  Government  in  Dethi,  viz.,  the
 Ashoka,  the  Janpath,  the  Ranjit  and
 the  Lodhi  Hotel.  The  Ashoka  and  the
 Janpath  hetels  are  running  at  profit.
 The  Ranjit  and  the  Lodhi  Hotels,
 which  started  functioning  during  the
 latter  part  of  ‘1965,  have  had  their
 teething  troubles,  and  showed  losses
 for  the  period  of  their  existence  in
 1986-66.  However,  ‘1966-67,  will  be  the
 first  complete  financial  year  of  their
 business  and  the  financial  results  for
 this  year  will  be  known  only  at  the
 close  of  the  year.

 Government  is  running  the  follow-
 ing  Hostels:

 l,  Western  Court,  New  Delhi.

 2.  Working  Girls’
 Delhi.

 Hostel,  New

 3.  State  Guest  House,  Pataudi
 House,  New  Delhi.

 »  Sudershan  Hostel,  Calcutta

 Rest  House,  Napean  Sea  Road,
 Bombay.

 6.  Holiday  Home,  Grand  Hote},
 Simla.

 These  Hostels  are  run  on  non-com-
 mercial  lines  and  no  question  of  run-
 ning  at  a  profit  or  loss  arises  in  their
 case.

 (b)  The  running  of  the  hotels  is
 constantly  under  review  with  a  view
 to  increase  the  profitability  while  at
 the  same  time  ensuring  greater  con-
 venience  and  better  service  for  the
 clients.

 (c)  and  (d).  Part  of  the  Grand
 Hotel,  Simla  comprising  8.  rooms  with
 kitchen,  dining  halls,  ete.  which  were
 previously  run  as  a  hostel  was  leased
 out  to  a  private  hotelier  with  effect
 from  the  i5th  April,  965  for  a  period
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 of  3  years.  There  is  no  other  proposal
 for  the  trattsfer  of  any  other  hotel  or
 hostel  to  private  management.

 Accident  at  Nagarjanasagar  Dam

 25.  Shri  Hukam  Chand  Kavhhavaliya:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  im
 January,  967  ten  persons  were  killed
 and  79  persons  were  injured  in  an  ac-
 cident  at  Nagarjunasagar  Dam  00
 miles  away  from  Hyderabad;

 (b)  if  so,  the  causes  of  the  accident;
 and  i

 (c)  the  assistance  given  to  the  in-
 jured  persong  and  the  familie,  of  the
 deceased  ones?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  20  persone
 were  killed  and  53  were  injured  in  the
 accident.

 (b)  According  to  the  report  received
 from  the  Government  of  Andhra  Pra-
 desh,  the  accident  took  place  on  ac-
 count  of  the  collapse  of  the  scaffolding
 at  Block  No  43  of  the  spillway  por-
 tion  of  the  dam.  The  scaffolding  wae-
 still  under  erection  and  not  ready  for
 use.  A  number  of  labourers  unautho-
 risedly  used  it  on  the  l6th  January,
 967  for  performing  Puja,  leading  to
 a  sudden  concentration  of  labour  on
 the  scaffolding  and  resulting  jin  its
 collapse.

 (c)  The  State  Government  have  re-
 ported  that  out  of  30  labourers  who
 were  killed,  6  were  the  employees  of
 the  contractor  and  that  action  is  being
 taken  by  him  to  pay  compensation  to
 their  families.  47  out  of  the  53  in-
 jured,  were  also  the  emplovees  of
 contractor  and  they  are  being  paid
 maintenance  wages  by  him.  The  ques-
 tion  of  payment  of  compensation{main-
 tenance  wages  in  respect  c’  the  re-
 maining  persons  is  under  investiga-
 tion.



 Shri  Yashpal  Singh:
 चा  the  Minister  of  Finance  be

 Pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  2284  on  the
 th  November,  966  and  state:

 (a)  whether  the  Income-Tax  autho-
 Trities  have  investigated  into  the  tran-
 saction  re:  the  supply  of  particular

 “brand  of  paper  by  M|s  Oriental  Timber
 Tradmg  Corporation  (Pvt)  Lid,
 Bombay;

 (b)  if  so,  the  findings  thereof  toge-
 ther  with  the  amount  borrowed  from
 the  Central  Bank  of  India  by  selling
 paper  to  their  own  firm  at  Rs  8  per
 kilo;  and

 (९)  ॥  not,  the  reasons  for  which  no
 action  has  been  taken  by  Government
 in  this  connection  so  far?

 The,  Deputy  Prime  Minister  and
 Minister,  ofpfinance  (Shri  Morarji
 Desai):  (a)  and  (b)  Investigations
 are  in  progtess.

 (c)  Does  not  arise

 Wlegal  sale  of  foreign  exchange  in
 Delhi

 27.  Shri  Hukam  Chand  Kachhav-
 aiya:  Will  the  Minister  of  Finance  be
 pleased  to  state

 (a)  whether  it  ४  a  fact  that  a  gang
 indulging  in  the  illegal  sale  of  foreign
 exchange  has  been  detected  in  the

 ‘Capital  in  December,  966  by  the  En-
 forcement  Directorate;

 (b)  whether  it  is  also  a  fact  that  a
 traveller's  cheque  of  eighty  one
 thousand  rupees  has  been  recovered

 from  them;  and

 (c)  if  so,  the  number  of  persons
 against  whom  action  has  been  taken
 by  Government  together  with  the
 nature  thereof?

 The  Deputy  Prime  Minister  and
 ‘Minister  of  Finance  (Shri  Morarji

 The  bank  drafts  in  ques-
 tion  were  seized.

 (c)  These  three  persons  were  ar-
 rested  in  this  connection  by  the  En-
 forcement  Directorate  but  were  fre-
 leased  later  on  bail.  On  verifica-
 tion  all  the  three  drafts  seized  were
 found  to  be  forged  The  case  was
 handed  over  to  the  Central  Bureau
 of  Investigation  The  CBI  investga-
 tions  disclosed  that  there  were  six
 persons  involved  including  the  three
 Persons  arrested  by  the  Enforcement
 Directorate  Two  more  persons  sur-
 rendered  im  court  and  were  released
 On  bail  The  sixth  person  has  yet  to
 be  secured  Further  investigations
 are  in  progness

 Customs  Raids  in  Calcutta

 28  Shri  Hukam  Chand  Kachhav-
 aiya:  Will  the  Minister  of  Finance  5९
 Pleased  to  state’

 (a)  whether  75  is  a  fact  that  the
 Customs  authorities  conducted  raids
 in  the  first  week  of  December,  7966
 and  recovered  cloth  worth  Rs  60,000
 from  Burra  Bazar  in  Calcutta  and  70
 totals  of  gold  from  General  Post
 Office,  Calcutta,  and

 (9)  #  so,  the  number  of  persons
 against  whom  action  has  been  taken?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarfi
 Desai):  (a)  No  such  raids  were  con-
 ducted  during  the  first  week  of  Dec-
 ember,  966  However,  on  the  29th
 November,  966  Customs  Officers
 searched  eleven  shops  in  Burra  Bazar,
 Calcutta,  and  seized  nylon  fabrics  and
 brocades  valued  at  Rs.  28,i50  at  the
 local  market  price.
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 Om  the  same  day  i.e,  29-2!-I986  two
 imsured  post  parcels  from
 Bombsy  and  containing  2022.900
 grammes  of  gold  in  the  form  of  crude
 and,  unfinished  ornaments  valued  at
 about  Rs.  ‘17,068  at  the  international
 rate  were  seized  from  the  addressee  of
 the  parcels  who  is  a  licenced  gold
 dealer.

 (b)  In  the  case  of  seizure  of  nyion
 fabrics  and  brocades,  out  of  i  parties
 involved,  the  goods  relating  to  7  par-
 ties  have  been  confiscated  with  op~
 tion  to  pay  in  lieu  of  confiscation
 fines  totalling  Rs.  3,365.  Two  parties
 thave  been  given  the  benefit  of  doubt
 and  the  goods  seizeqd  from  them  have
 been  released.  The  remaining  two
 cases  are  pending  adjudication.

 The  case  relating  to  the  seizure  of
 gold  ig  still  under  investigation.

 Contraband  Gold  seized  at  Gwalior
 Railway  Station

 29,  Shri  Hukam  Chand  Kachha-
 vaiya:  Will  the  Minister  of  Finance  be
 pleaseq  to  refer  to  the  reply  given  to
 Unstarred  Question  No  2325  on  the
 24th  November,  796  and  state:

 (a)  whiether  investigations  in  re-
 gard  to  the  300  tolas  of  contraband
 gold  seized  at  Gwalior  Railway
 Station  have  since  been  completed;

 (b)  if  so,  the  result  thereof;  and

 (०)  if  not,  the  time  likely  to  be
 taken  thereon?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shrj  Morarji
 Desai):  (a)  Yes,  Sir.

 (9)  Investigations  have  revealed
 that  the  person  concerned  has  cOn-
 teavened  the  provisions  of  the  De-
 fence  of  India  Ruleg  relating  to  Gold
 Control.  A  complaint  has  been  filed
 in  a  Court  of  Law.

 (c)  Does  not  arise.
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 Medical  Colleges  to  opened  during
 Fourth  See

 30.  Shri  S.  Supakar:  Will  the  Min-
 ister  of  Health  and  Family  Planning
 be  pleased  to  state:

 (a)  the  number  of  ५  new  Medical
 Colleges  proposed  to  be  opened  in  the
 country  during  the  Fourth  Five  Year
 Plan  period;  and

 (b)  whether  each  State  will  have
 its  due  share  in  the  location  of  the
 new  Medical  Colleges?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8.  Chandrasekhar):  (a)
 It  is  proposed  to  start  25  new  Medical
 Colleges  during  the  Fourth  Five  Year
 Plan.

 (b)  Yes.

 Income-tax  of  Firms  etc,  Written  off.

 3i.  Shri  Kanwar  Lal  Gupta:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  names  and  addresses  of
 persons,  firms,  Hindu  undivided  farmi-
 lies  and  companies  whose  income-tax
 demands  of  rupees  one  lac  or  more
 have  been  written  off  during  the  last
 5  years;

 (b)  the  names  and  addresses  of
 persong  of  such  firms  and  the  Direct-
 org  of  such  companies;

 (c)  the  reasons  therefor;

 (d)  whether  it  is  a  fact  that  per-
 sons  aguinst  whum  income-tax  de-
 mands  of  less  than  Rs.  500  were  pend-
 ing,  were  imprisoned;  and

 (e)  if  so,  the  number  of  persons
 who  have  been  imprisoned  in  the  last
 5  years  for  non-payment?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  to  (e).  The  information  is
 ‘being  collected  and  will  be  laid  on  the
 Table  of  the  House  as  soon  as  pos-~
 sible.
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 Rehabithatien  of  Cyclone-affected
 People  of  Konkan  tn  Mabarashtra
 z,  Shri  Nath  Pai:  Will  the  Minister

 Of  Winanon  be  pleased  to  state:
 (a)  whether  the  Government  of

 Maharashtra  have  approached  the
 Central  Government  for  assistance  for
 rehabilitating  the  cyclone  affected
 people  of  Konkan  in  Maharashtra
 during  the  last  cyclone;

 (b)  if  so,  the  nature  of  the  help
 given  by  the  Centre  to  the  State  Gov-
 ernment;  and

 (९)  whether  any  estzmate  has  been
 made  of  the  loss  to  life  and  property?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Demai):  (a)  Yes,  Sir.

 (b)  An  ad-hoc  loan  of  Rs.  50  lakhs
 has  been  sanctioned  to  the  State  Gov-
 ernment  towards  expenditure  on  re-
 lief  measures.

 (०)  Yes,  Sir.  According  to  the  re-
 port  aveilable  with  the  Government
 of  India,  26  human  lives  and  868
 cattle  were  lost.  Value  of  the  pro-
 perty  damaged  has  been  estimated  to
 be  about  Rs,  6.16  crores.

 Fourth  Five  Year  Pian
 $3.  Shri  Hem  Raj:

 Shri  D.  C.  Sharma:
 Will  the  Minister  of  Planning  be

 pleased  to  state  the  amount  earmark-
 ed  for  the  first  year  of  the  Fourth
 Five  Year  Plan.  Statewise  and  Union
 Terntory-wise,  and  how  much  has
 been  spent  so  far?

 The  Minister  of  Planning,  Petro-
 jleum  and  Chemicals  ang  Social  Wel-
 fare  (Shri  Asoka  Mehta):  Attention
 is  invited  to  pages  11-20  of  the  pub-
 shed  document  on  “Annual  Plan,
 966-67—-March,  1966”,  a  copy  of
 which  was  placed  on  the  Table  of  the
 House.  Information  regarding  re-
 vised  estimates  of  expenditure  on
 1966-67  Annual  Plan  has  not  yet  been
 received  from  the  Government  of
 States  and  Territories.

 Family  Planning  Programme
 mM  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Health  and  Family  Pian-
 ning  fbe  pleased  to  state:

 MARCH  23,  967  Written,  Anawers

 (a)  the  extent  to  which  ih  Faruy
 Planning  Programme

 mepeced
 dur-

 ing  the  Third  Five  Year  Pian;
 (b)  the  amount  spent  thereon  dur-

 ing  the  Third  Plen  period;  and

 (c)  the  allocation  made  for  the
 purpose  in  the  Fourth  Plan?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  S,  Chandrasekhar):

 (a)  The  success  of  the  Family  Plan-
 ning  Progremme  during  the  Third
 Frve  Year  Plan  has  been  reasonably
 satisfactory.  <A  statement  indicat-
 ing,  broadly  the  achievements  during
 that  Plan  in  the  implementation  of
 the  Programme  is  attached,

 STATEMENT
 The  following  are  the  achievements

 regarding  Family  Planning  Program-
 me  during  the  Third  Five  Year  Plan:

 Items  Achievements
 l.  Establishments  of  State

 Family  Planning
 Bureau  17

 2.  Establishment  of  Dis-
 trict  F.P.  Bureau.  90

 3.  Establishment  of  Urban
 Family  Welfare  Plan-
 ning  Centres.  370

 4  Establishment  of  Rural
 F.W.P  Centres
 (Main).  3890

 5.  Establishment  of  Rural
 F.W.  P.  Centres  (Sub-
 Centres)  4979

 6.  Establishment  of  Train-
 ing  Centres.  28

 7.  TUCD  Insertions  809,i30
 (Only  during

 1965-66
 when  the

 Programme
 was  started)

 8.  Sterilibations.  12,48,784

 (b)  Re.  24.86  crores.
 (ce)  Upto  Rs.  229.3l  crores  could

 be  available,  depending  upon  the
 progress  of  the  schemes,
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 हल  8.  M.  Banerjee  (Kanpur):  I
 wall  the  attention  of  the  Minister  of
 Home  Affairs  to  the  following  matter
 af  urgent  public  imporitance  and  I  re-
 quest  that  he  may  make  a  statement
 thereon:

 “The  escape  of  about  20  Mizo
 rebels  from  prison  in  Mizo  Dis-
 trict,  escape  of  Shri  Laldenga,
 leader  of  Mizo  National  Front  and
 death  of  a  Mizo  rebel  in  an  en-
 counter  with  a  patrol  party  near
 Aijal”.

 We  had  tabled  three  calling-atten-
 tion-notices,  but  all  of  them  have  been
 combined  together.  So,  you  may  kind.
 ly  give  us  opportunity  to  put  a  long
 question  at  least.  Otherwise,  it  would
 be  of  no  use.

 The  Minister  of  Home  Affairs  (Shri
 Y  B.  Chavan):  Sir,  the  matter  of
 urgent  public  importance  mentioned
 in  the  Calling  Attention  Notice  is  real-
 ly  composed  of  three  distinct  subjects
 relating  to  Mizo  Hills  district.  I  shall
 deal  with  each  of  them  separately.

 About  the  escape  of  Mizo  rebels  from
 a  prison  in  Mizo  Hills  district,  the
 State  Government  have  reported  that
 on  the  night  of  6/7th  March  1967,
 twenty-two  prisoners  escaped  from
 the  Jail  at  Aijal  by  scaling  the  wall
 with  the  help  of  cloth  strung  together.
 Due  to  the  operations  by  the  Security
 Forces,  large  numbers  of  Mizo  rebels
 were  being  captured  and  the  jail  was
 at  that  time  over-crowded.  A  detailed
 investigation  has  been  ordered  by  the
 State  Government  and  meanwhile
 security  measures  have  been  tightened,
 Steps  are  also  being  taken  to  transfer
 the  prisoners  to  jeils  outside  the  Mizo
 Hilts  district.

 As  regards  the  escape  of  Laldenga,
 Mizo  Nathonal  Front  leader,  according

 party  lth
 1967,  the  facts  are  that  on  llth  March,

 one  double-barrel  muzzle  loading  gun
 and  a  “Mizoram”  seal  were  recovered.

 Shri  S  M.  Banerjee:  From  the
 statement  it  appears  that  we  have
 Central  Inteljigence  and  Military  In-
 telligence  etc.  without  common
 intelligence,

 Shri  Nambiar  =  (Tiruchirappalli):
 Without  commonsense,

 Shri  S.  M.  Banerjee:  This  is  not  the
 first  time  that  this  kind  of  thing  has
 happened.  Phizo  had  also  crossed
 over  to  Pakistan  earlier  in  this  mann-
 er.  When  he  was  going  to  Pakistan,
 my  hon  friend  Shri  Hem  Barua  had
 raised  ithis  question  here  so  many
 times  and  pointed  out  that  he  was
 going  to  Pakistan  before  going  to
 England,  and  Phizo  is  in  England
 today.  Now,  we  find  that  these  people
 have  escaped  from  jail  despite  al!  the
 security  measures  and  a  strong  Home
 Minister  in  the  country,  and  Shri
 Laldenga  has  also  crossed  over  to
 Pakistan.  It  was  within  the  know-
 ledge  of  this  House  and  the  hon.  Min-
 ister  that  he  was  going  to  Pakistan  to
 train  his  army  men  to  fight  against
 the  Indians  here.  Despite  all  the
 security  arrangements,  he  has  gone  to
 England.  I  would  like  to  know  what
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 Really  speaking,
 in  many  areas,  a  large  number  .of

 and  our  security
 forces  also  has  taken  place.  The  very
 fact  that  the  jail  in  question  was  over-
 crowded  shows  that  a  large  number
 of  rebels  were  being  captured.  As  a
 matter  of  fact,  the  jail  in  Aijal  is
 very  small,  and  on  that  very  day  it
 happened  to  be  very  much  overcrowd-
 ed,  because  the  norma  capacity  of
 the  jail  was  about  36—40,  but  on
 that  very  night  there  happened  to  be
 200  captured  persons.  When  it  is
 overcrowded,  a  large  number  of
 people  is  sent  outside  the  Mizo  dis-
 trict  or  some  other  accommodation  is
 found  for  them.  That  only  goes  to
 show  that  certainly  there  was  some
 difficulty  of  accommodation,  and  this
 overcrowding  contributed  to  the
 escape  of  these  people.

 Shri  M.  Banerjee:  Pakistan  is
 helping  them.  Why  don’t  they  take
 up  the  matter  with  Pakistan?

 Shri  Y.  B.  Chavan:  There  is  no
 doubt—and  we  have  ourselves  accept-
 ed  the  position—that  Pakistan  is  help-
 ing  these  people.  That  is  also  a  fact,
 and  we  have  always  taken  up  the
 matter  with  Pakistan.  On  many  oc-
 easions,  this  has  been  done,  But
 Pakistan  has  refused  to  take  cognis-
 ance  of  this;  it  has  refused  to  accept
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 its  relationship  with  thebe  rebels.
 That  is  a  fact  of  political  life  which
 we  have  to  accept  as  it  is.

 This  particular  person,  Laldenga,
 did  not  go  to  UK  or  any  other  place
 from  Indsa.  He  had  left  for  Pakistan;
 in  the  month  of  December  1966,  he
 was  in  Pakistan.  If  he  has  reached
 UK,  he  has  reached  there  from  Pakis-
 tan.  That  is  an  obvious  fact.

 Shri  S.  M.  Banerjee:  He  must  have
 been  granted  a  passport  by  the  Pakis-
 tan  Government.  This  is  g  most  un-
 friendly  act  on  the  part  of  Pakistan.

 hri  Y  B.  Chavan:  I  entirely  agree.
 It  is  certainly  an  unfriendly  act  on
 the  part  of  Pakistan.  There  is  no
 doubt  about  st.

 भी  मसब  लिमये  (मुगेर्)
 अयोग्यता  को  तो  स्वीकार  कीजिये  ।

 (व्यकभान)  श्राप  तो  छात्रों  पर  गोली
 शौर  डडा  चलाते  हैं  लेकिन  जो  हथियार
 उठाते  हैंउन  के  सामने  आपकी  कोई  बात

 नही  चलती  ।

 अपनी

 Shri  Nath  Pai  (Rajapur):  Govern-
 ment’s  handling  of  these  rebellions  in
 Nagaland  and  Mizoland  is,  to  put  it
 very  mildly,  lamentably

 Shrimati  Tarkeshwari  Sinha  (Barh):
 On  a  point  of  clarification

 Shri  Nath  Pai:  It  is  only  out  of
 gallantry  that  I  am  sitting  down.

 jhrimati  Tarkeshwari  Sinha:  Gene-
 rally  the  practice  so  far  followed  with
 regard  to  call  attention  notice  as  to
 call  those  who  are  signatories  to  it
 first.  Have  you  departed  from  that?

 Mr.  Speaker:  I  entirely  agree.
 Shri  Nath  Pai’s  name  is  not  ‘there.
 But  he  had  given  notice  of  a  short
 notice  question  which  I  had  disaliow-
 ed,  So  I  am  giving  him  a  chance  to
 put  questions  now.  There  is  rothing
 more  to  it,



 Eecape  of

 ां  Yesbpal  Singh  (Dehra  Dun):
 है... 2  name  ig  second  in  the  list,

 ‘Mr,  Speaker:  I  will  call  the  others.
 They  need  not  be  in  a  hurry,

 Shri  Nath  Pal:  Government's  hand-
 ling  of  this  Mizoland  and  also  Nage-
 fand  is  lamentably  and  de-

 and  incompetent.  I
 know  Shri  Chavan  does  not  like  to
 hear  this,

 ?

 blems  effectively  wherever  people  are
 rebeltious—this  Government  has  @
 very  poor  record  in  dealing  with
 people  who  take  to  arms;  it  is  only
 against  those  who  resist  in  the  peaceful
 and  non-violent  tradition  of  Gandhiji
 that  it  will  show  its  prowess....

 Mr.  Speaker:  Let  the  question  be
 put.

 Shri  Nath  Pai:  This  is  the  whole
 essence  of  it.  Shri  Chavan  ig  quite
 competent  to  deal  with  my  question.

 It  is  very  distressing  to  know  that
 76  months  after  the  breakout  of  the
 rebellion,  the  rebellion,  far  from  being
 pacified,  is  gathering  strength.  Is  it
 not  a  fact  that  three  foreign  powers
 are  directly  involved  in  this,  assisting
 the  Mizos—apert  from  the  Govern-
 ment’s  failure—namely,  Pakis-
 tan  and  to  a  certain  pag’ UK  which
 has  played  a  mischievous  role  in  pro-
 viding  sanctuary,  assistance  and  en-
 couragement  to  the  Mizos?  May  we
 know  when  Mr.  Chavan  expects—I
 know  he  cannot  do  anything  with
 Peking,  Pindi  or  London—-when  he
 thinks  he  can  give  an  assurance  that
 within  such  a  time  this  kind  of  re-
 bellion  will  be  pacified?

 CHAITRA  2,  888  (SAKA)  Mizos
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 Shri  Y.  B  Chavan:  May  I  explain
 the  position?  I  think  it  is  necessary
 that  we  also  change  our  views,  and
 not  look  at  this  problem  from  the
 point  of  view  merely  of  criticising
 the  Government,  or  trying  to  find
 fault  with  the  Government.  Certainly
 I  am  prepared  to  accept  any  defect
 wherever  it  is  found,  and  wherever
 it  is  due  to  the  deficiency  of  the  ad-
 ministration.  I  am  not  looking  at  it
 from  this  point  of  view.

 In  the  type  of  rebellions  that  we
 are  facing  in  Nagaland  and  Mizo  Hills
 we  have  to  accept  one  thing,  that  we
 have  to  deal  with  our  own  people
 here,  and  it  is  not  a  question  of  look-
 ing  at  it  merely  from  the  military
 point  of  view  or  the  police  point  of
 view  or  the  repression  point  of  view.
 We  have  always  to  take  a  balanced’
 view  in  this  matter,  that  while  we
 deal  with  these  people  firmly,  we  do
 not  lose  the  sympathy  of  the  people,
 we  do  not  Jose  the  loyalty  of  the
 people.  Therefore,  it  is  a  question  of
 taking  a  basic  attitude  about  it.

 First  of  all  the  hon.  Member  start
 ed  with  a  charge  of  incompetence  and
 inefficiency  of  the  administration.

 Mr.  Speaker:  I  do  not  think  you
 should  answer  that.

 Shri  Nath  Pai:  It  is  an  established’
 fact.

 Shri  Y.  B  Chavan:  It  is  much  better
 we  explain  Government’s  attitude  in
 this  matter.

 In  the  next  place  he  says  that  there
 are  some  foreign  persons  interested  in
 supporting  these  rebellions.

 Shri  Nath  Pai:  Contributory  factor.

 Shri  Y.  B.  Chavan:  They  are  not
 merely  contributory  factors,  some-
 times  they  are  the  basic  causes,  In
 our  frontier  areas,  where  there  are
 the  hilly  areas  and  tribal  areas,
 naturally  the  neighbouring  countries
 are  taking  a  hostile  interest  in  this
 matter,  and  therefore  this  matter  be-
 comes  more  complicated.  I  would



 डालकर  of

 {Shri  ¥..  8  Chaven)

 not  merely  to  look  et  it  and  take  the
 occasion  to  prove  that  this  adminis
 tration  is  inefficient  or  is  unworthy  of
 Waly  or  unworthy  of  that,  These  are

 delicate,  complex  matters.  We
 have  to  deal  with  these  matters

 ‘with  patience  and  sympathy.

 aft  meer  सिह  :  क्या  सरकार  यह
 'बतला  सकती  है  कि  ओ  देश  हमारे  विद्रोहियों
 को  पनाह  दे  रहे  हैं  बह  हमारे  मित्र  देश  नहीं

 'हो  सकते  और  जो  हमारे  साथ  अ्रमित्रता  का
 व्यवहार  कर  रहे  हैं  उन  के  खिलाफ  उन्होंने
 क्या  ऐक्शन  लिया  है  ?

 Shrf  Y.  B.  Chavan:  We  certainly
 take  up  these  matters  with  them,  we
 certainly  protest  or  send  our  protest
 to  them,  but  naturally  you  cannot
 take  this  stray  incidents  and  take
 the  maximum  action  that  any  Govern-
 ment  can  take  in  this  matter.

 Shri  Hem  Barua  (Mangaldai):  In
 violation  of  the  illusory  agreement

 ‘called  the  Tashkent  Declaration,
 Pakistan  has  been  offering  facilities
 to  this  Mizo  rebels  anq  Naga  rebels

 Jby  offering  them  arms  and
 :ammunitions  and  by  training
 ‘them  in  guerilla  warfare  in  their  own
 ‘country,  Now,  Pakistan  has  offered
 &  passport  to  Lal  Denga,  the  rebel
 Mizo  leader,  to  reach  England,  and
 the  report  is  that,  after  reaching  Eng-
 land,  he  has  become  the  guest  of  Rev.
 “Michael  Scott  of  notorious  reputation
 in  this  country.  In  the  context  of  all
 this,  may  I  know  whether  Government
 have  approached  the  Pakistan  autho-
 rities  and  questioned  them  about  their
 involvement  in  the  subversion  of  our

 ‘sovereignty?

 Secondly,  when  Lai  Denga  reached
 ‘UK.,—it  has  been  reported  that  the
 Commonwealth  Relations  Office  in
 London  does  not  know  anything  about
 it—may  I  know  whether  our  Govern~

 have  tried  to  contact  the  U.K
 authorities  and  ask  for  the  extradi-
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 tion  of  Ar.  Lal:  Deaga  from  oe
 try  immediately  and  des]  with  him
 properly  ag  a  rebel  shotild  be  dealt
 with?

 Shri  Y.  van:  High  Com
 mission  in  beriad  is  tn  toe  with  the
 authorities  there,  and  they  are  tryihg
 to  get  information  about  it.  First  of
 all,  we  will  have  to  get  .confirmation
 of  certain  facts,  When  these  facts
 are  established,  naturally  we  will
 have  to  proceed  on  that  basis  further.
 That  is  why  the  whole  thing  ig  in  the
 process  of  verification.

 Shri  Nath  Pai:  See  how  this  con-
 trasts  with  your  fear  of  inviting
 Ghaffar  Khan.

 Shri  Hem  Barua:  He  has  not  rep-
 lied  to  my  question.  He  has  replied
 to  the  second  part  only  about  contact-
 ing  the  U.K.  authorities  about  the
 sanctuary  given  to  Lal  Denga.  He  has
 not  replied  to  the  first  part,  about  the
 action  of  Pakistan  in  offering  all  sorts
 of  facilities  to  the  Mizo  and  Naga
 rebels,  and  offering  a  passport  to  Mr.
 Lal  Denga.

 Shri  Y,  B.  Chavan:  First  of  all  we
 will  have  to  see  if  Lal  Denga  is  in  the
 United  Kingdom  and  if  he  has  re-
 ceived  passport  from  the  United  King-
 dom.  Certainly  we  are  taking  up  this
 matter,  That  is  the  second  part  of
 your  question  which  I  have  answer-
 ed;  that  answers  by  implication  the
 first  part  also.

 Shri  Chintamani  Panigahi:  Be-
 sides  military  measures  what  poli-
 tical  or  economic  measures  are  being
 taken  to  win  over  the  Mizo  popula-
 tion?

 Shri  ¥.  B.  Chavan:  A  large  num-  |
 ber  of  development  programmes  are
 undertaken  and  they  are  in  the  pro-
 cess  of  implementation  for  the  last
 few  years;  it  is  not  that  they  are  be-
 ing  done  only  now,
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 Shri  Bel  Raj  Madhok  (South
 Delhi):  The  hon,  Minster  sald  that
 they  were  cur  own  people  and  we
 have  to  deal  with  them  sympathetical~
 ty.  Does  he  not  know  that  on  the
 borders  of  any  country  these  rebels
 should  not  be  allowed  to  have  their
 way  and  if  the  rebellion  ig  not  put
 down  with  a  strong  hand,  they  will

 tend  to  spread  to  the  whole  country?
 Ys  it  not  a  fact  that  because  of  the
 failure  of  the  Government  to  deal
 with  the  Naga  hostiles  effectively
 Mizo  and  other  rebels  are  encouraged
 to  follow  their  example  and  if  they
 are  not  dealt  with  effectively  even
 now,  it  will  spread  further  to  other
 areas?  Secondly,  when  it  is  admitted
 that  the  Pakistan  Government  had
 given  them  support,  why  should  we
 continue  our  negotiations  with  Pakis-
 tan?  After  all,  friendship  between

 two  countries  cannot  be  unilateral  and
 if  their  attitude  in  regard  to  matters
 of  security  and  integrity  of  our  coun-
 try  is  unhelpful,  how  can  we  go  on
 talking  with  them  in  regard  to  other
 matters?  Is  the  Minister  prepared  to
 declare  on  the  floor  of  the  House  spe-
 cifically  that  we  will  have  no  nego-
 tiation  with  Pakistan  on  other  matters
 so  long  as  they  help  these  rebels?

 Shri  Y.  B.  Chavan:  As  for  the  first
 part,  I  would  again  repeat  what  I
 hhave  said  before  that  it  is  not  merely
 because  of  what  is  happening  in  the
 Mizo  hills.  I  remember  that  this
 House  discussed  about  our  approach
 and  attitude  towards  the  Naga  rebels
 ‘rand  the  House  had  approved  by  an
 ‘overwhelming  majority  the  Govern-
 ‘ment’s  approach  towards  the  Naga
 problem.  The  Mizo  problem  has  no
 relationship  about  these  matters.
 ‘There  is  no  question  of  not  discussing
 with  Pakistan  other  matters,  Our
 efforts  should  be  to  discuss  matters
 with  Pakistan,

 Shri  R.  Barua  (Jorhat):  In  view
 of  the  political  impact  that  the  Lal

 the  Mizo  hills j  g  i  E  8

 the  hon.  Minister  please  give  some
 idea  about  it?

 Shri  Y.  8,  Chavan:  I  do  not  think
 it  has  anything  to  do  with  the  reorga-
 nisation  of  Assam.  That  matter  will
 be  considered  on  its  own  merits.

 Shri  B.  N.  Shastri  (Lakhimpur):
 In  view  of  the  fact  that  Pakistan  is
 giving  all  kinds  of  facilities  to  the
 Mizo  rebels,  will  our  Government  tell
 Pakistan  in  clear  and  plain  terms
 that  their  action  38  not  only  a  breach
 of  the  Tashkent  agreement  but  is  clear
 and  open  hostility  to  India?

 Shri  Y.  B.  Chavan:  We  have  taken
 up  this  question  with  Pakistan  and
 as  I  mentioned  before,  Pakistan  has
 categorically  refused  having  done
 anything  about  this  matter.  I¢  is  not
 merely  a  question  of  taking  this  up
 with  Pakistan,  that  is  a  different  ques-
 tion  and  if  it  is  necessary  it  can  be
 done.  But  the  question  here  is  of
 establishing  our  own  rapport  with  our
 own  people;  that  is  an  important  ques-
 tion.

 Shrimati  Tarkeshwari  Sinha:  The
 hon,  Minister  said  that  one  of  the
 reasons  for  their  running  away  was
 that  it  was  a  very  small  prison  and
 attempts  to  stop  them  were  frustrated.
 Has  the  machinery  since  been  streng-
 thened  so  that  these  incidents  do  not
 recur?  How  many  people  have  beem
 caught  for  helping  the  rebels  te
 escape  from  the  prisons?

 Shri  Y.  8.  Chavan:  The  most  im
 portant  step  taken  towards  security  im
 this  area  was  the  regrouping  of  the
 villages.  It  started  sometime  in  De~
 cember  and  completed  in  the  last  week
 of  February.  This  regrouping  process
 has  to  be  consolidated  further  and
 then  it  will  be  of  great  help.  But
 at  the  same  time,  a  number  of  peo-
 ple  surrendered  and  a  large  number
 of  people  were  captured.  A  large
 quantity  of  ammunition  was  also  cap-
 tured.  If,  really  speaking,  it  is  a  fact
 thet  Laldengs  has  left  Pakistan  ani
 gone  to  the  United  Kingdom,  if  it  ss
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 true—I  do  not  yet  confirm  that  it  is
 true  or  not....

 Shri  Hem  Barua:  That  is  true.

 Shri  Y.  B.  Chavan:  When  I  am
 making  a  statement  on  behalf  of  Gov-
 ernment,  4  must  be  hundred  per  cent
 certain  about  it.  I  have  equally  seen
 the  reports.  If  it  is  confirmed,  that
 only  means  that  they  are  also  chang-
 ing  the  tactics  about  the  matter.
 Possib y  their  efforts  must  be  to  inter-
 nationalise  the  issue  as  they  tried  in
 the  cases  of  Nagas;  and  it  also  means
 that  they  are  now  finding  themselves
 somewhat  weak  in  their  stand  on  the
 Mizo  district  as  well.

 Shri  Swell  (Autonomous  Districts):
 The  Home  Minister  has  been  pleased
 to  refer  to  the  regrouping  of  villages
 im  the  Mizo  district.  May  I  know
 from  him  if  it  is  not  a  fact  as  a  result
 of  this  measure,  which  has  uprooted
 a  large  number  of  people  from  their
 hearths  and  homes  and  caused  them
 immense  human  suffering,  the  rank
 and  file  of  the  Mizo  people  have  be-
 come  more  embittered  and  that  in
 the  wake  of  this  there  has  beem  more
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 fighting  and  regrouping,  arms  from
 West  Germany  and  Turkey  have
 passed  into  the  Mizo  hills  through
 Burma,  and  that  the  last  agreement
 arrived  at  between  the  Government  of
 India  and  Burma  was  a  measure  to
 neutralise  the  adverse  effect  to  the
 eountry  arising  from  the  situation  in
 the  Mizo  hills?

 Shri  Y.  B.  Chavan:
 ber  starts  imagining  things.  I  do  not
 think  there  are  any  arms  coming
 through  Burma.  Burma  has  been
 very  helpful  in  these  matters,  and  our
 relations  with  Burma....

 The  hon.  Mem-

 शी  हुकम  श्चन्द  कछवाय  (उज्जन)  :

 पिछली  बार  सदन  में  कुबूल  किया  है  कि

 हथियार  बर्मा  से  आये  थे।

 थी  यदवन्त  राव  चव्हाण  :  क्‍या  कुबूल
 किया  क्या  कुबूल  नहीं  किया  आप  रिकार्ड

 देखिये  !
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 But  in  this  particular  matter,  Burma
 has  been  very  helpful  and  nothing
 should  be  stated  or  even  suggested
 that  there  is  something  coming
 through  Burma  in  this  matter.

 About  regrouping,  the  hon.  Member:
 Shri  Swell  has  mentioned  about  cer-
 tain  discontent  in  that  area,  Well,
 there  are  feelings  in  the  mind  of  some
 people  because  this  was  also  3  step
 which  one  has  to  take  with  careful
 consideration,  and  this  is  one  of  the
 strong  steps  that  we  had  to  take.
 There  is  certainly  some  suffering  in-
 volved  but  in  the  process  of  resettle-
 ment  we  will  see  that  these  people
 do  not  suffer.

 Mr.  Speaker:  Let  us  proceed  to  the
 next  item.

 42.29  hrs.

 RE.  POINT  OF  PRIVILEGE

 be
 श्री  हुकम  चन्द  कछवाय  (उज्जेन  )

 ग्रध्यक्ष  महोदय  मैं  इस  कार्यसूची  के  सम्बन्ध

 में  कुछ  कहना  चाहता  हूं  ।  यहां  पर  ऐसी
 परम्परा  रही  है

 Mr.  Speaker:  About  what?  He
 cannot  raise  any  point  which  was  not
 brought  to  my  notice.

 हि  हि
 त्श्री  हुकम  चच्न्द  कछवाय  :  कार्यसूची  के

 बारे  में  कहना  चाहता  हूं  जो  हमें  मिली  है।

 सदन  की  यह  परम्परा  रही  है  कि  जब  सप्ताह
 का  अन्तिम  दिन  होता  है  उस  दिन  संसद
 कार्य  मंत्री  अगले  सप्ताह  में  जो  कार्यक्रम

 अ्ाने  वाला  होता  है  उसका  उल्लेख  करते

 हैं  परन्त  इस  में  इस  का  कहीं  उल्लेख  नहीं

 है  कि  वे  कोई  वक्तव्य  इस  सम्बन्ध  में  दे

 रहे  हैं  ।

 संसदू-कार्य  तथा  संचार  संत्री  (डाल

 राम  सुभग  सिह)  :  वह  परसों]  दे  दिया

 गया  है  |



 We  राज  गोहर  शोहिया  (कन्नौम):
 अध्यक्ष  भहोश्य  भेरा  श्री  चण्हाण  के  खिलाफ़

 क
 विशेषाधिकार  का  प्रश्न  है।  शी  बन्हाण

 Mr.  Speaker:  How  can  you?  You
 have  not  given  any  notice.

 Bo  राम  मनोहर  लोहिया  मैंने
 दिया  है।  उन्होंने  उस  दिन  मुझे  शूठा  बताया
 था  Yo  जवाहर  साल  नेहरू

 Mz,  Speaker:  Will  you  kindly  allow
 me  to  say  something?  You  did  write
 to  me  and  I  did  not  give  my  permis-
 sion  to  raise  it  as  a  privilege  motion
 here  and  there  ig  no  pofnt  in  raising

 $  again  and  speaking  about  it  here.
 First,  you  can  discuss  it  with  me  in
 the  Chamber  and  convince  me  that
 there  is  a  question  of  privilege,  and  I
 will  certainly  allow  you  to  make  it,  or
 you  will  be  convinced  that  it  is  not
 a  Question  of  privilege.  But  when  a
 Motion  was  not  allowed  or  permitted
 by  the  Chair,  if  it  is  raised  here,  the
 purpose  of  disallowing  it  will  be  void.

 6०  राम  सनोहर  लोहिया  में  व्यवस्था
 उठाकर  श्राप  से  कुछ  भर्ज  करना  चाहता  हूं  q
 we  व्यवस्था  यह  है  कि  विशेषाधिकार  का
 प्रश्न  उठाते  क्‍सत  तीन  बातें  होनी  भाहियें

 भर्यार  उस  प्रस्ताव  के  तीन  गुण  हो  एक  तो
 पह  कि  जिसके  खिलाफ़  विशेषाधिकार  उठाया
 गया,  वह  पूरा  झूठ  बोला  हो,  मिसाल  के
 तौर  पर  जैसे  भ्राप  यहां  बैठे  हुए  हैं  प्रौर  कोई
 कह  दे  कि  बह  यहां  नहीं  बैठे  हुए  हैं--यह
 शीधा  शूठ  हो  गया--एक  यह  गुण  होना
 चाहिये,  या  इस  के  झलावा  दूसरा  गुण  होना
 आअहिये  कि  कोई  मल्ली  पूरी  बात  न  कहे,

 उस  में  से  थोड़ी  बात  कहे  भौर  थोड़ी  छिपा  ले,

 शब  उस  के  छिपा  लेने  पर  भी  विशेषाधिकार

 हो  जाया  करता  है  ।

 तीसरी  बात  यह  है  कि  मंत्री  जी  से  जो

 कुछ  कहा  हो  बहु  केसल  ग़लती  को  बजह  से
 द 4  द. द  दिया  हो,  भूल  गये  हों,  याददाश्त

 ue

 CHAZERA  ry  (SARA)

 कोई  चीज़  छिपाई  है  शौर  जो  कुछ  किया  हो

 बह  जानबूझ कर  किया  हो  ।  मुझे  श्राप  से
 निवेदन  करना  है  कि  श्री  चब्हाण  इन  तीनों

 गुणों  के  पन्दर  छा  जाते  हैं  भौर  इसलिए
 मुझे  ाप  उन  से  बयान से  खुद  साबित  करने
 दीजिये  कि  किस  तरीके  से  उन्होंने  बातों  को
 छिपा  करके,  दवा  करके  या  सीधे  सत्व
 बोल  कर  विशेषाधिकार  के  प्रश्न  को  उठा
 दिया  है  क्योंकि  यह  मामला  मामूली  नहीं  है  े
 झाप  ऐसा  मत  समझिये  कि  मुझे  किसी
 व्यक्ति  से  ठेष  है,  मुझे  व्यक्ति  से  कोई  देव

 नहीं  रहा  चाहे  वह  कोई  क्यों  न  हो  मुझे

 झपने  देश  में  इस  वक्‍त  एक  बात  दिखाई  पड़ती
 है  कि  सारे  देश  की  राष्ट्र  की  साल  भर  की

 झामदनी  जो  इस  समय  मेरे  हिसाब  से  डेढ़  परब
 रुपया  है  सरकार  के  हिसाब  से  रर  और
 80  झ्रब  द्पया  है  उस  में  से  एक  प्रतिशत
 जनता  यानी  50  लाख  झादमी  75  प्ररद

 रुपया  हुजम  कर  जाया  करते  हैं।  75  मरब
 रुपया  भौर  जब  तक  (व्यवबान)

 देखिये  जब  यह  सुड  इस  तरह  से  बोलने
 लगता  है  तब  भाप  मुझे  बोलते  हैं  तो  यह  तो
 ठीक  नही  है  1  भाष  मेरी  बात  सुनिये  क्योंकि

 चव्हाण  साहब  ने  मेरे  खिलाफ़  यह  बात  कही  है
 जैसे  कि  मैं  कोई  व्यक्तिगत  सवाल  उठाता  हू
 लेकिन  मुझे  व्यक्तिगत  बात  से  कोई  मतलब

 नहीं  ।  महात्मा  गांधी  के  बाद  से

 (व्यक्त न)

 एक  माननीय  सदस्य  उन्होने  भाषण

 देना  शुरू  कर  विया  है

 की  मधु  लिभय  (मुगेर)  पैसे तो
 गढ़े  नहीं  हुए  हूँ  /  भ्रध्यक्ष  महोदय  की

 अनुमति  से  व्यवस्था के  सवाल  पर  बड़े  हैं।
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 Pils.  Speaker)
 lguking  into  it  in  the  chamber?  You
 should  attempt  to  convince  me  and  if
 I  am  convinced  that  there  is  some
 point,  I  can  get  information  from  the
 Minister.  Then,  if  I  am  convinced,  I
 would  allow  you  to  raise  it  as  a  pri-
 vilege  issue  here.  If  an  issue  is  raised
 that  something  which  was  said  was
 false,  on  what  ground  can  I  say  whe-
 ther  it  was  false  or  true?  I  should
 get  information  on  this  issuc—the  state-
 ment  made  by  the  Home  Minister.
 You  have  not  given  any  matenal.  If
 you  say  that  it  is  qa  general  question
 and  facts  were  not  placed  before  the
 House,  on  what  basis  can  I  allow  the
 privilege  motion?  It  is  impossible  I
 would  request  you  to  tell  me  the  de-
 tals  which  would  convince  me  first,
 60  that  I  can  allow  the  privilege  issue
 to  be  raised  later  on  if  I  am  convine-
 ed.  As  it  stands,  it  cannot  be  raised
 in  this  fashion,  You  should  permit
 me  to  go  to  the  next  item

 Bo  राम  मतोएर  लोहिया  ठीक  है  मैं
 भाप  का  हुकम  मानता  हुं  केवल  एक  बात  के
 बारे  में  मुझे  कह  लेने  दिया  जाय  ।  चन्हाण
 साहब  ने  मुझ  को  श्रपता  नेता  माना  था  ।
 अब  उनकी  नजरों  में  मैं  गिर  गया  हूं  ऐसा
 उन्होंने  कहा  था  तो  मुझे  इस  समय  चव्हाण
 साहब  के या  ५  तो  कुछ  कह  लेने  विया  जाय  {

 उन्होंने  कहा  था

 Mr.  Speaker:  Again  you  are  ving
 into  the  merits  ‘You  convince  me
 first,

 32.33  brs.
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 Norwications  unprr  Essentia,  Com-
 moorris  Act,

 The  Minister  of  Commerce  Ghri
 Dinesh  Singh):  I  beg  to  lay  on  the
 Table  a  copy  of  the  following  Notifi-
 cations  under  sub-section  (6)  of  sec-
 tlon  oft  the  Besential  Commodities
 सैप,  1006

 MARCH  a  RUT  मकन  ‘Laid’  है. ..

 (2)  The  Cotton  Textlige  ¢Consrelp
 Righth  Amendment  Order,
 1966,  published  in  Notification
 No.  8.0,  3986  in  Gazette  of
 India  dated  the  3st  Decem-
 ber,  1966,  [Placed  in  Library,
 see  No,  LT-89/67},

 (2)  The  Cotton  Textiles  (Control)
 Amendment  Order,  1987,  pub-
 lished  in  Notification  No,  3.0.
 7?  in  Gazette  of  India  dated
 the  4th  January,  ‘1967,  [Plac-
 ed  wn  Labrary,  see  No,  LT-904
 67}

 AnnvAn  Report  or  Cocuin  Rerinexus
 AND  GOVERNMENT  REVIEW

 The  Minister  of  State  in  the  Min-
 istry  of  Labour,  Employment  and  Re-
 habilitation  (Shri  L.  N.  Mishra):  On
 behalf  of  Shri  Asoka  Mehta,  I  beg  te
 lay  on  the  Table—

 qa  A  copy  of  the  Annual  Report
 of  the  Cochin  Refinertes  Limi-
 ted,  Ernakulam,  for  the  year
 1965-66,  along  with  the  Audit~
 ed  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon,
 under  sub-section  (l)  of  sec-
 tion  9A  of  the  Companies
 Act,  956

 (2)  Review  by  the  Government
 on  the  working  of  the  above
 Company.

 {Placed  in  Library,  see  No  LT-39/
 67),

 Emerncency  Risks  INSURANLE  (Fourtat
 AmenpMeNT)  ScHemes  anp  Norrica-
 TIONS  UNDER  Customs  Act,  CeNTRAL
 Excrsz  and  Saur  Act  anp  INCOM-TAX

 Acz,
 .

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C  Pant):  {
 beg  to  lay  on  the  Table—
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 published  in  Natification
 No,  8,0.  3907  in  Gazette  of
 Indi,  dated  the  24th  Decem-
 ber,  i966  under  sub-section
 (8)  of  section  5  of  the  Emer-
 gency  Risks  (Goods)  Insur-
 ance  Act,  ‘1962,

 (2)  A  copy  of  the  Emergency
 Risks  (Factories)  Insurance
 (Fourth  Amendment)  Scheme,
 1988  publ  shed  in  Notification
 No.  so  3908  in  Gazette  of
 India  dated  the  24th  Decem-
 ber,  1966,  under  sub-section
 (7)  of  section  3  of  the  Emer-
 gency  Risks  (Factories)  In-

 surance  Act,  1962.

 {Placed  tn  Library,  see  No  LT-88/
 67].

 (6)  A  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  962  and
 section  38  of  the  Central  Ex-
 ecises  and  Salt  Act,  944.—

 QQ  The  Customs  and  Central
 Excise  Duties  Export  DraW-
 back  (General),  One  hund-
 red  and  eighth  Amendment
 Rules,  1966  pubhshed  75
 Notification  No  GSR  873
 in  Gazette  of  Indig  dated
 the  i0th  Derember,  968
 {Placed  tn  Lebrary,  See  No
 LT-7/87].

 (ii)  The  Customs  and  Central
 Excise  Dut  es  Export  Draw-
 back  (General),  One  hund-
 red  and  ninth  Amendment
 Rules,  1966,  published  in
 Notificat  on  No,  GSR.  874
 in  Gaze!te  of  India  dated
 the  0th  December,  968

 {Pla-ed  ह;  Library  See  No
 LT-27/67},

 (ii)  The  Customs  ang  Central
 Excise  Duties  Export  Draw-
 back  (General),  One  hund-
 red  and  seventh  Amend-
 ment  Rules,  1966,  published
 in  Notification  No,  GSR.
 4963  in  Gazette  of  India
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 dated  the  24th  December,
 i966.  [Placed  wm  Library.
 See  No.  LT-8i/67).

 (iv)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General),  One  hund-
 red  and  tenth  Amendment
 Rules,  ‘1966,  published  in
 Notification  No  (8.8  ‘1964,
 im  Gazette  of  India  dated
 the  24th  December,  3966
 (Placed  in  Library,  See  No
 LT-80/67}.

 (v)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General),  One  hund-
 red  and  eleventh  Amend-
 ment  Rules,  ‘1966,  published
 in  Notification  No  G.S,R.
 965  in  Gazette  of  India
 dated  the  24th  December,
 1966,  [Placed  m  Library
 See  No  LT-79/67).

 (vi)  The  Customs  ang  Central
 Exeise  Duties  Export  Draw-
 back  (General),  One  hund-
 red  and  fourteenth  Amend-
 ment  Rules,  1966,  publish-
 ed  in  Notification  No,  GSR.
 2000  77  Gazette  of  India
 dated  the  S3ist  December,
 7966  [Placed  wm  Labrary.
 See  No  LT-75/67}

 (vii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General),  One  hund-
 red  and  thirteenth  Amend-
 ment  Rules,  1966,  publish-
 ed  in  Notification  No  GSR
 2001  in  Gazette  of  India
 dated  the  3lst  December,
 966  [Placed  in  Library.

 See  No  LT-74/67]

 (viii)  The  Customs  and  Centra’
 Excise  Duties  Export  Draw-
 back  (General),  One  hund-
 red  and  fourteenth  Amend-
 ment  Rules,  1966,  publish-
 ed  in  Notification  No  68.5.
 2002  in  Gazette  of  India
 dated  the  Slst  December,
 1968,  {Placed  sn  Library.

 See  No,  LT-82/67}
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 (ix)

 (x)

 ua)

 (xu)

 (xm)

 (xiv)

 The  Customs  and  Central
 Excise  Duties  Export  Draw-~
 pack  (General)  First  Am-
 endment  Rules,  1967,  pub-
 lished  in  Notification  No
 G.S.R.  79  in  Gazette  of  India
 dated  the  2ist  January,
 1967.  [Placed  in  Library.
 See  No,  LT-45/67)

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Second  Am-
 endment  Rules,  1967,  pub-
 lished  in  Notification  No
 G.S.R,  80  in  Gazette  of  India
 dated  the  2ist  January,  967
 {Placed  wn  Library,  See  No
 LT-46/67}

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Third  Am-
 endment  Rules,  ‘1967,  pub-
 lished  in  Notification  No
 GSR  707  .n  Gazette  of
 India  dated  the  28th  Janu-
 ary,  967  [Placed  in  Lib-
 rary,  See  No  LT-50/67)

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Fourth  Am-
 endment  Rules,  1967,  pub-
 hshed  in  Notification  No
 GSR  08  in  Gazette  of
 India  dated  the  28th  Janu-
 ary,  987  {Placed  in  Lib-
 rary.  See  No  LT-5l/67]

 The  Customs  and  Central
 Excise  Dut  ks  Export  Draw-
 back  (General)  Fifth  Am-
 endment  Rules,  1967,  pub-
 lished  in  Notification  No,
 G.SR,  09  in  Gazette  of
 India  dated  the  28th  Janu-
 ary,  1967,  [Placed  m  Lib-
 rary,  See  No  LT-~52/67]

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Sixth  Am-
 endment  Rules,  1967,  pub-

 MARCH  38,  i907

 (xv)

 (xvi)

 (xv

 (xvi)  The

 (ax,

 )

 )
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 lished  in  Notification  No.
 GSR  30  in  Gapette  of
 India  dated  the  28th  Janu-
 ary,  1987.  [Placed  in  Lib-
 rary.  See  No.  LT-58/67),

 The  Customs  ang  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventh
 Amendment  Rules,  ‘1967,
 published  in  Notification  No,
 G.S.R,  70  m=  Gazette  of
 India  dated  the  llth  Feb-
 ruary,  9867  [Placed  sn  Lib-
 rary,  See  No  LT-57/67).

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Erghth  Am-
 endment  Rules,  1967,  pub-
 lished  in  Notification  No.
 GSR  बा  in  Gazette  of
 India  dated  the  llth  Feb-
 ruary  967  [Placed  in  Lib-
 raru,  See  No  LT-58/67]

 The  Cusioms  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Ninth  Am-
 endment  Rules,  1967,  pub-
 lished  in  Notifi  ation  No,
 GSR  234  in  Gazette  of
 India  dated  the  25th  Febru-
 ary,  1967,  [Placed  छा  Lib-
 rary  See  No  LT-65/67]

 Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Tenth  Am-
 endment  Rules,  1967,  pub-
 lished  in  Notification  No
 GSR  293  in  Gazetie  of
 India  dated  the  4th  Ma.ch,
 967  [Placed  tn  Library.
 See  No  LT-68/67]

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Eleventh
 Amendment  Rules,  1967,
 published  in  Notification  No.
 GSR  294  in  Gazette  of
 India  dated  the  4th  March,
 ‘1967,  [Placed  in  Librery.

 See  No,  LT-68/67].
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 (xx)  The  Customs  and  Central
 Excise  Duties  Export  DraW-
 back  (General)  Twelfth
 Amendment  Rules,  1967,
 published  in  Notification  No.
 GSR.  208  in  Gazette  of
 Indig  dated  the  4th  March,
 1967,  [Placed  in  Library.

 See  No,  LT-67/67}

 (xxi)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Thirteenth
 Amendment  Rules,  1967,
 published  in  Notification  No
 G.S.R.  306  in  Gazctte  of
 India  dated  the  lith  March,
 1967,  [Placed  in  Library.

 See  No.  LT-4]  (87)

 (4)  A  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  962:—

 ay  GS.R.  842  published  in
 Gazette  of  India  dated  the
 3rd  December,  966
 [Placed  in  Library,  See  No
 LT-70/67}

 (a)  G.S.R  872  published  in
 Gazette  of  India  dated  the
 0th  December,  966
 [Placed  m  Library,  See  No
 LT-77/67)

 Gu)  GS.R  897  published  in
 Gazette  of  Indig  dated  the
 7th  December,  966
 {Placed  wn  Library,  Sve  No
 LY-76/67]  °

 div)  GSR  4966  pubhshed  m
 Gazette  of  India  dated  the
 24th  December,  1966,
 [Placeq  in  Library,  See  No
 LT-78/67%

 (v)  GSR  985  published  in
 Gazette  of  India  dated  the
 23rd  December,  966
 {Placega  in  Library.  See  No
 UT-79/87},
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 (vi)  GS.R.  2003  published  in
 Gazette  of  India  dated  the
 3ist  December,  1968.
 (Placed  in  Library.  See  No.
 LT-78/67}.

 (vii)  G.S.R.  2039  published  im
 Gazette  of  India  dated  the
 Sist  December,  1968.
 {Placed  in  Library,  See  No.
 LT-85/67),

 (viii)  G.S.R.  2040  published  im
 Gazette  of  India  dated  the
 ‘Sist  December,  1988.
 LP.aced  in  Library,  See  No.
 LT-83/67]

 x)  GS.R.  204]  published  in
 Gazette  of  Indig  dated  the
 3ist  December,  1966.
 |P.aced  in  Library,  See  No.
 LT-84/67}

 (tz)  G.S.R.  204)  published  in
 Gazette  of  India  dated  the
 3lst  December,  1968.
 {Placed  in  Library,  See  No.
 LT-43/67},

 (mm)  GSR  |  pubhsheq  फ
 Gazette  of  India  dated  the
 Ist  January,  1967.
 [Placed  in  Library.  See  No.
 LT-86/67}

 (xii)  G.S.R  81  published  in
 Gazette  of  India  dated  the
 2ist  January,  1967.
 [Placed  in  Library,  See  No.
 LT-47/67)

 (xm)  G.S.R  82  published  in
 Gazette  of  Indig  dated  the
 2ist  January,  1967,
 [Placed  in  Library,  See  No.
 LT-48/67}

 (xiv)  GS.R  98  published  in
 Gazette  of  India  dated
 the  6th  January,  1967.
 [Placed  in  Library,  See  No
 LT-44/67}

 (xv)  GSR  54  published  in
 Cazctte  of  India  dated
 the  3rd  February,  967
 [Placed  in  Library,  See  No
 LT-84/67).



 {Shri_K  Cc  Pant]
 (xvi)  GSR.  ॥72  published  in

 ‘Gazette  of  India‘  dated  the
 Alth  Feb:uary,  967  [Placed
 in  Library.  See  No,  LT-
 LT-55]67).

 (xvii)  G.SR.  90  published  in
 Gazette  of  India  dated
 the  llth  February,  1967.
 [Paced  in  Library,  See  No.
 LT-60/67],

 (xviii)  G.S.R.  93  published  in
 Gazette  of  India  dated
 the  13th  February,  1967.
 {P  aced  in  Library.  See  No.
 LT-6/67].

 (xix)  G.S.R.  228  published  in
 Gazetie  of  India  dated
 the  i8th  February,  1967.
 (Placed  in  Library,  See  No.
 LT-63/67].

 (xx)  G.S.R.  235  published  in
 Gazeite  of  India  dated
 the  25th  February,  1967,
 (P'aced  in  Library,  See  No.
 LT-64/67].

 (xxi)  G.SR.  305  published  in
 Gazette  of  India  dated
 the  ith  March,  1967.
 {Paced  in  Library,  See  No.
 LT-45/67}.

 (xxii)  S.O.  873  publisheq  in
 Gazette  of  India  dated
 the  4th  February,  1967.
 [Paced  in  Library,  See  No.
 LT-55/67).

 (5)  A  copy  each  of  the  following
 Notifications  under  section  38
 of  the  Central  Sxcise  and
 Salt  Act,  944:—

 (i)  The  Central  Excise  (First
 Amendment)  Rules,  ‘1967,
 published  in  Notification
 No.  G.S.R.  75  in  Gazette  of

 india  dated  the  Ziat  Janu- |
 avy,  1987.  [Placed  -in  Lib-  .
 rary.  See  No.  L.T-49/67]

 (ii)  The  Central  Excise  (Second
 Amendment)  Rules,  1967,
 published  in  Notification  No,
 G.S.R.  288  in  Gazette  of
 India  dated  the  4th  March
 ‘1987.  [Placed  in  Lébrary,
 See  No.  LT-69|67}.

 (6)  A  copy  each  of  the  following.
 Notifications  under  sub-sec-
 tion  (4)  of  section  280W  of
 the  Income-Tax  Act,  963:-—

 (i)  The  Annuity  Deposit.
 Scheme,  1966,  published  in.
 Notification  No.  G.S.R.
 2033  in  Gazette  of  India
 dated  the  30th  December,
 ‘1966.  [Placed  in  Library.
 See  No,  LT-42/67].

 (ii)  Notification  No,  8.0.  5l4
 published  in  Gazette  of  India.
 dated  the  8th  February,
 1967,  making  certain  amend-
 ments  to  the  Annuity  De-
 posit  Scheme,  ‘1964,  |  Placed.
 in  Library.  See  No.  LT-
 56/67].

 (7)  A  copy  of  the  Income-tax
 (Amendment)  Rules,  ‘1967,
 published  in  Notification  No.
 85.0,  598  in  Gazette  of  India
 dated  ihe  l5th  February,  1967,
 under  section  296  of  the  In-
 come-tax  Act,  96l,  [Placed
 in  Library.  ‘ce  No,  LT-62/
 67].

 Shri  Nambiar  (Tiruchirappalli):
 Regarding  item  7,  it  seems  the  Gov-
 ernment  have  decided  to  end  the  em-
 ergency.  Now  it  is  not  proper  to
 come  up  here  again  and  again  and  to
 take  action  under  the  Emergency  Risks
 (Goods)  Insurance  Act,  962  and  the
 Emergency  Risks  (Factories)  Insur-
 ance  Act,  1962,  These  Acts  coacern-
 ing  the  Emergency  should  be  repealed.
 Otherwise,  it  is  not  proper  to.  bring:
 them  up  here  every  now  and  then.
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 $4r,  Speaker:  “That  is  a  matter  of
 opinion.

 Shri  Nambiar-  The  emergency  has
 ended.

 Mr.  Speaker:  Let  it  be  debated
 separately,  not  now.

 Shri  Nambiar:  Let  us  know  what
 the  hon.  Minister  has  to  say  about
 this

 ३2  86  brs

 ALLOCATION  OF  SEATS

 की  यशपाल  सिह  (देहरादून)  प्रध्यक्ष

 महोदय,  मुझे  ाप  वी  सेवा  में  कुछ  निवेदन

 करना  है  ।  श्राप  जैसे  न्यायमूर्ति  स्पीकर  के

 रहते  हुए  मेरे  साथ  बेइमाफी  नहीं  होनी

 चाहिए  ।  मैं  पिछले  पाच  सालों  े  इस

 हाउस  से  एक  मिनट  के  लिए  भी  गैरहाजिर

 नही  हुआ  हू  भौर  जब  से  बैठक  शुरू  होती  है

 तब  से  लेकर  सदा  त  तक  यही  मौजूद

 रहता  हु  ।  हजारो  दफे  मैं  ने  भाषण  किये

 हैं,  प्रत्ताव  आदि  पेश  किये  हैं  और  प्रश्न

 किये  हैं  जिस  तरीके  से  एक  पुजारी  मदिर

 में  जाया  करता  हे  उसी  श्रद्धा  शर  निष्ठा

 के  साथ  मैं  यहा  सदन  में  भ्राता  हू  ।  मैं  पहले

 दूसरी  कतार  मे  बैठता  था  लेकिन  झब  मुझ  को

 पाचवी  कतार  में  स्थान  दिया  गया  है

 इस  से  ज्यादा  बेइसाफी  मेरे  साथ  और  कोई

 नहीं  हो  सकती  ।  जेलखाने  तक  में  हाई  वर्क

 का  क्रेंडिट  मिलता  था  लेकिन  यहा  पर  मुझे

 हाई  बके  का  क्रेडिट  नही  मिल  रहा  है  ।  मुझे
 इसाफ  दिया  जाय  भर  मैं  जो  दूसरी  कतार

 में  बैठा  करता  था  उसे  कायम  रखा  जाय

 या  ह...  रो  में  मुझे  रखा  जाय  लेकिन  मुझे

 against  Speaker  etc.
 ete,

 पाचवी  रो  में  जगह  दी  ग.  है।  मुझे  भाशा

 है  कि  शाप  के  स्पीकर  रहते  हुए  मरे  साथ

 ऐसी  बेइसाफी  नहीं  हो  रुकती  ।  श्रगर  दल
 की  कोई"  बात  हो  तो  मैं  कांग्रेस  के  सिवाय

 हर  एक  दल  में  बैठने  के  लिए  तैयार  हु  लेकिन
 जैसा  मैं  ने  कहा  मुझे  या  तो  पहले  जैसे  दूसरी
 कतार  में  बैंठाया  जाय  या  फ्रट  कतार  में

 जगह  दी  जाय  झौर  यदि  काग्रेस  के  भ्रलावा
 किसी  दूसरे  दल  में  इसके  लिए  जाना  पडता  है
 तो  भाप  मुझे  सजैश्ट  कीजियगा  |

 12.37  brs

 RE  WRIT  PETITION  AGAINST
 SPEAKER  AND  MEMBERS  OF  THE

 COMMITTEE  OF  PRIVILEGES

 Mr  Speaker:  During  the  last  Lok
 Sabha,  on  the  2th  August,  ‘1966,  Sar-
 vashri  Tridib  Kumar  Chaudhu  and
 Madhu  Limaye,  Members  of  Parha-
 ment,  had  raised  a  question  of  privi-
 lege,  alleging,  wnter  aha,  that  on  the
 9th  August,  1966,  when  they  reached
 Patna  Aur  Port,  the  Bihar  Police  serv-
 ed  an  externment  order  on  them  under
 the  Bihar  Maintenance  of  Pubhe
 Order  Act,  1949,  directing  them  to
 leave  the  State  of  Bihar  within  one
 and  half  hours,  but  kept  them  in  vir-
 tual  arrest  and  detention  in  the
 दि  I  P  Room  Patna  Air  Port,
 without  any  criminal  charge  and  pre-
 vented  their  free  movement  during  the
 said  one  and  haf  hours  period  al-
 though  they  were  free  to  move  about
 in  Bihar  without  any  rest-amt  for  that
 period  at  terms  of  the  externment
 order  served  on  them.

 On  the  I8th  August,  1966,  the  House
 referred  the  matter  to  the  Committee
 of  Privreges.

 The  Committee  of  Privileges,  before
 arriving  at  their  conclusions,  decided
 to  examine  among  others,  Shri  BN.P
 Kumar,  Depv‘y  Superintendent  of
 Police,  Patna  who  had  served  the  ex-
 ternment  orders  on  Sarvashri  Tridib
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 the  3rd  December,  966  to  give  evi-
 dence  on  the  matter.  Shri  B.  N.  ह
 Kumar,  in  pursuance  of  the  communi-
 cation  from  the  Committee,  appeared
 before  the  Committee  on  the  8rd  De-
 cember,  2988  and  gave  evidence  as
 desired  by  them.  Two  other  witnesses,
 namely,  Aerodrome  Officer,  Patna  and
 Traffic  Officer,  Il.  A.  C,  Patna,  were
 also  examined  by  the  Committee  on
 the  same  day.

 Subsequently,  on  the  8th  December,
 1966,  after  the  Lok  Sabha  had  ad-
 journed  sine  die,  notice  was  received
 from  the  Supreme  Court  stating  that  a
 Writ  Petition  under  Article  32  of
 the  Constitution,  filed  by  Shri  B  N.  P.
 Kumar,  with  the  Speaker  and  Mem-
 bers  of  the  Committee  of  Privileges
 of  Lok  Sabha  as  Respondents,  had
 come  up  for  preliminary  hearing  be-
 fore  the  Supreme  Court  on  the  2nd
 December,  1966,  and  asking  the  Res-
 pondents  to  show  cause  why  a  Rule
 Nisi  should  not  be  issued  in  the  said
 Writ  Petition.

 ह, क  his  Writ  Petition,  Shri  8.  NP.
 Kumar  had  prayed  to  the  Supreme

 a  Court  to:

 “(a)  declare  that  the  notice
 dated  ‘25-11-1966  is  void  ab  initio
 for  being  founded  on  a_non-
 existent  privilege;

 (b)  declare  that  proceedings  for
 breach  of  privilege  founded  on
 the  allegations  contained  in  the
 complaints  of  Shri  Madhu  Limaye
 and  Tridib  Kumar  Chaudhurj  are
 without  jurisdiction  since  they  are
 not  founded  on  a  privilege  in
 existence  in  England  or  recognis-
 ed  in  the  Constitution  of  India;
 and

 (c)  quash  the  notice  dated
 26-11-1966  and  during  the  pen-

 dency  proceedings  in  the
 above  Writ  Petition  stay  the  fur-

 Limaye  and  Tridib  Kumar  Chau-
 dhuri.”

 A  reply  was  thereupon  sent  to  the
 Supreme  Court  on  the  lith  January,
 ‘1967,  stalling  that  the  notice  would  he
 placed  by  the  Speaker  before  the  Lok
 Sabha  for  consideration  at  their  next
 session  in  March,  1967.

 Thereafter,  the  Writ  Petition  of  Shri
 B.  N.  P.  Kumar  came  up  for  prelimi-
 nary  hearing  before  the  Supreme
 Court  on  the  26th  January,  1967.  The
 Supreme  Court  while  adjourning  the
 hearing  of  the  Writ  Petition,  granted
 an  interim  stay  restraining  the  Com-
 mittee  of  Privileges  from  proceeding
 with  the  enquiry  till  the  Writ  Petition
 was  disposed  of.  The  Supreme  Court
 posted  the  Writ  Petition  for  hearing
 after  a  month,

 Thereafter,  the  Wnt  Petition  of  Shri
 8.  N  P.  Kumar  came  up  for  hearing
 before  the  Supreme  Court  on  the  23rd
 February,  967  The  Court  issued  a
 Rule  Nisi  to  the  Respondents  to  show
 cause  why  the  Court  should  not  grant
 the  prayers  made  in  the  Writ  Petition.
 The  Court  fixed  709  April,  1967,  as
 the  date  for  hearing  and  final  disposal
 of  the  Writ  Petition  and  3rd  Apri},  967
 as  the  date  for  filing  affidavit  by  the
 Respondents  in  opposition  to  the  Writ
 Petition

 Consequent  upon  the  dissolution  of
 the  Third  Lok  Sabha  on  the  8rd  March,
 1967,  all  proceedings  pending  before
 the  Commiutitee  og  Privileges  of  that
 House  in  respect  of  the  question  of  pri-
 vilege  raised  by  Sarvashrj  Tridib
 Kumar  Chaudhuri  and  Madhu  Limaye
 have  lapsed  It  is,  therefore,  not
 necessary  for  this  House  to  take  any
 further  ection  in  the  matter.  The
 Attorney-General  to  whom  a  notice
 has  been  sent  by  the  Supreme  Court
 May  be  instructed  by  this

 contin
 te

 apprise  the  Court
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 I  think  that  the  House  ogress  with

 Shri  Madhu  Limaye  rose—
 Mr.  Speaker:  Should  it  be  discussed

 now?
 Shri  Nath  Pai  (Rajapur):  Not  dis-

 cussion;  but  brief  remarks  will  be
 very  justified  and  I  hope  you  will
 permit  us.

 थी. मधु  लिगये  (मुंगेर)  :  प्रध्यक्ष

 महोदय,  चकि  यह  मामला  मेरे  सम्बन्ध  में
 है,  इस  लिये  में  चाहता  हूं  कि  भाप  इस  के
 बारे  में  मेरी  बातों  की  सुनें  -  सब  से  पहले  तो
 यह  कि  श्रगर  हम  लोग  पहले  ही  प्राविधिकता
 के  था  संवैधानिक  तथा  कानूनी  आधार  पर
 इस  मामले  को  खत्म  करेंगे  कि  तीसरी  लोक
 सभा  झझब  बरखास्त  हो  गई  दौर  सारे  विशेषा-
 घिकार  के  हमारे  मामले  समाप्त  हो  गये
 और  अभी  कोई  कारण  नहीं  रहा  है  सुप्रीम
 कोर्ट  को  इस  के  बारे  में  कोर्ट  फैसला  देने  का,
 तो  उसका  क्‍या  नतीजा  होगा  ?  इस  प्रस्ताव
 को  लेकर  जो  मसले  हम  लोगों  ने  उठाये  भौर

 सुप्रीम  कोर्ट  ने  जो  नोटिस  आप  के  ऊपर
 जारी  की  उस  में  से  जो  मामले  उठते  हैं,  कभी
 न  कभी  तो  हम  को  उन  का  हल  निकालना

 चाहिये  ।  इस  लिय  मेरी  यह  राय  है  कि
 जो  नई  विशेषाधिकार  समिति  बनेगी  उस  के
 सामने  इस  मामले  को  रखा  जाये  ।  उस  के

 पहले  हम  लोग  अपना  दिमाग  ने  बनाये  |
 उस  में  से  तीन  चार  बाते  निकलती  है  ।
 मेरी  अपनी  राय  है  कि  जब  सुप्रीम  कोर्ट  के
 सामने  कोई  मामला  झा  जाता  है  तो  उस  से

 हमें  भाग  नहीं  जाना  चाहिये  इस  बात  का

 लिहाज़  करते  हुए  कि  संविधान  का  प्र्थ
 क्या  है,  यह  तय  करने  का  अश्रधिकार  हमारे
 संविधान  में  सुप्रीम  कोर्ट  को  है  |  इस  का
 अर्थ  है  कि  हम  सार्वभौम  नहीं  है  ।  हम  सब
 संविधान  के  मातहत  है,  लोक॑-सभा  भी,
 सुप्रीम  कोर्ट  को  है  शौर  यह  कार्यकारिणी
 भी  |  इस  लिये  सूप्रीम  कोर्ट  के  झ्रधिकारो
 पर  हमें  भाक्रमण  नहीं  करना  चाहिये  i
 लेकिन  हस  का  फैसला  जरूर  होना  चाहिये
 कि  लोक-सपभ्रा  के  विशेत्ाडिकार  क्‍या  हैं  ?

 क्या  सत्काल  में  गिरफ्तारियां  हो  सकती

 हैं?
 दूसरी  बात  यह  कि  भाप  दफा  05  देख

 लीजिये।  उस  में  यह  कहा  गया  है  कि  हम  भपने
 विशेधाधिकार  तय  कर  सकते  हैं  ।  मह
 कितने  शर्म  की  बात  है  कि  संविधान  लागू
 हुए  ह क  साल हो  गये  ।  वह  26  अमभरी,
 950  को  लागू  हुआ  था  लेकिन  जब  कोई

 विशेषाधिकार  का  मामला  उत्पन्न  होता  है  तो

 हमेशा  हम  को  जो  हाउस  झाफ  कामन्स  की
 कारवाई  है  उस  को  निकालना  पडता  है,
 मेज  पालियामेन्द्री  प्रक्टिस  को  देखना  पड़ता
 है  |  कया  वजह  है  कि  यह  लोक  सभा  हमारे
 विशेषाधिकार  क्‍या  है,  इसकी  व्याख्या  नहीं
 करती  है,  कानून  नहीं  बनाती  है  ?  मैं  सुझाव
 दे  रहा  हूं  कि  हम  इन  सारी  बातों  पर  विचार
 करे।  भ्रभी  हम  फैसला  कुछ  न  करें।  हम
 केवल  यह  तय  करे  कि  30  अप्रैल  तक  एक
 विशेषाधिकार  समिति  बने  श्रौर  सब  से  पहले
 वह  विशेषाधिकारों  की  एक  सूची  कायम
 कर

 Shri  M.  BR.  Masani  (Rajkot):  Mr.
 Speaker,  Sir,  with  great  respect,  I
 support  your  suggestion  that  we  re-
 commend  instructing  the  Attorney
 Generali  in  the  way  you  have  suggest-
 ed  and  that  this  particular  incident
 should  be  allowed  to  be  closed.  But
 I  think  there  is  point  in  what  my  hon.
 colleague  has  said  just  now,  and  that
 is,  that  the  issues  ithat  underlie  this
 particular  case  have  not  died  with  the
 lapse  og  the  Lok  Sabha.  I  think  it
 will  be  good  if  the  new  Privileges
 Committee,  when  constituted,  could  be
 asked  to  look  into  those  issues,  apart
 from  this  particular  incident,  so  that
 what  Shri  Madhu  Limaye  has  in  mind
 can  be  discussed  and  we  could  arrive
 at  our  own  conclusions.  I  think  this
 would  solve  the  problem  in  ७  way
 which  would  be  satisfactory  to  all  con-
 cerned,

 Shri  Nath  Pai:  Whatever  may  be
 the  procedure  that  you  may  set  we  are
 prepared  to  accept  your  guidance  in
 the  matter  The  fundamental  issue  in-
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 volved  here  is  the  immunity  of  Men-
 bers  of  Parliament.  Time  ang  again
 we  have  said  that  the  Government
 should  take  the  wmitiative  in  this
 matter.  The  arrest  of  Shri  Tridib
 Kumar  Chaudhuri  and  Shri  Madhu
 Limaye  raises  the  basic  issue  of  what
 is  the  immunity  which  a  Member  of
 the  supreme  legislature  of  this  country
 enjoys.

 Mir.  Speaker:  That  is  a  separate
 question,

 Shri  Nath  Pai:  Let  that  privilege
 matter  lapsc,  but  I  have  some  concrete
 suggestion  to  make  because  the  Prime
 Minister,  her  colleague  ang  the  Law
 Minister  are  here.

 We  shall  not  be  able  to  deal  with  it
 adequately  in  the  Privileges  Commit-
 tee.  We  shail  922  getting  instances  of
 casual  supermlious  manner  of  dealing
 with  MPs  and  clamping  them  behind
 the  bars  in  this  way  Therefore,  hike
 in  other  civilizeq  and  democratic  coun-
 tries,  we  should  try  to  give  था  unmu-
 nity  to  a  Member  as  I  have  suggested
 an  amendment  to  article  05  cf  the
 Constitution  gua-anteeing  37  immunity
 or  freedom  from  arrest  to  a  Member
 of  Parliament  unless  sanctione]  by  a
 standing  committee  of  Parhan.cent-
 that  is  the  practice  in  many  Parlia-
 ments—presided  by  you  or  unless  an
 MP  is  arrested  in  the  actual  commis-
 sioning  of  a  cognisable  offence  If  this
 is  done  we  will  not  again  get  into  the
 mortifying  condition  of  MPs  being
 huddled  together  hke  cattle  and  taken
 to  police  stations,

 Shri  H.  N.  Mukerjee  (Calcutta
 North  East).  I  support  the  idca  that
 the  issue  raised  by  Shri  Madhu  Limaye
 and  Shri  Tridib  Kumar  Chaudhuri
 should  not  be  a  lowed  just  to  waste
 away  On  account  of  certain  technical
 difficulties.  But  apart  from  ‘hat,  tam
 worried  about  another  aspect  of  the
 matter,  I  am  not  interest  in  the  House
 having  a  certain  discussion  where  all
 kinds  of  observations  come  to  be  made
 in  regard  to  the  Supreme  Cuurt,  but
 what  I  feel  is  that  recently  things  are
 happening  which  go  to  the  root  of  the

 functioning  of  Parliament.  Legal
 notices  are  being  served  on  the
 Speaker  of  this  House  and  on  the
 Chairman  of  the  Committee  and  alt
 kinds  of  very  peculiar  circumstances
 are  made  to  arise  on  account  of  there
 being  no  clarification  in  regard  to  the
 position  of  the  judiciary  and  of  the
 legislature  in  our  country  at  this  pre-
 sent  moment.  This  is  connected  also
 with  certain  recent  pronouncements  of
 the  Supreme  Court  in  regard  to  am-
 endments  of  the  Constitution.

 What  I  would  like  you  to  do  is  to
 convene  a  meeting  of  Memberg  of  Par-
 hament  according  to  your  selection
 and  also  of  such  people  as  can  give
 adequate  legal  and  juristic  advice  in
 regard  to  this  matter  so  that  we  can
 evolve  certain  formulae  and  without
 entering  into  any  conflict  between  the
 Supreme  Court  and  ourselves  we  set-
 tle  certain  matters.

 But  in  the  mean  time  things  are
 happening  which  go  against  the  grain
 og  parliamentary  functioning  and  that
 is  why  we  cannot  let  matters  rest  at
 that  I  do  not  hke  the  idea,  for  ins.-
 ance,  of  you  instructing  the  Attorney
 General  to  go  and  make  certain  sub-
 missions  in  regard  to  someta'ng  having
 been  sent  to  you  from  the  Supreme
 Court  or  any  other  court.  Before  this
 ig  done  I  personally  would  very  much
 hke  to  be  entirely  satisfied  about  the
 parliamentary  position  At  the  pre-
 sent  moment  we  have  no  means  of
 having  that  satisfaction.  I  do  not  wish
 to  create  some  controversial  position
 by  not  instructing  the  Atturney  Gene-
 ral  as  you  have  decided  to,  but  some
 kind  of  a  conference  has  got  to  take
 place.

 Shri  Nath  Pai:  What  does  the  Law
 Minister  have  to  Say  about  this?

 Shri  Namblar  =  (Tiruchirappalli)  :
 Without  going  into  the  procedural
 side,  I  would  submit,  as  Shri  Nath  ऐंड
 has  ably  put  it,  one  thing.  It  had
 been  the  practice  that  M:mbersa  were
 arrested  while  the  session  was  on,
 not  only  once  burt  twice.
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 Mr.  Speaker:  You  are  gomg  into  a
 different  question;  now  we  are  on  the
 Supreme  Court  issuing  notices  to
 Members,  Chairman  of  the  Committee

 etc.  No  doubt  what  you  say  is  an  m-
 portant  question,  but  that  should  be
 iscussed  separately  as  it  is  न  different
 question  Please  do  not  bring  in  that
 now

 Shri  Nambiar:  It  is  connected  with
 tthe  privileges  and  rights  of  Members

 Mr.  Speaker:  It  is  a  different  ques-
 ton

 Shri  Nambiar:  The  collective  rights
 and  privileges  of  Membe.°  are  your
 rights,  7६  we  do  not  have  e  right,  you
 also  do  not  have  a  right  Then,  the
 Suprerhe  Court  issuing  qa  writ  or  order
 on  you  practically  is  not  d.fferent  The
 Supreme  Court  must  have  its  own
 limitations  im  issuing  orders  ez  parte
 or  order  arrest  when  the  scssion  is

 on  That  By  my  humble  submission

 हा,  राम  मनोहर  लोहिया  (कन्नौज)
 अ्रध्यक्ष  महोद  ्  यह  सर्वोच्च  न्यायालय  और
 शलोप-सभा  का  मिल  कर4  जा  एक  भ्रच्छा
 सगीत  हो  सकता  था  वह  नही  हो  पा  रहा  है

 कुछ  स्वर  अलग  अलग  हो  जाया  करते  है  और

 बेसुरा  राग  कई  दफा  हो  जाता  है  1  उसका
 विशेष  कारण  है  ।  सविधान  वी  घारा  339
 और  धारा  i40  आप  दखिय  ।  यह  बहुत
 संगीत  बिगड  गया  है  |  भारतीय  सगीत  एक
 स्वर  का  ही  होता  है  भर  यूरोपीय  सगीत  कई
 स्वरो  को  मिला  करने  होता  है।  कई  स्वर  इस
 में  मिला  दिये  गये  हैं  नकल  करके  लेकिन  स्वर
 एक  ही  रख  दिया  गया  है  इसलिए  यह  सब
 शड़बड़  हो  जाया  करती  है  1  कई  स्वर  वाला
 अगीत  चाहिये  ।

 झाप  देखें  कि  धारा  i38  में  सर्वोच्च
 ज्यायालय  के  अधिकार,  क्षेत्र:के  बारे  में  बात
 कही गई  है  1  फिर  998  मेरी  बड़ी  मजबूरी
 डै  कि  यह  संविधान  मेरे  पास  अंग्रेजी  से  है भौर
 अंग्रेडी  से  इसको  पढ़ते  हुए  मुझे  शर्म  लयती
 है।  में  तत्काल  इसका  जो  झनुवाद  कर  सकता

 हं  करके  बता  देता  हूं  7  संसद  कानून  बना  करके
 सर्वोच्च  म्यायालय  को  अधिकार  दे  सकती
 है  कि  वहू  निदेश  निकाले,  हुकम  निकाले,
 रिट्स  निकाले,  याचिकायें  निकाले,  हेबियस
 कारपस  यानी  लोगो  को  सशरीर  उठा  कर
 लाने  वाली  यातिकायें,  वगैरह  बगेरहू  सिवाय
 दो  नम्बर  धारा  32वीं  धारा  के  ।  यह्  तो
 39  7%

 40  में  उसी  तरह  से  संसद  को  कहा  गया

 है  कि  वह  कानून  बना  कर  सर्वोच्च  न्यायालय
 को  ऐसे  परक  भ्रधिकार  दे  सकती  है  जो  इस
 सविधान  के  विपरीत  न  हो  और  जो  जरूरी

 हो,  उचित  हो,  इसलिए  कि  सर्वोच्च  न्यायालय
 अपने  काम  को  ज्यादा  झच्छी  तरह  से  भौर

 सुचारु  रूप  से  कर  सके  |

 इस  संविधान  को  बने  हुए  पन्द्रह  बीछ
 बरस  हो  चले  हैं  पन्द्रह  बरस  से  ये  दोनों
 धारायें  पडी  हुई  है,  39  भौर  40  ।  लोक
 सभा  ने  सैकडो  हजारो  कानून  बनाये  लेकिन
 कभी  भी  कोई  कानून  नही  बनाई  जिससे  सर्वोच्च
 न्यायालय  के  भ्रधिकार  क्षेत्र  को  बढाया  जाए,
 उसको  ऐसे  अधिकार  दिये  जाये  कि  जिन  से

 बहू  झपने  कार्य  को  सुचारू  रूप  से  चला  सके  t
 झगर  यह  कहा  जाए  कि  ये  सविधान  की
 घारायें  बिल्कुल  निष्प्रयोजनीय  हैं,  उनका
 कोई  भौचित्य  नहीं  है  तो  फिर  इनको  रखा

 नही  जाना  क्ाहिये  था  t  ये  रखी  गईं  इसके
 मानी  थे,  इसका  तात्पयं  था,  संविधान  बनाने
 बालो  का  मशा  था  कि  सर्वोच्च  न्‍्यायालय  को
 भ्रधिकार  दिया  जाए,  उसका  क्षेत्र  विस्तृत
 किया  जाए  श्र  यह  बिल्कुल  साफ है  प्रनुच्छेदो
 से  ही  नही  बल्कि  शब्दों  से  भी  भौर  मैं  समझता

 हू  कि  दोनो  प्रकार  के  भ्रध्िकार  सर्वोच्च  न्‍्याया-
 लय  को  दिये  जाने  चाहियें  ।  यह  संविधान
 3950  में  लागू  हुआ  ।  भाप  जानते  ही  हैं  कि

 इस  संविधान  में  बहुत  कुछ  नगरपालिका  जैसे

 कानून  हैं,  जैसे  राजाओं  धौर  रानियों  के  बारे
 में  है  जो उनको  खानपान  दिया  जाता  हूँ  यह
 मैं  समझता हूं  कि  बहुत  ही  वाहियात  चीज़  है  t
 सेकिन  उसको  झाप  छोड़  दीजिये  ।  यह  संबि-
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 fete  राम  भगोहर  लोहिया]
 ava  बिल्कुल  साफ  बताता  है  कि  सर्वोच्च

 ' ब्वायासय  की  अधिकार  सीमा  को  बढ़ाता
 बाहिये  झौर  उसके  लिए  लोक  सभा  को  कामून
 बनाना  चाहिये  |  सतरह  बरस  ही  चले,  कभी  भी

 इस  कार्यकारिणी  ने  ---एक  क्षण  के  लिए  नहीं
 सोचा  कि  सर्वोच्च  न्यायालय  की  भ्रधिकार
 शीमा  को  बढ़ाया  जाए।  इसका  साफ  मतलब

 होता  है  कि  या  तो  कार्यकारिणी भपने  में  मस्त

 रहती  है,  दुनिया  की  भौर  देश  की  इसको  कुछ
 फिक  नहीं  है,  खाली  अपने  भ्रध्तिकार  सीमाभों
 के  बारे  मे,  इसको,  चिन्ता  रहती  है  भौर  या  यह
 कि  जो  इघर(उधर  के  कुछ  मामले  हैं  उनमें  यह
 फंसी  रहती  है।  इसका  क्या  मतलब  है  सर्वोच्च
 स्यायलय  से  ?  इसको  तो  भ्रपने  धरोंदे,  इधर
 खधर  के  छोटे  छोटे  झगड़ों  में  स ेमतलब  है  ।

 इसलिए  मैं  निबेदन  करना  चाहता  हूं  कि
 कि  झाप  देश  का  ध्यान,  लोक-सभा  का  ध्यान
 इन  दोनों  धाराझों  की  तरफ  खींचे  झौर  कार्य-
 कारिणी  को  भादेश  दें  कि  वह  शीक्रातिशी क्र
 ऐसे  कानून  बहां  पर  लायें  जिससे  सर्वोच्च
 स्यायालय  के  भ्रधिकार  क्षेत्र  को  बढ़ाया  जा
 सके  ।  मैं  जानता  हूं  कि/रकई/दफा  सर्वोच्च
 न्यायालय  ठीक  फैसले  नहीं  करती  है।  उसके
 सपभ्री  फैसलों  को  में  ठीक  नहीं  समझता  हूं  ।
 कई  दफा  बह  बड़ा  गलत  फैसला  दे  दिया
 करता  है  लेकिन  फिर  भी  मैं  उसके  भ्रधिकार
 क्षेत्र  को  इसलिए  बढ़ाना  बाहता  हूं
 कि  इस  वक्‍त  हम  की  सब  स्वरों  को  मिला  कर
 के  संगीत  चलाना  है  न  कि  एक  सुरा  संगीत
 बनाना  है  ।

 The  Minister  of  Law  (Shri  Govinda
 Menon):  Mr.  Speaker,  Sir,  two
 questions  arose  from  the  statement
 made  by  you  from  the  Chair  and  the
 discussion  which  followed.

 One  is  whether  the  case  pending
 Before  the  Supreme  Court  should  be
 prosecuted  further.  On  that  the
 epinion  appears  to  be  unanimous  that
 it  has  become  infructuous  and  that
 we  should  not  proceed  further  on  that
 matter,

 defining  the  extent,  Qi
 leges

 is  contained  in  article  05  of
 Constitution,  is  rather  indefinte.
 have  had  always  to  refer  to  the  na--
 ture  of  the  privileges  which  existed  in.
 England  at  the  time  the  Constitution.
 was  enacted  in  1950.  If  the  view  of
 the  House  is  that  we  should  have
 legislation  either  by  way  of  amend-
 ment  of  the  Constitution  or  otherwise,
 defining  the  privileges  of  the  Mem-—
 bers  of  Parliament.  I  shall  be  happy
 to  take  steps  in  that  direction.

 Shri  Nath  Pai:  An  amendment  has
 already  been  moved.

 Bro  म  मनोहर  लोहिया  :  4139  धारा
 जो  मैंने  इतनी  मेहनत  करक॑  निकाली  उसके:
 बारे  में  भी  कुछ  जवाब  दिला  दीजिये  |

 कल  Govinda  Menon:  Regarding  the
 matter  whether  the  powers  and  the
 jurisdiction  of  the  Supreme  Court
 should  be  extended  or  reduced,  I  do
 not  think  it  arises  on  this  occasion..

 Bio  राम  मनोहर  लोहिया  :  झाप  सन्तुष्ट
 हैं  इस  जवाब  से  ?

 =

 42.56  hrs.

 LUNCH  BREAK  IN  LOK  SABHA

 Mr.  Speaker:  I  have  to  inform  the
 House  that  at  a  meeting  whichI  held
 with  Leaders  of  opposition  Groups.
 and  the  Minister  of  State  for  Parlia-.
 mentary  Affairs  on  the  2ist  March,
 1967,  it  was  the  unanimous  desire  of

 “all  that  the  House  should  have  a
 lunch  break  from  ३  p.m.  to  3  हज...
 every  day  and  that  consequently  the.
 revised  hours  of  alttings  should  bx
 from  ll4™.  tol  9m.  and  2  ४.  ऋ,
 श्र्०  6  मे  Further,  on  days  whee
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 there  are  half-an-hour  discussions,
 they  should  start  at  530  psc.  If  the
 House  agrees,  this  arrangement  may
 take  effect  from  Monday,  the  27th
 March,  1967.

 Several  hon,  Members:  Yes.
 Shri  Nath  Pai  (Rajapur):  I  have

 one  small  observation  to  make  regar-
 ding  this  lunch  interval,  I  was  not
 very  much  in  favour  of  it  but  since
 the  House  has  agreed,  I  am  also
 agreeable.  It  is  no  use  providing  an
 interval  for  lunch  if  we  are  to  be
 condemned  to  consume  the  things
 which  are  dished  here  by  some  cate-
 क्लाड  under  the  euphemism  called
 ‘food’.  Sir,  a  sysematic  consumption
 of  this  food  is  bound  to  destroy  the
 strongest  constitution  of  even  Shri
 Morarji  Desai.  Unless  adequate
 arrangements  are  made  for  what  can
 be  called  wholesome  food,  it  is  of  no
 use.

 Mr.  Speaker:  We  will  discuss  that
 separately...

 थी  नाव  पाई  :  ठीक  है  मैं  आपकी  ाशा
 मान  लेता  हूं  ।

 Mr.  Speaker:  Dr.  Chandrasekhar.

 at  विभूति त्ति  सिर  (मोतिहारी)  :  प्रध्यक्ष

 महोदय,  पिछले  साल  भी  यह  प्रोपोड़ल  आया
 था  कि  लंच  झावर  होना  चाहिये  .  जिन  माननीय
 सदस्यों  के  पास  मोटर  कारें  हैं  वही  लंच  करने
 जा  सकते  हैं  ।  हम  लोग  ग्यारह  बजे  खा  कर

 यहां  भाते  हैं  भौर  पांच  बजे  तक  बिना  लंच
 झाबर  के  रह  सकते  हैं.

 Mr.  Speaker:  I  have  called  Dr.  Chan-
 @rasekhar.  He  cannot  go  back  now.

 की  विभूति  मि :  मेरी  बात  तो  झाप

 सुत  लें  ।  हम  लोग  लंच  खा  कर  पाते  हैं  भौर
 पांच  बजे  तक  बैठ  सकते  हैं  ।  पहले  जब  यह
 प्रोपोजल  भाया  था  तो  यहां  रिजैक्ट  कर  दिया
 ह...)  था।  मैं  भ्राप  से  प्रार्थना  करता  हूं  कि  इस
 को  भी  न  लाया  जाए  t

 764-

 2.58  brs.

 ELECTION  TO  COMMITTEE

 Posr  Grapuate  InsriruTe  or  Mrpicau
 EpucaTion  anp  Researcy,  CHAnpicAas

 The  Minister  of  Health  and  Family
 Planning  (Dr.  S.  Chandrasekhar):  I
 beg  to  move:

 “That  in  pursuance  of  Section
 5  (g)  of  the  Post-Graduate  Ins-
 titute  of  Medical  Education  and
 Research,  Chandigarh,  Act,  +1966,
 the  members  of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner
 as  the  Speaker  may  direct,  two
 members  form  among  themselves
 to  serve  as  the  members  of  the
 Post-Graduate  Institute  of  Medi-
 ca!  Education  and  Research,
 Chandigarh,  for  a  term  of  five
 years,  subject  to  the  other  pro-
 visions  ef  the  said  Act  and  rules
 made  thereunder.”

 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  Section
 5  (g)  of  the  Post-Graduate  Insti-
 tute  of  Medical  Education  and
 Research,  Chandigarh,  Act,  1966,
 the  members  of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner
 as  the  Speaker  may  direct,  two
 members  from  among  themselves
 to  serve  as  members  of  the  Post-
 Graduate  Institute  of  Medical
 Education  and  Research  Chandi-
 garh,  for  a  term  of  five  years.
 subject  to  the  other  provisions
 of  the  said  Act  and  rules  made
 thereunder.”

 The  motion  was  adopted.

 32.59  hrs.

 GENERAL  BUDGET—GENERAL
 DISCUSSION

 Shri  P.  K.  Deo  (Kalahandi):  Sir,-
 before  we  take  up  the  general  discus~
 sion  on  the  Budget.  I  would  like  to
 make  a  submission  regarding  the  time
 allotted  for  the  discussion.  May  I  sub-
 mit  that  the  time  should  be  extended
 even  though  it  is  merely  a  Vote  on
 Account?  This  is  the  first  Budget-
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 [Shri  P.  K.  Deo}
 after  the  General  Elections.  This  is
 not  a  lame  duck  session.  We  are  get-
 ting  the  first  opportunity  here  ‘to  have
 4  discussion  on  the  economic  affairs  of
 the  country,  11

 Mr.  Speaker:  My  hon.  friend  will
 Tealise  that  this  was  discussed  thread-
 bare  by  the  Icaders  of  all  the  parties.
 If,  after  all  this,  it  is  raiseq  by  every
 Member  in  the  House,  it  will  lead  us
 nowhere.

 33  hrs.

 Shr:  P.  K.  Deo:  This  is  the  consen-
 sus  of  हि पक  House.

 Mr.  Spe.ker:  No.  Thut  means  that
 there  is  ad  need,  in  future,  for  any
 leadership  a!  all.

 bri  P.  K.  Deo:  That  has  to  be  rati-
 fied  by  this  House  Whatever  is
 uttered  in  the  chamber  has  to  be  rati-
 fied  here,

 Mr,  Speaker:  “New  we  take  up
 General  Discussion  on  the  General
 Budgei  for  1967-68.

 Shri  Nambiar  (Tiruchirappalli):  We
 have  tu  move  the  Cut  Motions  first.
 According  to  the  agenda  paper,  the
 following  three  items  are  to  be  taken
 up  together,  namely,  General  Discus-
 sion  on  the  Budget  (General)  for
 ‘1967-68,  Discussion  and  Voting  on  the
 Demands  for  Grants  on  Account  in
 respect  of  the  Budg~t  (General)  for
 39€7-68,  ang  Discussion  and  Voting  on
 the  Supplementary  Demands  _  for
 Gran's  :n  rcspect  of  the  Bulget
 (General)  for  1966-67.  We  have  to
 move  the  Cut  Motions

 Mr.  Speaker:  Now  now;  that  ५६०४९
 will  come  later.  Now  only  General
 Discussion  is  being  taken  Vp.

 Shri  Nambiar:  I  have  no  objection
 to  tha:,  but  it  is  said  in  the  order
 paper  that  ail  the  three  items  will  be
 taken  up  together.  If  they  are  to  be
 taken  up  together,  then  we  have  to

 wnove  the  Cut  Motions  now.

 MARCH  23,  79687  General  Discussion  766.

 Shri  M.  rR  Masani  (Rajkot):  The
 hon,  Member  is  right.  They  qguid  be
 moved  now.

 Mr.  Speaker:  We  take  item  ll  of
 the  agenda  separately.

 Shri  Nambiar:  Then  l}  hours  will
 be  given  for  that  and  Cut  Motions  will
 be  moveg  then.

 Mr,  Speaker:  We  now  take  up  the
 General  Discussion  Mr.  ए,  K,  Deo.

 Shri  P.  K.  Deo:  Though  this  is  an
 interim  budget  and  seeks  a  Vote  on
 Account  for  a  period  of  four  months,
 it  reveals  a  picture  of  gloom.  The
 Finance  Minister  has  completely  failed
 to  take  lessons  from  the  rejection  of
 the  Congress  Party  at  the  polls  where
 th.  people  have  registcred  their  vote
 of  complete  disapproval  of  the  wrong
 economic  policies  persistently  pursued
 since  the  last  twenty  years,  which
 have  brought  incalculable  miscry  and
 hardship  to  'the  people  and  have  taken
 this  country  to  the  abyss  of  economic
 collapse,

 The  revised  estimate  shows  a  deficit
 of  Rs  350  crores  ung  it  has  to  be
 viewed  with  the  still  larger  deficit
 financing  of  the  previous  years.  In
 this  regard  I  beg  to  submit  that  there
 shou'd  be  a  pragmatic  approach  to  this
 subject.  But  I  am  very  sorry  that  no
 indication  has  bern  given  to  revive
 the  economic  health  of  the  nation  and
 to  check  the  soaring  prices  which  have
 broken  all  previous  records,  It  has
 completely  crushed  the  backbone  of
 the  masses.  The  interim  budget  does
 not  provide  for  anything  to  check  the
 every-rising  spiralling  of  prices.
 According  to  the  confession  made  by
 the  Finance  Minister,  the  index  figures
 have  risen  by  17%  since  last  year.
 There  has  been  completely  no  indica-
 tion  of  any  recovery  of  the  lost  ground
 in  the  field  of  export.  Instead  of  a
 prudent  financial  management,  the
 Finance  Minister  has  proceeded  in  the
 same  olg  rut  which  has  brought  this
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 eumhizy  to  9  tertible  mess.  The  Gov-
 eenment  hag  brought  the  nation  to  an
 irremediable  bankruptcy  which  it  has
 prociaimed  in  a  public  confession  by
 devaluing  the  rupee  on  8th  June,  ‘1966,
 Xt  is  four  sixes.  The  four  sixers  or
 @ver-boundaries  that  the  Government
 have  scored  in  the  field  of  economy,
 mamely,  extravagance,  insolvency,  ris-
 ing  prices  and  incapacity  to  keep  the
 douse  in  order,  have  exceeded  all  their
 previous  boundaries,  The  Govern-
 ment  had  been  playing  with  a  cross
 Dat,  exposing  the  country’s  national
 and  economic  wicket  to  a  very  great
 peril  The  promised  benefit  of  deva-
 Yuation  is  not  in  sight.  On  the  other
 hhand,  some  of  the  apprehensions  seem
 to  have  materialised  ©  Exports  have
 mot  moved  =  up;  rather,  they
 have  declined.  Our  export
 earning  in  Aynerican  doliers,
 which  was  to  a  tune  of  i,600
 million  dollars  in  the  fiscal  year  pre-
 eeding  devaluation,  has  come  down  to
 1,460  million  dollars.  The  balance  of
 payment  difficulty  and  the  foreign-
 exchange  crisis  still  continue.  In  the
 fest  eight  months  following  devalua-
 tion,  the  wholesale  prices  have  risen
 Dy  9:2  per  cent,  i.e.,  an  annual  rise  of
 13.8%,  and  the  working  cost  of  living
 Tose  by  an  annual  rise  of  14.4%.  Both
 in  the  public  and  the  private  sectors,
 the  firms  have  received  a  very  bad
 jolt  That  is  because  of  the  deferred
 payment  Hability  in  foreign  exchange
 which  has  been  enhanced  by  devalua-
 tion  ang  secondly,  the  import  content
 of  production  has  considerably  increa-
 ged  by  devaluation.  We  should  have
 stepped  up  our  export  to  relieve  the
 strain  on  foreign  exchange,  but  no-
 thing  has  been  done  in  ithis  regard

 This  devaluation  has  been  the  result
 ef  continued  inflation,  a  phenomenon
 of  the  Second  Worlg  War,  which  has
 been  continued  til]  today  on  some  pre-
 text  or  ‘the  other.  The  same  tendency
 te  continued  and  the  present  official
 rate  &  much  below  the  equilibrium
 vate.  In  the  free  market  at  Zurich,
 a  dollar  is  equal  to  Rs,  048  and  a
 pound  {s  equal  to  Rs.  2926.  This  is
 muuch.  higher  than  the  official  rate  of
 आग  (Ai)  LSD—4.

 exchange  which  over  values  rupee.
 Another  devaluation  seems  inevitable.

 As  a  result  of  these  inflationary  con-
 ditions,  prices  in  India  have  gone  up
 much  higher  than  those  prevailing  in
 the  other  countries.  In  this  regard  I
 would  like  to  point  out  this.  If  you
 compare  the  prices  prevailing  before
 the  Second  World  War,  the  rise  in
 India  is  higher  by  7  times  whereas  in
 UK.  the  prices  have  risen  by  four
 times  and  in  USA  by  23  times.  If  you
 compare  the  price  rise  with  the  prices
 prevailing  in  1954-55,  the  Indian  prices
 have  risen  by  90%  while  in  U.K.  they
 rose  by  34%  and  in  Japan  8%.

 The  rising  prices  follow  the  rising
 cost  of  production  and  vice  versa,  And
 they  go  round  and  round  in  a  vicious
 circle.  Our  goods  with  increased’  cost
 of  production  cannot  compete  with
 others,  That  is  why  our  manufacturers
 have  switched  on  their  attention  to
 domestic  market  instead  of  to  the
 overseas  market.  During  the  decade
 ending  ‘1964-65,  even  though  the  indus.
 trial  production  has  risen  by  206%,
 the  output  of  tea  which  is  the  biggest
 foreign-exchange  earner  has  risen
 only  by  24%,  whereas  the  world  out-
 put  of  tea  hag  risen  by  4l%.  Ceylon
 has  stolen  a  march  over  us,  with  47%
 ang  South  Africa  with  67%.  Simi-
 larly  in  the  case  of  jute  which  is  an-
 other  big  foreign-exchange  earner  for
 us,  even  though  the  world  demand  has
 increased  by  78%,  our  increase  in  out-
 put  is  only  85%.  On  the  other  hand,
 Pakistan  has  increased  it  by  530%.
 India’s  export  ratio  to  the  national
 production  has  declined  trom  61%  in
 1955-56  to  41%  in  1964-65,

 33.08  hrs.

 [Dr.  D.  S.  Rasu  in  the  Chair  |

 The  honest  rupee  which  has  stood
 firm  all  these  years  and  has  stood  the
 test  of  time,  has  gone  down  in  value.
 In  spite  of  inflation  in  the  Second
 World  War  it  had  built  up  a  handsome
 sterling  balance  of  1547  crores  in  1947,
 That  is  finished  and  we  have  incurred
 a  foreign  loan  of  Rs,  4,000  crores.
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 {Shri  P.  K.  Deo]
 This  is  due  to  indiscriminate  deficit
 financing,  excessive  taxation,  sdoption
 of  giant  plans  with  long  gestation”
 periods  and  seeking  to  invest  non-
 existent  resources  in  wrong  priorities,
 in  favour  of  slow  and  low-returning
 public  sector  undertakings  whose  aver-
 age  return  is  06%  It  is  most  distres-
 sing  that  this  public  sector  is  being
 Utilised  as  &  dumping  ground  for  de-
 feateg  Congressmen.  No  _  indication
 has  been  given  to  plug  the  various
 loopholes  of  wasteful  and  unproductive
 expenditure  Even  in  sprte  of  our
 professing  for  austerity,  we  do  not
 find  any  indication  of  it  in  the  Cabi-
 net  itself.  We  have  the  luxury  of  a
 Minister  of  Cabinet  rank  as  Minister
 withput  Portfolio  A  Department  like
 the  Department  of  Parliamentary
 Affairs  has  four  Ministers—one  Cabi-
 net  Minister,  one  Munister  of  State
 and  two  Deputy  Ministers  In  this
 regard,  I  would  like  ito  point  out  that
 no  attempt  has  been  made  to  prune
 Our  expenditure  The  Prime  Minister
 has  rightly  stated  in  her  speech  that

 “We  will  have  to  set  a  better
 example  of  financial  discipline  if
 it  is  to  enlist  the  co-operation  of
 the  States  in  ensuring  the  mainte-
 Nance  of  sound  fiscal  and  budge-
 tary  policy.”

 So  far,  the  example  set  by  the  Centre
 has  not  been  encouraging.  They  have
 been  able  to  show  a  saving  of  only
 Rs,  9  crores  in  administrative  expen-
 diture  On  the  other  hand,  the  total
 budgeteg  expenditure  figure  for  1967-
 68  has  risen  by  Rs,  292  crores  as
 against  the  budget  estimates  of  last
 year  Even  the  revised  estimate  has
 increased  by  Rs.  33  crores.  So,  how
 far  the  real  position  is  different  from
 the  utterances  of  the  Finance  Minister
 could  very  well  be  imagined

 I  fully  appreciate  the  anxiety  shown
 by  the  Finance  Minister  for  greater
 financial  discipline  He  had  sounded
 @  note  of  caution  in  regarg  to  the
 overdrafts  by  the  States.  I  would
 submit  that  this  should  not  be  view-
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 ed  from  a  benking  or  account-
 ing  angle  but  it  ehould  be  viewed  in
 relation  to  the  reality.  As  you  know,
 in  many  States,  non-Congress  Govern.
 ments  have  taken  the  administration
 on  their  shoulders  and  they  have  in-
 herited  the  legacy  of  the  former  Con-
 gress  Governments  which  hag  over-
 burdened  the  States  with  various
 overdrafts  and  loans  by  their  extra-
 vagance,  and  they  should,  therefore,
 be  given  some  time  to  keep  their
 house  in  order.  I  wag  surprised  to
 read  a  news  item  this  morning  in
 The  Statesman  that  the  Chief  Minister
 of  Orissa  has  stated  that  the  Reserve
 Bank  has  given  notice  te  him  to  clear
 Rs_  8  crores  within  three  days  or  else
 they  would  be  stopping  payments.  I
 submit  that  this  is  ridiculous.  The
 present  Ministry  shoulg  not  be  penalis-
 ed  for  the  misdeeds  of  the  former
 Congress  Ministers  I  would  submit
 that  the  overdraft  should  be  written
 off  or  there  should  be  a  more  realistic
 and  liberal  distribution  of  the  resour-
 ces  between  the  States  and  the  Centre.
 You  cannot  expect  Shri  R.  N.  Singh
 Deo  to  produce  Rs.  8  crores  within
 three  days  from  his  hat

 The  Minister  of  State  in  the  Min®
 stry  of  Finance  (Shri  K.  C.  Pant):  Is
 that  his  personal  opinion  or  is  it  on
 behal¢  of  his  party?

 Shri  P  XK.  Deo:  This  is  purely  my
 personal  opinion.  You  cannot  expect
 Shri  R  N  S  Deo  to  produce  Rs.  8
 crores  within  three  days.  He  cannot
 take  recourse  to  printing  currency
 notes  at  the  Nasik  Press,

 Shri  Suraj  Bhan  (Ambala):  May  !
 point  out  that  the  quorum  is  not  com-
 plete?

 Mr.  Chairman:  Shri  P.  छू  Deo  may
 resume  hig  seat  There  is  no  quorum.
 The  bell  is  being  rung—

 Now,  there  is  quorum.  Shri  P,  K.
 Deo  may  now  resume  his  speech.  ,
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 Ghri  ह  है,  Deo:  I  beg  to  submit  that
 the  budget  has  made  no  proposal  00
 create  incentive  for  investment  or  for
 saving  which  provides  equally  capita!
 for  various  investments.  It  is  because
 the  rupce  has  been  losing  value  every
 day.  The  capital  market  is  practically
 dead  to  day.  The  tempo  of
 industrial  and  commercial  act-
 vity  is  at  a  low  ebb
 because  of  the  suffocating  controls.
 licences  and  permits  and  quota  system
 which  have  created  all  sorts  of  impe-
 diments  in  the  way  of  industrial,  com-
 cercial  and  agricultural  growth.  It
 has  opened  the  flood-gates  for  political
 patronage  and  the  beneficiaries  are
 Congressmen.

 The  fiscal  policy  is  defective  India
 is  the  most  heavily  taxed  country  in
 the  world.  The  Finance  Minister  has
 cast  his  net  on  all  conceivable  items
 so  far  ag  indirect  taxation  is  concern-
 ed,  and  all  consumer  goods  are  being
 taxed,  and  this  has  added  further  fuel
 to  the  fire  of  inflation,

 So  far  as  the  rate  of  taxation  on
 individual  income  is  concerned,  on
 earned  wncomes  it  is  82  per  cent  and
 on  unearned  incomes  it  is  89  per  cent.
 Coming  to  the  corporate  tax,  it  varies
 in  this  country  from  66  to  74  per  cent.
 The  highest  known  in  any  country  is
 only  55  per  cent.  This  high  rate  of
 taxation  exceeds  the  assessee’s  income
 and  eats  away  his  capital,  and  this
 naturally  leads  to  tax  evasion  and
 black  money  We  do  not  like  to  be
 dishonest  and  to  rob  the  State  of  its
 reasonable  share  in  our  incomes  but
 We  @fre  constrained  to  do  it  Every
 transaction  that  is  being  made  is  al-
 Ways  made  in  black  and  black  money
 is  created,  and  it  ig  Government  that
 has  been  creating  the  circumstances
 for  this.  As  a  result  of  this  high  taxa.
 tion,  diminishing  return  has  begun  to
 set  in,  and  the  higher  the  tax  the  less
 the  return.  During  1966-67,  the  cor-
 porate  tax  collection  is  tstimated  to
 be  only  Is.  845  crores  as  against  the
 budget  estimate  of  Rs,  372  crores.  The
 income-tax  collection  also  has  come
 down  from  Rs.  292  2७०९४  to  Re.  280
 crores.  In  the  case  of  wea'th-tax,  the
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 figure  has  come  down  from  Rs.  4
 crores  to  Rs.  12:25,  crores  and  in  the
 case  of  estate  duty  from  Rs.  8:10
 crores  to  Rs.  6:75  crores.  These
 figures  will  convince  you  that  the
 higher  the  tax  the  less  is  the  return.

 In  the  case  of  agriculture,  there  has
 been  a  complete  failure,  rather  crimi-
 nal  neglect,  on  the  part  of  Govern-
 ment  during  all  these  years.  Now
 the  Finance  Minister  blames  the  pro-
 vidence.  Irrigation  which  is  the
 most  important  thing  has  been  neg-
 lected,  and  2  million  acres  of  irmga-
 tion  potential  still  remain  to  be
 utilised  and  the  Seventeenth  Amend-
 ment  to  the  Constitution  which  was
 rejected  by  the  Supreme  Court  as  an
 encroachment  on  our  Fundamental
 Rights  is  still  hanging  like  the  sword
 of  Damocles  on  the  heads  of  the  agri-
 culturists.  In  the  face  of  this,  what
 incentives  can  there  be  for  them  for
 greater  production?

 My  tast  points  relates  to  prohibi-
 tion  In  his  treasure-hunt,  the
 Finance  Minister  has  completely  lost
 sight  of  the  question  of  scrapping
 prohibition.  Shri  Morarji  Desai  and
 the  scrapping  of  prohibition  are  ००६३
 apart  But  I  would  request  him  to
 have  a  dispassionate  approach  to  the
 subject  and  to  see  that  illicit  distila-
 tion  does  not  become  a  cottage  indus-
 try  and  thereby  we  lose  a  good
 amount  of  revenue.  I  would,  there-
 fore,  submit  that  he  should  scrap
 prohibition  forthwith

 भीमतों  तारकेशवरी  सिनन्‍ध  (बाढ)
 सभापति  महोदय,  माननीय  बित  मन्दी  महो-
 दय  ने  लोकसभा  के  पटल  पर  जो  बजट  77
 किया,  उनको  देखने  से  एक  चिन्तः  होती  है
 यह  बात  रही  कि  उनका  बजट  ही  ईस  बोत  क।

 झाइना  है,  कि  देश  की  ध्राथिक  स्थिति  कितती
 विषम  हो  गई  हूँ  1  देश  के  रहने  व  ल  और  खास
 कर  संसद  क॑  सदस्यगंण  इस  बत  से  जागक्ष्क

 है  कि  देश  की  प्राथिक  स्थिति  श्र  ज  बहुत  बिवम

 हैं  भौर  इस  विषम  परिस्थिति  का  साम
 §  रता--यह  कोई  मामूली  बात  नही  है  ।  यह



 773  General  Budget  CHAITRA  a  788  (SAKA)  General  Discission  774

 पूशिमती  सारकेश्वरी  सिन्हा]
 अड़ा  जटिल  शर्त  वित्त  मस्ती  के  साने  शौर
 बरकार  के  सामने  झा  गया  है,  पर  राष्ट्रपति  के
 सम्भाषण  से  इस  हद  तक  बात  का
 झहसास  नहीं  होता  था  कि  देश  की  झ्राथिक

 हालत  इतनी  शोचनीय  हो  गई  है  1  माननीय
 वित्त  मन्त्री  ने  हमारे  सामने  बजट  लेखानुदान
 के  रूप  में  नहीं,  एक  चेतावनी  के
 कप  में  पेश  किया  है।  धागे  शाने
 बाले  दिनों  को  चेतावनी  है  कि  झगर  हम  न
 सम्भले  तो  हमारा  हथ  भविष्य  में  बहुत  भच्छा
 नहीं  होगा,  हमारा  भविष्य  कुछ  भयंकर  मालूम
 होने  लगा  है  ।  उन्होंने  इस  बात  की  तरफ
 इशारा  किया  है  कि  मूल्यों  की  दर  में
 कीमतें  करीब  करीब  20  प्रतिशत  बढ़  गई  हैं
 झौर  भगर  यही  हालत  रही,  अगर  कीमतों  के
 बारे  भे  कुछ  नही  हुआ  तो  मेरा  ऐसा  ख्याल  है
 कि  एक-डेढ़  साल  मे  मूल्यों  क ेदर  30  प्रतिशत
 बढ़  जायेंगे  और  बढ़ने  की  सम्भावना  है  ।

 सशापति  महोदय  यहा  जितने  अर्थशास्त्र
 के  विद्यार्थी  हैं,  संसद  में  हो था  बाहर  हों,  करीब
 करीब  सब  लोगों  की  यह  राय  है,  और  जिन
 लोगों  ने  इस  बात  की  जानकारी  करने  की
 कोशिश  की  है  कि  देश  की  प्राथिक  अवस्था  कैसी

 है  भौर  क्‍या  है,  जिन  लोगो  ने  झाकड़े  इकट्ठे
 किये  हैं,  उन्ही  के  मुह  से  यह  सुना  ह ैऔर  सरकार
 की  रिपोर्टों  में  भी  उसका  खण्डन  नही  है  कि
 झाज  मुद्रास्फीति  की  जो  हालत  है,  महगाई
 जिस  तरह  से  बढ़ती  जा  रही  है,  प्रगर  हम  ने

 कुछ  नहीं  किया  तो  इस  बात  की  सम्भावना  है
 कि  चतुर्थ  पंचवर्षीय  योजना  में  कीमतों  की  दर,
 जिस  को  हम  “होलसेल  प्राइस  इण्डेक्स”  कहते
 हैं,  30  प्रतिशत  बढ़  जाने  की  सम्भावना  हूं  ।
 इसके  झलावा  इस  से  भी  इन्कार  नहीं
 किया  जा  सकता  कि  चतुर्थ  पंचवर्षीय  योजना

 धहूली,  दूसरी  भौर  तीसरी  योजना  के  भ्रनुपात
 में  इस  बात  का  बहुत  प्रधिक  संकेत  देती  है  कि

 इन्पलेशन  बढ़ेया,  मुद्रा-बाहुल्य  से  भरपूर  चौथी
 पंचवर्षीन  योजना  हमारे  सामने  प्रायेगी  ।  इस

 बात  की  सम्भावना  हर  एक  भाोरतंवासी  के

 हृदय  में,  जो  जानकारी  रखता  है,  उसके  हृदय
 में  है।  इसका  क्या  निदान  होया,  इसका  संकेल
 वित्त  मन्‍्त्री  महोदय  के  भाषण  में  थोड़ा  मिलता
 है,  परन्तु  बहुत  सन्तोषप्रद  नहीं  मिलता  |  इसका
 कारण  भी  है---हमने  बहुत  जल्दबाज़ी  की  है
 लेम-डक  सेशन  को  खत्म  कर  देने  में  ।  विरोधी
 दल  के  कुछ  सदस्यों  की  तरफ  से  मांय  हुई  कि
 लेम-डक  सेशन  खत्म  कर  दिया  जाय,  यह  खत्म
 कर  दिया  गया  शौर  ब  नई  संसद्‌  में  इस  पर

 बहस  हो  रही  है  भौर  इस  प्रकार  कितनी  मुश्किलें
 हमारे  सामने  भरा  रही  हैं।  भरभी  तक  संसद्‌  के
 सदस्यों  के  पते  नही  मालूम  हैं,  भ्रभी  तक  संसद
 के  सदस्यों  का  बहू  रजिस्टर  नहीं  बन  पाया  है
 कि  कौन  कहां  रहता  है।  उन  से  कोई  बात  करनी

 हो  टो  दूढना  पड़ता  है  नोटिस  प्राफिस  में  जाकर
 कि  वे  कहां  रहते  हैं  ।

 प्रभी  जो  बजट  प्रापके  सामने  शाया  है,
 उसमें  वित्त  मन्त्री  महोदय  ने  इस  बात  का
 ज़िक्र  किया  है  कि  यह  कोई  लेखानुदान,  कोई

 पूरक  लेखानुदान  नहीं  है  ।  यह  बजट  पिछले

 कुछ  हफ्तों,  चन्द  महीनों  के  लिये  श्राया  है
 गर  लेम-डक  सेशन  होता  तो  वित्त  मन्ती

 महोदय  को  अ्रबकाश  मिलता  कि  वह  बजट  को
 पेश  करते  समय  पूरी  जानकारी  कर  लेते  धौर
 जो  उपाय  ऐसी  परिरिथति  का  मुकाबला  करने
 के  लिये  हो  सकते  थे,  उनके  सोचने  की  उनको

 सहुलियत  मिलती  ।  वित्त  मन्त्री  मत्रोदय  जो
 बजट  लेकर  भाये  हैं,  उसको  बनाने,  उसको
 बिगाडने  और  उसका  बोझा  उठाने  के  लिये  एक
 तरह  से  उनके  कगघे  तैयार  नही  थे  ।  उन्होंने  एक
 तरह  से  दूसरे  के  बोझ  को  लाकर  सामने  रख
 दिया  है  भ्र र  इस  में  हमें  इस  बात  की  झलक  मिलती

 है  कि  वित्त  मन्त्री  महोदय  व्यक्तिगत  तरीके  से
 इसमें  जो  करना  चाहते  थे,  वे  नही  कर  सके  हैं
 इस  लिये  ऐसी  परिस्थिति  में  यदि  हम
 बित  मन्‍्त्री  महोदय  की  श्रालोचना  करें,  जैसी
 माननीय  सदस्य  श्री  देव  ने  की  हैं,  तो  मैं  समझती
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 हूं  कि  यह  एक  भसंगत  बात  मालूम  पड़ती  है  ।
 मैं  उनसे  कहना  चाहती  हूं  कि  यदि  वह  लेस-
 चक  सेशन  को  हटाने  की  इतनी  जल्दबाज़ी  न
 करते.

 थ्बी  पी०  eo  देव :  फाइनेन्स  मिनिस्टर
 भगर  हार  न  जाते,  तो  भाष  राजी  न  होते  ।

 शीमती  तारकेदबरी  सिम्हा  :  क्‍या  होता,
 क्या  न  होता,  वह  हमें  आप  से  पूछ  कर  करने
 की  ज़रूरत  न  पड़ती  ।  मैंने  कभी  अपना  'दिमार
 आपके  साथ  गिरवी  नही  रखा  है  ।

 इन  लोगों  के  अनुरोध  पर  लेम-डक  सेशन
 नहीं  हुआ  झर  जो  बजट  लेम-डक  सेशन  में  पेश

 होना  चाहिये  था,  वह  वित्त  मन्त्री  महोदय  को
 झाज  पेश  करना  पड़ा  है।  इसका  खाका,  उसका
 ढांचा,  जो  इन्टेरिम  बजट  लेम-डक  सेशन  में
 पेश  किया  जाता  है,  उससे  दूसरा  नही  है  |  यह
 बात  सही  है  कि  वित्त  मन्त्री  महोदय  ने  किसी
 बात  को  छिपाने  की  कोशिश  नहीं  की  है,  उन्होंने
 इस  बात  को  साफ़  कह  दिया  हैं  कि  हमारे  आगे
 झाने  वाले  दिन  बहुत  विषम  हैं  ।  सभापति

 महोदय,  अगर  विरोधी  दल  के  लोग  इस  बात
 को  कहते  हैं  कि  नीतियां  कुछ  गलत  रही  हैं,
 मैं  इस  बात  को  नहीं  मानती,  हमारी  नीतियां
 गलत  नही  हैं।  लेकिन  इस  बात  से  इन्कार  नहीं
 किया  जा  सकता  कि  इन  नीतियों  के  प्रतिपादन
 में  गलतियां  हुई  हैं  भौर  एसी  का  यह  नतीजा  है  |
 झन्यथा  नीतियो  में  कोई  गलती  नही  है,  नीतियां
 जो  बनी  हैं  देश  की  झावश्यकताओं  को  काफ़ी
 सोच-समझ  कर  बनाई  गई  हैं,  परन्तु  नीतियों
 का  प्रतिपादन  ठीक  तरह  से  नहीं  हुआ,  जिस

 शरह  से  कि  होना  चाहिये  था  भोर  इसी  की  वजह
 से  झाथिक  विषमतां  बढ़ती  गई  1

 कुछ  आंकड़े  हमारे  पास  हैं,  जिन  से  मालूम
 होता  है  कि  तीसरी  पंचवर्षीय  योजना  में  जो
 टैक्स  लगाया  गया,  जो  अनुपात  टैक्स  का  रखा
 बया  था,  उससे  कहीं  ज्यादा  उसकी  भ्रनुभूति
 हई,  कहीं  ज्यादा  टेस्स  हासिल  किया  गया  ।
 मैं  कुछ  भांकड़े  भापके  सामने  रखना  चाहती  हूं

 तीसरी  पंचवर्षीय  योजना  का  वित्तीय  रकबा,
 जिसको  फाइनेन्शल  झाउट  ले  कहते  हैं,  करीब
 करीब  863९  करोड़  रुपये  था,  उसमें  1130
 करोड़  रुपया  अधिक  हासिल  हुआ,  उसका  जो

 मुख्य  खाका  था  जिसको  झोरिजनल  आविजन

 कहते  हैं,  उसके  अनुसार  30  करोड़  रुपया
 ज्यादा  हासिल  हुआ  ।  उसमें  हमने  देखा  कि  जो
 टैक्स  केन्द्रीय  सरकार  ने  वसूल  किया,  जितना
 उसका  प्रनुपात  रखा  गया  था,  तोसरी  पंचवर्षीय
 योजना  में  उसके  हिसाब  से  करोब  करोब

 दुगना  टैक्स  वसूल  हुप्रा  भोर  इस  के
 साय  साथ  झगर  शाप  राज्यों  के  बारे  में

 यह  कहें  कि  राज्यों  ने  इतना  भच्छा  टैक्स

 वसूल  नहीं  किया,  कुछ  कम  किया,  परन्तु  इससे
 इंकार  नहीं  किया  जा  सकता--जो  भांकड़े
 कहते  हैं--कि  राज्यों  ने  60  करोड़  रुपये  का

 टैक्स  वसूल  किया  ।  इतनी  बड़ी  रकम,  मैं  पूछना
 चाहती  हुं--गई  कहां  ?  श्राखिर  जिस  भनुपात
 से  तीसरी  पंचवर्षीय  योजना  बनाई  गई,  जो
 रकबा  तैयार  किया  गया  योजना  का,  उसमें  जो
 सोचा  था  इन  रास्तों  से,  इव  गलतियों  से  हम
 इतना  रुपया  लायेगे,  इतनी  धरोहर  आयेगी
 इस  माध्यम  के  द्वारा,  चाहे  वह  कर्ज  के  रूप  में

 हो  या  वचत  के  रूप  में  हो,  या  टैक्स  लगाने
 के  रूप  में  हो  या  मू द्रा-बाहुल्य  के  रूप  में  हो,
 जब  झापने  कहा  कि  हम  इतना  कुछ  करेंगे,
 मैं  देखती  हूं  कि जितना  टैक्स  श्राप  व  यूल  क  रना

 चाहते  थे,  उससे  दुगनी  रकम  झाप  को  मिली,
 परन्तु  उस  का  फायदा  हम  को  जिस  तरह  से

 होना  चाहिये  था,  उस  तरह  से  नहीं  हुआ  ।
 उसका  नतीजा  यह  हुआ्ला  कि  बढ़ती  हुई  कीमतों
 को  पूरा  करने  के  लिये  महंगाई  बढ़ती  रही,  जो

 कुछ  टैक्स  से  वसूल  हुआ,  महंगाई  को  पूरा  क  रने
 में  जला  गया  ।  साथ  साथ  चीज़ों  की  कीमतें
 बढ़ती  गई  झभोर  हमें  जो  सरकारी  वेतन-भोक्‍ता
 लोग  हैं,  उनके  वेतन  को,  उनकी  मजदूरी  को

 बढ़ाना  पड़ा  ।  यह  सारा  का  सारा  रुपया  जो
 अधिक  टैब्स  की  शबल  में  वसूल  हुआ  था,
 बहू  वेतन  भोकताओं  के  खर्चे  को  लाने  में  चला

 गया,  उससे  किसी  भी  भनुपात  में  प्राथिक

 समृद्धि  में  वृद्धि  नहीं  हुई
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 [stadt  तारके.वरी  सिन्हा]
 यदि  दूसरे  झांकडे  भी  भापको  दू  तो  ाप

 को  मालूम  होगा  कि  तीसरी  पत्रवर्धीय  योजना
 के  माध्यम  से  5  प्रतिशत  तक  हमने  राष्ट्रीय
 झांय  बढाने  की  कोशिश  की,  लेकिन  मदि  झाक डे
 देखें  तो  ऐसा  मालूम  होगा  कि  3  2  प्रतिशत
 से  ज्यादा  हमारी  राष्ट्रीय  श्व  दरअसल  मे  नहीं
 बढ़ी  ।  कागज़  मे  बढी  होगी,  लोगो  की  ज़बान
 से  सतो  गई  होगी  परन्तु  जीवन  के  स्तर  को  अगर

 हम  नापे  झौर  ताले  हम  देखेंगे  कि  हमारी
 राष्ट्रीय  शझ्ाय  साढ़े  तीन  प्रतिशत  से  भ्रधिक

 नही  बढ़ी  है  |  उसमे  यह  कहा  जा  सकता  है
 यह  मझ  से  भी  कहा  जा  सकता  है  कि  965-
 66  का  जो  साल  ग  जरा  बह  बडा  विषम  साल
 था।  बडी  भयकर  यहा  भ्रकाल  की  हालत  थी  t

 ag  परिस्थिति  पैदा  हुई  और  साथ  साथ  हमे
 पाकिस्तानी  बढाई  का  मुकाबला  करना  पडा  ।

 इसमे  कोई  शक  नहीं  कि  इन  दो  छटनाओ  की

 वजह  से  हमारी  आय  में  बहुत  कमी  हो  गई

 परतु  मैं  सरकार  से  बह  पूछता!  चाहगी  ह  कि

 1964-65  में  जो  हमारी  राष्ट्रीय  प्राय  7  6
 प्रतिशत  बढ  गयी  तो  क्‍या  बह  इस  बात  का
 सकेत  नहीं  करतो  कि  वह  बहुत  अच्छा  साल

 गुजरा  ।  बहुत  ही  श्रच्छा  साल  जो  गुजरा  यह
 इसलिए  गृज रा  कि  कुछ  देवी  हमारे  ऊपर  कपा

 हुई  7  65-66  क  एक  बरा  साल  मान
 कर  चलते  हैं  तो  हम  का  उसमे  सन्तुलन  लाने
 के  लिए  64-65,  जिसमे,  जिसमे  साढ़े  सात
 प्रतिशत  की  राष्ट्रीय  झाव  में  वृद्धि

 हु  हम  को

 इस  को  भी  जोड़  करके  चलना  पडेगा.  |  भ्रनुपात
 में  अगर  हम  सभी  वर्षों  मे  देखे  तो  हम  को  ऐसा

 लगता  है  कि  साढ़े  तीन  प्रतिशत  हमारी

 राष्ट्रीय  भाय  मे  वृद्धि  हुई  ।  इस  राष्ट्रीय  श्राय

 की  वृद्धि  के  ढाचे  को  भगर  हम  झपने  सामने

 ररब्खें  तो  मुझे  समझ  मे  नही  श्राता  कि  योजना

 कमीशन  ने  जो  हमारे  सामने  योजना  रखी  है
 और  जो  हमारे  उपप्रधान  मत्ती  महोदय  श्रौर

 वित्त  मन्‍्त्री  महोदय  जिम्मा  भ्रपने  ऊपर  लेंगे

 और  सरकार  झपने  ऊपर  जिम्मा  लेगी,  उसका

 क्या  ढांचा  होगा  ।  भाखिर  क्यो  इस  तरीके  से

 बड़ी  योजना  रक्ली  गई  है.  भाज  भ्रभी  सबेरे

 के  स्जवार  मे  मैंने  यह  खबर  पढ़ी  t  मुझे  पता

 नहीं  है  कि  उसमे  कितनी  सब्याई  है  लेकिंग
 झाज  सवेरे  भखबार  मे  यह  खबर  पढ़ी  कि  वित्त
 मन्त्री  महोदय  से,  योजना  मन्वी  महोदय  की

 कुछ  बातचीत  हु*  है  शौर  उस  बातचीत  से  यह
 आभास  मिला,  जो  अखबार  मे  निकला  है  an  मैं

 नही  जानती  कि  योजना  भन्त्रो  जी  ने  क्या  बास

 रक्खी  लेकिन  अखबार  की  खबर  से  इस  बात  का
 झाभास  मिलता  है  कि  बड़  कहते  है  कि  प्नान  के
 रकबे  को,  योजना  के  रकबे  को  कम  न  किया
 जाय  में  समझती  ह  कि  यह  बहुत  बडी  भूल
 होगी  पहली  भूल  हमने  डिवैलूएशन  क रके  श्रपने
 रुपये  का  अरव मूत्यन  करके  की  ।  अवमुल्यन
 करके  जो  बोझा  हमने  इस  देश  के  ऊपर  लादा

 है  ग्रभी  बहुत  जमाना  लगेगा  उस  बोझे  को
 उतारने  मे  ।

 आज  सवेरे  हाउस  में  क्वैश्वन  ओवर  में

 अवमूल्यन  सम्बन्धी  एक  प्रश्न  आया  था  और
 वित्त  मत्ती  महोदय  को  पूछे  जाने  वाले  अ्रन॑को
 प्रश्नो  का  जवाब  देना  पड  रहा  था  q  हम  लोगो  ने

 पूछा  कि  निर्यात  गिरा  है  वित्त  मत्री  महोदय  इस
 बात  से  इकार  नही  कर  सकते  हैं  कि  ग्रयमूल्यन
 की  वजह  स  निर्यात  नही  गिरा  है  खुद  हमारे
 वित्त  मत्नी  महोदय  ने  जा  सोलह  सूत्र  दिये
 आल  इडिया  काग्रेस  वकिंग  कमेटी  के  सामने
 रखे  थे  उस  म  स्वय  वित्त  मन्नी  महोदय  ने

 कहा  था  कि  यह  गलत  रास्ता  अपनाया  गया

 अवमूल्यय  का।  जैसा  कि  वित्त  मत्री  महोदय
 ने  कहा  भी  कि  उस  भूल  का  लौटाया  नहीं
 जा  सकता  सही  बात  है  बयाकि  जो  बात

 मुह  से  निकल  जाती  है  वह  फिर  लौटती  नहीं
 है  ।  एक  कदम  गलत  उठ  जाता  है  तो  वह

 नही  लौटता  जो  बात  मु”  से  निकल  गई  वह
 फिर  नही  जौटती  है  मैं  प्राप  क ेसामने.  सिर्फ

 यह  श्ज  करना  चाहता  हु  कि  कदम
 उठाने  के  पहले  सोच  समझ  लेना  चाहिए
 और  सोच  समझ  कर  ही  कोई  कदम  उठाना

 चाहिए  क्योकि  अभ्रगर  कही  गलत  कदम
 उठ  गया  तो  फिर  मजिल  ठीक  नहीं  मिलेगी
 जो  शेर  मैं  झभी  कहने  जा  रही  हू  बह  'झवमूल्यन
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 के  बारे  में  बिलकुल  साभू  होता  है  भौर  वह  यह
 औः

 सिफ  एक  कदम  उठा  था  ग़लत  राहे  शौक  में,
 मंजिल  तमाम  उम्र  मुझे  ढ्ढती  रही”

 इस  सरकार  के  जीवन  तक  अ्रवमूल्यन
 करने  क ेबाद  जिस  मजिल  को  पाना  चाहते

 हैं  पहली  से  तृतीय  पंचवर्षीय  योजना  में  बह
 मंजिल  मिल  सकेगी  या  नहीं  इस  में  मुझे  शक्कर

 होने  लगा  है  ।  दूसरी  गलती  हम  करेंगे कि
 हम  प्लान  के  दायरे  को  ,  चतुर्थ  पचवर्षीय
 योजना  के  दायरे  को  बडा  रक्खेंगे  23-24

 हजार  करोड़  रुपये  की  योजना  रखना  यह
 हमारी  दूसरी  गलतो  होगी  ।  पहली

 गलती  करने  के  बाद  पनाह  मिलने  में

 इतनी  दिक्कत  हो  रही  है  यदि  दूसरी  गलती
 हम  करेंगे  तो  शायद  प्रब  पनाह  नही  मिल
 सकेगी  ।  इसलिए  मैं  आप  से  यह  दरख्वास्त
 करूंगी  कि  और  वित्त  मंत्री  से  भी  दरख्वास्त
 करूंगी  कि  योजना  को  पूरा  रूप  देने  के  पहले
 इस  बात  को  श्रच्छे  तरीके  से  सोच  विचार
 लें  कि  इस  योजना  में  जिस  बात  का  उन्होंने
 श्राश्वासन  दिया  है  कि  हम  योजना  में  वह  चीज

 नही  आने  देंगे  जो  कि  इस्फ्लेशन  को  ढाये
 झौर  जो  कि  मूल्यों  मे  वृद्धि  करे  भौर  साथ  साथ

 हमारी  ऑ्ाधिक  विषमताओं  को  बढ़ाने  की
 कोशिश  करे  उन  बातो  को  योजना  में  वे

 नही  लाना  चाहते  ।

 मुझे इस  बात  की  खुशी  है  कि  वित्त
 मंत्री  महोदय  ने  इस  बात  का  एक  खाका

 हमारे  सामने  छोटा  सा  रखा  है  और  उन्होने
 दूसरे  वर्ष के  लिए  जो  रकम  निर्धारित  की  है
 अपने  बजट  में,  1हजार  72  करोड़  रुपये
 की  रकम है  ।  वह  इस  बात  का  संकेत  दिलाती
 है  कि  रास्ते  पर  चलने के  पहले हम  लोगों  ने
 सोचता  शुरू  किया  है  कि  वहूं  कदम  हम  कैसे
 डालें।  झगर  यूही  रहा  तो  मुझे  विश्वास
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 है  कि  हिन्दुस्तान  को  सरकार  चाहे  विरोधी

 दल  के  लोग  कुछ  भी  कहते  रहें,  भपने  कदम
 में  मज़बती  लागेगी  भौर  झाथिक  समस्याप्रों  बा
 समाधान  करेगी  ।  इसमें  धबडाने  की  कोई
 बात  नहीं  है  ।  कोई  भी  चुनौती  हिन्दुस्तान
 के  वित्त  मंत्री  महोदय ने  स्वयं  कहा  कोई भी
 चुनौती  इस  बात  की  कसौटी  भी  है  कि  झ्रादमी
 की  शक्ति  क्‍या  है  और  सरकार  की  शक्ति
 क्या  है  श्र  साथ  साथ  एक  सम्मिलित  शक्ति
 से  क्‍या  कुछ  हो  सकता है  ।  उस  के  लिए  मैं  यह
 समझती  हूं  कि  दो,  तीन  बातें  जो  उनके
 बजट  मे  मुख्य  हैं  मैं  उनकी  प्रशंसा  करना

 चाहती  हु  7  एक  तो  यह  कि  405  करोड़
 रुपये  का  अनुदान  उन्होंने  खेती  के  लिए
 किया है  ।  मैं  उसकी  दाद  देती  हु।  पहले
 पहल  यह  खेती  के  ऊपर  बडी  मुस्तैदी  से
 एक  कदम  लिया  गया  है।  यह  अगर  हम  कह
 दे  किहम  बेपश्रासर  हैं,  बगैर  किसी

 की  रोटो  दिये खा  नहीं  सकते,  हर  चौथी  रोटी
 झमरीका  की  हमारे  गले  के  नीचे  उतरेगी
 तो  यह  हम  अपने  प्रति  विश्वासधात  कर  रहे  हैं
 झौर  अपने  को  हम  कमजोर  साबित  कर  रहे
 है।  मैं  तो  यह  समझती  हूं  कि  श्ाज  इस
 बात  का  हमे  फैसला  करना  होगा  कि  चाहे
 कुछ  भी  क्यों  न  हों  जाय.  हम  अपनी  खेती
 को  इस  लायक  बनायेंगे  कि  अ्रपनी  खेती  से

 हम अपना  जीवन  निर्वाह  कर  सके  ।
 योजना  कमीशन  के  अनुसार  जो  आकड़े
 आते  हैं  बराबर  उस  के  अनुसार  यह  कहा
 ग़या  कि  शुरू  में  70  से  लेकर  g~i0-72
 प्रतिशत  कमी  हमारे  प्रश्न  की  उपज  में  हुई
 अगर  इतनी  कमी  है  तो  मैं  कहती  हूं  कि
 जितनी  खेती  है  भ्रगर  आप  उसमें  अच्छे
 तरीके  से  पानी  पहुंचा  दें  तो  बिना  बीज

 और  बिना  खाद के  उतनी  खेती  हो  सकती
 है  t  इतनी  जो  कमी  है,  8  प्रतिशत  या 18
 प्रतिशत  की  कमी है  वह  पूरी हो  जायेगी  ।

 मैं  इसे जानती  हं  देहात का  मेरा  क्षेत्र है,
 खुद  भी  मैं  खेती  करती  हूं  भौर  हकीकत यह
 है  कि  झाज  अगर  हमें  पाती  मिल  जाय  तो  एक
 के  बदले  दो  फसलें  उसी  खेत  में  पैदा  कर
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 [शीमती  लारके'  बरी  सिन्हा]
 सकती  हूं  ।  बीज  के  लिए  हमें  मोजना  कमीशन
 के  पास  झाकर  दरबबास्त  देते  की  जरूरत
 भही  है  ।  झगर  अ्रच्छो  खेती  होगी  और
 किसानों  को  उतकी  उपज  को  अच्छी  कीमत
 मिलेगी  थो दो,  चार  आपस  में  जो  पड़ोसी
 सोग हैं  बह  इस  बात  का  फैसला  कर  लेंगे
 कि  आज  जो  झादमी  नगीता  घान  या  तायचून
 घान  वाली  फसल  लगायेगा  उससे  और  लोग
 बीजका  बटवारा  कर  लेंगे  ।  वह  इज़ाजत
 नही  मागते  सरकार  से  बटवारा  करने  की  ।
 उस  को  यदि  उसके  उचित  दाम  मिल  जाते

 हैं  तो  वह  स्वय ही  उसका  बटवारा  कर  लेते
 हैं।  इसलिए  में  वित्त  मंत्री  महोदय  को  इस
 बात  के  लिए  बधाई  देती  हू  कि  उन्होंने
 405  करोड़  रुपने  का  भ्रनुदान  खेती  के  लिए
 रक्खा है  ।  इस  के  झलावा  05  करोड  रुपया
 खाद के  लिए  कर्ज  देने  के  लिए  फ्रंडिट  के
 रूप मे  देने के  लिए  सोचा  है  परन्तु मैं  मिर्फ
 एक  बात  यह  कह  देना  चाहती  हू  कि  खाद
 के  लिए  जो  भी  क्रेडिट  मिले  उस  का  दुरुपयोग
 नही  होना  चाहिए।  कितना  दुरुपयोग  होता
 है  इस ेमैं  बखूबी  जानती  ह्  झौर  भगर  वित्त
 मंत्री  जी  चाहेंतो  मैं  नाम  ले  सकती  हू  ।
 मैं  ऐसे  लोगो  के नाम  जानती  हू  जिनके  पास

 एक  बीघा  जमीन  नही  है  परन्तु  उन्होंने  पाच
 पाच  बोरे  खाद  के  ले  लिए  हैं।  उस  के  बाद
 थे  लोग  उस  खाद  को  ब्लैक  मे  तिगुने  या

 चौगुने दाम  देहात मे  बेचते  हैं।  यह  ब्लैक खूब
 चल  रहा  है  देहातो  से  इस  बात  की  रोक  थाम
 करने  को  झाप  को  पूरी  कोशिश  करनी  चाहिए

 दूसरी बात  मैं  यह  कहना  चाहती  हु  कि
 बिहार  में झाज  इतना  बड़ा  भ्रकाल  पड़ा  1
 पश्पिग पै  हमे  दिये  गये  ।  श्राप  के  सरकार
 में  उसस्‍स्तर  पर  जितनी  बेईमानी  है  उस  के
 बारे  में  मैं  यहा पर  कुछ  कह  नहीं  सकती

 ?

 श्री  मधु  लिमये  इस  बात  के  गवाह  हैं  ।  मैं  इस
 बीज़ को छिपाना कक  छिपाना  नहीं  चाहती  क्योकि  हम
 शोगों ने  मीटिंग में  सुना,  मीटिंग में  पह
 प्रकाशित  किया  या  ।  एक,  एक

 ट्यूजबेल के  लिए  ओ  कि  व्यक्तिगत  रुप मे
 मिलत ेहैं  उनको  बहुत  कीमत  देनी  पढ़ती है  $
 उस  में  छोटे  छोटे  भ्रधिकारी  हर  दूयूववेस
 के  लिए  प्राइवेट  ट्यूबबेल  के  200  स्पया
 मागत ेथे  परमिशनदेन ेके  लिए.  ...

 एक  माननीय  सदर्ध  :  डाई  सी  मांगते  हैं  #

 भीमती  तारकेश्वरी  पिर्हा  :  भाप  के

 यहां  ढाई  सौ  होता  होगा  हमारे  यहां  200  है  ।

 पहले  परमिशन  देने  के  लिए  झाफिस  में
 i00  रुपया  दीजिये  तो  परमिशन  मिलेगी

 झौर  झाप  को  ट्यूबवैल  मिलेगा  ।  उस  के
 बाद  200  रुपया  दीजिये  तो  यह  भाश्वासन
 दिया  जाता  है  कि  वह  लग  जायगा,  तब  वहां
 पर  खम्भा  लगेगा,  बिजली  का  इंतजाम  होगा  #
 मैं  एक  गाव  में  गई  तो  लोगो  ने  मुझ  से  मिल  कर
 मीटिंग  में  कहा  कि  24  टयूबबैल  की  परमिशन
 मिली  हुई  है  विभाग  से  ।  झब  हम  से  के

 कहते  हैं  कि  4800  रुपया  दीजिये  दफ्तर  को.
 तब  जाकर  यह  24  टयूबवैल्स  लगेगे  |  श्री

 मधु  लिमये  मेरी  तरफ  इस  तरह  से  धूर,  श्र
 कर  क्यो  देख  रहे  हैं  ?  मैं  उन  को  बतलाना

 चाहूगी  कि  यह  चीज़  सिर्फ  सरकार  तक  ही
 सीमित  नहीं  है  यह  बात  सिर्फ  सरक.र
 तक  ही  नही  रह  जाती  है  n  हम  ने  यह  भी:
 देखा  कि  चन्द  जो  बड़े  बडे  चालाक  लोग  थे

 उन्होने  क्‍या  किया  ?  वे  सरकारी  दफ्तर  में
 गये  पश्चि  सैट  लिया  ।  पर्पिग  सैट  की  कीमत
 4000  रुपया  है,  2000  रुपया  उस  में
 सरकार  ने  सबसिडी  दी  शर  2000  रुपया
 अपने  पास  से  लगा  कर  ले  लिया  ।  इस  तरह
 से  ऐसे  चालाक  आदमियो  ने  उन  पर्पिग  सैंटों
 को  ले  लिया  जिन  झ्ादमियों  को  पश्पिग  सैट
 की  जरूरत  भी  नहीं  थी  शौर  दूसरे  ही  दिन
 उस  को  2500  रुपये  में  बेच  दिया  2500
 रु०  मे  उसको  बेच  दिया  और  1500  है

 मुनाफा  उस  को  हो  गया  एक  4000  to  के.
 पश्यिंग  सेट  के  ऊपर  ।  क्‍या  श्री  मधु  लिमये  के
 पास  उस  झादमी  का  कोई  इलाज  हूँ  जो
 सरकारी  भनुदान  को  इस  तरह  से  बईम।नी
 से  इस्तेमाल  करता  है  ?
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 of  मधु  लिखये  (मुंगेर)  :  समय  पर
 बतलाया  आयेगा।

 जौनती  तारकेशबरी  सिन्हा  :  में  कहना
 चाहती  हूं  कि  इन  सारी  बातों  के  लिये  सिर्फ
 काग्रेस  पार्टी  की  ही  जिम्मेदारी  नहीं  होनी
 चाहिये,  विरोधी  दल  की  भी  जिम्मेदारी  होनी
 चाहिये  कि  हर  स्तर  पर  किस  तरह  से  सोच

 ईमानदार  रह  सकें  ।  भ्रगर  किसी  खेती  बाड़ी
 करने  वाले  को  केवल  4000  ०  का  पश्पिग
 सेट  मिल  जाता  तो  उसे  जीवन  मिल  जाता

 लेकिन  मैं  ने  देखा  कि  दूसरे  ही  भादमी  ने
 उस  के  ऊपर  500  So  का  मुनाफा  कमा
 लिया  ।  क्‍या  कोई  भी  ऐसा  व्यापार  हो  सकता

 है  जिस  में  कोई  पम्पिग  सेट  की  तरह  की  कोई

 चीज  बेच  दे  और  दूसर ेही  दिन  500  ०
 का  मुनाफा  कमा ले  ।  झगर  इस  की  रोक  थाम

 नही  होगी तो  जो  05  करोड़  रु०  वित्त  मंत्री
 महोदय  ने  खाद्य  के  लिये  दिये  हैं  सब  बेकार
 चला  जायेगा  झर  उसका  सदुपयोग  जिस  तरह
 थे  होना  चाहिये  वह  नहीं  हो  सकेगा  t

 इन  शब्दों  के  साथ  मैं  भाप  का  शुक्रिया
 झदा  करती  हूं  कि  शाप  ने  मुझे  इस  बजट  पर
 बोलने  का  मौका  दिया  ।

 श्री  कंबरलाल  गुप्त  (दिल्ली  सदर)  :
 सभापति  महोदय,  परसों  श्री  वाजपेयी  ने  कहा
 था  कि  कांग्रेस  के  भ्रन्दर  सभी  पार्टियों  के  लोग
 शामिल  हैं  ।  मैं  सोव  रहा  था  कि  उन  में
 जन  संघ  के  लोग  कौन  हैं  1  पर  श्रीमती

 ठारकेश्वरी  सिन्हा  ने  जो  भाषण  दिया  है  उसे

 सुन  कर  मुझे  बड़ी  खुशी  हुई  भौर  मैं  कह  सकता

 हैं  कि  वह  जन  संघ  की  मेम्बर  बनने  लायक
 हैं।

 ओऔसती  तारकेश्वरी  सिन्हा  :  मैं  न ेउस  को
 रिजेक्ट  कर  दिया  ।

 थी  कंवरलाल  भुप्त  :  प्रादरणीय  वित्त

 मंत्री  में  सदन  के  सामने  जो  बजट  पेश  किया,
 मैं  यह  कह  सकता  हूं  कि  वह  केवल  एक
 रिसीटस  ऐंड  डिस्बसेमेंट  का  स्टेटमेंट  है  ।
 वास्तव  में  श्री  मोरारजी  देसाई  से  हम  एक
 डायनमिक  चीज  की  झाशा  करते  से  ।  हम
 यह  भाशा  करते  थे  कि  वह  इस  देश  की  बिगड़ती
 हुई  स्थिति  को  सुधारने  के  लिये  कोई  इंडिकेशन
 देंगे  ।  हम  आशा  करते  थे  कि  हिन्दुस्तानकी
 आधिक  स्थिति  जो  बिगढ़ती  जा  रही  है  उस  में

 सुधार  करने  के  लिये  हमें  क्या  करना  चाहिये,
 बह  यह  बतलायेंगे  ।  बह  तो  ठीक  है  कि

 उन्होंने जो  तस्वीर  खींची  है  वह  देश  की  स्थिति
 को  दर्शाती  है।  उन्होंने  बतलाया  कि  इंडस्ट्रियल
 प्रोडक्शन  कम  हो  गया,  उन्होंने  बतलाया  कि
 खेती  की  पैदावार  कम  हो  गई  और  कीमतें

 बढ़  रही  हैं,  लेकिन  यदि  देश  की  तस्वीर  को
 सही  मानों  में  देखा  जाय  तो  जो  तस्वीर

 उन्होंने  खीची  है  वह  पूरी  तस्वीर  का  केवल
 एक  हिस्सा  है  I  सारी  तस्वीर  को  देखा  जाय
 तो  वहू  बहुत  ही  भयानक  है  ।  वह  इतनी
 भयानक  है  कि  मैं  यह  कहने  के  लिये  तैयार  हूं
 कि  मैं  श्रीमती  तारकेश्वरी  सिन्हा  से  सहमत  हूं
 इस  बारे  में  कि  भ्रगर  उस  में  थोड़ा  बहुत  ही
 ऐडजस्टमेंट  किया  गया  या  थोड़ी  सी  विन्डो
 डेसिंग  कर  दी  गई  तो  उस  से  काम  चलने
 वाला  नहीं  है  ।  जब  तक  ड्रास्टिक  स्टेप्स  नहीं
 उठाये  जाते  हैं,  जब  तक  रिथिकिंग  या  फ्रेश
 थिकिंग  इस  बारे  में  नहीं  होगी  तब  तक  देश
 की  हालत  में  सुधार  नहीं  हो  सकता  है  ।
 अगर  इसी  प्रकार  से  यह  चीज़  चलती  गई.
 तो  &  प्रपती  बहन  श्रीमती  तारकेश्वरी  सिन्हा
 को  बतला  देना  चाहता  हूं  कि  यह  सरकार
 शायद  दो  वर्ष  भी  नहीं  चल  पायेगी,  भौर
 सरकार  नहीं,  कोई  भी  सरकार  जो  यहां
 झायेगी  वह  स्थिति  को  ठीक  नही  कर  पायेयी  t
 ठीक  है,  शायद  वित्त  मंत्री  महोदय  पूरे  तरीके
 से  यह  बात  नहीं  कह  सकते  थें  लेकिन  मैं  यह
 झाशा  जरूर  करता  था  कि  वह  इस  तरफ
 इशारा  जरूर  करेंगे,  देश  को  कुछ  गाइडेंस
 लरूर  देंगे  कि  बह  किस  लाइन  पर  सोच

 शहे
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 [भी  कंतर  लाल  गुप्त]
 झादरणीय  फ़ाइनेन्स  मिनिस्टर  साहब  ने

 डेफ़िसिट  फ़ाइनेसिंग  की  कुछ  बात  कही  ।

 पहले  32  करोड़  रुपये  का  डेफिसिट  था,  और
 9  करोड़  रु०  बचा  लेने  के  बाद  भी  श्राज
 350  करोड़  ०  का  डेफिसिट  है  1  इस  का
 मतलब  यह  हुआ  कि  अगर  91  करोड़
 को  एकानमी  न  होती,  मुझे  मालूम  नहीं  कि
 9  करोड  र्  की  इकानमी  हुई  है  या  नहीं,

 ल्लेकिन  भ्रगर  मान  लिया  जाये  कि  हुई  है,  तो
 409  करोड़  रु०  अधिक  खर्च  किया  गया  जो

 कि  बजट  के  हिसाब  से  नहीं  करना  चाहिये
 था  ।  इस  का  जवाब  दिया  है  फाइनेन्स
 मिनिस्टर  साहब  ने  कि  कुछ  अभ्रनाज  बाहर  से
 मंगाना  पडा  और  कुछ  जो  स्टेट  गवर्नमेंट्स
 का  ओवर  ड्राफ्ट  था  बह  दिया  गया  t  जवाब
 तो  वह  हमेशा  दे  सकते  हैं।  जब  भी  डेफिसिट
 फ़ाइनेन्सिंग  होती  है  तो  कारण  चाड़े  कोई  भी

 हो,  रुटीन  जवाब  दे  दिये  जाते  है।  लेकिन  बह
 प्लैनिंग  किस  काम  की  झगर  वह  पहले  से

 नही  देख  सकती  कि  कितना  इम्पोर्ट  होगा,
 देश  के  झन्दर  क्या  स्थिति  ह ैऔर  उस  के  हिसाब
 से  कितना  पैसा  खर्च  होगा  ।  अगर  स्टेट्स
 झोवर  ड्राफ्ट  कर  रही  हैं  तो  इस  का  मतलब

 यह  है  कि  बजट  से  बहुत  ज्यादा  इधर  उधर

 हुआ  है  जो  कि  नहीं  होना  चाहिये  ।  लगभग
 409  करोड़  हठ  बजट  के  परे  खर्च  हो  जाय

 इस  को  बर्दाश्त  नही  किया  जा  सकता  ।

 -
 यह  पहली  बार  नही  है  जब  कि  डेफ़िसिट

 काइनैन्सिंग  हुई  है।  श्राप  पिछले  पाच  सालो
 के  झांकड़े  य  कर  देखिये  ।  आप  पायेंगे  कि

 हर  साल  ही  डेफिसिट  फ़ाइनेन्सिग  हुई  है  और

 सन्‌  1962-63  से  ले  कर  1966-67  तक
 37  करोड़  रु०  की  डेक़िसिट  फ़ाइनेन्सिंग

 रही  है  |  इस  का  मतलब  यह  है  कि  हर  साल
 का  ऐवरेज  डेफ़िसिट  लगभग  263  करोड़  रु०

 झाता  है  यह  बड़ी  खुशी  की  बात  है  कि

 हमारे  झादरणीय  वित्त  मंत्री  महोदय  ने

 कहा  है  कि  जो  यह  डेफ़िसिट  फ़ाइनेन्सिंग  है
 बहू  बहुत  जल्दी  ही  खत्म  हो  जायेगी  |  मैं

 इस  का  स्वागत  करता  हूं  क्योंकि  मैं  जागत

 हूं  कि  डेफ़िसिट  फ्राइनन्सिंग  को  पालिसी
 जैसी  कोई  दूसरी  चीज़  देश  की  दुश्मन  नहीं
 हो  सकती  ।  यह  देश  डेफ़िसिट  फ़ाइनेन्सिंग
 की  एक  दिन  के  लिये  भी  बर्दाश्त  नहीं  कर
 सकता  है  ।  लेकिन  केवल  पायस  प्रामिज्ेश
 या  डिक्लेरेशन्स  से  ही  झब  काम  चलने  बाला
 नही  है  t

 मैं  शाप  के  ज़रिये  से  बतला  देना  चाहता
 हूं  कि  आज  से  टीक  पाच  वर्ष  पहले  यह  बादा
 किया  गया  था  कि  डेफ़िसिट  फ़ाइनेन्सिग
 नहीं  होगी  ।  आप  की  इजाज़त  से  मैं  बहू
 सेन्टेन्स  पढ़ना  चाहूगा  जो  हमारे  उस  समय  के
 वित्त  मत्ी  न ेकहा  था।  जो  उन  की  9  मार्च,
 962  की  तकरीर  है,  मै उस  को  कोट  कर

 रहा  हू  :

 “At  this  stage,  I  would  only
 emphasise  how  concerneg  I  am
 over  the  fact  that  we  are  ending
 the  current  financial  year  des-
 pite  buoyancy  of  the  revenues
 with  a  bigger  overall  deficit  than
 we  had  envisaged  when  the  bud-
 get  for  the  year  was  introduced.
 We  shall  therefore  need  to  do
 everything  possible  to  enlarge
 our  budgetary  resources  so  as  to
 ensure  stability  in  the  economy.”

 मैं  समझता  हूं  कि  उस  ममय  के  फ़ाइनेन्स
 मिनिस्टर  भी  श्री  मोरारजी  देसाई  थे  और
 श्राज  भी  फाइनेन्स  मिनिस्टर  श्री  मोरारजी
 देसाई  है  उन्होंने  पांच  साल  पहले  यह  कहा
 था  कि  डेफिसिट  फाइनेन्सिग  को  बढावा  नहीं
 दिया  जायेगा,  लेकिन  962  से  लेकर
 झाज  तक  कोई  साल  ऐसा  नही  हुआ  जब  कि
 डेफिसिट  फ़ाइनेन्सिंग  नहीं  हुई  है  ।  ह्सलिये
 मैं  श्री  मोरारजी  देसाई  से  कहना  चाहता  हूं
 जिन  की  मैं  बहुत  कद्र  करता  हूं,  कि  झगर
 हस  देश  को  जिन्दा  रखना  है  तो  भगवान  के
 लिये  वह  इस  किस्से  को  खत्म  करें,  नहीं  तो
 देश  जिन्दा  नही  रह  सकता  है  ।
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 फ़ाइनेन्स  मिनिस्टर  ने  कहा  है  कि
 “डैफ़िसिट  फ़ाइनेन्सिग  का  सब  से  बड़ा  कारण

 यह  रहा  है  कि  बाहर  से  झ्नाज  संगाना  पड

 रहा  है  |  भगले  साल  के  लिये  जो  कुछ
 ऐप्रिकल्चर  के  लिये  प्राविज़न  किया  गया  है
 शैन्योर  भ्रादि  का  वह  ठीक  ही  किया  गया  है
 झौर  मैं  उस  का  स्वागत  करता  हूं,  लेकिन
 पहले  की  जो  गलत  नीतियां  रही  है  जिनसे

 ऐग्रिकल्चर  की  श्रोर  ध्यान  नही  दिया  गया
 उन  को  बदलना  परेंगा  ।  जो  पैसा  भी  खर्च
 किया  गया  इस  के  ऊपर,  मैं  कह  सकता  हूं  कि
 नीले  तक  श्रर्थात्‌  किसानो  तक  उस  का  श्राधा
 पैसा  भी  नही  पहुचा  है।  वह  ऊपर  के  अफसरों
 और  उस  की  जो  सारी  मशीनरी  है  वहा  पर

 ही  खप  गया  ।  आज  जरूरत  इस  चीज  की  है
 कि  जो  भी  योजनाये  चलानी  हो  वह  ऐसी  होनी
 चाहियें  जिन  के  जल्दी  नतीजे  निकलने  वाले

 हों  ।  ट्यूब  वेल  खुदबाइये,  कुए  खुदवाइये,
 लेकिन  मैं  ने  कल  श्री  जगजीवन  राम  से

 कहा  था  कि  उन्होंने  जो  कुएं  खुदवाये
 बिहार  के  भ्रन्दर  उन  में  पानी  नही  था।

 हमारी  उन  से  शिकायत  है  कि  देश  भर  के
 लोगो  ने  उन  से  पैसे  तो  ले  लिये  कुएं  खोदने
 के  लिये  लेकिन  उन्होंने  कुए  नहीं  खोदे  है,
 गढे  खोदे  है  |  इस  तरह  का  एक  उदाहरण
 नहीं  कितने  ही  उदाहरण  है  ।  पैसा  तो  हम
 देना  चाहते  है  लेकिन  वह  ठीक  समय  पर  नहीं
 पहुंचता  और  साथ  ही  जिस  काम  के  लिए
 दिया  जाता  है  उस  काम  में  खर्च  नही  होता  है  ।

 इसी  तरह  से  फूड  का  मामला  है  |  इस
 मामले  में  भी  बहुत  बड़ी  बंगाल  हुई  है  भौर
 इसकी  भी  एक  बहुत  बड़ी  कहानी  है  1  सब  से

 पहले  हो  मैं  यह  कहना  चाहता  हूं  कि जो  जोनल
 सिस्टम  है  धसको  खत्म  कर  दिया  जाना  चाहये
 कया  वजह  है  कि  इतना  ज्यादा  फूड  का  इम्पोर्ट
 करने  के  बाद  भी  फड  की  प्राइसिस  को  सरकार
 स्टेबेलाइड  नहीं  कर  पाई  है  ?  इसका  मुख्य
 कारण  हैं  ये  फड़  जोज़  जो  सरकार  ने  बना
 रखे  हैं।  उससे  कोई  कंट्रोल  नहीं  हो  पाता  है  ।

 स्टेट्स  कुछ  करती  हैं  शौर  सेंटर  कुछ  ौर
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 करता  है  ।  जहां  तक  फूड  कारपोरेशन  का
 सम्बन्ध  है  वह  तीसरी  ही  बात  करता  है  ।
 नतीजा  यह  है  इन  सब  में  कोई  तालमेल  नहीं
 रह  पाता  है  और  प्राइसिस  स्टेवेलाइअ  नहीं
 हो  पाती  है।  फूड  जोज़  के  झन्दर  भी  एक  जगह
 से  दूसरी  जगह  फंड  के  जाने  पर  रेस्ट्रिकरंज
 लगी  हुई  है।  मैं  कह्गा  कि  आप  इसके  बारे  में
 विचार  करें  और  कोई  अच्छी  और  साउंड
 पालिसी  देश  के  सामने  रखे  ft

 अगर  हम  चाहते  है  कि  डिफिसिट
 फाइनेन्सिग  को  रोका  जाये  तो  हमारा  यह
 फर्जे  है  कि  हम  भ्रोवर  एम्बीशस  प्लानिंग  मेँ
 इुंडल्ज  न  करे  ।  चौथी  योजना  का  जो  ड्रापट
 पेश  किया  गया  है  उस  में  23,500  करोड
 रुपये  का  श्राउटले  दिखाया  गया  है  ।  प्रगर  मैं
 गलती  नही  करता  हूं  तो  पिछली  तीन  योजनाश्रों
 में  लगभग  28,000  करोड  रुपया  ही  था,
 इतने  रुपये  का  ही  श्राउटने  दिखाया  गया  था  ।
 अरब  23,500  करोड़  रुपया  आप  कहां  से
 लायेगे  ।  इंटरतल  रिसोसिस  आपके  कितने

 है  ?  बाहर  से  कहां  से  पैसा  झामेगा ?  फिर

 बाहर  से  जो  पैसा  आयेगा  उसका  ब्याज  भी  तो
 देता  पड़ेगा  7  इसका  मतलब  होगा  कि
 आ्राप  फिर  नासिक  प्रिंटिंग  प्रेस  की  शरण  में
 जायेगे,  फिर  नोट  ्राप  छापना  चाहते  हैं,
 फिर  डिफिसिट  फाइनेन्सिय  में  जाना

 चाहते  है।  अगर  आपने  ऐसा  किया  तो
 मैं  श्राज  श्राप  को  बता  देना  चाहता  हूं
 कि  हालत  बहुत  बिगड़  जायेगी  भौर  तब

 यह  हो  सकता  है  कि  हम  और  आप  दोनों
 मिल  कर  भी  भ्रगर  देश  को  उठाना  चाहेंगे
 तो  नहीं  उठा  सकेंगे  ।  इसका  कारण  यह  है  कि
 कीमतें  बहुत  भ्रधिक  भागे  तब  तक  चली  गई

 होंगी,  मैं  प्रार्थना  करता  हूं  कि  आउटले  को
 झाप  छोटा  बनाइये  जितना  जेब  में  पैसा  है,
 उसको  देख  कर  बनाइये  ।  श्री  मोरारजी
 देसाई  रोजाना  सूत  कातते  हैं,  वह  उनका
 नियम  है,  इसको  वह  एक  धार्मिक  नियम  मानते

 हैं  क्मोंकि  वह  खदर  पहनते  हैं।  जिस  तरह
 से  उन्होंने  यह  ण्क  नियम  बना  रखा  है  उसी
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 तरह  से  मैं  चाहता  हूं  कि  वह  यह  नियम  भी
 बना  लें  कि  देश  में  डिफिसिट  फाइनेंसिंग  नहीं
 होगा।  हमारा  जो  बजट  है  बह  सरपलस

 होना  चाहिये  |  जब  तक  सरपलस  बजट  हम
 नहीं  बनायेंगे  तब  तक  हमारी  जो  कीमतें  हैँ
 वे  कभी  भी  नीचे  नहीं  भा  सकेंगी  ।

 ड्रास्टिक  कट  की  बात  की  जाती  है  ।

 यह  कहा  जाता  है  कि  इकोनोमी  होनी  चाहिये  t
 मैं  ऑ्ावके  सामने  एक  जवर्दस्त  स्कैंडल  रखना

 चाहता  हूं  ।  यहां  पर  एक  फूड  कारपोरेशन  है
 जिसका  दफ्तर  दिल्ली  में  है।  पिछले  महीने
 उसने  अपना  दफ्तर  किराये  पर  लिया  ।
 उस  जगह  के  लिए  उसने  46,000  रुपया
 महीना  किराया  देना  तय  किया  है  कहा
 उसने  यह  जगह  सी  है  ?  डा०  सेन  का  जो
 नसिंग  होम  है  उसका  कुछ  हिस्सा  उसने  लिया

 है।  डा०  सेन  के  नसिंग  होम  में  एक  एक
 कमरे  के  मरीजों  से  पचास  पचास  रुपये  रोज
 चार्ज  किये  जाते  हैं।  दस  बाई  दस  के  कमरे  के
 इतने  रुपये  चार्ज  किये  जाते  हैं।  डा०  सेन  ने
 उसका  एक  हिस्सा  खाली  करके  फूड  कारपोरे-
 शन  को  दिया  है  46,000  रुपये  महीने  के
 किराये  पर  सुना  है  कि  जो  फूड  कारपोरेशन
 के  मैनेजर  हैं  या  मैनेजिंग  डाइरेक्टर  हैं,  सेन

 साहब  उनके  कोई  रिश्तेदार  है  ।

 इतना  ही  नहीं  दो  लाख  रुपया  उसके
 फर्निशिंग  के  लिए  भी  खर्च  किया  गया  है।
 46,000  रुपये  में  जहां  तक  उस  जगह  को
 लेते  का  सम्बन्ध  है,  बरक्स  हाउसिंग  मिनिस्ट्री
 ने  उस  के  बारे  में  झभी  तक  नो  आब्जेक्शन
 सर्टिफिकेट  इशू  नहीं  किया  है  1  एक  महीने
 का  किराया  भी  दे  दिया  गया  है।  फर्निशिंग
 किसी  ठेकेदार  से  उसका  करवाया  गया  है  भौर
 कोई  टेंडर  नहीं  मंगाये  गये  हैं।  दो  चार  भाद-
 मियों  को  पकड़कर  कम्पीटीटिव  रेट  बनाकर

 उस  ठेकेदार को  यह  काम  सौंप  दिया  गया  ।

 इस  कारपोरेशन  ने  बीस  करोड़  रुपया
 दो  साल  में  ह । अ  किया  जिसमें  से  जार  करोड़

 .

 सपया  इसकी  एडमिनिस्ट्रेशन  पर  ॥ , ६  हमा  है अ

 नतीजा  कया  है  ?  स्टेट्स उसको  कोई  सहयोग
 नहीं दे  रही  है  ।  भाप  फूड  बजट  बना  रहे  हैं
 यथा  दूसरी  योजतायें  बना  रहे  है।  बीस  करोड़
 का  बीस  करोड़  रुपया  करीब  करीब  छत्म  हैं  +
 झाज  वह  फूड  को  इकट्ठा  नहीं  करती  है  ।

 उसने  क्या  काम  करना  शुरू  किया  है।  उसने
 मिर्चे  झौर  मसाले  खरीदने  का  काम  शुरू
 कर  दिया  हैं।  फूड  का  काम  छोड़  कर  के
 न्ञाल  मिर्च,  धनिया  भ्रादि  बह  खरीद  रही  है  ।
 इस  चीज  सी  इन्कवायरी  होनी  चाहिये  ।

 अगर  भाष  चाहते  हैं  कि  इकोनोमी  हो
 तो  सही  मानों  में  झापको  इकोनोमी  करके
 दिखानी  चाहिये  ।  इकोनोमी  यहां  प्राइम
 मिनिस्टर  से  शुरू  होनी  चाहिये,  जो  बड़े  बड़े
 तेता  है  उन  से  शुरू  होनी  चाहिये  I  झगर
 आपने  ऐसा  किया  तभी  वह  नीचे  तक  जा
 सकती  है  1  भ्रगर  एक  श्रार्मी  श्राफ  मिनिर्स्टजें
 भाष  खड़ी  करते  हैं,  52  मिनिस्टर  जहां  रहते
 हैं,  स्टेट्स  में  बहुत  सारे  मिनिस्टर्ज़  रखते  हैं.
 मैं  नहीं  कहता  हूं  कि  हसमें  केवल  कांग्रेस
 जिम्मेदार  है  शौर  हम  लोगों  छी  भी  इसी  तरह
 भ्रार्मी  खड़ी  हो  जाती  है  मिनिस्टर्ज़  की.
 तो  हम  लोग  देश  के  सामने  जो  समस्‍यायें  हैं
 उनका  समाधान  नहीं  ढूँढ  सकते  हैं,  उनका

 मुकाबला  नही  कर  सकते  हैं  ।  तेन  हम  लोगों
 के  सामने  झपना  मुंह  दिखाने  के  काबिल

 नही  हो  सकते  हैं।  भोर  हम  देश  में  इकोनोमी
 नहीं  करते  है,  देश  को  अपने  ही  पैरों  पर  जड़ा
 नही  करते  हैं  तो  हम  लोगों  को  मुंह  दिखाने
 के  काबिल  तही  हो  सकते  हैं  :  यह  जो,इको-
 नोमी  है  यह  हम  से  शुरू  होनी  चाहिये,  हमारा
 झपना  भाचरण  इस  तरह  का  होना  चाहिये
 कि  हम  इकोनोमी  करके  दिखा  सकें  1 झपने
 प्रापको  गद्दी  पर  बनाये  रखने  के  लिए भगर
 कोई  दो  तोन  मिनिस्टर  भौर  बना  लेता  है
 को  यह  बिल्कुल  भ्रनुचित  काम  है  ।  यह  थो
 पोलिटिकल  लेबल  पर  इस  तरह  से  पैसा

 बहाया  जाता  है  इसको  पहले  बम्द  किया
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 आना  चाहिये  ।  उसके  बाद  जो  सेक्रेटरीज़  है
 कमकी  तरफ  धापका  ध्यान  जाना  चाहिये
 झौर  इस  तरह  से  नीचे  की  ओर  भापको  चलते
 जाना  जाहिये  श्ौर  इकोनोमी  करते  जाता

 आाहिये।

 इस  बजट  में  साढ़े  तीन  सौ  करोड़  रुपये
 ह 1 ह  डिफिसिट  दिखाया  गया  है।  झगर  सही
 भातों  में  रिसोसिस  का  युटिलाइजेशन  होता
 थी  मैं  समझता  हूं  कि  चार  सौ  करोड़  रुपया
 ने  बच  सकता  था  और  हम  एक  बैलेंस्ड  बजट
 पेश  कर  सकते  थे,  इसमें  डिफिसिट  दिखाने  की

 हमको  जरूरत  नहीं  पड़  सकती  थी।  शाप

 कहेंगे  कि.  बड़ी  फंटैस्टिफ  यह  फिगर  है,  यह
 कैसे  हो  सकता  था,  साढ़े  तीन  सौ  करोड़  रुपया
 कसे  कट  हो  सकता  था  ?  हमारे  देश  के  एक
 बहुत  बड़े  जो  फाइनेंसिंग  के  ज्ञाता  है  उन्होंने
 इस  बात  को  कहा  है  कि लगभग  तीन  सौ  करोड़
 पये  का  कट  इसके  भ्रन्दर  होना  चाहिये  भोर

 बह  ज्ञाता  है  हमारे  फाइनेंस  मिनिस्टर  श्री
 भोरारजी  देसाई।  उन्होंने  खुद  कहा  है  कि
 ओ  सोलह  प्वाइंट  उन्होंने  रखे  हैं,  दस  परसेंट
 जो  कट  होना  चाहिये  और  चार  महीने  में

 होना  चाहिये,  झगर  वह  हो  जाए  तो  इतनी
 बचत  हो  सकती  है।  हमें  इससे  मतलब  नहीं
 हैं  कि  कौन  फाइनेंस  मिनिस्टर  है।  मुझे  खुशी
 है  कि  श्री  मोरारजी  देसाई  फाइनेंस  मिनिस्टर

 हैं।  लेकिन  सरकार  से  मैं  जवाब  चाहता  हूं
 कि  वह  बतायें  कि  यह  जो  साढ़े  तीन  सौ  करोड़
 शपया  आपने  बरबाद  किया  है  और  जिसकी

 वजह  से  कीमतें  इतनी  बढ़  गई  हैं,  इसका  उसके
 पास  कया  जवाब  है?  इसका  सरकार  को
 जबाब  देना  होगा।  श्री  मोरारजी  देसाई

 साहब  बैठते  हैं  या  शचीन्द्र  चौधरी  साहब  या
 कोई  और  इससे  हमारा  कोई  कनसरन  नही  है,
 श्रीमती  तारकेश्वरी  सिन्हा  का  कनसर्न  होगा,
 लेकिन  हमारी  निगाह  में  सब  एक  हैं।

 प्राइसिस  दिन  प्रति  दिन  बढ़  रहो  हैं,
 करेंसी  का  फैलाब  भी  बढ़  रहा  है।  1961-
 62  में  3045  करोड़  ्फ्ये  फो  करेंसी  थी
 शर  966-67 के  ध्न्दर  वह  बढ़  कर  4,664
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 करोड़  रुपये  की  हो  गई  |  इसका  मतलब  यह
 हैं  कि  पांच  साल  के  अन्दर  619  करोड़  रपये
 की  करेंसी  ज्यादा  हो  गई  ।  इसका  मतलब

 यही  हो  सकता  है  कि  प्राइसिस  और  बढ़ेंगी  जौर
 जो  मार्च  i960  में  होलसेल  प्राइस  इडैक्स  था,

 बहू  08.7  था  भर  फरवरी  967  में  वह
 बढ़  कर  202.4  हो  गया।  इस  तरह  से
 कीमतें  बढ़ती  जा  रही  हैं।  लोग

 भूखे  मर  रहे  हैं,  लोग  नंगे  है,  उनके  पास  रहने
 के  लिए  मकान  नहीं  है  ।  आप  उनको  देश  भक्ति
 के  सरमंज़  दें,  श्राप  उनको  बतायें  कि  बाहर  से
 ध्राक्रमण  होने  वाला  है,  तो  यह  कहा  तक  उचित

 है,  न्‍्यायसंगत  है  ?  मैं  अदब  से  कहना  चाहता

 हूं  कि  भूखा  भौर  नंगा  हिन्दुस्तान  बाहरी  प्राक-
 मण  का  मुकाबला  नहीं  कर  सकेगा  |  जो  लोग

 भूखे  हैं  वे  रोटी  मांगते  हैं।  उनको  श्राप  देश
 भक्ति  का  सबक  सिखायें  तो  उसका  कोई  असर

 नही  होगा  a  उसके  सामने  भगवान  और  धर्म
 की  बात  भाप  करेगे  तो  उसका  कोई  प्रसर  नही
 होगा  t  खाली  पेट  के  लिए  कोई  भगवान  नहीं
 होता  ।  इसलिए  इस  सरकार  को  एक  चीज
 की  कम  से  गारंटी  तो  उसको  देनो  चाहिये  कि
 उसको  रोटी  मिलेगी,  कपड़ा  मिलेगा,  रहने  के

 लिए  मकान  मिलेगा।  बीस  साल  लगातार
 राज्य  करने  के  बाद  भी  भगर  दस  करोड़  लोग

 ऐसे  हैं  जिनकी  श्राय  केवल  पांच  झाने,  चार
 झाने  रोज़  है  तो  मैं  कहता  हु  कि  कोई  जध्टिफि-
 केशन  नही  है  कि  ाप  सामने  वाली  कुसियों  पर
 43  रहें,  भ्रापको  कोई  प्रधिकार  नही  है  कि  श्राप

 यहा  बैठे  रहें  ।  कांग्रेस  की  हार  का  सबसे  बड़ा
 कारण  यह  रहा  है  कि  वह  लोगों  को  खों  मार

 रही  है।  आज  लोगों  को  कांग्रेस  स ेकोई  भाशा

 नहीं  रह  गई  है  कि  भाष  प्राइसिस  को  नीचे
 सायेंगे.

 थ्  Wo  ह | ( अ  तिवारी  (वेनिया)  भ्राप
 भी  कई  जगह  पावर  में  झा  गए  है।  भ्राप
 ब्राइसिस  को  नीचे  लायें  |  देखते  हैं  शाप  क्या
 करते  हैं।

 ah  संबरलाल  भुष्त :  श्राप  इधर  से

 भी  हटें  तो  शौर  जल्दी  नीचे  झा  जायेंगे  ।
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 सब  तक  यह  गारण्टो  नहीं  होती  है  तब  तक
 हालत  नहीं  सुधरेमी  ।  कुर्सी  पर  हम  लोग
 बैठे  या  सामने  के  सदस्य  बैठे,  इस  से  कोई
 बहुत  फके  नहीं  पडता  है।  गर  हम
 सोगी  ये  भी  लोगो  के  लिए  कुछ  नहीं  किया ,
 तो  पोलोटिकल  लोगो  पर  से  उन  का  विश्वास
 उठ  जायेगा  भर  वैधानिक  तरीके  से  बदल

 होने  के  स्थान  पर  देश मं  बगावत  फैलेगी,
 जो  कि  देश  के  लिए  बहुत  दुर्भाग्य  की  बात
 होगी  ।  देश  मे  ऐसे  भी  एलिमेट  हैं,  जो
 इस  गड़बड़  को  बढावा  देना  चाहते  हैं  v

 44  hrs,

 माननीय  सदस्य,  श्री  रणधीरसिह,  ने
 उस  दिन  जनसघ  के  बारे  मे  कहा  था  कि  ये
 लोग  कुर्सी  के  भूखे  हैं।  मैं  उन  को  बताना
 खाहता  हू  कि  हा,  यह  ठीक  है  कि  हम  कुर्सी
 पर  बैठना  चाहते  हैं,  यह  भी  ठीक  है  कि  हम
 उन  को  कर्षी  मे  उतार  कर  उन  की  जगह
 कुर्सी  पर  बैठना  चाहते  हैं  लेकिन  केवल  वैधा-
 निक  तरीके  से  किसी  प्रकार  की  गड़बड़  कर
 के  नहीं  गर  हम  कुर्सी  पर  बैठने  के  बाद
 लोगो  की  सवा  नही  कर  सकेगें,  तो  हम  उसक।
 छोड  देगे  सामने के  सदस्यो  की  तरह  कुर्सी  से
 चिपटे  नही  रहेगे  ।

 भी  Wo  ना०  तिवारी:  दिल्ली  मे
 क्या  कर  रहे  हैं  ।

 श्री  कंबरलाल  गुप्त:  माननीय  सदस्य

 हमारे  मेहमान  हैं  -  वह  जाये  श्र  देखें  ।
 हम  कुसियों  के  लिए  वायलेस  नहीं  करेंगे  ।
 हम  कुसियों  पर  बैठे  या  न  बेठें  हमे  वोद्स
 मिले  या  न  मिले  लेकित  हम  विश्वास  दिलाना

 चाहते  हैं  कि  जो  कुछ  भी  हम  करेगे  वैधानिक
 तरीके  से  करेगे  1  कुर्सी  मिले  या  न  मिले
 भारतीय  जनसच  कभी  कोई  ऐसी  बात  नहीं
 करेगा  जिस  से  भारत  माता  के  माये  पर
 कलक  का  टीका  लगे  tv  लेकिन  मैं  चाहता
 हूँ  कि  मेरे  सामने  बैठने  वाले  सदस्य
 भी  इसी  के  अनुसार  काम  करे
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 एक  जागनीय  सबस्य :  हम  तो  पहले
 ही  इसी  के  धनुसार  काम  करते  हैं।

 श्री  कंवरलाल  गुप्त:  मुझे  मालूम  हैं
 कि  इन  लोगो  ने  बस्तर  से  क्या  किया,  काश्मीर
 में  क्‍या  किया  जब  eto  श्यामाप्रसाद  मुकर्जी
 का  खून  कर  दिया  1  मुझे  यह  भी  मालूम  है  कि
 काश्मीर  में  चुनावों  के  सम्बन्ध  में  क्या  किया
 गया  है।  मैं  इस  कहानी  को  नहीं  छेडना

 चाहता  हु।  भ्रच्छा  है  कि  माननीय  सदस्य
 इस  बारे  मे  चुप  ही  रहे

 aft  रणधीर  सिह  (रोहतक  )*  पानीपत  में
 इन  लोगो  ने  क्या  किया  ?

 थी  कवरला ,  गप्त :  प्राज  देश  में
 जो  कान  ट्रेशन  श्राफ  बैल्थ  हो  रहा  है  उस
 को  भी  बन्द  किया  जाना  चाहिए  1  सरकार
 की  तरफ  से  पेपर  पर  और  मुह  में  सोशलिज्म
 का  नारा  लगाया  जाता  है  लेकिन  पीछे  से
 जेबे  कुछ  खास  लोगा  की  भरी  जाती  है  ?
 इस  पर  कुछ  कट्रोल  होना  चाहिए  ।  कम

 से  कम  इतना  तो  होना  चाहिए  कि  हर  एक
 झादमी को  खाने  को  मिले  in  इस  समय  इडस्ट्रीज
 पर  जो  कड़ोल  है,  उन  को  खत्म  करना  चाहिए
 हा,  उन  का  सुपरविजन  होना  चाहिए  और
 उन  को  रेगुलेट  अवश्य  करना  चाहिए  t
 केवल  पुराने  लोगो  को  ही  प्रोत्साहन  देने  के
 बजाय  नई  इडरढ्ी  ल  भ्रडरटेक्ग्जि  को  बढावा
 देना  चाहिए,  ताकि  नई  इडस्ट्रीज  को  प्रोस्सहान
 मिले  और  वे  आगे  बढे  |

 स्टेट्स  का  जो  :3  करोड  रुपग्रे  का
 झ्रोवर  ड्राफ्ट  हुआ  है,  जिस  की  वजह  से  डेफि-
 सिट  फिनासिंग  हुआ  ),  उसके  बारे  में  सरकार
 को  कोई  न  कोई  पालिसी  बनानी  पड़ेगी  ।
 मैं  श्री  देव  की  इस  बात  से  सहमत  हू  कि  पिछली

 मिनिस्ट्रीज़  के  पापों  की  सज़ा  नये  लोगो  को

 नही  मिलनी  चाहिए  ।  वित्त  मत़री  को  राज्यों
 के  फिनास  मिनिस्टर्ज  की  एक  कांफस

 बुलानी  चाहिए  ताकि  मालूम  हो  कि  किस
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 हटैट  में  क्या  दिक्कत  है.  वहां  पर  कितना  डेफि-
 सिट  है,  कितनों  झोवरड्ञाफ्ट  है  भ्रादि  7  इस
 सम्बन्ध  में  एक  फ़ार्मूला  बनाना  चाहिए  श्रौर
 उसके  बाद  किसी  भी  स्टेट  को  भ्रोवरड्डाफ्ट  की
 इंजाज़लत  नहीं  देनी  चाहिए  ।  सेंटर  भौर

 स्टेट्स  दोनों  जगह  फ़िनांशल  डिसिपिलन

 लागू  करना  पड़ेगा  |  उसके  बगैर  भ्रोवरड्राफ्ट
 वर  कण्ट्रोल  नहीं  हो  सकता  है  ।

 जहां  तक  फ़ारेन  एड  का  सम्बन्ध  है  श्राज

 हमें  लगभग  4800  करोड़  रुपये  का  कर्जा
 विदेशों  को  देना  है  भौर  यह  कर्जा  बढ़ता  जा

 रहा  है  1  हमारे  प्रधान  मन्त्री  बेशक  कहें  कि  हम
 बगैर  किसी  के  श्रसर  में  आए,  बगैर  किसी  को

 परवाह  किये  कर्जा  लेते  हैं  श्रौर  उस  कज  के  साथ
 कोई  स्ट्ग्ज  नहीं  होते,  कोई  दबाव  नहीं  होता  ।
 मैं  इस  बात  को  नहीं  मानता  t  भ्रगर  दबाव  नहीं
 होता  तो  डीवैल्यूएशन  नहीं  होता,  काश्मीर
 के  बारे  में  पाकिस्तान  के  साथ  बार-बार
 बातचीत  नहीं  होती  श्र  तांशकद  एग्रीमेंट
 ने  होता  ।  भाज  हम  अपने  सारे  प्लान  को
 चलाने  के  लिए  श्र  नाज  के  विषय  मैं
 झमरीका  पर  निर्भर  हैं।  हम  '्राजाद

 होगें  लेकिन  वास्तव  में  हम  टेक्निकली  प्राज़ाद
 हैं  श्रौर  हमारी  नुकेल  वाशिगंटन  न्यूयार्क
 में  हैं  या  मास्को  में  हैं।  जब  भी  हम  पर
 दबाव  डाला  जाता  |  तो  हम  उस  का  मुकाबला
 नहीं  कर  सकते  ।  मैं  फिनांस  भिनिस्टर

 से  यह  ध्राशा  करता  हूं  कि  वह  जल्दी  से  जल्दी
 देश  को  अपने  पैरों  पर  खड़ा  करेंगे  क्योंकि  जब
 तक  देश  अपने  पैरों  पर  खड़ा  नहीं  होगा  तब
 तक  वह  सच्चे  मानों  में  स्वाधीन  नहीं  हो सकता

 है।

 जहां  तक  दिल्‍ली  का  सम्बन्ध  हैं  मुझे
 झाशा  थी  कि  फ़िनांस  मिनिस्टर  साहब  दिल्ली
 कारपोरेशन  शौर  दिल्ली  एडमिनिस्ट्रेशन  को
 पर्याप्त  पैसा  देंगे  ।  दिल्‍ली  कापोरेशन  में
 जो  ध्ाज  हमारे  पास  भाई  है  साढ़े  'छः  करोड़
 रुपये  का  थाटा  है  शौर  वहां  पर  स्थिति  यह  है
 प्रगले  अप्रैल  महीने  की  तनख्वाह  देने  के  लिए
 उस  के  पास  पैसा  नहीं  है।  लेकिन  फ़िनांस

 मिनिस्टर  ने खल  को  पहले  से  मी  कम  पैसा
 दिया  है।  मैं  चाहूंगा  कि  फ़िनांत  मिनिस्टर

 साहब  दिल्ली  कॉर्पोरेशन  की  आर्थिक  स्थिति
 की  जांच  करे  और  उस  के  डेफ़िसिट  को  पूरा
 करे  और  साथ  ही  उसकी  झाईन्दा  भावश्यकताओं
 को  देख  कर  उस  की  ज्यादा  से  ज्यादा  मदद
 करें।  उदाहरण  के  तौर  पर  मैं  कहना  चाहता
 हूं  कि  केन्द्रीय  सरकार  एजुकेशन  के  लिए
 नई  दिल्‍ली  म्यूनिसिपल  कमेटी  को  75  परसेंट
 पैसा  देती  हैं  जब  कि  दिल्‍ली  कार्पोरेशन  को
 केवल  पचास  परसेंट  ।  इस  तरह  का
 सोतेली  मां  का  बर्ताव  नहीं  होना  चाहिए  ।

 फ़िनांस  मिनिस्टर  ने  दिल्ली  के  मकानों
 के  बारे  में  थोड़ा  सा  पैसा  दिया  है।  दिल्‍ली
 में  सब  से  बड़ी  समस्या  मकानों  की  है  श्ाज
 दिल्‍ली  में  एक  लाख  परिवार  झुग्गियों  में

 रहते  हैं  श्रौर  दिल्‍ली  की  श्राधी  भ्राबादी  स्लम्ज्ञ

 में  रहती  है।  जिस  क्षेत्र  को  श्राप  सिविल

 लाइन्ज़  कहते  हैं,  अगर  भाप  को  उस  की
 काम्पोजीशन  मालूम  हो,  तो  आप  पभ्ाश्चर्य
 करेंगे  ।  वहां  पर  चालीस  हजार  बोटर  हैं
 और  उन  में  से  बतीस  हजार  श्ुगियों  में

 रहते  हैं।  भाज  से  बारह  तेरह  बरस  पहले

 दुनिया  का  एक  बहुत  बड़ा  श्रादमी  दिल्‍ली  की
 स्लम्ज  और  झुग्गियां  झ्रादि  देखने  के  लिए
 गया  था।  उन  को  देखने  के  बाद  उसने  कहा  कि

 मुझे  झाश्चर्य  है  कि  यहां  पर  लोग  रहते  हैं,
 यहां  तो  इन्सान  कया,  हैवान  भी  नहीं  रह  सकते

 मुझे  ताज्जुब  है  कि  ये  लोग  हुकूमत  के  खिलाफ
 बगावत  क्‍यों  नहीं  करते  ।  कया  झाप  को

 मालूम  है  कि  वह  सज्जन  कौन  थे  ?  वह
 हमारे  देश  के  पहले  प्रधान  मंत्री  ,  पंडित  जवा-

 हरलाल  नेहरू  थे,  जिन्होंने  यह  बात  कही  थी

 तेरह  साल  के  बाद  झाज  दिल्ली  की  हालत
 और  भी  बिगड़ती  जा  रही  है  ।  मास्टर
 प्लान  में  कहा  गया  है  कि  .98  0  में  दिल्‍ली  एक
 माइल  सिटी  होगा  और  देश  को  देखने  के  लिए

 एक  खिड़की  बनेगा  ।  लेकिन  अगर  वर्तमान

 हाखल  में  सुधार  करने  की  कोशिश  न  की

 गई,  तो  दिल्‍ली  दुनिया  का  सबसे  बड़ा  गांव
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 होगा,  जहां  सड़कों  पर  शुग्गियों  मिलेंगी
 मैं  याहता  हुं  कि  फ़िनांस  मिनिस्टर

 साहब  इस  झोर  विशेष  ध्यान  दें  प्रौर  इस  काम
 को  अपने हाथ  में  लें,  क्‍योंकि  केन्द्र  को  यह
 जिम्मेदारी  हैकि  यह  दिल्ली  कार्पोरेशन
 ौर  दिल्ली  एडमिनिस्ट्रेशन  को  ज्यादा  से
 ज्यादा  पैसा  दे  |

 देश  के  कोने-कोने  से  कपड़े के  व्यापारियों
 की  तरफ  से  यह  मांग  की  जा  रही  है  कि  कपड़े
 पर  से  सेल्ज  टैक्स  को  हटा  दिया  जाये  शौर
 उस  की  जगह  एक्साइज  ड्यूटो  लगा  दी  जाये  |

 जहां  कपड़ा  पैदा  होता  है,  वहीं  पर  एक्साइज

 ड्यूटी  लगा  दी  जाये  ।  आज  देखता

 हूं  कि  हर  जगह  लोग  बेईमानी  करते  हैं  ।

 डृकानदार  भी  बेईमानी  करते  हैं  ।  रिश्वत
 चलती  है  ।  इतनी  गड़बड़ी  वहां  पर  चल

 रही  है  कि  न  दूकानदार  काम  करने  पाता  है
 ने  काम  ठीक  तरह  हो  पाता  हैं।  अफसर
 भी  गड़बड़ी  करते  हैं।  चारों  तरफ  एक
 झारा  देश  का  देश  बेईमान  होता  जा  रहा  है  ।

 कपड़े  में  जो  कुछ  आप  को  मिला  वह  कम

 नहीं  मिला  ।  मैं  चाहता  हूं  कि  फाइनेंस
 मिनिस्टर  साहब  इस  पर  विचार  करें  ।

 डो  सकता  है  कि  इस  बात  की  इसमें  दिककत
 झाये  कि  स्टेट्स  का  डिवीजन  पैसे  का  कंसे

 हो  ?  उस  के  लिए  पांच  साल  के  प्रांकड़े
 ले  लीजिए  ।  उस  में  जो  फारमूला  बनता

 हो  बह  डिवाइज़  करके  दीजिए

 उप  प्रधान  मंत्रों  तथा  बित  मंत्री  (सो
 मौशरजों  देसाई )  नहीं  बनता  |

 हू  had  asked  them,  but  they  are
 not  willing.

 हिल  Kanwarlal  Gupta:  You  -  force
 them  ‘to  do  it.  I  think  the  non-Con-
 ह.  governments  will  agree.

 झाभ  भपना  जो  है  ag  तैयार  कर  ifn:
 मैं  समझता हूं  इस  से  व्यापारियों  को  भी.  बहुत
 राहत  मिलेगी  और  जनता  को  भी  बहुत  राहत  L.
 मिलेगी।  इन.  शब्दों  के  साथ  मैं  भ्रध्यक्ष

 महोदय,  भाप  का  धन्यवाद  करता  हूं  कि  आप.

 ने  मुझे  इतना  समय  दिया।  मैं  भ्राशाकरता

 हूँ  कि  हमारे  भादरणीय  मोरारजी  भाई  इस

 सुझाव  पंर  विचार  करेंगे  |

 Shri  है,  RB.  Ganesh  (Andaman  and
 Nicobar  Islands):  Mr,  Chairman,  Sir,
 I  bring  to  this  hon,  House  a  new
 territory,  the  Andaman  and  Nicobar
 Islands.  Situated  on  the  trade  routes
 of  India,  Burma  and  the  Far  East,
 lying  only  76  miles  from  Sumatra  and
 situated  only  about  80  miles  from  the
 southern  most  extremity  of  Burma,
 this  territory  is  the  defence  arch  of
 India,  and  we  are  very  proud  that  the
 Government  of  India  has  given  us  a
 chance  to  elect  our  own  representative
 to  this  Parliament  of  India.  For  the
 last  fifteen  years  we  have  had  8  sys-
 tem  of  nomination  and  this  is  the  first
 time  that  the  people  of  Andaman  and
 Nicobar  Islands  are  given  the  right  of
 free  vote.

 Sir,  the  Andaman  and  Nicobar  Is-
 lands  is  a  developing  territory,  and  as
 the  territory  develops  'the  problems  of
 that  territory  are  also  becoming  more
 and  more  complicated.  The  Govern-
 ment  of  India  has  a  big  plan  for  an
 integrated  development  of  the  Anda-
 man  and  Nicobar  Islands,  and  as  the
 population  increases,  as  more  and
 more  people  are  being  settled  in  the
 Andaman  and  Nicobar  Islands,  it  is
 becoming  absolutely  necessary  that  the
 administrative  system  that  existed  in
 the  islands  must  be  ‘transformed  and
 further  democratic  reforms  introduced
 in  the  islands:  because  on  the  one  side
 we  have  the  tribal  people  and  on  the
 other  we  have  a  multilingual  popula-
 tion  representing  all  parts  of  our:
 country  and  the  integration  of  the.
 tribal  people  atid  these  multi-lingual
 ‘population  is  a  matter.  which  ह... अ
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 attended  to  immediately  will  bring
 about  such  conflicts  as  will  placé  our
 entire  defence  in  jeopardy  because  the
 Andaman  and  Nicobar  Islands  is  a  very
 vulnerable  area.

 Coming  to  the  problem  we  are  dis-~
 cussing  today,  from  the  trend  of  dis-
 cussions  one  thing  has  emerged,  that
 is,  that  taking  advantage  of  the  diffi-
 culties  that  our  economy  is  facing  to-
 day,  taking  advantage  of  the  economic
 stagnation  that  we  have  got  in  our
 country  today,  voices  have  been  raised
 here  on  the  floor  of  this  House,  from
 this  side  as  well  as  from  the  side  of
 the  Opposition,  that  we  must  curtail
 the  Fourth  Five  Year  Plan,  that  we
 must  reorganise  and  restrict  the  Plan-
 ning  Commission  ang  that  we  must
 have  a  Plan  to  _—  suit  our
 immediate  needs,  Sir,  I  am
 a  new  Member  to  this  House,
 but  I  want  to  bring  to  the  notice  of
 this  august  body  that  if  we  want  to
 have  a  war  on  Indian  poverty,  if  we
 want  to  have  a  war  on  Indian  illiteracy
 and  Indian  ignorance,  we  cannot  but
 have  a  bigger  Plan,  because  what  we
 are  discussing  today  is  the  difficulties
 of  a  section  of  the  people  who  are
 better  placed,  who  today  want  better
 amenities,  but  they  are  not  starving.
 they  are  not  the  starving  millions  of
 this  country.  If  we  want  to  take  the
 country  trom  the  morass  in  which
 it  is.  if  we  want  to  eliminate  and  li-
 quidate  Indian  poverty,  there  is  no
 other  way  except  to  have  a  bigger
 Plan,  there  is  no  other  way  except  the
 way  that  Pandit  Jawaharlal  Nehru
 has  taught  us

 Shri  S.  S.  Kothari  (Mandsaur):  Is
 it  on  emotional]  basis  or  rational  basis?

 An  hon.  Member:  Rational  basis.

 Shri  K.  R.  Ganesh:  I  have  got  poli-
 tical  experience  probably  more  than
 many  other  Members  in  this  House.
 It  is  fortunate  or  unfortunate  that  I
 have  come  to  this  House  after  5  years
 2773  (Ai)  LSD—5.

 CHAITRA  2,  889  (SAKA)  General  Dis.  800

 because  the  administration  of  our
 Islands  diq  not  think  me  fit  to  be
 nominated.  I  have  faced  the  electo-
 tate  and  come  to  this  House.  But  I
 want  to  raise  my  small  voice  that  if
 we  take  the  experience  of  any  coun-
 try  in  the  world  and  if  we  take  into
 account  that  we  have  adopted  a  demo-
 cratic  path,  we  have  adopteg  adult
 franchise,  we  have  adopted  supremacy
 of  the  judiciary,  then  there  is  no  other
 way  possible  for  us  except  to  have  a
 big  Plan  We  know  the  difficulties
 that  have  come  in  our  way.  These
 difficulties  are  administrative  difficul-
 ties,  These  difficulties  are  there  be-
 cause  we  have  inherited  an  adminis-
 trative  system  which  is  incapable  of
 bringing  about  3  socia]  change  in  this
 country,  which  is  incapable  of  bring-
 ing  about  a  social  re-construction  in
 this  country,  which  ig  incapable  of  be-
 ing  an  instrument  of  social  change  in
 this  country.  Therefore,  whether  you
 have  a  smaller  Plan  or  you  have  a
 bigger  Plan,  unless  we  change  the
 administrative  framework  of  this  coun-
 try  and  make  it  an  instrument  of
 social  change  we  will  be  facing  the
 same  problems  which  hon.  Members
 from  this  side  have  pointed  out,  that
 there  is  no  responsiveness,  that  there
 is  corruption,  that  there  is  nepotism,
 that  pumping  sets  are  sold  and  so  on.
 These  are  problems  inherited  from  the
 old  administrative  system,  and  what-
 ever  may  be  the  economic  policy  that
 Wwe  pursue  we  will  have  to  change  this
 administrative  system

 We  have  been  hearing  from  the
 other  side  of  the  House  about  stagna-
 tion  in  agriculture  We  are  ६00  we
 must  have  more  fertilisers,  we  are
 told  we  must  have  more  pumping  sets,
 we  are  told  we  must  have  more  water.
 I  say  that  Indian  agriculture  cannot
 be  taken  from  the  stagnation  in  which
 we  have  fallen  unless  we  have  com-
 plete  land  reforms  in  this  country.  I
 say  that  the  Indian  food  problem  can-
 not  be  solved  unless  we  have  procure-
 ment,  unless  we  have  equitable  dis-
 tribution,  unless  we  have  austerity.
 All  these  things  we  have  to  do  by  tak-
 ing  the  people  into  confidence,  by
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 [Shri  K.  हे,  Ganesh]
 taking  the  people  with  us  I  submit
 that  you  cannot  stop  speculation  in
 foodgrains  unless  you  nationalise  the
 banks  in  this  coun.ry  It  may  be  that
 I  do  not  express  the  views  that  some
 hon.  Members  on  this  side  of  the
 House  may  be  having.  The  discus-
 sions  that  we  had  today,  the  points
 tha'  havc  been  made  by  hon.  Members
 on  both  sides  of  the  House,  have  con-
 vinced  us  that  there  is  an  insidious
 attempt,  that  there  35  a  conspiracy,  to
 change  the  path  of  this  country,  to
 change  the  process  of  development
 which  our  greatest  leader,  Pandit
 Jawuaharla]  Nehru  taught  us  He  had
 taught  us  that  in  a  poverty-stricken
 country  like  India,  in  a  country  which
 has  been  for  the  last  200  years  bled
 by  a  foreign  imperialism,  in  a  country
 in  which  there  is  poverty.  there  is  no
 other  way  except  dominance  and  pri-
 macy  of  the  public  sector,  there  is  no
 other  way  except  social  control  of  the
 institutions  of  banking,  there  is  no
 other  way  except  complete  Jand  re-
 forms,  there  is  rio  other  way  except
 a  chain  of  co-operative  institutions
 give  credit  to  the  cultivators,  there  is
 no  other  way  except  State  trading  in
 foodgrains.  here  is  no  other  way  ex-
 cepi  procurement.  there  is  no  other
 way  except  equitable  distribution  of
 whatever  resources  we  have  got

 It  has  been  stated  that  when  tne
 opposition  governments  came  to  power
 in  many  States  the  price  of  rice  went
 down  In  today’s  paper  itself  it  has
 been  revealed  that  in  Madras,  where
 the  price  of  rice  was  Rs.  !  60  when  the
 DMK  Government  came  to  power,  that
 Tice  is  being  sold  at  Rs,  230  It  was
 a  freak  reduction  in  the  price  which
 took  place  and  it  would  take  place
 when  governments  change,  when  some
 other  incidents  happen.  But  it  was
 not  due  to  any  basic  economic  fact
 We  are  also  told  that  dehoarding  of
 foodgrains  is  going  on  in  many  States
 where  opposition  parties  have  come
 into  power.  But  we  know  that  the  de.
 hoarding  that  was  done  even  by  the
 Punjab  Government  under  the  Gov-
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 ernor  was  an  attempt  which  was  much
 more  widespread  than  what  is  being
 done  37  many  States  where  opposi~
 tion  parties  have  come  into  power.

 The  opposition  parties  may  unite  to
 take  power,  but  when  it  comes  to  eco-
 nomic  matters,  when  it  comes  to  mat~
 ters  of  our  economic  development,
 they  speak  with  divergent  voices
 The  voice  that  we  hear  of  the  Jan
 Sangh  representative  here  pathetically
 appealing  to  the  Finance  Minister  is
 not  the  voice,  wil]  not  be  the  voice,
 which  Shri  Hiren  Mukerjee  or  my  hon
 friend,  Shri  Ramamurthi,  for  whom  I
 have  great  respect,  will  use,  because
 the  basic  contradiction  is  here  in  the
 pattern  of  economic  development,  in
 the  policies  to  be  followed  in  the  mat-
 ter  of  economic  development.  The
 Jan  Sangh  representative  and  the
 Swantantra  representative  have  sug-
 gested  in  this  hon  House  that  we
 must  not  have  any  controls,  we  must
 have  ag  free  economy,  we  must  not
 have  any  State  trading  in  foodgrains,
 we  must  not  have  any  social  control
 on  the  institutions  which  control  the
 economic  life  of  this  country.  The
 path  that  was  shown  to  us  by  Jawa-
 harlal  Nehru,  the  path  of  mixed
 economy  with  primacy  of  the  public
 sector.  the  path  of  complete  land  re-
 forms  which,  I  must  confess,  that  we
 on  this  side  of  the  House  have  com-
 pletely  failed  to  implement,  the  path
 of  ready  help  to  the  farmers  and  cul-
 tivators,  with  path  can  only  be  fol-
 lowed  by  having  a  chain  or  string  of
 co-operative  institutions.  i¢  this  Gov-
 ernment  or  any  fovernment  follows
 this  path,  our  friends  in  the  Jan
 Sangh  and  our  friends  in  the  Swa-
 tantra  Party  will  say  that  this  is  the
 path  of  the  Soviet  Union,  this  is  the
 path  of  a  regimented  government

 It  is  true  that  our  economy  is  passing
 through  difficult  times,  but  it  is  also
 true  that  many  countries  of  the  world
 have  gone  through  this  transitional
 period.  That  when  the  Industrial
 Revolution  took  place  in  the  western
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 democracies  it  took  them  nearly  00
 or  50  years.  Even  in  the  Soviet  Union
 with  a  very  regimented  party,  with  a
 very  disciplined  and  centralised  gov-
 ernment,  it  took  them  40  years  to  come
 to  the  stage  in  which  they  are.  We
 are  following  the  path  of  democratic
 liberties  and  adult  vote  and  it  is  but
 natural  that  these  difficultics  which
 have  arisen  jn  our  economy  wil!  arise.

 In  the  Andaman  and  Nicobar  islands
 the  Government  of  India  has  a_  big
 programme  of  integrated  development
 of  the  territory.  The  forest  wealth  of
 Andaman  and  Nicobar  islands  is  the
 basic  wealth.  But  I  want  to  point  out
 in  this  hon,  House  that  the  Andaman
 administration  and  the  Agriculture
 Ministry  entered  into  a  contract  with
 a  private  company  known  as  M/s  P.  C.
 Ray  &  Company  and  gave  them  30
 years  lease  of  North  Andaman  forests.
 Now  timber,  which  is  the  basic  weaith
 of  Andaman  and  Nicobar  islands,
 timber  which  can  earn  foreign  ex-
 change  and  strengthen  the  depleted
 foreign  exchange  earnings  of  our
 country,  timber  which  has  4  good
 market  in  London,  a  good  market  in
 many  other  vart;  of  the  world  that
 timber  js  pot  full:  exploited  That
 timber  75  not  fully  exp'oited  because
 the  entire  North  Andaman  forest
 lease  was  given  to  a  private  company
 and  that  private  company  has  come  to
 a  stage  of  liquidation.  So,  thousands
 and  thousands  of  tons  of  timber  are
 lying  and  rotting.  We  cannot  remove
 them  and  we  cannot  exploit  the  North
 Andaman  forests,  we  cannot  build  a
 plywood  factory,  we  cannot  build  a
 chip-board  factory  because  we  have
 entered  into  an  anti-national  deal
 with  this  firm,  and  now  for  the  last
 eight  vears  litigation  is  going  on.  We
 have  brought  this  matter  to  the  notice
 of  the  highest  quarters  but  they  say
 that  nothing  can  ‘be  done  with  this
 Pp.  C.  Ray  &  Company.  I  ask  this
 Government,  when  the  Defence  of
 India  Rules  are  there,  when  they
 eoulg  be  used  in  other  matters,  why
 cannot  we  use  the  Defence  of  India
 Rules  against  this  firm  and  stop  the
 drair  on  the  nationa:  economy  in
 Andamans?  I  say  that  the  amount  of
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 timber  that  is  rotting,  the  entire  forest
 economy  which  is  at  the  point  of  being
 spoiled,  that  must  be  stopped.

 Mav  I  humbly  submit  to  the  Gov-
 ernment  of  this  country  that  the
 Andamang  is  a  very  vulnerable  area,
 which,  if  proper  attention  is  not  given
 at  this  very  moment,  will  become  a
 complicated  area,  wil]  become  an  area
 in  which  we  will  have  problems  which
 it  will  be  very  difficult  to  master  in
 another  five  years’  time.

 Mr.  Chairman:  Shri  Mohan  Swaruo.

 Shri  Mohan  Swarup  (Pilibhit):  I
 am  not  prepared  I¢  you  will  allow
 me,  [I  will  speak  Jater  on.

 Shri  S  Kundu  (Balasore):  Mr.
 Chairman,  |  am  sorry.  I  am  speaking
 in  a  language  which  js  not  yours  not
 even  mine.

 Afte:  20  years  of  Congress  rule,
 when  I  come  here  for  the  first  time
 to  speak  on  the  Budget,  I  must  confess
 that  I  see  today  in  the  country  a  sense
 of  despair  and  frustration  arising  out
 of  this  creeping  economy,  corruption
 in  political  institutions,  rise  in  prices
 and  the  influence  of  the  business  orga-
 nisatsons  on  the  entire  ecanomy  of  the
 country  which  has  penetrated  to  the
 political  institution  which  has  been  in
 power  for  the  last  20  years.  For  a
 young  man  of  today,  I  am  constrained
 to  say,  the  future  presents  little  hope.
 Unless  we  make  a  break  from  what
 has  nappened  in  the  last  20  years,  I
 am  sure,  those  who  take  oath  in  the
 name  of  democracy  or  those  who  say
 big  words  for  the  country’s  past  cul-
 ture,  civilisation  and  traditions  or
 those  who....

 Mr.  Chairman:  Will  he  kindly  re-
 sume  his  seat  for  a  minute?

 The  House  will  now  take  up  Pri-
 vate  Members’  business.
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 Au  hen,  Member:  What  about  the
 debate?

 Mr.  Chairman:  It  will  be  continued
 after  this

 Shri  R.  Barua  (Jorhat).  On  a  point
 ०  order  This  item  is  not  on  the
 Order  Paper.

 Mr.  Chairman:  It  is  there

 34  38  hrs

 CATTLE  SLAUGHTER  PROHIBITION
 BILL*

 at  प्रकाशबोर  शास्त्रों  (हापुड)
 सभापति  महोदय,  में  ढोर  वध  के  निषेध  के
 लिए  उपबन्ध  करने  वाले  विधेयक  को  प्रस्तुत
 करने  की  श्रतुमति  चाहत।  हू  t

 Mr.  Chairman  The  question
 “That  leave  be  granted  to  intro-

 duce  a  Bull  to  provide  for  prohibi-
 tion  of  slaughter  of  cattle”

 The  motion  was  adopted

 भरी  प्रकाशवीर  हास्त्रो :  में  विधेशक  को

 प्रस्तुत  करता  हु  ।

 4  323  hes.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  articles  5  and  6)
 Shri  Sezhiyan  (Kumbakonam)  Sir

 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Constitu-
 tion  of  India

 Mr.  Chairman:  The  question  is

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India”

 The  motton  was  adopted
 Shri  Sezhiyan:

 Bill.
 Sir,  I  introduce  the

 *Published  in  Gazette  of  India  Ex  traordinary  Part  II,  Section  2,  dated
 23-3-1967

 3
 MARCH  23,  7967  introduced  Bob

 72.85  hra,

 THE  CONSTITUTION  (AMEND-
 MENT)  SBILL*

 (Amendment  of  artscle  420)

 Shri  Sezhiyan:  (Kumbakonam):  Sir,
 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Constitu-
 tion  of  India

 Mr.  Chairman:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India”

 The  motion  was  adopted

 Shri  Sezhiyan:  Sir,  I  introduce  the
 Ball

 2  353  hrs.

 GENERAL  BUDGET—GENERAL
 DISCUSSION—contd

 Mr,  Chairman:  Now  Shri  Kundu
 may  resume  his  speech

 Shri  S  Kandu.  Sir,  I  was  on  the
 point  that  after  20  year,  of  Congress
 rule  if  we  do  not  draw  a  line  between
 the  past  and  do  not  chalk  out  a  pro-
 gramme  for  the  fu‘ure,  [  am  suje—and
 I  will  be  extremely  soiry—  that  this
 democracy  will  be  a  shortlived  one
 Therefore,  the  compelling  circum-
 stanceg  of  today  should  drive  the
 people  who  piepare  the  Budget  to  pre-
 pare  it  so  as  tu  rcflect  8  positive
 attitude  of  the  teeming  millions  of  this
 country  I  must,  therefore,  confess
 that  when  I  glane  thiough  this
 Budgél  I  do  not  find  that  this  Budget
 expresses  or  reflect,  a  positive  atti-
 tude  a  definite  purpose,  which  the
 people  of  this  country  want  or  which
 the  Government  wishes  to  achieve  dur-
 ing  their  tenure  of  the  coming  five
 years
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 It  would  be  a  mistake,  a  gross  mis-
 take  if  ]  may  say  to  draw  up  a
 Budget  in  a  mechanical  wdy,  leaving
 it  to  the  officers  +o  prepare  it  in  a
 Hine  ag  has  been  the  trend  for  the
 last  few  years.  The  Budget  must
 express  the  hopes-and  the  aspirations
 of  the  people  of  the  country.  Large
 number  of  the  people  of  this  country
 have  no  food  to  eat,  no  house  to  stay
 in,  no  clothes  to  wear;  most  of  them
 are  denied  education  and  the  basic
 necessities  of  life;  when  they  are
 sick,  no  medicine  or  treatment  is
 available,

 Look  at  this  Budget.  If  this  Budget
 lg  examined  in  detail,  it  will  show
 that  it  has  added  to  the  burden  of  the
 poor  man  While  I  say  this,  I  have
 look  at  the  different  taxes  which  the
 Government  has  imposed  or  propose
 to  impose  in  the  coming  years  and
 find  that  indirect  taxes  are—I  should
 say,  about  70  per  cent  more  than  the
 direct  taxes  imposed  in  this  Budget.

 This  Budget  cannot  stop  inflation.
 A  promise  has  been  made  in  this
 House  that  while  drawing  up  the
 Budget  for  the  coming  five  years,  all
 care  would  be  taken  to  check  inflation.
 But,  Sir,  to  check  inflation,  is  a  ques~
 tion  of  attitude  and  policy;  it  cannot
 be  done  with  mere  pious  wishes.

 It  hag  been  said  that  the  utmost
 economy  is  to  be  practised,  but  it  is  a
 contradiction  in  terms  when  we  see
 that  in  this  interim  Budget  a  sum  of
 Rs,  0  crores  extra  is  going  to  be
 spent  for  the  huge  administration.  The
 bureaucracv,  which  has  grown  bigger
 ang  bigger  in  size  from  day  to  day,
 and  this  huge  bureaucracy  which
 blocks  the  aspirations  of  and  al]  ave-
 nues  of  advantage  to  the  common  man.
 the  poor  man,  is  being  fed  with  more
 and  more  money.  This  trend  is  not
 checked  Unless  this  bureaucracy  is
 crushed  and  utmost  economy  in  actual
 terms  is  practised,  there  is  no  hope  for
 the  future  of  democracy  in  this  country.
 No  positive  step  has  been  indicated
 how  less  expenditure  wil]  be  incurred
 on  this  administration.  I  know  the
 amenities  which  are  provided  to  big
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 officers,  I  know  their  callous  attitude
 towards  the  poor  man.  I  know  the
 training  which  they  get.  A  friend  of
 mine  told  me  that  in  the  LA.S.  and
 the  LF.S.  training  schools  when  they
 are  sent  there,  they  learn  how  to
 open  a  soda  bottle  without  a  bottle
 opener.  And  are  there  the  officers
 who  are  meant  to  serve  the  poor  peo-
 96  as  Block  Development  Officers?
 According  the  political  situation,  the
 economic  situation,  of  our  country,
 unless  we  completely  reorient  the
 training  aspect  of  our  bureaucracy,
 uniess  we  know  what  sort  of  officers
 will  rig  the  people  from  the  age-long
 slumber,  age-long  poverty  and  age-
 long  illiteracy  and  all  that,  then,  I  am
 sure,  the  most  part  of  the  tax-payers’
 money  which  comes  to  the  Exchequer
 of  the  Centra]  Government  in  crores
 of  rupees,  will  not  reach  back  the
 common  and  the  poor  man.  Therefore,
 I  would  have  been  glad  if  some  posi-
 tive  step,  had  been  taken  to  control
 the  economy  and  some  sign  of  that
 must  have  been  shown  in  the  Budget

 I  wil  go  to  the  extent  to  say  that
 if  we  can  reduce  about  one-fourth  of
 this  huge  bureaucratic  machinery,  if
 we  can  make  some  sort  of  a  revolu-
 tionary  attempt  to  have  only  three  or
 four  cadres,  we  will  be  able  to  reduce
 the  burden  on  the  poor  the  common
 man  We  should  not  only  preach  but
 we  must  also  practise  economy.  To
 start  with  the  galaxy  of  Ministers  who
 are  here,  52  in  number  and  down  to
 the  officers  is  quite  a  big  burden  on
 the  poor  man.  If  they  live  an  gustere
 life,  we  can  save  a  lot  of  money.  But,
 on  the  contrary,  there  has  been  a  dis-
 appointing  feature  in  this  Budget
 which  increases  expenditure  in  admi-
 nistration  and  the  Budget  is  merely  a
 routine  work.

 ‘In  the  last  20  years,  in  the  name  of
 development,  in  the  name  of  recon-
 struction,  when  the  Government  want-
 ed  money,  we  have  run  to  the  Nasik
 Press  to  print  notes.  During  the
 Third  Plan  period,  we  have  printed
 notes  worth  about  Rs,  50  crores.
 There  has  been  a  promise  given  that
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 no  more  inflationary  budget  will  pe
 presented  in  May,  1967,  At  the  same
 time,  in  para  27  of  hig  written  speech
 this  is  what  has  been  said  by  the
 Hon’ble  Finance  Minister:

 “Government  expects  to  review
 the  position  shortly  and  bring  for-
 ward  such  proposals  for  incurring
 additional  expenditure  and  raising
 resources  for  the  purpose  ag  may
 be  necessary  and  feasible  in  the
 present  circumstances.”

 I  look  at  this  observation  with  great
 disappointment.  If  we  do  not  fix  the
 limit,  the  expenditure  will  go  up.  The
 demands  of  the  bureaucracy  and  of
 the  Ministers  will  increase  and  the
 Government  will  increase  the  budget
 and  our  objective  will  be  lost.  There-
 fore,  Sir,  unless  we  put  a  stop  to  this
 additional  expenditure,  to  this  vague
 expenditure,  and  if  the  Finance  Min-
 ister  does  not  find  other  ways  of  find-
 ing  money,  they  will  run  to  the  Nasik
 Press  to  print  notes.

 I  would  like  to  give  some  caution,
 a  little  warning,  here.  We  have  seen
 the  horrible  picture  of  inflationary
 trends  in  Indonesia,  in  China  before
 the  Communists  came,  and  in  Germany
 after  the  Second  World  War.  If  we
 are  to  save  democracy  and  if  we  are
 to  establish  socialism  here,  I  must  say
 that  the  first  attempt  we  should  make
 is  to  stop  these  inflationary  trends  and
 this  sort  of  Budgeting.  This  cannot  be
 done  only  with  pious  promises.  Defi-
 nite  attempts  should  be  made.  As  I
 said  in  the  beginning,  and  I  repeat,  in
 this  Budget  or  the  one  which  is  going
 to  be  presented,  there  is  no  such  indi-
 cation  that  Government  are  taking
 a  positive  step.  A  deficit  budget  of
 Rs.  350  crores  has  been  presented.
 Nowhere  it  has  been  indicated  how
 the  Government  is  going  to  bridge  this
 gap.  It  has  been  left  in  vacuum,  Well,
 there  are  various  ways  to  bridge  the
 gap,  the  deficit.  There  is  hoarded
 wealth  worth  crores  of  rupees.  There
 is  black  money  in  the  country.  There
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 are  hoarders  and  profiteers.
 are  ornaments,  Jewels  and  jewellery
 in  the  country.  No  indication  has
 been  given  that  thig  deficit  oy  the
 future  finances  of  the  country  will  be
 raised  from  such  sources.  It  hag  been
 said  that  black  money  worth  Rs.  3000
 crores  is  circulating  in  this  country.
 I  would  be  very  happy  if  the  Hon’ble
 Finance  Minister  makes  a  promise  in
 this  House  that  he  will,  to  start  with.
 catch  about  Rs.  500  crores  of  black
 money.  But  there  is  no  such  hope.  Tr
 would  have  been  very  glad  if  the
 Finance  Minister  had  said  that  the
 hoarded  wealth  which  lies  with  kings
 and  queens,  with  rajas  and_  ranis,
 with  capitalists  like  Tatas,  Birlas  and
 Dalmias,  would  be  unearthed  and
 accounted  for  in  the  budget.  I  woud
 have  been  happy  to  see  that  at  least
 after  20  years  there  is  a  break-through
 and  that  we  are  in  for  brighter  days.

 There

 As  I  said  in  the  beginning,  unless  we
 take  a  positive  and  progressive  atti-
 tude,  at  least  after  these  20  years,  we
 will  not  be  able  to  maintain  demo-
 eracy.  If  we  do  not  shape  our  economy
 en  equality  basis,  I  am  sure,  we  are
 not  going  to  maintain  democracy.
 Democracy  is  vitally  connected  wita
 economic  conditions  of  our  country.
 It  ig  unthinkable  today,  after  20  years
 of  swaraj,  to  find  that  30  per  cent  cf
 the  rural  population  in  the  country
 have  only  0.7  per  cent  of  the  total
 income  of  the  country  ang  0  per  cen!
 of  the  top  people  enjoy  an  income  of
 55  per  cent  of  the  total  income  in  the
 country.  We  have  to  do  something
 about  it.  This  time,  in  the  General
 Elections,  the  people  have  shown  their
 strength.  Through  democratic  and
 peaceful  movement,  they  can  put  pres-
 sure  on  the  Government  to  force  it
 to  draw  a  realistic  budget,  to  have  a
 realistic  programme,  based  on  equality
 and  will  not  rest  content  merely  on
 platitudes.

 The  picture  today  is  very  disappo-
 inting.  It  is  a  picture  of  frustration
 and  gloom.  I  am  glad  that  the
 Finance  Minister  has  admitted  that
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 there  is  9  stagnant  economy.  But  he
 has  not  given  the  reasons  why  after
 20  years  of  the  Congress  raj  this  pic-
 ture  of  stagnant  economy  has  been
 given  on  a  plate  to  us.  Who  ig  res-
 ponsible  for  this  stagnant  economy?
 Who  is  responsible  in  this  country  for
 allowing  75  big  business  house,  t"
 which  the  Monopolies  Commission  has
 referred  to  have  the  monopoly?  Whoa
 is  responsible  for  allowing  rajas  and
 maharajas  to  have  large  amounts  of
 wealth?  This  picture  is  of  your
 creation.  Unless  you.  change  your
 vision  and  unless  the  people  here  ia
 Delhi,  in  such  cosy  and  nice  surround-
 ings,  who  make  laws  and  discuss  and
 debate  for  hours  and  hours,  take  intc
 consideration  what  is  happening  ia
 small  villages  in  the  rural  areas  of  our
 country,  the  future  of  democracy  will
 be  at  peril.  Therefore,  something
 vigorous,  something  dynamic,  some
 progressive  stang  should  have  been
 taken  in  this  budget.  but  I  do  not  find
 it  here.  Therefore,  7  am  indeed  dis-
 appointed.  The  poor  man,  for  the  last
 twenty  years)  has  been  giving  his
 money  to  the  Central  exchequer.  but
 in  return,  what  has  he  got?  He  has
 not  got  anything  substantial.  Day  by
 day  his  indebtedness  has  grown.  If
 you  calcuiate,  at  the  end  of  the  budget
 for  967-68—the  figures  are  given—
 you  will  find  that  every  baby  born
 today  will  be  left  with  a  loan  of
 Rs.  243  per  year.  During  the  last
 twenty  years,  this  Government  has
 done  only  this  good  to  the  country;  it
 has  put  on  the  heaq  of  every  new-
 born  baby  a  loan  of  Rs.  243  per  year.
 This  is  really  a  shocking  and  stagger-
 ing  picture.  This  has  to  be  changed
 completely.

 -We  have  increased  our  expenditure
 on  Defence.  I  know  that  Chinese  and
 Pakistanis  are  there  at  the  border,  but
 sometimes  I  fail  to  understand  why,
 after  the  last  year’s  budget  and  dur-
 ing  the  few  months  of  presentation  of

 “the  interim  budget,  there  should  have
 been  an  increase  of  about  Rs.  428
 crores  in  Defence  expenditure.  We
 do  not  get  2  picture  that  utmost  ecc-
 nomy  w’s  practised  in  Defence,  co
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 ruptions  were  checked  and  useless  ex-
 penditur2?  was  stopped  in  Defence.  I
 know  and  my  Party  realises—that  we
 have  to  defend  our  country,  we
 heve  to  safeguard  our  interest,
 because  foreign  enemies  are  there  on
 our  border.  But  at  the  same  _  time
 we  must  also  know  that  every  pie
 that  is  paid—every  tax-payer  pays
 one-third  of  his  money  for  Defence—
 is  spent  properly.  We  go  on  raising
 the  provision  for  Defence,  but  we  do
 not  get  a  picture  that  utmost  economy
 was  practised,  and  corruptions  at
 various  levels  which  have  been  alleg-
 ed  from  time  to  time  have  been
 checked,

 Members  have  spoken  about  banks.
 I  would  not  like  to  repeat  it,  but  one
 good  thing  could  have  been  dvcne;
 while  presenting  the  budget,  at  least
 a  hope  could  have  been  indicated  that
 in  future  this  Government  is  going  to
 nationalise  all  the  banks  in  India
 which  are  in  private  hands  and  which
 are  controlling  the  major  part  of  the
 economy  of  the  country  and  _  this
 would  have  provided  some  solace  to
 uS.  About  Rs.  1,600  crores  are  in
 their  hands;  they  start  spurious  trusts;
 they  start  companies  and  they  favour
 certain  groups  of  business  houses  by
 giving  them  a  lot  of  money  as  loan:
 they  are  controlling,  to  a  large  extent.
 the  political  power  in  this  country.
 There  has  been  a  demand  all  along
 in  the  country  that  these  banks
 should  be  nationalised  and  the  money
 in  them  should  be  put  into  our
 Central  budget,  the  shortfall  must  be
 met  from  it,  but  I  am  sorry  to  say
 that  we  do  not  find  in  this  budget
 also  a  picture  of  assurance  or  some
 sort  of  a  hope  that  this  will  be  done
 in  due  course.

 Mr.  Chairman:  Mr.  Bibhuti  Mishra.

 Shri  S.  C.  Samanta  (Tamluk):  I
 am  sorry,  Sir,  I  was  absent  when  my
 name  was  called.  Today  79  a  day  for
 Private  Members’  business,  but  since
 only  introduction  of  bills  was  tiere,
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 the  Government  businegg  has  been
 taken  up.  So  far  ag  I  remember,  on
 days  meant  for  Private  Members’
 business  the  Bills  that  were  not  in-
 troduced  before  were  alloweg  to  he
 introduced  later  in  between  the  busi-
 tess  So,  you  have  the  power  and  3
 request  that  I  may  be  allowed  to  in-
 troduce  the  Bill  now.

 Mr.  Chairman:  I  am  sorry,  the  rules
 do  not  permit  this.  The  hon.  Mem-
 ber  has  to  wait  for  the  next  day
 when  Private  Members’  Bills  will  be
 taken  up.

 Mr  Bibhut:  Mishra.  He
 here

 ig  not

 M2.  Chintamani  Panigrahi.

 Shri  Chintamani  Panigrahi  (Bhu-
 baneswar):  The  Finance  Munister,  in
 his  speech,  has  placed  before  the
 country  the  difficult  situations  that
 the  country  is  facing  today  in  the
 economic  sphere  They  ale  the  dete-
 rioration  in  exports,  the  rising  debt
 service  payments,  slow  rate  of  indus-
 trial  output,  less  agricultural  produc-
 tion,  less  railway  earnings  and  price
 rise  But  in  a  developing  economy,
 there  will  be  temporary  setbacks  to
 economic  developments.  The  _  set-
 backs  which  have  been  narrated  m
 the  budget  speech  are  no  doubt  quite
 disquieting,  but  every  eloud  has  a
 sliver  lining  There  is  nothing  to
 be  despaired  It  was  pointed  out  that
 India  has  gone  bankrupt,  but  I  beg  to
 differ  from  that  During  the  Iast
 twenty  years,  the  path  that  we  have
 taken  35  towards  the  socialist  trans-
 formation  of  this  country  and  in  the
 long  twenty  years,  if  we  loox  to  the
 economic  growth,  we  will  fing  that  in
 this  process  of  socialist  transforma-
 tion  of  the  country  within  the  frame-
 work  of  democracy,  we  have  created
 a  strong  industrial  base,  a  strong
 industrial  base  in  8n  economy
 which  was  primarily  agricultural;
 huge  industrial  plants  to  our  assets
 have  been  built  up  in  this
 country;  the  great  rivers  have  been
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 tamed  and  they  dre  the  assets  of  this
 country;  nearly  60  new  universities
 have  been  opened  and  nearly  8
 million  boys  and  girls  have  been  sent
 to  schools;  more  than  50,000  villages
 have  been  brought  under  electrifica-
 tion;  more  than  i2  million  acres  of
 land  have  been  provided  to  the  land-
 less.  The  Finance  Minister  has  been
 bold  enough  to  place  before  us  what-
 ever  temporary  setbacks  we  are  fac-
 ing  today,  though  it  is  to  the  dis-
 advantage  of  the  Government.  He
 has  put  before  us  whatever  difficult-
 १९8  the  country  is  facing  today  be-
 cause  the  setbacks  are  challenging
 and  he  has  put  before  the  people,
 this  country  ang  the  House  80  that
 we  squarely  face  the  challenge

 If  we  look  to  the  production  of
 steel  m  this  country,  in  ‘1951-52,  it
 was  25  million  tones  and  mn  ‘1964-65,
 it  was  08  million  tonnes  In  the
 case  of  cement,  it  has  gone  up  from
 273  million  tonnes  to  40.8  million
 tonnes,  and  in  the  case  of  petroleum
 ॥  has  gone  up  from  02  million  tonnes
 to  94  million  tonnes  Oil  produc-
 tion  is  making  good  progress  in  this
 country  When  we  are  facing  diffi-
 culttes  so  far  as  foreign  exchange  33
 concerned,  all  efforts  must  be  made
 so  that  we  can  reach  our  target  of  20
 milion  tonnes  by  970-7l  and  make
 the  country  self-sufficient  in  respect
 of  petroleum  products

 45  hrs.
 ’

 So  far  as  foodgrains  are  concerned,
 we  have  been  importing  about  6
 million  tonnes  of  foodgrains  every
 year  We  are  importing  nearly  Rs,  60
 crores  worth  of  cotton  for  superfine
 and  fine  fabrics,  Machinery  and
 components  worth  about  Rs,  308
 crores  are  being  imported  _  still.
 Nitrogenous  fertilisers  are  being  im-
 ported  to  the  extent  of  about  Rs.  30
 crores.  We  are  even  importing  sul-
 phur  whereas  we  can  substitute  it
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 with  pyrite.  The  import  of  sul-
 phur  ७5  of  the  order  of  about  Rs.  8
 crores.  In  view  of  the  difficulties
 that  we  are  facing  we  should  go  in
 for  import-substitution  moure  and
 more  so  that  we  could  save  alj  this
 expenditure  by  way  of  foreign  ex-
 change.

 When  I  was  listening  to  the  speech
 of  the  spokesman  of  the  Swatantra
 Party  I  was  reminded  of  8  story.
 He  was  saying  that  there  should  be
 &  moratorium  on  political  strife  bet-
 ween  the  political  parties  in  the
 Opposition.  The  second  point  that  he
 made  was  that  they  should  enter  into
 a  democratic  dialogue  with  the  Cong-
 ress  so  that  they  could  convert
 Congress  to  their  points  of  view.  I
 hope  that  both  these  hopes  wc'ild  be
 belied.  When  I  was  listening  to  his
 speech,  a  story  came  to  my  mind.
 Two  birds  were  sitting  on  a  trer  and
 the  gunman  was  aiming  at  the  birds.
 One  bird  said  to  the  other,  ‘See,  the
 gunman  is  weeping’  The  other  bird,
 however,  replied.  ‘Do  not  look  at  his
 eyes,  but  lok  at  his  hands’,  So,  we
 could  see  the  way  the  Swatantra  and
 Jan  Sangh  parties  are  driving.  This
 has  become  more  explicit  in  the
 words  of  great  Messiah  of  the  Swa-
 tantra  Party,  namely  Shri  Raja-
 gopalachari.  He  has  said  that  with
 the  selfless  workers  of  the  Jan  Sangh
 and  with  the  economic  understanding
 of  the  Swatantra  Party  they  will  form
 a  united  front  and  they  will  mount
 pressure  on  Government  so  that  gov-
 ernment  gives  up  its  policies  one  by
 one.  But  I  am  sure  Government
 have  hearg  voices  from  this  side  that
 we  want  a  bigger  plan.  because  the
 plan  is  an  instrument  of  socia]  recons-
 truction  Pandit  Jawaharlal  Nehru
 and  the  great  leaders  like  Shri
 Morarji  Desai  or  Shri  Y.  8.  Chavan
 Shrimati  Indira  Gandhi  and  our  late
 Prime  Minister  Shri  Lal  Bahadur
 Shastri  all  have  thought  of  this  plan
 in  the  same  way.  Planning  was  not
 something  mechanical  for  them  but  it
 ‘wags  meant  to  drag  this  country  out
 of  the  morass  of  two  hundred  years
 of  British  rule,  so  that  we  could
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 change  the  countryside,  so  that  we
 could  give  food  to  the  people,  give
 schools  to  the  ostuuonts,  provide
 doctors  in  this  country  side  ahd.
 undertake  all  types  of  welfare  mea-
 sures  in  the  villages  which  have  been.
 lying  neglected  during  all  these  years,
 Therefore,  planning  is  an  act  of  faith.
 I  feel  that  under  no  pressure  should
 this  faith  in  planning  and  this  faith
 in  socialist  transformation  of  this
 country  be  undermined.

 Some  hon.  Members  have  repeated
 in  their  arguments  that  the  people
 have  voted  against  the  policies  of  the
 Congress  during  the  last  elections.  I
 nave  ulso  made  an  analysis  of  the
 election  results.  May  I  in  all  hum-
 lity  bring  to  your  kind  notice  the  fact
 that  90  per  cent  of  the  voters  of  India.
 have  voteq  for  planned  development
 in  the  country,  for  peace,  for  sociai-
 ism,  and  for  social  transformation  of
 the  country  and  not  for  free  ente-
 prise?  I  hope  this  is  also  an  analysis
 of  the  election  results  of  this  country.
 Therefore,  when  a  case  is  made  out
 by  the  Swatantra  and  Jan  Sangh
 spokesmen  that  the  people  have  voted
 against  the  policies  of  the  Congress
 and  against  the  policy  of  socialist
 reconstruction  and  transformation,
 they  are  wrong  The  people  have
 voted  against  the  Congress  because

 of  the  anti-Congress  feeling,  because
 the  Congress  could  not  keep  up  to
 the  promises  and  the  Congress  was
 not  able  to  implement  all  the  declara-
 tions  of  the  policy  that  they  had
 made  It  is  because  of  these  reasons
 that  the  people  have  in  many  places
 voted  against  the  Congress,  but  they
 hive  not  voted  against  the  progres-
 sive  policies  of  the  Congress.
 Therefore,  if  my  hon.  friends  oppo-
 Site  want  the  Members  on  this  side
 of  the  House  to  learn  the  lessons  of
 history  or  the  lessons  of  the  elections,
 I  hope  they  will  also  try
 to  learn  the  lessons  which  I  have
 pointed  out.  The  people  are  watch-
 ing  them  also.  You  will  be  surprised
 to  know,  and  the  House  as  a  whole
 will  be  surprised  to  know  that  the
 first  shot  by  the  Swatantra  Ministry
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 in  Orissa  has  been  fired  at  the  peace- ful  workers  of  the  Rajgangpur  cement
 factory.  Therefore,  the  people  will
 judge  them  not  by  their  professions
 but  by  their  actions,  and  their  first
 shot  has  been  fired  at  the  cement
 factory  workers  at  Rajgangpur.  The
 people  will  surely  judge  them.

 Now,  the  time  has  come  when  the
 bling  anti-Congress  hysteria  may  be
 analysed  a  little  more  by  the  Oppo-
 sition  Parties.  I  am  quite  happy  that

 ‘The  New  Age  has  made  an  analysis
 in  its  issue  of  February  26  and  you
 know  to  whom  this  magazine  or  jour-
 nal  belongs.  The  New  Age  says:

 “There  is  a  yawning  gap  bet-
 ween  the  anti-Congress  popular
 upsurge  of  the  organised  Left
 and  democratic  movement.  This
 chasm,  in  fact,  has  enabled  the
 forces  of  Right  ang  communal
 reaction  like  the  Jan  Sangh  and
 Swatantra  to  ride  on  the  crest  of
 people’s  just  anger  against  the
 ‘Congress.  The  pressure  of  Right
 reaction  will  now  immensely
 mount”.

 I  hope  the  Opposition  Parties  will
 now  think  between  themselves  whe-
 ther  they  would  break  their  pre-
 election  honeymooning  now  and  come
 to  grips  with  the  realities  of  the  post-
 election  period.

 I  would  bring  to  the  notice  of  the
 Finance  Minister  the  slow  rate  of
 economic  growth  in  our  country.  I
 was  studying  the  figures  in  this  re-
 gard  during  the  period  1960-63  in
 respect  of  several  countries,  namely
 Burma,  Ceylon,  Pakistan,  Mainland
 China  and  so  on.  In  the  case  of
 Burma,  the  rate  of  economic  growth
 was  4.00,  in  Ceylon  it  was  3.9,  in  India
 it  was  3.l,  and  in  Pakistan  it  was  5.2.
 Similarly  we  find  that  in  the  case  of
 Mainland  Chine  th»:  rate  of  economic
 growth  wrs  15.4  Therefore,  we  must
 take  steps  to  see  that  the  rate  of
 economic  growth  is  specded  i).  in

 ‘our  country.
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 Attempts  are  now  being  made  to
 curtail  the  Plan.  The  resources  posi-
 tion  has  also  got  to  be  looked  into,
 There  is  no  doubt  about  it.  But  the
 Finance  Minister  has  made  it  very
 clear  that  the  aspirations  of  the
 people  for  accelerated  development
 should  also  be  kept  in  view.  I  would
 submit  that  there  should  not  be  any
 ‘ifs’  and  ‘buts’.  If  there  is  any  sug-
 gestion  that  the  size  of  the  Plan
 should  be  reduced  to  Rs.  10,000  crores
 or  Rs.  12,000  crores,  then  I  would
 submit  that  we  shall  not  be  able  to
 fulfil  the  rising  expectations  of  the
 young  men  and  women  of  this  coun-
 try  by  doing  so.  The  Plan  will  fail
 and  we  will  not  be  able  to  fulfil  the
 demands  of  the  new  generation.

 Therefore,  as  planning  is  an  instru-
 ment  for  social  change,  whenever
 pressure  is  brought  to  revise  the  plan,
 we  must  consider  whether  we  are
 going  against  the  aspirations  of  the
 people  of  India.  There  are  any
 programmes  before  us.  If  we  do  not
 fulfil  them  now,  if  we  do  not  fight  on
 the  principles,  we  will  go  down  and
 We  cannot  recover  ourselves.

 Therefore,  I  submit  that  all  efforts
 should  be  made  to  mobilise  th.  re-
 sources,  all  efforts  should  be  made  to
 stop  wasteful  expenditure,  all  efforts
 should  be  made  at  economy.  When
 every  State  is  laying  its  claim  on
 food  from  the  Centre  in  more  and
 more  quantities,  the  question  arises
 from  where  will  the  Centre  give  it.
 Therefore,  there  should  be  confer-
 ences  between  the  Chief  Ministers—
 one  is  going  to  be  held  soon—to
 thrash  out  the  relations  between  the
 Centre  and  the  States.  The  problems
 that  the  Finance  Minister  has  posed
 must  be  squarely  met.  There  is
 nothing  “to  despair.  We  can  go
 ahead  with  new  hopes  so  that  we  can
 build  the  India  of  our  dreams,  fulfil
 the  aspirations  of  our  people  and
 forge  along  the  path  that  has  been
 charted  for  us  by  one  of  the  greatest
 modern  socialist  thinkers,  Pandit
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 Jawaharlal  Nehru,  I  mean  the  path
 of  socialist  transformation.  There  is
 no  going  back.  As  Shri  Lal  Bahadur
 Shastri  had  said,  there  is  no  going
 back  from  the  socialist  path  of  re-
 construction  to  which  the  country
 and  its  people  are  pledged.

 Shri  Tenneti  Viswanatham  (V)sa-
 khapatnam):  Mr  Chairman,  my  hon.
 friend  opposite  who  preceded  me

 was  talking  about  the  socialistic  pat-
 tern  and  the  way  which  the  Govern-
 ment  have  been  following.  I  shall
 tell  you  one  thing  about  the  socialis-
 tic  pattern  followed  by  this  Govern-
 ment.  There  was  a  gentleman  who
 at  the  time  of  income-tax  investiga-
 tion  made  an  admission  under  the
 voluntary  disclosure  scheme  that  he
 had  evaded  Rs  35  or  Rs  50  lakhs  tax.
 It  was  compounded  to  Rs,  5  lakhs.  A
 few  years  later,  I  found  his  name  in
 the  list  of  Padma  Vibhushans  in  this
 country!

 It  is  easy  to  talk  of  socialism  and
 praise  it,  but  it  is  very  difficult  to
 Practise  jt  When  Gandhiji  blew
 the  horn  inviting  everybody  to  join
 the  movement  for  independence,  we
 had  certain  dreams  of  our  own.  The
 first  time  I  came  into  contact  with
 him  was  in  1916.  Actually  it  was  in
 98  when  the  passive  resistance
 movement  was  started  that  I  as  a
 student  then  began  to  follow  him.
 All  of  us  who  talk  about  Gandhiji
 must  realise  what  dreams  he  had.
 whether  we  knew  it  or  not,  he  knew
 his  mind.  All  through  he  had  one
 ideal  80६  at  the  end  of  1947,  he
 said:  ‘I  am  sure  of  one  thing,  that  the
 Congress  of  today  cannot  build  the
 India  of  my  dreams’,  It  is  record-
 ed  in  his  biogranhy

 Now  why  did  we  join  in  the  swaraj
 movement?  The  fight  for  freedom
 was  not  merely  to  change  the  white
 कहत  and  instal  a  brown  one,  as  he
 used  to  say.  We  had  hopes  that  after
 freedom.  food  will  be  available  to  all,
 shelter  would  be  provided  to  all  and
 that  the  inequalities  which  we  saw  in

 CHATTRA  2,  860  (SAKA)  General  Dis.  820

 those  days  would  be  removed.  But
 the  inequalities  of  those  days  were
 Practically  nothing  compared  to  the
 tmequalities  that  have  developed  at
 Present  88  a  result  of  the  economic
 administration  by  thig  Government
 during  the  last  three  plan  periods.

 Gandhiji  was  always  saying  that
 there  must  be  a  society  where  one
 Section  does  not  impose  its  own
 weight  upon  the  other  sections.  He
 said,  ‘If  you  drop  a  small  piece  of
 stone  on  a  placid  pool,  there  will  be
 several  circles  formed;  one  circle
 does  not  press  its  weight  on  the
 other’.  Indian  society  must  develop
 in  that  fashion,  not  in  the  present
 pattern  whete  every  section  presses
 its  weight  upon  the  section  below.
 As  our  friends  have  pointed  out,  there
 are  the  topmost  people,  about  75
 houses  who  enjoy,  but  people  below,
 your  voters  and  my  voters,  live  in
 slums,  in  tattered  houses,  on  the  sides
 of  gutters.  The  weight  of  every  sec-
 tion  of  society  is  upon  them.  Per-
 haps  you  know  that  60  per  cent  of
 the  people  live  practically  {n  slums.
 I  know  in  my  part  of  the  country  that
 is  s0.  I  believe  it  is  so  in  almost
 every  part  of  the  country  excepting
 in  some  portions  of  these  newly-built
 cities.

 Gandhiji  always  thought,  and  we
 also  thought,  that  after  swaraj,  we
 would  all  lead  a  simple  life.  Only
 the  reverse  of  it  is  observable  where-
 ever  we  go,  whether  it  is  Delhi,
 Hyderabad  or  any  other  capital  city
 Or  metropolis  of  any  other  State  in
 the  country.  In  fact.  who  have  been
 carefully  ang  studiedly  moving  far-
 ther  and  farther  away  from  Gandhiji.
 There  would  have  been  very
 much  wrong  if  we  moved  farther  and
 farther  away  from  Gandhiji  provided
 we  had  stuck  upon  some  other  plan
 wherehv  we  could  become  prosper-
 ous  and  spread  prosperity  among  all
 those  who  live  in  this  country.  We
 did  not  do  that  either.

 In  my  elertion  campaign—I  do  not
 know  abr  other  »°rts  of  the  coun~
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 {Shri  Tenneti  Viswanatham)
 ty—I  found  the  name  of  the  Cong-
 ress  candidate  on  the  one  side  and  at
 one  corner  there  waa  8  huge  portrait
 of  Gandhiji  printed.  Canvassing  was
 done  on  that  basis.  Y  thought  hat-
 ever  might  have  happened  in  thdse
 three  plan  periods,  these  gentlemen
 who  canvassed  votes  with  the  help  of
 Gandhiji’s  portrait,  might  turn  a  new
 leaf.  May  I  expect  it?  I  hope  that
 thig  new  Government  will  have  some
 thought  about  it.  I  thought  some  in-
 dication  of  it  would  be  given  in  the
 Finance  Minister’s  speech.  But  it  fol-
 lowed  the  same  tenor  as  that  of  his
 predecessors,  and  I  see  no  indication
 whatsoever  that  we  are  going  that
 way.

 We  may  say  that  this  is  perfectly
 logical  and  so  on.  But  what  has
 been  the  result?  During  question
 hour  today,  a  Member  from  this  side
 asked,  ‘Are  you  watching  whether
 your  plans  are  being  implemented?’.
 The  Planning  Minister  categorically
 said,  ‘My  duty  is  only  to  plan.  I
 have  nothing  to  do  with  implementa-
 tion’.  This  Government  is  divided
 Planning  has  no  concern  with  im-
 plementation.  Planning  is  made  in
 the  cool  chambers  of  the  newly-built
 building  of  the  Planning  Commission.
 It  has  nothing  to  do  with  implemen-
 tation.  What  is  the  use  of  talking  in
 high  flown  language  when  implemen-
 tatibn  is  divorceg  totally  from  plan-
 ning?  If  the  results  of  implementa-
 tion  are  not  to  guide  your  planning,
 what  is  all  that  for?

 This  morning,  again,  there  was  a
 difference  of  opinion.  I  am  not  here
 now  to  expatiate  on  the  differences  of
 opinion  between  Minister  and  Minis-
 ter,  but  there  was  certainly  a  marked
 difference  of  opinion  between  the  out-

 “look  of  the  Finance  Minister  ang  the
 outlook  of  the  Planning  Minister,  the
 two  Miriisters  who  really  matter  to
 this  country  at  present,  barring  the
 Defence  Minister.  I  think  this  coun-
 try  has  got  to  deal  with  only  the
 Finance  Minister  and  the  Planning
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 Minister,  ang  they  differed  trom  zach
 other.  I  do  hope  that  by  the  tinte
 this  session  ends  the  differences  wilk
 be  composed.

 Shri  Mo-arji  Desai:  In  what  respect,
 I  do  not  know.

 Shri  A.  S.  Salgal  (Bilaspur):  There
 is  no  difference

 Shri  Tenneti  Viswanatham;  I  am
 very  sorry  I  have  been  misunder-
 stood  If  our  friends  had  been  here
 this  morning,  they  would  have  under-
 stood.  From  the  language  spoken  by
 the  Planning  Minister  and  the  Finance
 Minister  when  answering  questions
 about  devaluation,  everybody  under-
 stood  it,  ang  even  the  question  was
 raised  whether  there  was  any  differ-
 ence  of  opinion,  whether  there  was  a
 clash  of  opinion.  It  was  there.  What
 is  the  uSe  of  my  friends  denying  it?
 As  the  Government  ig  the  ruling
 party,  aS  We  want  some  stability  in
 this  country,  we  want  the  Ministers
 to  have  one  mind  as  long  as  they  are
 On  one  side.  If  they  want  to  change
 to  this  side,  it  is  another  matter,  but
 when  they  ate  there,  they  must  have
 one  opinion.  We  want  to  know  to
 whom  to  speak.  Shall  I  speak  to  the
 Finance  Minister,  or  shall  I  speak  to
 the  Planning  Minister?  Let  not  my
 friends  be  upset  so  soon.  I  am  not
 thinking  of  any  internecine  warfare
 between  Minister  and  Minister  at  a
 personal  level  I  did  not  mean  that.

 Shri  Morarji  Desai:  May  I  know
 where  he  finds  internecine  warfare?
 I  do  not  fing  any.

 Shri  Tenneti  Vishwanatham:  I  also
 did  not  say  so,  I  only  said  there  was
 difference  of  opinion  between  the
 Planning  Minister  and  the  Finance
 Minister.

 difference  of  opinion,  I  went  to  knew.
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 Sari  Tenneti  Viswauatham:  Now
 at  present  there  does  not  seem  to  be,
 but  qdufthg  the  Question  Hour  there
 was  certainly  difference  of  opinion.

 Shri  Umanatha  (Pudukkottai):
 Difference  on  post-devaluation  con-
 sequences.

 Shri  Tenneti  Viswanatham:  There
 ‘was  some  difference  of  opinion,  it  was
 quite  clear  to  us.  If  now  both  have
 agreed  or  the  same  thing,  it  is  so
 good  of  you.  I  will  certainly  ac-
 cept  whatever  the  Finance  Minister
 says,

 Shri  S.  Kandappan  (Mettur):  They
 do  not  realise  their  own  differences.
 That  is  unfortunate  for  the  country.

 Shri  Morarji  Desai:  I  was  only
 talking  of  this  matter,  that  there  can
 be  difference  of  opinion  between,  two
 men  of  intelligence,  there  will  be,  but
 the  question  is  whether  there  is  any
 difference  in  action  or  in  the  decision
 taken,  that  is  all  that  should  be  seen.

 Shri  Tenneti  Viswanatham:  There
 will  be  time  for  us  to  go  in  more
 detail  into  all  those  things,  but  at
 present

 Shri  Gadilingana  Gowd  (Kurnool):
 This  morning  the  Planning  Minister
 stated  that  he  had  nothing  to  do  with
 implementation,  he  is  concerneg  only
 with  planning.  That  is  the  point  of
 Mr.  Viswanatham

 Mr.  Chairman:  The
 clarified  the  point

 Minmsfer  has

 Shri  Morarji  Desai:  The  P!anning
 Minister  referreq  to  the  Planning
 Sommission’s  job.  He  did  not  say
 he  was  not  concened  with  i€.

 Shri  Tenn-ti  Viswanatham:  Then
 ‘we  stand  corrected,  only  I  suppose
 the  answer  also  in  the  record  would
 be  corrected.
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 I  come  from  8  State  which  is  back-
 ward,  I  come  from  Andhra  Pradesh.

 Shri  K.  N.  Tiwari:  How  is  it  back-
 ward?

 Shri  Tenneti  Viswanatham:  Indus-
 trially  and  economically  it  is  a  back-
 ward  State.

 Shri  Randhir  Singh:  If  you  want  to
 see  a  backward  State,  kindly  see
 Haryana.

 Shri  Tenneti  Viswanatham:  |  will
 see  every  State  if  you  have  got
 patience,  you  see  my  State  in  the  first
 instance.

 The  per  capita  income  in  Andhra
 Pradesh  is  lower  than  the  all-India
 average.  Is  it  not  a  sufficient  indica-
 tor  that  we  are  backward?

 Out  of  the  24  or  25  hundred  crores
 of  rupees  spent  during  the  last  three
 plan  periods,  only  about  Rs.  46  cro-
 res  was  invested  in  the  Central  sec-
 tor  projects  in  that  part  of  the  coun-
 try  Is  that  not  a  sufficient  indica-
 tor?

 If  you  take  the  availability  of
 electric:i  y,  you  wil]  find  that  the
 neighbouring  State  of  Madras,  which
 is  much  smaller  than  Andhra  Pra-
 desh  has  four  times  larger  supply
 than  Andhra  Pradesh.  Is  this  not  a
 sufficient  indicator  that  we  are  back-
 ward?

 Then  you  say  that  we  produce  a
 lot  of  grains  On  what  basis  are  no
 producing  the  surplus?  During  the
 freedom  fight  when  we  were  in  jails,
 we  were  getting  20  oz.  of  rice  per
 head  Now  we  are  given  6  oz.  in
 Visakhapatnam  ‘and  Hyderabad,  and  I
 believe  in  Kerala  it  will  be  6  oz.  or
 even  jess.  This  is  the  progress  which
 we  have  made.  Therefore,  the  point
 that  we  are  backward  is  absolutely
 clear  from  these  facts.
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 {Shri  Tenneti  Vishwanatham]
 The  Third  Plan  said  that  i:  would

 be  ane  of  the  aims  of  the  plan  to
 Temove  regional  imbalances,  but  what
 has  the  Government  done?  What  are
 the  proposals  of  this  Government  to
 remove  regiona)  imbalances?

 A  steel  plant  was  promised  for  us
 in  1963.  It  was  said  that  on  the  ad-
 vice  of  foreign  experts,  and  in  ac-
 cordance  with  modern  trends,.  the
 Government  had  decided
 the  fifth  steel  plant  at  Visakhapatnam.
 That  was  the  statement  made  by  the
 Minister  in  those  days.  Then  there
 was  some  difference  of  opinion.  and
 a@  consortium  was  appointed  as  था
 expert  body,  and  that  body  again
 said  that  Visakhapatnam  was  the  best
 place  for  the  fifth  stee]  plant.  Nei-
 ther  the  Minister  who  in  963  said
 that  the  steel  plant  would  be  at
 Visakhapatnam,  nor  the  consortium
 had  any  linguistic  bias,  nor  any
 State  bias;  they  only  looked  at  it
 from  the  larger  point  of  view  then
 they  said  that  in  accordance  with
 foreign  expert  opinion  and  modern
 trends  in  the  steel  industry,  Visa-
 khapatnam  was  the  proper  place.  Then
 it  even  went  to  the  Cabinet  about
 September,  1965,  and  the  Cabinet
 generally  accepted  it.  Then  Pakis-
 tan’s  invasion  intervened,  and  then,
 all  of  a  sudden,  the  whole  thing  eva-
 porated.  They  said  ‘no  plant’  ‘no
 money’,  and  the  promise  was  broken.

 Not  only  that  a  false  piece  of
 news,  |  do  not  know  who  supplied  it,
 appeared  in  all  the  newspapers  when
 the  agitation  was  very  strong  for  the
 steel  plant.  when  the  tide  was  at  the
 highest;  the  report  said  that  the  Gov-
 ernment  of  India  had  agreed  that  the
 fifth  steel  plant  would  be  located  at
 Visakhapatnam,  whereupon  the  agita-
 tion  subsided.  The  next  day  or  the
 day  after  that  the  Prime  Minister
 made  a  statement  that  there  was  no
 such  thing  as  a  steel  plant  at  all,
 there  was  no  money  at  all,  that
 when  there  was  money  and  when
 they  thought  of  an  extra  steel  plant,
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 to  locate

 they  would  think  about  Visslkhapat-
 nam  along  with  other  names  that.
 might  come  up  then.  -This  is  how
 that  part  of  the  country,  whith  8
 known  as  Andhra  Pradesh,  is  treat-
 ed..

 Then  they  sald  that  steel  was  not
 so  important,  agriculturé  was  import-
 ant,  irrigation  was  important.  What
 is  the  treatment  given  to  us  in  res-
 pect  of  irrigation?  In  °]95l  in  an
 inter-State  conference  on  the  divi-

 sion  of  the  waters  of  the  Krishna  and
 the  Godavari  were  allocated  in  a
 particular  way.  The  Ministers  were
 present,  the  engineers  of  all  the
 States  were  present.  It  was  not  the
 Ministers  at  the  political  level  who
 made  the  allocation,  but  it  was  the
 various  engineers  who  were  asked  by
 the  conference  to  sit  together  and
 make  a  proper  allocation.  They  made
 the  allocation,  they  prepared  a  me-
 morandum,  and  that  memorandum
 was  read  sentence  by  sentence  at  the
 joint  inter-State  conference  and  it
 was  accepted  by  everybody.  The
 Planning  Commission  wrote  letters
 to  all  concerned  Government  that
 this  award  might  be  also  ratified  by
 them.  Every  Government  ratified  it,
 although  later  the  Mysore  Govern-
 ment  said  it  did  not.  Ag  a  matter  of
 fact,  if  you  refer  to  the  Planning
 Commission’s  records,  you  will  find
 that  the  Mysore  Government  also
 accepted  the  allocation  categorically
 not  once,  but  twice  or  thrice.  There
 were  letters  from  the  Mysore  Gov-
 ernment  on  this  question  and  I  point-
 ed  this  out  in  a  memorandum  to  the
 Minister  of  Irrigation  last  year  when
 he  came  to  Hyderabad.  But  what
 happened  in  1960?  They  said:  no.  In
 ‘1951,  under  the  aegis  of  the  Planning
 Commission  water  is  allocated:  in
 1960,  they  say:  no.  That  is  the  treat-
 ment  given  to  irrigation  and  to  an.
 agricultura]  State.  If  only  water  had
 been  allowed  to  come  in,  if  only
 money  was  given  to  the  Nagarjuna-
 Sagar  project  adequately  and  in  time
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 we  would  have  made  up  by  now  the
 entire  rice  deficit  in  the  country
 Again,  they  allowed  the  Govern-
 ment  to  spend  2  crores  on  Pochampad
 Project  and  now  they  say  stop  it  Is
 this  financial  discipline?  The  Finance
 Minister  said  that  we  must  have
 financial  discipline  Is  this  the  way
 im  which  the  rice  deficit  in  the  coun
 try  could  oe  covered?  Similaily,  50
 jkhs  was  provided  for  a  dry  dock  at
 Vizag  and  ३8  lakhs  were  actually
 Spent,  officers  were  appointed  and
 certain  buildings  were  put  up  But
 immediately  before  the  elections  they
 were  told  to  stop  it  The  Finance
 Minister  must  know  what  is  happen-
 ing  asking  people  to  spend  a  sizable
 amount  and  then  asking  them  to  stop
 further  work  for  political  reasons!
 Where  did  the  balance  of  35  lakhs
 go?  Hadia  was  important  to  some
 minister  and  it  went  away  there
 I  do  not  know  how  it  :s  done  in  res
 pect  of  other  States  bui  this  qs.  the
 way  things  are  done  in  the  case  of
 Andhra  Pradesh  I  am  not  saying
 these  things  merely  fo:  picking  up
 quirrels  but  to  make  the  Finance
 M  nister  know  that  projects  are
 stopped  midway  like  this  The  lower
 Sileru  project  was  sanclioned  because
 Andhra  Pradesh  was  lagging  much
 behind  in  electricity  generation,  sud
 denly  you  ask  that  to  be  stopped
 Similarly,  Srisailam  project  is  stopp
 ed  after  some  crores  are  spent  on  It
 Is  this  the  way  of  deahng  with  back-
 ward  States  hke  Andhra  Pradesh  and
 of  removing  regional  imbalances  I
 should  not  be  mis  aken  to  be  speak
 ing  only  from  the  narrow  point  of
 view  of  my  State  If  a  Member  35
 not  able  to  put  up  the  case  of  his
 own  State,  how  can  he  put  प  the
 case  of  India?  India  lives  m  States
 If  I  cannot  love  the  State  in  which  I
 am  born  it  3s  idle  to  sav  that  I  love
 India  just  as  Jesus  Christ  said  if  you
 cannot  love  your  neighbour  whom
 you  can  see  how  can  you  love  God
 whom  you  cannot  see?  So  let  not
 the  Ministers  be  mistaken  In  speak
 ing  for  a  State,  I  am  speaking  for
 the  whole  country

 When  we  got  independence,  over-
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 night,  we  became  a  deficit  country
 The  First  Plan  itself  should  have
 taken  care  to  see  that  we  became
 self-sufficient  I  remember  _  that
 Pandit  Nehru  replying  to  questions
 ma  television  interview  in  =  983
 whether  India  could  become  —  self-
 sufficient,  said  yes,  we  would  be-
 come  self-sufficient  not  today  but
 in  a  year  or  two  Are  we  self-suffi
 cient  today?  We  are  m  967  I  was
 getting  20  ounces  per  day  before  In
 dependence,  today  I  am  getting  only
 six  ounces  This  tg  the  kind  of  self-
 sufficiency  which  we  have  attained

 Shri  K.  N.  Tewary.  What  was  the
 Poyulation  then  and  what  is  it  now’

 Shrr  Tenneti  Vishwanatham:  It  has
 inc  eased  by  38  per  cent  Our  statis-
 ties--JT  am  speaking  from  the  pro-
 duction  statistics  given  by  the  Gov-
 crnment  show  that  we  have  increas-
 ed  production  by  0  per  cent

 Shri  Morarji  Desai:  Sixty  per  cent

 Shr:  Tenneti  Viswanatham:’  Surely
 population  has  not  grown  by  =  sixty
 pe  cent  What  is  the  mistake?  My
 complam  is  that  we  are  not  allowed
 to  ptoduce  sufficiently  and  cut  off
 imporis  I  understand  that  we  pay
 about  a  thousand  rupees  per  ton  of
 rice  imported  from  America  and  we
 pay  about  twenty  per  cent  more  as
 freight  to  foreign  steamers  whereas
 the  best  rice  produced  in  India
 would  not  cost  more  than  Rs  700  or
 Rs  750  per  ton  Our  first  priority
 afte:  Independence  should  have  been
 given  to  food  production  Unless
 there  ३35  adequate  food  production,
 eve.  industry  suffers  Foodgrains
 should  be  produced  extensively  and
 cheaply  and  made  available  freely
 without  difficulty  Otherwise  the  cost
 of  projects  wages  and  everything
 else  would  increase  We  will  have  to
 borrow  more  and  tax  more  and  pay
 more  interest

 I  would  now  refer  to  the  Nagar-
 junasager  project  and  I  would  re-
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 "Quest  the  Finance  Minister  to  correct  .
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 me  if  I  am  wrong.  It  is  a  multi-pur-
 pose  project  and  was  scheduled  to  be

 completed  in  -ten  years.  The  founda-
 tion-stone  was  laid  in  1955,  We  were

 “told  that  thirty  lakh  acres  would
 ‘come  under  irrigation  by  1965.  But  in
 1960,  ten  lakh  acres  were  cut  off  and
 ‘only  20  lakhs  were  retained.  But
 ‘even  with  this  reduced  acreage,  the
 ‘Project  was  not  completed  by  965
 because  the  planners  had  been  allot-
 ting  Rs.  0  crores  a  year,  not  realis-
 ing  that  as  the  work  progressed  the
 tempo  of  work  would  increase  need-
 ing  more  funds.  Every  year  about
 ‘December  the  available  funds  are
 exhausted  because  of  the  increased

 ‘tempo  and  the  staff  remain  idle;  that
 means  the  overheads  are  increasing.

 “The  officials  and  Ministers  from  An-
 dhra  Pradesh  come  here  asking  for

 money  to  be  allotted;
 sometimes  they  do  not  get  the  money
 asked  for.  Last  year  and  this  year,

 ‘the  working  group  recommended  an
 ‘allotment  of  Rs.  36  crores  but  only
 ‘Rs.  0  crores  had  been  provided.  It
 is  a  pity  that  the  Planing  Commis-
 sion  does  not  realise  that  with  the
 ‘tempo  increasing,  more  money  should
 be  alloted.  But  right  from  955  till
 now,  every  year  Rs.  0  crores  are
 fiven.  On  top  of  all  this.  thev  say
 that  Nagarjunasagar  is  costing  more
 when  Andhra  Pradesh  asks  for  more
 monev  in  a  year  because  the  funds
 had  been  spent  completely  and  over-
 head  charges  are  increasing.

 Shri  Morarji  Desai:  May  J  teli  the
 ‘hon.  Member  that  Nagarjunasagar  was
 ‘conceived  over  a  long  number  of
 years?  After  taking  it  up  like  that,

 ‘they  are  pressing  for  more  money.

 Shri  Tenneti  Viswanatham:  It  was  a
 ‘Rs.  90  crores  scheme  started  in  1955.  It
 was  given  0  crores  a  year.  It  would
 ‘not  take  us  beyond  1965;  it  was  not
 ‘conceived  to  be  longer;  any  scheme
 which  is  conceived  to  take  more  than
 ten  years  will  be  of  no  use  because  it
 will  add  to  the  cost.  That  is  not  the

 spe

 way  in  which  planning  should  “be  |
 made.  Even  ten  years  is  too  tong’  a
 period  of  &  Rs.  90  crores  scheme.  Even
 this  year  the  budget  provides  only  for
 Rs.  0  crores  while  the  working  group
 has  asked  for  Rs.  6  crores.  Where  is
 imagination  or  foresight?  After  some.
 time  again,  when  these  funds  are  spent
 and  when  Andhra  Pradesh  asks  for
 more  funds,  you  will  say.  Andhra
 Pradesh  always  comes  begging.  That
 is  not  the  way  in  which  you  should
 treat  one  of  your  own  States.  He  said
 that  some  states  were  -having  large
 amounts  of  overdrafts.  Are  they
 Indian  States  or  foreigners?

 Shri  Morarij  Desai:
 the  largest.

 Andhra  has

 Shri  Tenneti  Viswanatham:  Andhra
 will  be  larger  than  the  largest  if  this
 is  the  kind  of  treatment  meted  out  to
 it.  Does  India  live  without  the  States?
 From  whom  are  you  taking  excise  du-
 ties?  Are  not  the  people  of  the  States
 giving  these  duties?  Are  not  they  the
 citizens  of  the  country?  Why  differen-
 tite  as  if  the  Central  Government  is
 the  money  lender  and  the  States  are
 mere  debtors?  This  is  not  the  way  in
 which  it  should  be  done.

 Shri  Morarji  Desai:
 such  an  attitude.

 Nobody  has

 Shri  Tenneti  Viswanatham:  You
 should  not  treat  these  States  as  mere
 cebtors  and  geggars.

 Shri  Morarji  Desai:  I  agree  entirely.

 Shri  Tenneti  Viswanatham:  I  thank
 you  very  much.  But  it  must  be  im-
 plemented;  your  officers  must  imple-
 ment  it.  There  was  a  Finance  Minis-
 te-  who  when  the  Public  Works
 Minister  came  here  in  order  to  request
 him  some  more  money  because  the
 overheads  were  increasing  and  there
 wag  no  work  and  the  allotment  had
 already  been  finished  by  November  or
 so  of  that  year,  the  Finance  Minister
 refused  to  see  the  Public  Works  Minis-
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 ter  on  the  ground  that  he  could  not
 see  anybody  less  than  the  Chief  Minis~-
 ter  of  the  State.  That  is  not  the  way
 in  which  the  Centre  should  treat  the

 ‘States.  This  attitude  must  change.  I
 hope  that  the  presert  Finance  Minister,
 &  true  follower  of  Gandhiji,  will  here-
 after  see  that  such  an  attitude  is  not
 shown.  The  Finance  Minister  must
 change  this  kmd  of  attitude

 Shri  Merarji  Desai:  J  neve:  have
 shown,  this  kind  of  attitude  I  have
 seen  everybody  very  readily;  whoever
 wants  to  see  me,  even  the  man-in-thc-
 street,

 Shri  Tenneti  Viswanatham:  He  did
 not  follow  what  I  said.  I  said,  a  pre-
 vious  Finance  Minister  Therefore,
 this  treatment  must  go  Not  only
 must  that  go,  but  this  approach  that
 the  State  is  a  debtor  which  is  asking
 for  doles  from  the  Centre  must  entirely
 be  wipped  out  There  is  no  use  saying
 “We  cannot  give  overdrafts”  The
 States  ure  India  and  India  :s  made  up
 of  the  States.  The  Centre  also  is  res-
 ponsible

 Mr,  Chairman:  The  hon  Member's
 time  is  up

 Shri  Tenneti  Viswanatham:  With
 that  appeal  fo  you,  I  want  you  to
 change  your  epproach  to  the  States
 By  helping  Andhra  Pradesh  you  will
 be  helping  India  If  you  help  Andhra
 Pradesh,  you  will  be  helping  an  im-
 portant  limb  of  the  country.  You  will
 be  helping  to  wipe  out  country's  defi-
 cit  m  rice  There,  we  have  water,
 there  we  have  the  men;  there,  we
 have  got  everything  ready  Why  don't
 yOu  allow  us  to  grow  more  and  wipe
 out  the  deficit?  That  is  my  appeal  to
 you

 Mr,  Chairman:  There  is  aa  an-
 nouncement  to  be  made  The  hon
 Minister  of  Labour  will  make  a  state-
 ment  at  450  pm.  regarding  the
 strike  in  the  Times  of  India  and  al-
 lieg  publications,  and  at  5  p.m,  some

 ‘of  the  private  Members  who  could  not
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 introduce  their  Bilis  may  introduce
 the  Bills  then,  at  5  p.m,

 Shri  Umanath:  It  had  submitted  a
 Short  Notice  Question  on  the  Times
 of  India  strike  some  days  back.  No
 decision  has  been  given.  While  that
 Short  Notice  Question  is  pending,
 what  is  the  idea  of  the  Minister  com-
 ing  here  and  making  a  statement?
 What  happens  to  the  Short  Question?

 So  also,  a  Calling  Attention  Notice
 has  been  given.  When  bot  the  Cal-
 ling  Attention  Notice  and  the  Short
 Notice  Question  are  there  the  Minis-
 ter  must  make  a  statement  either  in
 reply  to  the  Short  Notice  Question  or
 the  Ca'hng  Attention  Notice,  But  he
 is  just  by-passing  both  these  things.
 What  is  the  procedure,  Sir?  He  is
 by-passing  both  these  two  things;  the
 Calling  Attention  notice  and  the  Short
 Notice  Question.  The  Minister  must
 make  a  statement  on  them,  and  now
 we  are  depriveq  of  an  opportunity
 of  putting  questions  on  them

 Mr  Chairman:  This  is  an  opportu-
 nity  given,  to  ask  qucstions

 Shri  Umanath:  On  the  point  rais-
 cd  I  want  a  decision,  What  happens
 to  the  Calling  Attention  Notice?

 Shri  Ss.  M  Banerjee  (Kanpur):  I
 have  a  submission  to  make,  before
 you  give  your  ruling.  We  have  been
 informed  today  that  the  Calling  At-
 tention  Notice

 Mr,  Chairman:  He  may  take  this
 opportunity  of  asking  questions,

 Shri  S,  M,  Banerjee:  That  is  kind
 of  you,  Sir,  Now,  the  Minister  wants
 to  make  a  statement.  But  then,  I
 have  come  to  know  that  the  hon.
 Minister  has  made  a  statement  al-
 ready  m  the  other  House  at  2  or
 12.30  I  do  not  knew,  Why  this

 House  is  treated  with  contempt.  After
 all,  this  Hause  2  not  a  House  of  post-
 mortem.  We  have  elected  represen-
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 tatives  here,  and  the  Minister  should
 have  enough  courtesy  to  make  his
 statement  here  first,  We  gave  a  Cal-
 ling  Attention  Notice  right  in  the
 beginning.  The  Minister  should  be
 pulled  up  and  asked  nat  to  repeat
 such  a  thing  in  future,

 Mr,  Chairman:  The  Minister  will
 make  a  statement;  you  can  put  ques-
 tions.

 Shri  8,  M.  Banerjee.  Why  ignore
 this  House?

 Shri  Umanath:  We  want  to  know
 from  the  Secretariat  also  about  the
 Calling  Attention  Notice.  What  has
 happened  to  the  Calling  Attention
 Notice  and  the  Short  Notice  Question?

 Mr,  Chairman:  They  were  referred
 to  the  Minister.

 Shri  Umanath:  Well,  then,  it  is  all
 the  more  wrong  on  the  part  of  the
 Minister.  when  the  matter  has  been
 referred  to  the  Minister,  not  to  reply
 to  it.  Just  ignoring  the  Calling  At-
 tention  Notice  ang  the  Short  Notice
 Question,  and  coming  here  to  make
 a  statement  ig  all  the  more  wrong,
 when  the  matter  has  been  referred
 to  him  already.

 An  hon.  Member:
 supplementary.

 Shri  Umanath:  That  is  another
 matter  I  am  now  asking  about  the
 procedure.

 The  Minister  of  Parliamentary
 Affairs  and  Communications  (Dr
 Ram  Subhag  Singh):  As  the  House
 knows,  we  answered  only  one  Cal-
 ling  Attention  Notice  the  other  day
 and  today  there  was  a  Calling  Atten-
 tion.  Notice  by  about  helf  a
 dozen  Members  headed  by  Shri  S.  M
 Banerjee,  and  therefore,  the  Minister
 will  be  making  a  statement.

 Shri  8.  M.  Banerjee:  This  is  again
 wrong.  Being  the  Minister  of  Parlia-

 He  may  ask  a
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 mentary  Affairs,  he  should  know  the
 rules.  We  have  followed  a  proce-
 dure  in  the  past;  when  Sardar  Hukam
 Singh  was  the  Speaker,  this  question
 came  up  before  the  House;  we  have
 on  behalf  of  all  tht  parties  readily
 agreed  that  if  the  question  of  Ad-
 journment  Motion  does  not  come
 every  day,  at  least  there  should  be
 some  forum  for  us  to  put  the  ques-
 tions  He  agreed  that  if  Calling  At-
 tention  Notices  were  very  important,
 then  one  will  be  put  up  on  the  Order
 Paper  for  the  day  in  the  morning
 and  if  another  one  is  very  important,
 it  can  be  replied  to  at  5  p.m.  Let  not
 the  hon,  Minister  say  that  because
 a  Calling  Attention  Notice  has  been
 answered  in  the  morning  another  can-
 mot  be  put  up  in  the  evening.  We
 have  followed  a  procedure;  let  him
 go  and  look  into  the  records.  There
 is  a  Calling  Attention  Notice  to
 which  we  are  all  signatories.

 Dr.  Ram  Subhag  Singh:  A  new
 procedure  has  been  introduced;  per-
 haps  the  hon  Member  was  not  here
 when  the  Speaker  said  that  only  one
 Calling  Attention  would  be  taken  up
 every  day  Therefore,  the  procedure
 mentioned  by  the  hon.  Member  is  no
 more  in  existence;  that  was  the  old
 practice,  not  the  new  one  (Interrup-
 tion)

 Shri  Liladhar  Kotoki  (Nowgong):
 Mr  Chairman,  Sir,  I  rise  to  support
 the  budget  presented  before  the
 House  by  the  hon  Finance  Minister.
 We  all  know  that  this  is  an  interim
 budget,  and  the  Finance  Minister  has
 promiseg  before  the  House  that  he
 would  be  coming  with  the  fina]  budget
 with  new  proposals  and  a  reorientation
 of  the  entire  economic  policy.  There-
 fore,  I  do  not  propose  to  take  much
 time  of  the  House  in  dealing  with
 the  interim  budget  itself,  but,  on  the
 other  hand,  I  would  venture  to  draw
 the  attention  of  the  hon,  Finance
 Minister  and  the  hon.  Members  of
 the  House  to  some  of  the  distressing
 features  of  our  economy  today,  end
 request  the  hon.  Finance  Minister  to
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 take  these  suggestions  into  considera-
 tion  when  he  takes  up  the  finalisation
 of  the  budget.

 The  President,  in  hig  Address  to  the
 joint  session  of  Parliament,  referred
 to  some  of  these  features  and  he  also
 assured  Parliament  that  the  Govern-
 ment  would  be  taking  adequate  mea-
 sures  to  eradicate  those  problems,  The
 main  problem  before  the  country  to-
 day  is  the  failure  of  the  agricultural
 sector.  Since  the  beginning  of  Planning
 we  have  seen  that  the  programmes  in
 the  agricultural  production  sector  have
 not  kept  up  with  the  target,  and  that
 has  been  the  main  reason,  at  the  root,
 for  the  stage  of  economy  in  which  we
 are  today.  It  hag  gone  so  far  as  to
 devalue  our  rupee;  we  have  been  still
 dependent  on  foreign  imports  of  food-
 grains  and  today  the  situation  has
 become  acute  in  this  matter.  I  am  glad
 that  the  President  has  indicated  that
 the  Government  have  decided  to  take
 up  the  question  of  food  on  an  emer-
 gency  basis.  This  is  exactly  what  we
 have  been  telling  in  this  House  al!
 along—that  the  Government  should
 take  up  the  question  of  making  the
 country  self-sufficient  in  food  within  a
 specified  period.  We  have  gone
 through  the  first  Plan,  the  second  Plan
 and  the  third  Plan,  and  we  are  now  in
 the  second  year  of  the  fourth  Plan,
 and  yet  we  have  not  been  able  to
 tackle  this  one  single  problem.  There-
 fore,  we  want  the  Government  to  spell
 out  as  to  what  they  mean  by  taking
 the  food  problem  as  an  emergency  and
 how  they  propose  to  implement  the
 programmes.

 I  am  sorry  that  it  has  not  been  pos-
 sible  for  Government  to  finalise  the
 fourth  Plan  as  yet  for  the  first  two
 years  of  the  fourth  Plan,  we  have  had
 annual  plans.  I  am  only  hoping  that
 Government  will  give  a  final  shape  to
 the  fourth  plan  soon  so  that  Parlia-
 ment  can  approve  of  it.

 The  budget  cannot  be  taken  in  an
 isolated  manner.  It  is  not  that  we
 consider  the  budget  for  the  year  only.
 it  has  the  legacy  of  the  past  year  and
 the  perspective  of  the  next  year  and
 subsequent  years.  The  major  part  of
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 the  budget  is  linked  with  the  Plan.  So,
 unless  the  Plan  is  finalised,  it  is  very
 difficult  for  us  to  consider  the  annual
 budget.

 In  the  matter  of  self-sufficiency  of
 foodgrains,  various  suggestions  have
 been  made  and  varioug  steps  have
 been  taken  regarding  fertilisers,  im-
 proved  seeds,  tc.  On  basic  factor  that
 is  needed  to  put  our  agriculture  in
 proper  shape  is  this  two-fold  proposi-
 tion:  to  prevent  damage  to  crops  by
 floods  and  to  provide  sufficient  irriga-
 tion  facilities,  so  that  more  than  one
 crop  be  raised.  We  have  not  been  able
 to  tackle  this  factor  during  the  last
 three  Plans.  I  am  not  quite  sure  whe-
 ther  fourth  Plan  88  drafted  and  as  is
 going  to  be  finalised  will  take  ade-
 quate  steps  to  provide  irigation  to  all
 the  fields  in  this  country.  During  the
 discussion  on  the  President’s  Address,
 this  same  point  was  emphasied  by
 various  sections  of  the  House.  We
 should  mobilise  all  our  available  re-
 sources  of  Men  and  material  so  that
 we  can  provide  irrigation  facilities  to
 the  cultivators  and  take  up  other  in-
 puts  that  are  necessary  to  increase  our
 agvicultural  production  more  and  more.
 We  have  to  go  on  increasing  our  agri-
 cultura]  production  More  and  more,
 because  despite  family  planning,  we
 are  not  going  to  have  a  static  popula-
 tion  figure  in  this  country.  The  re-
 nowned  population  expert  in  this
 country,  who  is  now  in  the  Cabinet,
 has  told  us  that  population  is
 going  to  increase  in  spite  of  whatever
 measures  we  take  for  family  planning.
 So,  the  only  solution  is  that  we  must
 concentrate  on  agricultural  production
 and  give  priority  to  necessary  inputs.
 Trrigation  is  obvious  the  most  funda-
 mental  input  for  agricultural  produc-
 tion.

 The  President  hag  indicated  and  the
 hon,  Finance  Minister  has  also  admit-~-
 ted  that  while  our  plans  and  program-
 Meg  are  more  or  less  in  the  right  di-
 rection  to  achieve  the  objective  of  a
 socialist  society,  the  implementation  of
 these  Programmes  has  not  kept  pace
 with  the  needs  of  the  country.  This  as-
 pect  has  to  be  given  due  attention.  I
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 am  glad  Government  did  reflise  the
 urgent  need  of  reforming  our  adminis-
 tration  to  cope  with  the  needs  of  the
 country  and  the  Administrative  Re-
 forms  Commission  hag  submitted  an
 interim  report.  I  would  have  wished
 that  the  final  report  also  should  have
 come  by  now,  so  that  the  main  part
 of  the  administrative  reforms  would
 have  been  taken  up  in  nght  earnest  I
 am,  however,  glad  that  the  Chairman
 of  the  Administrative  Reforms  Com-
 mission  is  now  at  the  helm  of  the
 financial  affairs  of  the  country  and
 another  senior  member  of  this  House  is
 the  Chairman  now.  I  hope  that  the
 recommendations  that  would  be  made
 in  the  final  report  would  be  given  due
 importance  and  implemented  with
 earnestness,

 Tt  is  very  distressing  that  the  good
 Tesults  that  we  anticipated  at  the  time
 of  devaluation  about  which  Gov-
 ernment  also  assured  this  House  have
 not  materialised  during  the  interven-
 ing  period.  Therefore,  I  would  request
 the  Government  to  take  proper  steps  to
 examine  this  question  in  all  its  aspects
 and  take  earnest  steps  to  examine  this
 question  in  all  its  aspects  and  take
 earnest  steps  to  remedy  the  shortcom-
 ings,  so  that  our  economy  does  not
 suffer  a  further  setback  and  we  may
 not  have  to  take  recourse  to  fur-
 ther  devaluation.  This  involves  further
 examination  of  our  import  policy  and
 also  taking  various  steps  that  are
 necessary  to  augment  our  exports

 In  all  these  aspects,  y  entertain  the
 hope  that  the  Finance  Minister  in  his
 final  budget  will  bring  forth  such  fian-
 cial  measures  as  would  remedy  these
 shortcomings  and  will  put  our  economy
 on  a  sound  basis,  so  that  we  may  not
 have  to  suffer  from  distresses  in  the
 internal  economy  and  May  be  safe
 from  dependence  on  foreign  countries
 for  our  basic  needs  of  foodgrains  and
 foreign  aid.

 With  these  observations,  I  support
 the  budget.

 Shri  S.  Kandappan:  Mr.  Chairman,
 Sir,  before  I  make  my  observations
 on  the  interim  budget  presented  by
 our  Finance  Minister  cum  Deputy
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 Prime  Minister  or  by  our  Deputy
 Prime  Minister  in  his  capacity  as
 Finance  Minister—]  do  not  know
 which  is  correct—

 Some  hon  Members:
 correct.—

 Both  are

 Shri  S,  Kandappan:  I  would  like  to
 make  a  few  observations  for  the
 serious  consideration  of  this  House.
 Only  this  morning,  soon  after  the
 Question  House,  while  referring  to  a
 particular  clause  in  the  Constitution,
 Dr.  Lohia  expressed  a  sense  of  shame
 that  he  has  got  to  refer  to  the  English
 Edition  of  the  Constitution,  as  there
 is  no  orgina}  edition  in  Hindi.  For-
 tunately  for  him,  he  was  permitted
 to  make  a  translation  on  the  spur  of
 the  moment  and  he  was  happy  over
 it.  I  do  not  know  how  far  the  Hindi
 people  appreciate  the  feeling  that  we
 have  over  this  issue  in  this
 House.  It  is  not  that  we
 love  English  and  so  we  are  making
 our  speeches  in  that  language  here.
 In  fact,  an  hon.  member  from  the
 PSP  who  preceded  me  was  apologetic
 that  he  was  making  his  speech  in
 English.  I  am  not  going  to  be  apolo-
 getic,  but  I  charge  this  Government
 that  it  is  this  Government  which
 forces  us  to  speak  in  English.  The
 House  would  have  taken  note  of  the
 fact  that  al]  the  members  from  Tamil
 Nad,  to  whichever  party  they  belong,
 barring  two  members,  took  their  seats
 in  the  House  after  taking  oath  or
 affirmation  in  Tamil  which  is  our
 mother  tongue.  It  is  not  that  we  lack
 in  our  love  for  our  mother  tongue,
 but  it  is  the  inevitable  necessity  of
 circumstances  that  compel  us  to  use
 a  foreign  language  I  would  like  to
 plead  with  the  Government  and  the
 opposition  that  they  should  make  an
 early  and  earnest  attempt  to  change
 this  procedure  and  members  from
 Tamil  Nad  must  be  allowed  to  make
 their  speeches  in  Tamil.  If  there  is
 provision  in  this  House  for  simuil-
 taneous  translation  of  Tamil  speeches,
 I  will  be  the  first  person  to  stop
 speaking  here  in  English  and  to  speek
 in  Tamil.
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 There  is  a  fantastic  argument
 advanced  by  the  protagonists  of  Hindi
 that  it  is  a  prestige  question,  that
 when  we  go  to  foreign  countries  we
 have  to  pose  ourselves  saying  that  it
 is  our  national  language.  J]  do  not
 consider  it  a  virtue  to  hide  the  fact
 that  India  is  multi-lingual  and  tell  to
 the  outside  world  that  we  are  uniling-
 ual.  I  fail  to  appreciate  that  point.
 It  is  a  hard  fact,  whether  we  like  it
 or  not,  that  we  are  multi-lingual  and
 it  is  good  to  say  so.  The  Government
 should  give  the  fullest  scope  and  op-
 portunity  for  all  language  groups  to
 make  their  contribution  effectively  in
 this  House.  I  hope  the  Government
 will  consider  this  point  and  make
 mecessary  arrangements  here  for  hav-
 ing  dialogues  in  all  the  languages,  at
 least  the  major  languages.

 Sir,  with  regard  to  this  Budget,
 excepting  one  or  two  Members  form
 the  Congress  side,  almost  all  the  hon.
 Members  who  spoke  or  took  part  in
 the  discussion  have  prophesied  a  dis-
 mal  future  for  the  economy  of  our
 country.  I  think  even  the  Finance
 Minister  is  very  pessimistic  over  the
 financia!  affairs  of  our  country

 46  brs,

 An  hon.  Member:  Realistic.

 Shri  S.  Kandappan:  He  is  very
 pessimistic,  that  is  what  appeared  to
 me  from  the  speech  that  he  has  made.
 But  I  am  going  to  confine  myself  to
 the  -State-Centre  relations  only,  Be-
 fore  I  take  up  that  point,  I  would
 like  t¢  make  a  few  general  observa-
 tions.  Some  Members  from  the
 Congress  side  were  very  eloquent
 about  the  achievements  of  their  par-
 ty  in  solving  the  problems  of  this
 country.  But  even  they  were  not
 able,  on  the  face  of  bard  facts,
 through  they  made  tall  claims,  to
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 say  that  all  23  wert  with  this  country.
 So  they  did  agree  that  the  coun-
 try’s  affairs  are  not  being  run  smo-
 othly  and  the  country  is  really  in  a
 fix.  But  some  of  them  put  the  blame
 on  the  admisustrative  machinery  and
 mot  On  the  Government.  I  do  not
 know  how  they  can  make  this  divi-
 sion  between  the  adminustrative
 machinery  of  a  country  ang  the  Go-
 ernment  of  that  country.  We,  on
 this  side,  can,  for  the  sake  of  con-
 venience,  say  something  about  the
 executive,  the  government  or  the
 administration.  But  I  think  the  Go-
 ernment  is  virtually  the  head  of  the
 administration.  Therefore,  for  a
 party  which  has  been  in  power  per-
 sistentiy  for  the  last  twenty  years
 after  the  British  left  this  country,  to
 come  and  say  im  this  House  that  it  is
 the  administration  that  has  failed  and
 not  the  Government  is  rather  not
 tenable.  It  is  the  business  of  the  Go-
 vernment  to  see  that  the  admintistra~
 tion  is  run  on  proper  lines.  If  it  is
 outmoded,  if  the  bureaucratic  admini-
 strative  set-up  of  the  British  is  not
 viable,  is  mot  flexible  enough  for  the
 implementation  of  the  socialist  ideals
 that  the  Congress  Government  pro-
 fesses  to  have,  I  fail  to  appreciate
 why  they  have  not  thought  it  At  to
 change  the  administration  in  the  early
 days  and  only  now,  after  twenty
 years,  wisdom  dawns  upon  them  and
 they  come  to  the  House  saying  that
 they  are  setting  up  an  Adiminstrative
 Reforms  Committee  and  everything
 will  be  well  after  receipt  of  the  report
 of  that  Committee.  To  accept  or  to
 confcss  that  their  administration  has
 failed  is  tantamount  to  saying  that
 they  are  not  fit  to  rule  this  country
 and,  therefore,  they  ought  to  leave.
 Unfortunately,  they  are  clinging  to
 power  and  they  say  that  all  wilt  be
 well  within  g  shortwhile,

 Also,  they  have  said  and  it  is  al-
 most  universally  accepted  now,  that
 the  people  have  not  supported  the
 Cogress  because  they  have  failed  to
 implement  the  policies,  that  nothing
 is  wrong  with  the  policies  or  ideals  of
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 the  Congress  but  they  have  failed  to
 implement  their  policy.  It  is  not  good
 Zor  them  to  make  this  comment.  I
 am  sorry,  J  am  constrained  to  say
 that  policy  or  plans  could  be  made
 today,  I  think,  even  by  electronic
 computers.  The  success  of  the  plan-
 ning  or  the  achievement  or  claim  that
 a  Government  can  make,  depends  on
 the  performance  that  they  will  be
 able  to  show  in  the  country.  It  is
 not  only  a  question  of  mere  planning
 on  paper.  That  anybody  can  make.
 In  the  absence  of  another  alternative
 planning  in  this  country,  there  is  no
 wonder  that  the  Congress  claim  that
 their  Plan  is  the  right  one,  that  their
 Plan  is  superb  amg  God-given.  Sir,
 in  a  kingdom  where  all  are  blind  the
 one-eyed  will  be  the  king,  So,  when
 there  are  only  these  Congress  bosses
 with  spokesmen  like  Shri  Kamarai,
 who  were  the  exponents  of  democratic
 socialism  unfortunately  in  this  coun-
 try,  when  they  are  the  men  who  are
 to  preside  over  the  destinies  of  this
 country,  there  is  no  wonder  that  the
 Congressmen  thing  that  their  plan-
 ning  is  superb  and  the  fault  lies  in
 the  failure  of  implementing  the  Plan.
 This  kind  of  excuses  leads  us  nowhere.
 There  should  be  a  realistic  thinking
 and  the  Government  should  not  he-
 sitate  to  re-draft  the  Plan  if  it  is  not
 realistic  and  come  forward  in  this
 House  with  an  agreeable  Plan  so  that
 the  country  may  move  forward.  Act-
 ually,  as  far  as  we  are  concerned  we
 do  mot  quarrel  with  the  concept  of
 planning  and,  for  that  matter.  I  do
 not  think  any  party  here  is  not  agre-
 eable  to  the  concept  of  planning.  It
 is  a  question  of  how  you  plan,  how
 you  formulate  your  plan  and  how
 you  implement  it,

 Then,  about  hoarding  and  other
 things  certain  general  observations
 were  made.  Some  hon,  Members
 made  some  remarks  about  non-Con-
 gress  Governments  in  Madras  and
 other  States.  I  do  not  know  what  is
 troubling  them  about  the  de-hoarding
 efforts  made  in  Madras  and  other
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 States,  One  hon,  Member  said  that
 the  coming  of  D.M.K.  into  power  in
 Madras  is  not  the  real  cause  for  the
 prices  coming  gown,  there  were  some
 other  economie  causes,  Whatever  the
 economic  causes,  the  fact  remains

 the  prices  have  been  brought
 own,

 An  Hon.  Member:  They  have  gone
 up  again,

 Shri  S,  Kandappan:  For  the  good
 of  the  country  we  will  bring  them
 down  again  (Interruption).  You  can-
 not  absolve  the  Government  of  their
 failure,  that  they  have  not  produced
 enough  in  this  country.  If  we  want
 to  tighten  the  procurement,  there  must
 be  foodgrains  enough  to  procure.
 Therefore,  they  cannot  absolve  them-
 selves  of  their  faults  and  failure.  At
 least  now  we  hope,  after  the  results
 of  the  elections,  they  will  wake  up  to
 the  situation  and  make  amends  for
 their  past  mistakes  and  steer  the
 country  m  the  right  diretion,

 On  page  7  of  the  Finance  Minister's
 speech  there  is  a  sentence  about  the
 overdraft  by  States.  He  says.

 “The  assistance  of  Rs.  3  crores
 to  some  of  the  States  because
 of  their  overdraft  from  the  Re-
 serve  Bank  has  merely  had  the
 effect  of  increasing  the  deficit  at
 the  Centre.”

 Among  the  so  many  excuses  for  this
 deficit  Budget,  this  is  one,  that  since
 the  Government  has  got  to  meet  the
 over-draft  of  some  of  the  States  the
 deficit  has  increased.  The  remedy
 suggested  for  this  is,  that  they  are
 going  to  put  a  ban  and  going  to
 issue  directive  from  the  Reserve  Bank
 that  after  a  certain  time  they  would
 not  allow  the  States  to  avail  of  this
 facility  any  more.  I  do  not  think  that
 would  solve  the  problem.  Actually,
 as  Shri  Tennet!  Vishwanatham  has
 very  rightly  pointed  out,  India  lives  in
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 the  States.  This  posture  that  it  is
 only  the  fault  of  the  States  has
 brought  down  the  economy  of  this
 country  to  ruin  is  not  at  all  correct.
 It  is  a  very  wrong  picture.  It  is  the
 inept  handling  of  the  finances  at  the
 Centre  over  the  past  20  years,  consti-
 tutionally  and  even  by-passing  the
 Constitution  or  by  perverse  attempts
 at  misreading  of  certain  articles  of
 the  Constitution  that  has  brought
 about  this  situation.  In  1964-65.  when
 Shri  T.  T.  Krishnamachari  was  the
 Finance  Minister,  while  presenting  the
 budget  he  made  the  following  obser-
 vation,

 “The  total  amount  due  to  the
 Centre  by  the  States  at  the  end
 of  the  current  financial  year  will
 be  of  the  order  of  Rs.  3,000  crores.
 In  addition,  the  States’  labulity
 on  account  of  market  loans  at
 present  amounts  to  Rs.  656  crores.
 Both  in  terms  of  loans  from  the
 Centre  and  market  borrowings  the
 States  have  been  receiving  more
 than  what  was  originally  contem-
 plated  in  the  Plan  Their  share
 of  Central  taxes  and  duties  has
 also  been  increasing.  Yet  most
 of  them  are  constantly  facing.  ways
 and  means  difficulties  of  a  disturb-
 ing  nature.  The  whole  position
 will  require  careful  review  in  the
 context  of  the  Fourth  Five  Year
 Plan.”

 But  the  draft  Fourth  Five  Year  Plan
 does  not  have  the  impact  of  this  re-
 view  and  the  person  who  promised
 this  review  is  also  not  here.  Perhaps
 that  explains  the  absence  of  any  im-
 pact  of  this  kind  of  thinking  in  the
 Draft  Plan.

 We  should  remember  one  thing.
 Nation-building  activities  and  social
 welfare  work  are  placed  mainly  on
 the  shoulders  of  the  States  and  not
 of  the  Centre.  But  the  finances  that
 have  been  earmarked  for  the  States
 in  the  Constitution  are  neither  ade-
 quate  nor  flexible  unlike  the  finances
 of  the  Centre.  Even  the  Finance
 Commissions  thet  were  appointed
 periodically  were  of  the  view  that  a
 bigger  share  should  have  been  given
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 to  the  States,  and  that  too  on  an  auto-
 matic  basis  and  not  ad  hoc  grants  so
 that  the  States  can  go  aheag  with  theiz
 plans.  Yet,  in  actual  practice,  not
 enough  funds  are  provided  by  ४06
 Centre  for  the  plans  of  the  States.
 Even  in  today’s  paper  there  is  a  news
 item  that  the  Chief  Minister  of  Madras
 has  stated  that  the  deficit  of  Rs.  7.60
 crores  in  Madras  could  have  been
 wiped  out  if  the  Centre  had  not  re-
 duced  the  State's  share  of  mncome-tax
 and  excise  duties.  I  do  not  think  this
 ig  the  view  of  only  one  Chief  Minis-
 ter.  I  am  sure  that  other  States  are
 also  of  the  same  view  clamouring  for
 more  and  more  funds  from  the  Centre.

 Here  I  would  like  to  give  some
 figures  from  the  reports  of  the  Finance
 Commissions.  The  first  Finance  Com-
 mission  increased  the  share  of  income-
 tax  due  to  States  from  50  to  55  per
 cent  and  recommended  sharing  excise
 duties  to  the  tune  of  40  per  cent  on
 three  commodities  alone.  The  second
 Finance  Commission  increased  the
 share  of  income-tax  of  the  States  from
 55  to  60  per  cent.  In  the  case  of
 excise  duties  it  added  8  more  items
 to  the  pool  of  divisible  excise  duties
 but  reduced  the  share  falling  on  the
 States  from  40  to  25.  The  Third
 Finance  Commission  recommended
 two-thirds  of  the  income-tax  as  divi-
 sible  to  the  States.  With  regard  to
 excise  duties  it  recommended  duties
 on  all  commodities  barring  tax  on
 motor  spirit  divisible  to  the  States  but
 reduced  the  quantum  to  20  per  cent.
 So,  the  Finance  Commissions  have
 gradually  increased  the  share  of  the
 States.  They  have  been  of  the  un-
 animous  view  that  more  funds  should
 be  placed  at  the  disposal  of  the  State
 Governments,

 As  hon.  Members  are  aware,  the
 Constituent  Assembly  while  framing
 the  Constitution  set  up  an  experts
 committee  on  finance  to  go  into  the
 financial  relations  between  the  Centre
 and  the  States.  That  Committee  has
 stated:

 “The  Committee  affirmed  that  it
 would  be  impossible  to  avoid  divi-



 +  845  छ  BH

 {Shri  S.  Kandappan}
 ded  heads  of  revenue  and  that  the
 aim  ghould  be  to  have  a  few  divid-
 ed  heads  -well-balariced  and  high-
 yielding  and  to  arrange  that  the
 shares  of  the  Centre  and  the  Pro-
 vinces  mm  these  heads  are  adjusted
 automatically,  without  friction  or
 mutual  interference.”

 Yet,  we  do  not  find  enough  funds  pro-
 vided  to  the  States  with  the  result
 that  they  are  clamourng  for  more  and
 more  funds  It  looks  as  if  they  are
 begging  for  funds  and  the  Centre,
 which  3s  the  boss,  is  not  willing  to
 allocate  enough  funds  to  an  erring
 State.  This  kind  of  psychology  should
 go  and  the  States  should  be  treated
 as  on  par  with  the  Centre.  It  is  not
 as  if  the  Union  alone  has  superwisdom
 and  it  can  rule  the  States  or  dictate
 to  them.  The  States  can  well  look
 after  thexr  own  finances  In  the  Con-
 stitution  there  are  built-in  checks  to
 ensure  that  the  States  manage  their
 finances  well  They  cannot  afford  to
 be  extravagant,  mismanage  or  commit
 mistakes  There  are  enough  of  checks
 provided  in  the  Constitution  itself  Like
 audit.  So,  the  Centre  has  got  to  take
 the  State  Chief  Ministers  and  State
 Governments  into  confidence  and  allo-
 cate  more  money  to  them  so  that  they
 can  take  the  initiative  in  preparing
 their  plans  Now,  they  are  politically
 almost  the  agencies  of  the  Centre  and
 economically  they  have  lost  their
 initiative  and  become  more  and  more
 dependent  on  the  Centre  This  atti-
 tude  and  set  up  should  he  radically
 changed

 Before  I  conclude,  I  would  like  to
 mention  two  pomts  Firstly,  more
 allocation  of  funds  should  be  made
 to  the  States  and  secondly  that  should
 be  on  an  automotic  basis;  not  ad  hoc
 grants  as  they  are  making  just  now.
 Under  the  provisions  of  article  275,
 the  Central  Government  should  make
 &tants  to  the  State  Governments  as
 Per  the  recommendation  of  the
 Finance  Commission.  But,  inster@  of
 doing  that,  the  Central  Government  3s
 taking  protection  under  article  282
 and  making  more  of  ad  hoc  grants  and
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 discretionary  grartts  which  give  rise  to
 grumbling  on  the  part  of  the  States
 and  the  charge  of  favouritism  on  the
 part  of  the  Centre.  In  fact,  the  assist-
 ance  given  under  article  282  comes  to
 487  per  cent  of  the  total  assistance  in
 1952-53.  Later,  m  96l-62  budget  it
 was  of  the  order  of  802  per  cent.  Such
 a  large  portion  of  the  grants  are  allo-
 cated  as  discretionary  grants  to  the
 States  In  the  context  of  non-Con-
 gress  Governments  in  power  in  50
 many  States  I  think  it  33  time  that
 there  58  re-thinking  so  far  as  alioca-
 ton  of  funds  to  the  States  under  the
 discretionary  powers  are  concerned
 Before  proceeding  with  the  plans,  the
 Central  Government  should  take  mto
 confidence  the  Chief  Mimsters,  parti-
 cularly  those  of  non-Congress  States
 Then  alone  can  the  country  move  for-
 ward  smoothly  and  then  alone  will
 we  be  in  a  position  to  set  our  house
 in  order

 Finally,  |  would  hke  to  make  one
 specific  request  with  regard  to  the
 steel  plant,  because  the  hon,  Member
 from  Andhra  was  saying  something
 about  Visakhapatnam.  We  do  not  have
 amy  quarrel  over  the  c'a:ms  of  Andhra
 in  this  matter  But  I  would  hke  to
 submit,  as  we  have  submitted  already
 in  this  House  and  outside,  that  instead
 of  going  77  for  the  installation  of  mam
 moth  unviable  and  unprofitable  units,
 we  can  better  go  in  far  smaller  units,
 as  recommended  by  the  Prime  Minis-
 ter  herself  some  time  back
 We  could  as  well  start  steel  plant»
 of  medium  or  small  size  in  Salem
 Visakhapatnam  and  Hospet  also  I
 would  ask  the  Government  to  con
 sider  this  and  gyve  satisfaction  to  the
 just  claims  of  all  sections  m  the
 various  States  It  wi'l  immensely
 help  in  improving  our  finances  in  the
 States

 With  these  words  I  conclude

 st  बिभूति  ६. अ  (सोंतिहारी)
 चेयरमैंन  साहब,  यह  इन्टैरिम  बजट  जो
 मोरारजी भाई  ते  पेश  किया  है,  इस  के  किसे  में
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 मोरारणी  भाई  को  धन्यवाद  देता  हं  कि झगले  ह 1: 6  साल  कौन  सी  जमीन  से  कितनी  पैदावार
 सेशन  में  थे  इसे  बृहंद  रूप  में  हमारे  सामने  हुई,  लेकिन  इस  प्लानिंग  कमीशन  के  पास  कोई
 लायेंगे।  इस  बजट को  पेश  कर  के  उन्होंने
 हम  लोगों  को  भागे  के  लिये  हिदायत  किया  है
 कि  हम  लोगों  सोचें  कि  इस  देश  में  भागे  काम
 कैसे  चलेगा  ।  इस  बजट  के  भझ्राखिर  में

 उन्होने  हम  लोगों  से  समालोचना  करने  को
 भी  कहा  है  ।  यह  पहलो  दफ़ा  है  कि  जब

 हमारी  तादाद  376  से  280  पर  भ्राई  तो

 हमारी  सरकार  को  सुबुंद्धि  हुई  कि  हम
 लोगो  से  सरकार  पूछ  रही  है  कि  भाई,  आपको
 क्या  कहना  है।  इस लिये  मैं  मोरार  जी  भाई
 को  धन्यवाद  देता  हूं  कि  उन्होंने  अपने  भाषण
 के  3  वें  पृष्ठ पर  हम  लोगो  मे  पूछा है  कि
 हम  को  कया  कहना  है।

 हम  को  यह  कहना  है  कि  हमारा  फेल्योर
 क्यों  होता  है?  इसका  कारण यह  है  कि  हमारा
 जो  प्लान  है  वह  भन-प्रेक्टिकल  है।  क्यो है?
 प्लानिंग  कमीशन  के  जो  मेम्बर  है  उन  से

 पूछता  हू,  यहा  पर  प्लानिंग  कमीशन  के  मत्री
 भी  बैठे  हुए  है,  उन  से  पूछता  हूं  कि  हिन्दुस्तान
 में  जो  सिचाईवाली  जमीन  है,  उस  में  क्लास],
 2,  3,  तथा  4  मे  फी  एकड  कितनी  पैदावार  है,

 इन  के  पास  इस  का  कोई  श्राकड़ा  नही  है  1
 उसी  तरह  से  नान  इरिगेंटेड  लेण्ड  में
 क्लास  y,  2,,  3  तथा  4  मे  कौन  सी  जमीन
 कितनी  आपके  देश  में  है  भौर  फी  एकड़-कितनी
 वैदाबार  है,  आप  बताइये,  इन  के  पास  कोई
 फिगर  नही है।  सिर्फ यही  फिगर  है  कि  सारे

 हिन्दुस्तान  मे  32  करोड़  एकड़  ज़मीन  है  जो
 जोत  की  जमीन  है,  इस  मे  से  बता  देते  हैं  कि
 कि  किसी  साल  89  मिलियन  टन  हुआ,  इस
 साल  मोरारजो  भाई  का  कहना  है  कि  76
 मिलियन  टन  होगा  ।  लेकिन  यह  पता  नहीं
 है  कि  हमको  किस  जमीन  से  कितनी  पैदावर

 हुई  1

 चेयरमैन  साहब,  धाप  भी  खेतो  करते

 होगें,  भ्राप  भी  देखते  होंगें  कि हम  को  कौनसी
 जमीन  से  पिछले  साल  कितना  पैदा  हुभा  और

 जानकरी  नही  है,  सिवाय  इस  के  कि  प्लानिंग
 कमीशन  का  एक  भव्य  भवन  बना  हुभा  है,
 उस  में  कुशन  के  गहे  बने  हुए  हैं,  मिनिस्टर
 लोग  उन  में  रहते  है,  जिनको  दुनिया  में  कोई
 काम  नहीं  है।  इसी  वजह  से  हमारा  प्लान
 फेल्योर  हुभा  |

 दूसरी  बात  यह  है  कि  हमारा  कोई
 असली  प्लान  नहीं  है,  जिसे  कि  वह  बनाना

 चाहते  है।  इन्होने  कहा  कि  हम  ने  प्लान
 बना  दिया,  प्लान  इन्होंने  बना  दिया,  लेकिन
 उस  का  पालन-पोंषण  कोई  दूसरा  करे।
 बच्चा  हम  पैदा  करे  और  हमारे  बच्चे  का
 पालन-पोषण  कोई  दूसरा  आ्रादमी  करे,  क्‍या

 दुनिया  में  कही  ऐसा  होता  है।  हम  बच्चा
 पैदा  करे  तो  उसकी  परवरिश  का  इन्तजाम
 भी  हम  को  ही  करना  चाहिये,  ह्म  लिये
 जो  हमारा  प्लान  है  वह  डिफेक्टिव  प्लान
 है  7  मैं  श्राप  को  एक  बात  बतलाता  हू--
 गण्डक  योजना  पर  25  करोड़  रपया  खर्च
 करने  जा  रहे  है,  125  करोड़  रुपया  कितने
 दिनों  में  खर्च  होगा,  गण्डक  की  नहर  कब  तक
 बनेगी,  कब  तक  पैदावार  होगी,  एक  स्कीम
 को  लिया  नहीं,  कितनी  ही  स्कीमों  को  ले
 लिया  और  कोई  पूरी  होती  नही  है,  इस  लिये
 मैं  चाहता  हु  कि  प्लानिंग  दुग्स्त  होना
 चाहिये  ।

 दूसरी  बात,  हमारे  अपोज़ीशन  के  नेता
 कहते  हैं  कि  टेलेन्टेड  आदमी  आने  चाहिये  1
 गाधी  जी  से  श्रच्छी  प्रंग्रेजी  लिखने  वाले

 बहुत  से  टेलेन्टेड  आदगी  हिन्दुस्तान  में  थे,
 लेकिन  किसी  ने  अग्रेजों  से लोहा  नहीं  लिया

 बहुत  से  अाई०  सी०  एस०  थे,  लेकिन  कोई  भी
 सत्याग्रह  की  लड़ाई  में  नहीं  गये  ।  गांधी  जी
 उन  के  मुकाबले  कम  देलेस्टेड  थे,  लेकिन
 कर्मेशील  झादमी  थे,  उन्होंने  दिखला  दिया
 कि  श्ग्रेजो  को  हम  हिन्दुस्तान  से  हटा  सकते
 हैं।  इस  लिये  शरूरत  इस  बात  की  है  कि  जो
 हमारे  यहां  व्यावहारिक  झादमी  हों,  काम
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 करने  बाले  झादमी  हों,  जिनको  सूझ-बूभ  हो,
 ऐसे  श्रादमियों  को  काम  देना  चाहिये,  ये
 टेलेस्टेड  झादमी  कोई  काम  नहीं  करते  हैं,
 केवल  स्कीमे  तैयार  करते  हैं  i  इस  लिये
 मैं  चाहता  ह्  कि  जो  व्यावहारिक,  कर्मशील

 कार्यकुश्ल  झ्रादमी  हों,  उतको  हमें  रखता

 चाहिये  और  वे  इस  काम  को  करे ।

 बिहार  में  इस  साल  बहुत  सूखा  है,
 476  ब्लाको  में  से  400  ब्लाक  सूखाग्रस्त

 डिक्लेयर  किये  जा  चुके  हैं  7  मैं  मोरारजी  भाई
 से  कहूगा--चुनाव  के  समय  उन्होंने  साउथ-

 बिहार  का  भ्रमण  किया  था,  वह  नार्थ-बिहार
 की  हालत  भी  देख  लें  ।  वहा  क्‍या  हालत  है,
 पानी  नहीं  मिलता  है,  सिंचाई  का  प्रबन्ध

 नही  है  |  बिजली  से  भी  जो  थोडा  बहुत
 सिलाई  का  प्रबन्ध  है  उस  मे  भी  बिजली  नहीं
 मिलती  है  ।  कम  से  कम  ऐसा  इन्तज़ाम  करे
 कि  वहां  पानी  मिले,  सिचाई  का  इन्तज़ाम

 हो  ।  जब  तक  हम  सिचाई  का  इन्तज़ाम  नहीं
 करेगे  बिहार  मे,  खाद  मगाना  वेकार  है  ।
 झगर  पानी  का  इन्तजाम  हो  जाय  तो  किसान
 अपनी  पैदावार  बटा  सकता  है  to  झापवी
 2  मिलियन  टन  की  शार्टेज  है,  32  करोड

 एकड  जमीन  पश्रापकी  जोत  मे  है,  भ्रगर  हर
 एकड  मे 1  मन  श्रनाज  ज्यादा  पैदा  करे,  तो
 32  करोड  मन  हो  गया  ।  लेकिन  सवाल  यह

 है  कि  वह  करेगा  कौन  ?  यह  प्लान  बन  कर
 ब्लाक  में  जायगा,  लेकिन  क्या  किसी  मिनिस्टर
 ने  देखा  कि  बी०  डी०  श्ो०  जीप  गाडी  लेकर
 क्या  करते  हैं  हम  यहा  बैठे  रहते  हैं,  इसे
 ह्टट  को  दे  देते  है  श्र  स्टेट  ब्लाक  को  भेज
 देते  है,  लेकिन  क्‍या  होता  है  यह  कोई  नहीं
 देखता  है  v  हिन्दुस्तान  की  जनता  ने  चेतावनी
 दे  दी  है,  कुछ  स्टेट्स  तो  हमारे  हाथ  से  निकल
 गये  हैं  सिर्फ  सेस्टर  बाकी  है।  हमारे  विरोधी
 लोग  कहते  हैं  कि  25  का फक  है,  झगर  25

 इधर-उधर  हो  जांय  तो  यह  सरकार  फेल

 हो  जायगी,  सारा  प्लात  वैसा  ही  पड़ा  रह
 जायगा  ।  हमारी  एक  दिक्कत  है  कि  जो
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 7 are  मिनिस्टर  हो  गये  हैं,  थे  समझते  हैं
 बृहपस्ति  भौर  बाचस्पति  हो  गये  हैं,
 इल्तज़ाम  करता  हो  गये  हैं,  लेकिन
 मिनिस्टर  नहीं  रहते  तो  हमारे-भाषके
 पाय-प्यादे  हो  जाते  हैं  ।  भाप  को  चेतना

 जाहिये,  कांग्रेस  की  सरकार  को,  काग्रेस-मेन
 को  चेतना  चाहिये,  भ्राज  लोगो  मे  वोट  देकर
 बता  दिया हैं  कि  हम  किस  तरह  से  काम क  रे  ।
 लोगों  की  आस्था  भी  भी  सेन्ट्रल  गबर्नमेंट
 में  है,  इसी  लिये  हम  को  उन्होंने  लोक  सभा  में

 चुन कर  भेजा  है।

 अ्रभी  350  करोड़  का  थाटा  मोरारजी
 भाई  ने  बताया  है  t  मैं  मोरारजी  भाई  को
 बताना  चाहता  g  कि  भाटे  को  पूरा  करने
 के  लिये  भ्रमले  समय  में  श्राप  टैक्स  लगायेगे,
 अभी  से  पूजीपति  झन्दाज  लगायेगे  कि
 मोरारजी  भाई  कौन-कौन  सी  चीज  पर  टैक्स
 लगायेगे  ।  मैं  सजेश्चन  देता  हु  कि  यह  जो

 धू  करते  हैं,  सिगरेट  वगैरह  पर  टैक्स
 लगाइये,  धड़ी  पर  टैक्स  लगाइये,  मोटर  कार
 पर  टैक्स  लगाइये,  ऐसी  ऐसी  लक्जरी  की  जो
 चीजे  है  उन  पर  टैक्स  लगाइवे,  न  कि  किसान  के
 जीवन  की  उपयोगी  चीजो  पर  टैब्स  लगाइये  |

 दूसरी  बात  यह  है  कि  हमारे  यहा  किसानों
 को  उचित  कीमत  नही  देते  हैं  7  किसान  को
 जो  दुनिया  की  ज़रूरी  चीज़े  हैं,  उन  को  महंगे
 दामों  पर  खरीदना  पश्ता  है  लेकिन  किसान
 को  हम  उचित  दाम  नहीं  देते  है  It  इस  लिये
 किसान  को  नुकसान  होता  है  ।  एक  बात  मैं
 अपनी  पार्टी  बालो  को  बतलाता  हू--आपको
 इस  बार  शहरों  से  बोट  नही  मिला  है,  बड़े  बड़े
 बाजारों  से  बोट  नही  मिला  हैं,  किसान  ने
 झ्रापको  बोट  दिया  है,  उस  ने  काग्रेस  को  शिन्दा
 रखा  हैं।  हम  को  इस  बात  का  भ्रनुभव  है  कि
 किसान  ने  ही  काग्रेस  को  जिन्दा  रखा  है,
 इस  लिये  झाप  किसान  का  व्याल  रखिये
 किसान  के  हितो  की  रक्षा  आपके  द्वारा  होनी
 चाहिये  श्रोर  गांधी  जी  भी  किसानों  के  हितों
 की  र्ला  करते  थे
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 350  करोड़  रुपये  का  घाटा  मोरारजी
 भाई  ने  बताया  है  जो  कि  एक  आदमी  पर
 7  २०  पड़ता  है  ।  एक  बच्चा  जो  पैदा  हमा
 इस  के  अजट  पेश  करने  के  पहले,  उसको
 7  रु०  देना  पड़ेगा,  जो  मरने  के  किनारे  है
 उसको  भी  सात  रुपया  देना  पड़ेगा,  हर  भावमी
 पर  सास  रुपया  घाटा  है--तो  भव  वह  भाटा
 कसे  पूरा(होगा,  इस  के  लिये  हम  लोगों  को

 सुझाव  देना  हैं  ।  हस  के  लिये  मैं  कहूंगा  कि
 जितनी  भी  श्राराम  की  चीड़ें  हैं,  जेसे  लैदर  बैग
 है  शौर  इस  तरह  की  चीज़ें  हैं,  इन  के  ऊपर
 मोरारजी  भाई  टैक्स  लगाइये  |

 अ्रव  मैं  बताना  चाहता  हूं--सन्‌  966—
 967  2%  इन्होंने  बताया  कि  76  मिलियन  टन

 झताज  पैदा  हुआ,  964~65  में  79  मिलियन
 टन  हुआ  था,  पिछले  साल  हुआ  था  72.3
 मिलियन  टन,  इसलिये  में  चाहता  हूं  कि  खेती
 ही  एक  ऐसी  चीज़  है  जो  कठिनाइयों  को  दूर
 कर  सकती है|।  अगर  खेती  पर  ध्यान  नही  देंगे
 तो  हमारी  अर्थ-व्यवस्था  खराब  हो  जायगी  ।
 जो  प्रविकसित  देश  हैं,  भ्ण्डर  डबेलप्ड  कन्द्रीज़
 है,  जब  तक  खेती  पर  ध्यान  नहीं  देंगे,  तब  तक
 उनकी  अप्रथं-व्यवस्था  नहीं  सुधरेगी  ।  जब
 तक  हम  खर्च  कम  नहीं  करेंगे--हमारे  प्रादमी
 जब  मिनिस्टर  नही  रहते  हैं,  मैम्बर  नहीं  रहते
 हैं  तो उनका  दूसरा  जीवन  रहता  है,  जिस  वक्‍त
 मिनिस्टर  हो  जाते  है,  मैम्बर  हो  जाते  हैं  जीवन
 बदल  जाता  है  ।  मोरारजी  भाई  को  मैं
 धन्यवाद  देता  हूं---प्रखबार  में  निकला  है  कि
 अपनी  गाड़ी  प्रयोग  में  लायसेंगे,  सरकार  की

 गाड़ी  नहीं  लेंगे  ।  लेकिन  बही  झादमी  जब
 मिनिस्टर  नहीं  रहते  हैं  तो उनकी  दूसरी  हालत
 होती  है  ।  इस  लिये  यदि  हम  जन-जीवन  से

 दूर  हो  जायेंगे,  भगले  चुनाव  में  जनता  काट  कर

 हम  को  फेंक  देगी  ।  अगले  चुनाव  में  हमारे
 मंत्री  भौर  हमारी  सरकार  के  लोग  नहीं
 जीतेंगे  यदि  भ्रपना  जीवन  जन-जीवन  से  दूर
 रखेंगे,  20  साल  में  कितनी  स्टेट्स  हमारे
 हाथ  से  निकल  गईं,  जिसमें  मेरी  भी  स्टेट  है
 जो  हमारे  हाथ  से  निकल  गई  भौर  सेंटर  थोड़ा
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 बहुत  है  a  झ्गर  हम  अपने  जन-जीवन  के

 मुकाबले  अपने  जीवस  को  नही  रखेंगे  तो
 हमारी  हालत  ख़राब  हो  जाथगी  ।  हमारे
 यहां  कहते  हैं,  कुछ  लोग  शिकायत  करते  हैं
 कि  झौरंगजेब  एक  खराब  बादशाह  था  लेकिन
 मैं  ऐसा  नहीं  समझता  क्‍योंकि  वह  भ्रपनी
 जीविका  टोपियां  बना  कर  बलाता  था  t
 हमारे  कुछ  राज्यों  में  मिनिस्टर्स  लोग  भ्रपनी

 तनख्वाहों  में  कमी  कर  रहे  हैं।  मैं.  यहां
 केन्द्रीय  मंत्रियों  से  भी  निवेदन  करना  चाहता
 हूं  कि  श्राप  लोग  भी  अपनी  तनख्वाहों  को
 घटाइये  भ्रगर  शाप  अपनी  तनख्वाह  नहीं
 घटायेंगे  तो  हमारी  ाप  की  कुशल  नहीं  है  a

 हिन्दुस्तान  की  जनता  हमारा  साथ  नहीं
 देगी  .

 एक  भानतीय  सदस्य  :  मानतीय  सदस्य
 इधर  आकर  बोलें  ।

 श्री  विभूति  सिश्र  :  मैं  इधर  से  ही  बोलता

 हूं।  मैं  जनता  के  बीच  में  काम  करता  हूं
 श्रौर  मैं  बतलाना  चाहता  हूं  कि  हमारे  खिलाफ

 वह  हारे  थे  ।

 मैं  एक  बात  बतलाना  चाहता  हूं  कि  जो

 हमारी  प्लानिंग  हो  वह  ऐक्टिव  प्लानिंग  हो
 लेकिन  हमारे  यहां  प्लान  का  पता  ही  नहीं  है
 कि  कितनी  प्लानिंग  हम  कर  रहे  हैं,  कितना
 पैसा  लगेगा  दौर  वह  पैसा  कहां  से  ागेगा  ?

 प्लान  हम  ने  बना  दिया  लेकिन  कौते  इसे
 इम्प्लीमेंट  करेगा  इस  का  पता  नहीं  ।  प्लान
 को  सुधा रने  की  हमें  भ्रावश्यकता  है।  भ्रभी

 हमारे  प्लानिंग  मिनिस्टर  ने  बतलाया  कि
 डेवलपमेंट  कौंसिल  की  मीटिंग  होगी  1  श्
 दरअसल  डेवलपमेंट  कौसिल  की  सिद्धान्ततः
 संविधान  में  कोई  जगह  व  भ्रास्था  नहीं  है  ।
 श्रब  एक  पंडित  जी  ने  चीफ़  मिनिस्टर्स  को
 लेकर  कौसिल  बना  दी  और  वह  प्लान  वहां
 से  बना  कर  ले  ग्राते  है  और  चाहते  हैं  कि

 बस  पालियामेंट  के  मेम्दरान  यस  कह  दें  ।
 लेकिन  डेबलपमेंट  कोंसल  की  जिम्मेदारी
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 नहीं  है,  जिम्मेदारी  है लोक  सभा  की  जोकि
 सर्वेससा  सम्पन्न  सदन्‌  है  इसलिये  इस  लोक  सभा
 की  राय  लेकर  इसे  बनाया  जाय  भौर  तब
 उस  के  बाद  कोई  कार्यवाही  की  जाय  ।

 अब  बझाये  मुझे  कहना  है  कि  हमारे  यहा

 जूट  होता  है  1  ब  कलकत्ते  मे  जूट  के  दाम

 रखे  जात ेहै  30  रुपये मन

 शी  मोर।रजी  देसाई  30  नही  55  रुपये
 मन  है  ।

 को  बिभूति  मिश्र  :  आप  उस  के  लिए
 लाचार  हो  गये  जौर  55  करने  पड़े  वैसे  सरकार
 ने  भ्रपनी  ओर  से  भाव  30  रुपये  मन  का  ही
 रखा  था  ।  लेकिन  जब  झाप  के  हाथ  मे  से

 व्यापार  निकलने  लगा  तो  55  लाचार  होकर
 करना  पड़ा  और  55  ही  नहीं  70  रुपये  तक

 जूट  बिका  है  t

 it  मोर।रजी  देसाई  यह  झूठ  ब  गलत
 बात  है  1

 झो  विभूति  मिथ :  50-55  मिलता  है
 लेकिन  मेरा  कहना  है  कि  चीज़ो  की  कीमत
 ठीक  ढंग  से  फिक्स  होनी  चाहिए  ।

 श्री  मोरारजी  भाई  ने  कहा  है  कि  देश  मे
 फैमिली  प्लानिंग  होनी  चाहिए  |  यह  फैमिली
 प्लानिंग  ठीक  है  लेकिन  यह  फंमिली  प्लानिंग
 करने  वाले  कटा  तक  पहुच  पायेगे  ?  कौन
 जानता  है  कि  आज  हम  बच्चे  पेदा  करना  बन्द
 कर  दे  लेकिन  हो  सकता  है  कि  नही  बन्द  हो
 शरीर  उस  में  से  गांधी  जी  जैसातगड़ा  लड़का
 निकल  जाय  1  कोई  गारन्टी  नही  है  (व्यवधा  १)
 जी  हां  लड़की  भी  हो  सकती  है,  भ्राप  काहे
 को  बढ़ाते  हैं,  लड़की  भी  आप  मैदा  कीजिये  ।
 दरभ्सल  बात  यह  है  कि  यह  फैमिली  प्लानिंग
 का  कांम  बह  लोग  करना  चाहते  है  जो  वाहते
 हैं  कि  दृनिया  में  हम  ही  रहें  लेकिन  वह  लोग
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 यहाँ  नही;  जासते  कि  अ्धि'य  में,  कौन  पैदा

 होगा,  बसा  होगा  इसलिए  बह  जान  की  हत्या
 क्यों  करते  हैं?  इसलिए  मेस  श्री  मोरारजी
 देसाई  से  फैमिली  प्लानिंग  के  ऊपर  मतभेद

 है  और  मैं  इस  फैमिली  प्लानिंग  के  खिलाफ़ हूं
 यह  मैं  साफ़  कहना  चाहता  हूं।  जब  तक  श्राप
 समाजवादी  व्यवस्था  कायम  नही  करेंगे
 तब  तक  यह  देश  चलने  वाला  नही  है  av

 हमारे  जनसंध  और  स्वतंत्र  पार्टी  के
 भाई  समझते  हैं  कि  दो,  एक  चुनावों  तक
 वे  बोट्से  को, भुलावे  में  रख  क्र  उनसे  मत
 प्राप्त  कर  के  विजयी  हो  जायेंगे  ।  हमारी
 अ्रपनी  पार्टी  भे  भी  वैसे  लोग  हैं  जोकि  ,  2

 चुनाव  में  'वोटस  को  भुलावे  में  रख  कर

 आअुन  कर  झाने  की  आशा  रखते  हैं  लेकिन  सब  को
 याद  रखना  चाहिए  कि  देश  में  जब  तक
 समाजवादी  व्यवस्था  नहीं  कायम  होगी
 तब  तक  जनता  हमारा  साथ  नहीं  देगी  t

 इस  चुनाव  में  हम  लोगों  ने  इस  चीज़  का
 सामना  किया  है  श्रौर  देखा  है  कि  गरीबो  की
 क्या  हालत  है  ?  गरीब  पूछते  हैं  कि  भाप  ने

 हमारे  लिए  क्‍या  किया  ?  दरभसल  हकीकत
 यह  रही  कि  जितने  भी  प्लान  हुए  उन  का  लाभ
 गरीबो  के  स्तर  तक  नही  पहुंचा  झौर  वह
 प्लान  ऊपर  ही  रह  गये  ।  भाप  जरा  इस
 बात  की  जांच  कर  के  देखिये  कि  इस  भर्ष-
 व्यवस्था  से  स्वराज्य  के  दरमियान  मे  झाम
 लोगो  की  झाथिक  व्यवस्था  कैसी  बनी  है  ।
 अब  जहा  तक  टैक्स  लगाने  का  सवाल  है
 हम  उन  पर  टैक्स  नही  लगाना  चाहेंगे  क्योंकि
 गरीब  चाहेगा  नहीं  t  वित्त  मंत्री  कहते  है
 कि  टैक्सों  का  भार  सभी  को  वहन,  करना
 चाहिए  लेकिन  भाज  मैन  झान  दी  स्ट्रीट्स
 की  हालत  बड़ी  नाजुक  है  गांवों  की  यरीब
 जनता  को  प्रभी  तक  कोई  भी  लाभ  नहीं
 पहुंच  पाया  हैं  इसलिए  उन  पर  1... ह  का

 भार  न  लादा  जाय।  मैं  समझता  हूं  कि  भाप  की,
 कांग्रेस  पार्टी  औौर  सब  की  भलाई  इसी  में  हूं
 कि  शाप  टैक्स  लगाइये  धनिकों  पर  जोकि
 मोटरों  पर  अलते  हैं।  जब  तक  आए  अमिकों
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 के  ऊपर  टैक्स  नहीं  लगायेंगे  यह  ऐबल्ट
 'कचाइज  जो  हमारे  प्रजातंत्  भे  चलती  है
 हमे  कोई  उम्मीद  नहीं  है  कि  भागे  हमे  कोई
 बोट  देगा  ।  इसलिए  में  चाहता  हू  कि  जो
 टैक्स  लगे  वह  गरीबों  पर  न  लगे  भ्रपितु
 घनिको  पर  लगे  श्रौर  देश  में  समाजवादी
 व्यवस्था  कायम  हो  1

 लोग  कहते  हैं  कि  काग्रेस  म  भो  कुछ
 लोग  स्वतव्र  पार्टी  के  श्रौर  जनसघ  मिजाज

 के  हैं  ।  विरोधी पक्ष  मे  तो  है  ही  ।  मैं  इसे
 मानता  हू  कि  हमारी  पार्टी  में  भी  उस  तरीके
 के  लोग  हैं  लेकिन  च्े  उधर  के  लोग  हो  या

 फिर  इधर  के  ही  लोग  क्यो  न  हो,  थोडे  दिनो
 तक  ही  इकट्ठा  हो  कर  राज्य  चला  सकते  है

 लेकिन,  यह  बहुत  दिनो  तक  चलने  वाला

 नही  है  ।  हिन्दुस्तान  म॑  झगर  राज्य  होगा
 तो  केवल  गरीबो  का  ही  होगा  और  वही  यहा
 पर  टिकेगा  i  इसलिए  मैं  चाहता  ह्  कि
 भ्रभी  भी  हम  लोग  चेत  जाये  और  गरीबो  के

 लिए  कुछ  करे  |

 प्रशासन  में  आमूल  चूल  सुधार  होना
 प्रति  क्‍ग्रावश्यक  हैं  |  श्री  मुरारजी  देसाई  ने
 तो  प्रशासन  सुधार  श्रायोग  से  श्रब  इस्तीफा
 दे  दिया  है  भौर  श्री  हनुमन्तैया  भ्रव  उस
 कसीशन  के  सभापति  हो  गये  है  ।  नौकरशाही
 का  ढाचा  काफी  पुराना  और  जर्जर  हो  चला  हे
 शौर  वही  घूसखोरो,  ढिढाई,  ढीलापन  का

 पुराना  सिलसिला  पिछले  20  सालो  से  चला
 झा  रहा  है।  सरकारी  नौकरो  की  घूसखोरी,
 ढिढाई  भ्ादि के  कारण  देश  की  ग्राम  जनता

 के  दिल  पर  बडी  चोट  लगी  है  और  यह

 बहुत  झावश्यक  हो  गया  है  कि  उनके  प्रशासन
 में  सुधार  लाने  का  काम  केन्द्रीय  सरकार
 झविलम्य  प्रारम्भ  कर  दे  वरना  हम  लोगो
 का  खात्मा  हो  जाने  वाला  है  ।

 सैटर  मे  और  राज्यों  म॑  सैकंड  चैम्वर  का

 रहना  ज़रूरी  नहीं  है  क्योकि  बीस  साल  का
 बतला  रहा  है  कि  यह  वास्तव  मे

 |  बेकार  हैं  धौर  देश  के  ऊपर  एक  बहुत  बढा

 CHAITRA  डे,  (1888  (SAKA)  General  Dis  856

 भारस्वरूप  &  धौर  काफी  पैसा  इन  पर  व्यर्थ
 जाता  है  इसलिए  मैं  चाहूंगा  कि  जनता  के
 पैसे  से  जो  यह  राज्यों  में भौर  सैंटरमे  सैकैड

 हाउस  रखा  है  उसको  ऐबालिश  करना

 चाहिए  ।  लेकिन  मैं  समझता  हू  कि  हमारी
 सरकार  नही  चाहती  है  कि  सैकेंड  हाउस
 ऐबालिश  हो  क्योकि  हम  श्रपने  लोगों  को
 इस  तरह  से  बैकडोर  से  ध्न्दर  लेने  के  भादी

 हो  गये  हैं।  लेकिन  यह  बैकडोर  से  भादमी
 लेने  से  काम  नहीं  चलने  वाला  है  |  यह
 चुनाव  मेरे  जीवन  का  भ्रन्तिम  चुनाव  है
 और  मैं  चाहता  हू  कि  यह  बैकडोर  से  लेने
 वाला  काम  न  किया  जाय  ।  प्रगर  बैकडोर
 से  लेने  वाला  यह  सिलसिला  हमारे  द्वारा  जारी
 रखा  गया  तो  इस  देश  में  शीघ्र  क्रान्ति  भ्राने
 वाली  है  श्रौर  उस  को  आप  रोक  नही  सकते
 हैं  7  बस  मुझे  इतना  ही  कहना  हूँ  ।

 भरी  योगे  ब  शर्मा  (बेगूसराय)  सभापति

 महोदय,  कबल  इसके  कि  मैं  माननीय  वित्त
 मत्री  द्वारा  पेश  किये  गये  बजट  पर  श्रपने
 विचार  प्रकट  करू  श््भी  अभी  हमारे  डी०
 एम०  के०  के  दोस्त  श्रौर  उसके  पहले  पी ०  एस०
 पी०  के  दोस्त  ने  भ्रग्रेज़ी  भाषा  मे  बोलने
 की  जो  विवशता  प्रकट  की  है  उस  विवशता
 से  हमे  श्राशा  है  कि  हम  सभी  बहुत  दुखी
 होगे  ।

 7  साल  के  भारतोय  जनतात्रिक  विकास
 की  इस  ससद्‌  म॑  हमारे  सदस्या  को  ऐसी  भाषा
 में  बोलने  के  लिए  विवश  होना  पड़ता  है  जी
 इस  देशवासियों  की  भाषा  नहीं  है  |  यह
 हमारे  लिए  दुख  औौर  शर्म  की  बात  है  ।

 इसलिए  इस  सवाल  पर  अपनी  पार्टी  की
 निश्चित,  भारतीय  कम्थुनिस्ट  पार्टी  की

 सुनिश्चित  राय  जाहिर  करना  चाहता  हू
 कि  इस  सदन  में  हिन्दी  भाषा  भाषिया  को
 जो  सुविधाये  प्राप्त  है  वही  सुविधाएं  तामिल
 भाषा  भाषियों  को,  बगला  भाषा  भाषियो  को

 तेलगू  भाषा  भाषियों  को  और  भारत  के झन्य
 भाषा  भाधियों  को  प्राप्त  हो।  बह  भारत  के
 जनतात्रिक  विकास  मे  व  भारत  की  एकता  मे
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 बहुत  बड़ा  साधन  है  भौर  हम  समझते  हैं  कि  हमारे  देश  में  बढ़ते  हुए  भ्राथिक  संकट  की  जो

 यही  तरीका  है  जिसके  जरिये  से  प्  जी  |  सवार्षता  है  उसको  बहुत  ही  कम  कर  के
 को  इस  देश  से  निकाल  सकते  हैं  ।  जिस
 तरीके  से  बहु  भाषा  भाषियों  ने मिल  कर
 अंग्रेजी  साम्राज्यवाद  के  खिलाफ़  इस  देश  में

 लोहा  लिया  था  और  शभ्रग्नेजी  सामज्यवाद  को
 इस  देश  से  निकाला  था  उसी  तरीके  से  ्राज
 भारत  के  तमाम  भाषा  भाषियों  की  एकता
 की  झावश्यकता  है।  सयुकत  मोर्चे  की  झावश्य-
 कता  है  ।  जिसके  कि  ह्वारा  भारतीय  संस्कृति
 के  विकास  का  रास्ता  रोकने  वाली,  भारतीय
 जनतन्त्र  का  रास्ता  रोकने  वाली  अप्रग्नेज़ी
 भाषा  को  हम  झपने  सांस्कृतिक  शभ्ौर  राजकीय
 जीवन  से  निकाल  सके  ।

 महोदय  जहां  लक  बजट  का  सवाल  हूँ
 बित्त  मंत्री  महोदय  में  कहा  है  कि  यह  बजट
 झस्तरिम  बजट  है  और  उन्होने  प्राश्वासन  दिया
 है  कि  कुछ  दिनों  के  बाद  जो  वह  वित्तीय  नीति
 रक्खेंगे  उसके  सिलसिले  में  उन्हों  ने  हम  से
 रचनात्मक  सुझावो  की  ध्राशा  की  है।  हमारे
 बुजुर्ग  मिश्र  जी  भ्रमी  कह  रहे  थे  कि  यह  पहला
 मौका  है  कि  रचनात्मक  सुझावों  की  आशा
 की  जाती  है।  उन्होने  बहुत  ही  सही  चीज  पर
 उगली  रखी  |  ऐसा  इसलिए  ह्प्रा  है  कि  ब
 सदन  में  शक्तियो  का  समन्वय  बदल  गया  है  |

 हम  मिश्र  जी  को  कहेंगे  कि  जिस  दिन  विरोधी
 दल  का  बहुमत  इस  सदन  में  हो  जायेगा  उस
 दिन  उनकी  ज्यादा  पूछ  होगी  शौर  हम  उनसे
 ज्यादा  रचनात्मक  सुझाव  चाहेगे  ।  उस
 दिन  को  लाने  की  कोशिश  करेतब  फिर  उनकी
 उपेक्षा  नहीं  होगी,  कांग्रेस  बेंचों  पर  पीछे  बैठने
 वाले  सदस्यो  की  उपेक्षा  नहीं  होगी,  उस  दिन
 खने  की  पूछ  होगी  और  उन  के  सुझावों  का
 झादर  होगा  ।

 इस  झन्तरिम  बजट  में  हमारे  देश  की
 झाथिक  परिस्थिति  का  जो  चित्र  उपस्थित
 करने  की  कोशिश  की  गई  है,  हम  समझते  हैं
 कि  वह  चित्र  झघूरा  है  ।  हम  समझते  हैं  कि
 झाथिक  परिस्थितियों  की  जो  गम्भीरता  हूँ

 दिखाया  गया  है।  इसीलिये  बावजूद  इसके  कि
 वित  मत्री  ने  एक  बहुत  ही  यभाय्ंवादी
 विश्लेषण  की  बात  की  है  लेकिन  भ्रभी  भी  गह
 झपने  वित्तीय  भाषण  से  देश  की  भ्राथिक
 परिस्थिति  की  वास्तविकता  से  बहुत  दूर
 है  1

 शायद  उनको  इस  बात  का  ज्ञान  हो
 कि  इस  रेशमी  नगर  दिल्‍ली  में  वे  उस  के  दो
 चित्र  देख  सकते  है  t  मैंने  सुभा  है  कि  इस
 रेशमी  नगर  दिल्ली  मे  एक  सेवानगर  है  श्रौर

 दूसरा  सुन्दर  नगर  है  ।  बे  दोनो  इस  रेशमी
 नगर  दिल्ली  की  दो  दुनियायें  दो  मानव  समुदायों
 के  चित्र  हमारे  सामने  पेश  करती  है  1  नाम
 बड़ा  श्रच्छा है  :  सेवानंगर  मगर  उस
 सेवानगर  मे  कौस  लोग  है  ?  चौथी  ग्रेड  के

 एम्प्लायीज  ।  उनके  लिये  सेवानगर  है  झौर

 सुन्दरनगर  देश  के  पूजीपतियों  का  प्र्  है  ।

 यह  हमारे  देश  की  राजधानी  रेशमी  नगर
 दिल्ली  का  एक  विषम  चित्र  है।  सेवानगर

 एक  तरफ  और  सुन्दरनगर  दूसरी  तरफ  |
 उस  सेवानगर  मे  क्‍या  हो  रहा  है  ?

 हो  सकता  है  कि  मैं  एक  ऐसे  राज्य  से
 झाया  ह्  जहां  पर  अभी  भ्रकाल  और  प्रभाव  से

 त्राहि  त्राहि  मची  हो,  मगर  हम  समझते  हैं
 कि  यही  हालत  कमोवेश  पूरे  देश  मे  है  शौर

 बहुत  ही  संगीन  है  1  अभाव  ने,  महंगी  ने,
 अ्रष्टाचार  ने  देश  के  श्राथिक  जीवन  को  तहस
 नहस  कर  दिया  है  शौर  इस  महगी  से  ताहि
 त्राहि  मची  है  t

 झभी  अभी  कुछ  दिन  पहले  मैं  अपने

 एक  दोस्त  एम०  षी०  से  मिलने  रजीत  होटल
 में  गया  ।  वहा  उन  लोगो  को,  जो  कि  एम  ७  पी ०
 श्रौर  दूसरे  लोगो  को  खाना  परोसले  है,  देखा
 कि  वह  जूठा  खाना  खाने  के  लिये  मजबूर  हैं

 रंजीत  होटल  के  मजदूर  जूठा  खाना  खाने  के  लिये

 मजबूर हो  रहे  हैं।  भौर  हम  कहते  हैं  कि  हमारे
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 जनतांतबिक  विकास  हो  रहा  है  ।  भ्रभी  कुछ
 दिन  पहले  मैंने  अखबारों  में  खबर  पढ़ी  कि

 बिहार  के  गया  शहर  की  गलियों  में  एक
 तीस  वर्ष  की  उम्र  की  हमारी  बहन  मातृत्व  की
 ममता  के  झ्रांचल  में,  प्राखो  के  श्रासू  में,  झपने
 दस  दिन  के  पैदा  हुए  बच्चे;  को  लपेट  कर
 सीख  चीख  कर  भीख  माग  रही  थी  कि  कोई
 इस  दस  दिन  के  पैदा  हुए  बच्चे  को  खरीदे
 ताकि  मुझे  पैसे  मिलें,  मैं  पेट  की  भ्राग  बुझा
 सक्‌  और  मेरे  बच्चे  की  जिन्दगी  वच  सके  ।

 वह  भी  हमारे  देश  की  एक  लड़की  है,  हमारी
 बहन  है,  हमारी  बेटी  है  I  दूसरी  तरफ  हम
 देश  में  रानियों  को  भी  देखते  है,  महारानियो
 को  भी  देखते  हैं  1  वे  भी  इसी  भारत  माता  की
 बेटिया  हैं,  वे भी  भारत  माता  की  सनतामे  हैं  1

 एक  शोर  भ्राज  हमारे  देश  की  भ्राथिक  जिन्दगी
 की  कठोरता  और  जड़ता  में  एक  देवी  झपने
 दस  दिन  के  बच्चे  को  बेचने  के  लिए  विवश

 होती  है,  दूसरी  शोर  रानियो  के  महल  और
 उनकी  रंगरलियां  हैं  ।  यह  कैसी  हमारे  देश
 की  एकता  है  ?  कैसे  इस  बढ़ती  हुई  विषमता
 की  खाई  में  देश  की  एकता  डूब  रही  है  ?

 यह  जो  हमारे  लिये  इतना  बड़ा  खतरा  है,
 अगर  इसकी  भोर  से  श्राप  भ्रपनी  आंखें  मूर्देंगे
 तो  श्राप  भ्रपने  देश  की  एकता  की  रक्षा  नहीं
 कर  सकते  |  आज  देश  की  एकता  खतरे  में
 इसलिये  हैं  कि  झापने  बीस  साल  तक  देश  में
 जो  श्राथिक  मीतिया  अपनाई  हैं  उन्होंने
 विषमता  को  बढ़ाया  है,  और  प्राथिक
 विषमता  बढ़ते  बढ़ते  यहां  तक  पहुंच  गई  है
 कि  झाज  75  धराने  देश  की  भ्राथिक  जिन्दगी
 को  प्रपनी  मुट्ठी  में  बांधे  हुए  हैं।  दूसरी  तरफ
 साखों  करोड़ों  इन्सान  भुखमरी  से  लड  रहे
 हैं।  यह  विषमता  बढ़ती  गई  है  बावजूद  इसके
 कि  हमारी  सरकार  समाजवाद  की  बात  करती

 है  बावजूद  इसके  कि  हमारे  कांग्रेस  के  नेता
 और  दूसरे  लोग  समाजवाद  की  बात  करते  हैं,
 पिछले  बयो  में  हमारे  देश  में  जो  चीज  पैदा

 हुई  है  वह  है  भ्राथिक  विषमता  ।  एक  तरफ

 पूंजीबाद  का  फैलाव  ौर  दूसरी  तरफ  मेहनत-
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 कश  जनता  की  गरीबी  ।  जब  हम  इस  विकास
 की  वास्तकिवता  को  देखते  हैं  तो  ओ  हमारे
 कांग्रेस  के  दोस्त  समाजबाद  की  बात
 करत  है  वह  एक  पाखण्ड  हमको
 मालूम  होता  है।  माफ  करें,  यह  पाखण्ड
 कांग्रेस  राज्य  की  सब  से  बड़ी  वास्तविकता

 है।  वह  बात  करते  हैं  समाजवाद  की  और
 रचना  करते  हैं  पूजीवाद  की।  यह  पाखण्ड
 कैसे इस  देश  की  जनता को  मिर्माण के  भानदोलन
 में  लगा  सकता  है।  श्राज  हम  बात  बड़ी
 झच्छी  करते  हैं

 शौ  कमलनयन  बजाज  (वर्धा)  माननीय
 सदस्य  लोक  सभा  में  बोल  रहे  हैं  या  कि  स्टेज
 पर  बोल  रहे  हैं  ?

 ची  रणधीर  सिह:  यह  स्पीच  है  या
 मदारी  का  तमाशा?

 भरी  योगेना  शर्मा  :  प्राज  जनता  निराश

 है।  वह  निराश  क्यो  है?  क्‍या  हमारे  देश
 की  जनता  देश  की  रचना  नही  करना  चाहती  ?
 विकास  नहीं  करना  चाहती  ?  यह  विकास
 करना  चाहती  है,  लेकिन  वह  अपने  सरकारी
 नेताओं  की  श्ोर  देखती  है  तो  निराश  हो  जाती

 है।
 Shri  S.  M.  Banerjee:  On  a  point

 of  order.  I  do  not  know  the  name
 of  the  hon.  Member  who  was  inter-
 rupting  just  now  as  the  hon.  Mem-
 ber  who  is  on  his  legs  wag  speaking.

 An  hon.  Member:  Shri  Randhi:
 Singh.

 Shri  S.  M,  Banerjee:  Randhir
 Singh  or  Ranbir  Singh?

 He  said:

 arr  मदारी  है  या  स्पीकर  ?
 ‘Madari’  means  juggler.

 shri  Randhir  Singh;  I  said:  Is  it  a
 speech  or  Madari  ka  Tamasha

 wit  fo  जोग  बतजों  :  मुझे  झाप  हिन्दी
 न  सिखाइये।  मैं  हिन्दी  बहुत  झ्च्छी  तरह
 जानता  हूं  1

 I  know  Hindi.  Kindly  withdraw  it.
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 श्री  रथघोर  सक्रि  मे  कहा  भा  बि

 यह  स्पीच  है  या  मदारी  करा  समाशा  1
 If  it  35  felt  lke  that,  I  withdraw

 it

 shri  Jyotirmoy  Basu  (Diamon!
 Harbour)  It  us  a  very  sad  state  of
 affairg  in  this  country  and  on  top  ot
 that  this  sort  of  remark  should  never
 be  made  on  a  speech  made  here

 श्री  स०  मो०  बतर्जी  अगर  मैं  मदारी
 +  होता  तो  भाप  को  जम्हूरा  बना  दता।

 Shri  Randhwr  Singh.  I  withdraw
 it

 Mr.  Chairman  Shri  Sharma  may
 continue

 क्री  चेगना  हम,  सभापति  महोदय
 मै  निवेदन  कर  रहा  था  कि  इस  वित्तीय  बजट
 में  जो  हमारे  देश  की  आथिक  परिस्थिति  का
 चित्र  पेश  किया  गया  है  वह  सारा  उगा
 नहीं  है।  हमारी  हालत  ज्यादा  सगीन  और
 ज्यादा  खतरनाक  है।  सच  तो  यह  है  कि  हम
 बड़े  ही  गहरे  शौर  भीषण  झ्राथिक  सकट  में
 आ  गये  हैं।  क्यो  भरा  गय  ?  क्‍या  कारण  है  ?

 हम  समझते  हैं  कि  जहा  तक  ऑ्राथिक  सकट  की
 हकीकत  का  सवाल  है,  शायद  ही  उस  से  कोई
 इन्कार  करे  ।  उस  का  कम  कर  के  श्राप  बतला
 सकते  है  लेकिन  उस के  श्रस्तित्व  से  इन्कार
 नहीं  कर  सकते,  और  वित्त  मत्री  भी  नही  कर
 सकते  1  उन  को  उसे  स्वीकार  करना  पडा
 ्ाधिक  सकट  कां  स्वीकार  करना  पड़ा।
 लेकिन  हमे  अफसोस  है  कि  उन्होने  उस  के
 विश्लेषण  में  उस  का  जो  कारण  बतलाया
 है  वह  बिल्कुल  गलत  है।  उन्हाने  कारण
 क्या  बतलाया  है?  बतलाया  कि  सूखा  पड़
 गया  और  इसी  लिये  सारी  गडबंडिया  हो  गई  1
 माफ  करे,  हम  समझते  है  कि  यह  दिल  बहलावे
 की  बात  है।  इसमे  कोई  शक  नेही  कि  सूखे  न
 हमारी  हालत  को  और  भी  सगीन  बना
 दिया  है,  लेकिन  एक  चीज  को  ाप  ले  ले।

 आप  कीमत  के  सवाल  को  ले
 मे

 ले।
 पिछले  साल  20  फीसदी  मूल्यों  &  वृद्धि

 हुई,  लेकिस  क्या  झाप  झपने  शासम  काल  का

 एक  झाल  भी  ऐसा  अतलाः  सकते  हैं  जब  कि
 इस  वेश  मे  मूल्यों  मे  वृद्धि  त  हुई  हो  ?  दूसरी
 पचसाखा  श्रोजना  के  काल  मे  30  फीखदी

 वृद्धि  मूल्यों  में  हुई,  तीसरी  पचसाला  योजना
 काल  में  3७  4  फीसदी  वृद्धि  हुई।  ज़ब
 हम  मूल्यों  की  बृद्धि  क ेखिलाफ  आवाज  ढाते
 थ  और  आग  करते  थ  कि  मूल्यों  वृद्धि  पर  रोक

 लगाइये,  तो  आ्राप  के  प्रतिनिधि,  आप  की
 बेचा  पर  बैठने  वाले  लोग  कहते  थे  कि  चूकि
 दश  में  विकास  हो  रहा  है  दस  ये  मूल्यों  मे

 वृद्धि  हो  रही  है।  विकास  होगा  तो  मूल्यों  मे

 वृद्धि  होगी।  श्र्ब  जब  सूखा  है,  भ्रकाल  है,
 भ्रविकास  है  तब  भी  मूल्यों  में  वृद्धि  होती  है।
 सख्ा  हो  प्रकाल  हा  ता  उससे  मलय  में  बृद्धि
 और  विकास  हो  ता  भी  मूल्य  में  वृद्धि,  हर
 हालत  मुल्य  में  वृद्धि।  वह  इस  लिये  कि  ाप
 ने  जा  व्यवस्था  अपनाई  है  आप  न  जो  विकास
 का  रास्ता  अपनाया  है,  वह  है  पूजीवादी
 रास्ता।  श्राप  इस  लिय  मल्य  वद्धि  को
 खामख्वाह  कारगर  हथियार  के  रूप  मे  इस्तेमाल
 करते  है  ताकि  आप  के  पूजीपतिया  का  मुनाफा
 बढे  पृजीपतिया  का  मनाफा  बेढाना  ही
 आपका  उद्देश्य  रहा  है|  उस  उद्देश्य
 की  प्रालि  के  लिए  आप  साल-व-साल
 कदम  उठाते  रह  शोर  मृल्या  का  आप  बढ़ाते
 रहे  है।  एक  भी  साल  ाप  बताये
 पहली  योजना  या  दूसरी  याजना  का  यथा
 लीसरी  याजना  का  जिस  साल  आपने  मूल्य
 ने  बढाय  हो  आर  पूजापतियों  का  लाभ  न

 पहुंचाया  हो।  जब  हमार  प्श  भ्  बड़ी  अच्छी
 फसल  दई  तब  भी  मूल्य  बढ़  बहू  वृद्धि
 निरन्तर  हाती  गई  है।  यहा  पे  जा  इजारेदार
 है.  टाटा  ब्रिडला,  गायनका  श्रदि  वे  आपके
 दोस्त  है।  बे  चाहते  है  कि  मूल्यों  में  वृद्धि
 हा  ताकि  उनका  मुनाफा  बढ़ें  और  शाप
 उनकी  इस  इच्छा  को  पूरा  करते  गए  हैं।

 शी  संधि  भूवम  बाजवंयोी  (खारगोन)
 जीन  ने  जोकि  दोस्त  है,  उसने  हमला  भी  तो
 किया  था।  उसवों  भाप  क्‍यों  भूल  जाते  हैं?
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 eh  hie  wat:  सभापति  बहोषय,
 मे गलइता  हूं  कि  ये  जो  उटपटांग  बातें  करते

 हैं,  इनको  श्राप  रोकें।

 मैं  नियेदन  यह  कर  रहा  था  कि  यह  जो
 झाशगनोसिस  है,  यह  जो  विश्लेषण  है  मलत

 हैं  कि  केवल  सूखे  वगैरह  के  कारण  मूल्यों  में

 बृद्धि  हुई  है।  यदि  ऐसी  बात  होती  तो  उन
 बयो  में  क्यो  मूल्य  वद्धि  हुई  जिन  वर्षों  में

 सूक्षा नही  पडा  था  शौर  हमारी  फसल  बहुत
 अच्छी  हुई  थी।  आपने  एक  नीति  के  तौर
 भर  लल्य  ब्द्धि  की  है।  बावजूद  इस  बात
 के  कि  भ्रपने  भाषणों  में  भाप  मूल्य  वृद्धि  को
 रोकने  की  बात  कहते  रहे  है,  किताबों  में  इस
 बात  वो  लिखते  रहे  हैं,  योजनाओं  के  प्रारुपो
 में  कहते  रहे  है,  श्राप  जानबझ  कर  मूल्य
 च्द्धि  करते  गए  हैं।  यह  दाप  इसलिए  करते
 गए  हैं  कि  पूजीपतियों  का  मनाफा  बड़े  और
 जो  मेहनतकश  है  उनको  जो  मेहनताना  मिलता

 है  मूल्य  बढा  कर  उसका  एक  हिस्सा  उन
 से  छीन  लिया  जाए।  जो  नीति  आपने  अपनाई
 है  उसका  नतीजा  यह  निकला  है  कि  श्राज
 बारों  तरफ  अ्न्धकार  ही  भ्रन्धकार  हमे  नजर
 आता  है  प्रौर  पता  नही  चलता  है  कि  हम  किघर
 जायें।  फुछ  कहते  हैं  कि  श्रमरीका  वी
 ओर  जाओझो,  अभ्रमरीका  को  शरण  में  जायो
 तो  कुछ  करते  है  कि  जहा  के  तहा  रहो।
 मैं  समझता  हु  कि  हम  उसी  हालत  में  देश  को
 अचा  सकते  हैं,  देश  की  जनता  की  जिन्दगी
 यो  बचा  सकते  हैं,  लोगो  को  जिदगी  में  बहार
 ला  सकते  हैं,  देश  को  झाज़ादी  को  मजबूत
 कर  सकते  है,  देश  को  विकसित  श्रौर  उद्यत
 कर  सकते  है  यदि  हमने  पिछले  बीस  सालो  में

 पूजीपतियों  का  विकास  का  जो  रास्ता  अभ्रपनाया

 है  उसको  त्याग  दे।  झाज  की  दुनिया  में  जितने

 औ  राष्ट्र  स्वसत  हुए  हैं  उन  में  से  किसी  ने  भी

 इस  रास्ते  को  श्रपना  कर,  पृजीबादी  रास्ते
 को  भ्रपना  कर  उन्नति  नही  की,  वह  प्रागे  नही
 बढ़ा  है,  उसने  देश  की  गरीबी  दूर  नही  की  है

 Mx.  Chairman;  May  I  interrupt  the
 thon,  Member?  He  can  continue  his
 speech  later.
 a773  (4i)  LSD—7.

 of  India  (St.)
 Shel  Moerarji  Demi:  He  has  taken

 more  time,

 Mr,  Chairman:  He  has  taken  5
 minutes.

 36.52  hrs.

 STATEMENT  RE.  LOCKOUT  IN
 TIMES  OF  INDIA

 The  Minister  of  Labour  and  Rehabi-
 litation  (Shri  Hathi):  As  the  House
 ig  aware,  the  Wage  Boards  for  work-
 ing  journalists  and  the  Wage  Board  for
 non-journalists  have  given  interim(
 awards.  The  recommendations  were
 notified  by  Government  on  23-il-64
 and  9-4-65  respectively.  The  manage-
 ment  of  the  Times  of  India  did  not
 implement  the  recommendations.  On
 the  issue  of  umplementation  of  recom-
 mendations  for  journalists,  the  mana-
 gement  has  filed  a  petition  in  the  High
 Court  at  Bombay  challenging  the  vali-
 dity  of  the  Government  interim  relief
 order  for  working  jjournalists  So  far
 as  the  recommendations  for  the  non-
 journalists  are  concerned,  they  have
 taken  various  grounds  for  not  imple-
 menting  them.

 The  workers  went  on  strike  on
 ‘17-2-67  on  the  ground  that  the  em~
 ployer  had  not  paid  the  interim  re-
 lief  granted  by  the  two  Wage  Boards
 appointed  by  the  Government  of
 India.

 The  management  declared  lock-out
 on  27-2-67.  The  Maharashtra  Gov-
 ernment  hag  taken  up  the  matter  in
 concihation  In  Delhi,  the  question  has
 been  taken  up  by  the  Labour  Com-
 missioner  of  the  Delhi  Administration.
 The  question,  both  for  Bombay  and
 Delhi,  has  however  been  taken  up  by
 the  senior  officers  of  the  Labour  Min-
 istry  with  the  management  and  the
 workers.  For  the  last  few  days,  ne-
 gotiatoons  are  going  on  and  I  have
 appealed  to  Both  the  parties  that  in
 the  interest  of  cordial  relations
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 (छत  Hathi}
 between  the  workers  and  the  manage-
 ment,  they  should  come  to  an  early
 settlement  I  hope  that  they  will  do
 a0.

 Mr.  Chairman:  I  would  request
 hon  Members  to  confine  themselves
 to  one  or  two  questions  because  a
 large  number  of  Members  have  given
 their  names

 Shri  8  M  Benerjee  (Kanpur)  I
 welcome  the  statement  of  the  hon
 Minister,  but  I  would  like  to  know
 whether  he  is  aware  that  it  is  more
 than  60  days  that  all  those  workers
 who  are  employed  either  in  the  Times
 of  Indsa,  Delhi  or  Bombay,  are  practi-
 cally  facing  starvation  I  would  like
 to  know  from  him  whether  the  hon
 Labour  Minister  has  already  moved
 effectively  and  immediately  to  settle
 this  matter  by  avoiding  any  more  liti-
 gation,  either  round  the  table  or  across
 the  table,  with  the  employers  and
 employees,  and  arrive  at  a  settlement
 to  end  this  strike.

 Shri  Hathi:  That  was  exactly  the
 idea  Our  officers  had  met  the
 workers’  representatives  and  also  the
 management  I  also  met  them  and
 negotiations  are  going  on  As_  Shri
 Banerjee  wants,  it  is  exactly  to  avoid
 lengthy  litigation  that  this  procedure
 had  been  adopted  Otherwise,  it
 could  have  been  referred  to  adjudica-
 tion  which  would  have  meant  two
 years  and  during  that  period  the
 workers  would  not  have  got  any  ‘bene-
 fit.  Therefore,  negotiations  are  going
 on  and  I  hope  3६  will  be  possible  to
 settle  it

 Shri  8.  M  Banerjee:  Settle  it  be-
 fore  Holi

 Shri  Umanath  (Pudukkotta)
 Most  of  the  major  newspapers  have
 implemented;  this  is  8  statutory  re-
 commendation  This  38  the  only  major
 mewspaper  which  had  defied  the  statu-
 tory  recommendation  for  thirty  months
 They  have  also  violated  the  code  of
 discipline,  He  referred  to  the  High
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 Court.  There  has  been  no  stay  from
 the  High  Court  also.  Over  and  sbeve
 all  that,  without  giving  the  required
 fifteen  days’  notice,  they  have  ene
 forced  a  lock-out  in  Delhi.  What
 penal  action  Rave  the  Government
 taken  against  the  management  for
 these  three  violations,  defiance  of
 statutory  recommendation,  violation
 of  the  code  of  discipline  and  illegal
 lock-out?

 Shri  Hath:  It  38  true  that  this  has
 been  going  on  for  the  last  80  or  40
 days  I  do  not  want  to  blame  the
 workers  but  if  the  worker,  had  ap-
 plied  under  section  VW  of  the  Journa-
 lists  Act,  recovery  could  have  been
 made  according  to  land  ievenue  re-
 covery  That  has  not  been  done

 Shri  Umanath.  What  did  you  do?

 Shri  Hathi:  We  cannot  initiate
 action  ourselves  There  are  two  dis-
 tinct  wage  boards  statutory  and  non-
 statutory  The  non-statutory  board  w
 non~journalists’  wage  board  It  iw
 only  by  amicable  settlement  that  ree
 sults  can  be  satisfactory  Therefore,
 we  cannot  do  much  except  to  bring
 the  parties  together  and  bring  pres-
 sure  on  them  and  make  them  agree  to
 implement  the  recommendations

 Shri  Umanath:  Unanimous  recom-
 mendations

 Shri  Hathi:  Unanimous  Therefore,
 we  expect  them  to  respect  it  If  they
 do  not  respect  ;t,  the  whole  machin-
 ery  of  thre  wage  board  will  be  of  no
 avai]  Therefore,  »t  :s  my  anxiety  that
 although  this  is  a  non-statutory  wage
 board,  the  partes  must  abde  by  it
 and  implement  it  That  is  what  I
 want

 Shri  Umanath:  Penal  action  under
 the  I  D  Act?

 Shri  Hathi  Penal  action  could  be
 taken  if  these  negotiations  fail

 Shri  Umanath:  The  matter
 pending  for  30  months.
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 मंगल  athi:  It  did  not  come  to  us
 earlier.

 ft  gen  we  weer  (उज्जैन)  :

 द  जो  हड़त।ल  चल  7ही  हैँ  इससे  जो  इस
 समाचारपते  को  पढ़ते  वाले  लोग  हैं  उनके
 सामने  घोर  सकट  जड़ा  हो  गया  हूँ।  मैं

 जानता  चाहता  हूं  कि  क्‍या  सरकार  कर्म-
 आञ्यों  की  मागों  को  प्पान  में  रखते  हुये  रसे
 कौन  से  तरीके  अपनाने  जा  रहो  हैँ  जिससे
 यह  जो  सारी  समस्या  है  यह  ठोक  तरीके  से

 सूलझ  सर  और  भविष्प  में  इस  प्रकार  की
 हड़ताल  फिर  कभी  न  हो  ?

 Shri  Hathi:  I  was  not  very  much
 worried  about  the  readers  who  may  or
 may  not  be  able  to  read;  I  am  inter-
 ested  in  seeing  that  the  relations  bet-
 ween  the  employees  and  the  emp-
 loyers  are  restored  to  a  cordial  frame
 and  the  workers  get  their  due  wages.

 nv  brs.

 श्री  हुकम  ज्ग्द  कछवाय  :  मै  ने  पूछा
 था  कि...

 Shri  Hathi:  As  I  said,  we  have
 started  negotiations  and  brought  the
 parties  together,  the  workers  and  the
 management,  and  we  hope  that  we
 will  be  able  to  settle  it.

 Shri  Kamalnayan  Bajaj  (Wardha):
 As  there  has  been  a  loss  for  the
 labour  and  the  management  is  als>
 uffering  a  loss,  may  I  know  from

 the  Minister,  first  of  all,  what  is  the
 gulf  of  difference  between  the  atti-
 tude  of  the  management  and_  the
 labour  union,  and  secondly,  whether
 a  settlement  has  been  tried  without
 prejudice  to  the  case  of  either  party,
 so  that  at  least  the  work  may  be

 Yproceeded  forthwith  and  so  that  fur-
 ther  hardship  may  completely  be
 prevented  and  then  negotiations  can
 also  be  carrieqd  on  as  the  manage-
 ment  starts  working,  so  that  further
 hardship  may  be  stopped?

 Shri  Hathi:  So  far  as  the  difference
 between  the  workers’  demands  and
 what  the  management  want  to  give
 is  concerned,  I  woulg  not  like  to  dis-
 close  it  at  this  stage;  perhaps  it  may
 be  too  dig  or  it  may  be  too  sma‘l,
 But  I  may  say  that  the  workers’  atti-
 tude  hag  been  reasonable  and  I  wouid
 also  try  for  the  same  reasonableness
 on  the  part  of  the  employers.

 Shri  Kamalnayan  Bajaj:  The  second
 part  of  my  question  has  not  been
 fully  answered.  It  was  this:  If  agree-
 ment  could  be  reached,  wel]  and
 good;  but,  if  it  cannot  be  reached
 without  prejudice  to  either  party,
 labour  or  management,  may  I  know
 whether  work  can  start  without
 prejudice  to  either  party?

 Shri  Hathi:  That  wil!  depend  on
 the  workers.  After  all,  if  the  agree
 ment  is  reached,  I  think  there  will
 be  no  difficulty.  If  the  agreement
 is  not  reached,  it  will  depeng  upon
 the  workers  I  think  the  workers
 also  would  like  that  the  work  should
 start;  the  employers  a'so  wish  that
 the  work  should  start.

 Shri  Kamainayan  Bajaj:  Has  some
 effort  been  taken  in  that  direction?

 Shri  Hathi.  Every  effort  has  been
 made  to  bring  the  parties  together
 and  reach  a  settlement.

 श्री  जाज  फ़र्नेग्शीश  (बम्बई-दक्षिण)  :
 अभी  मंत्री  महोदय  ने  जो  यह  कहा  है  कि

 मजदूरों  बी  तरफ  से  जो  बर्ताव  है,  वह  ठीक

 है,  मगर  मालिकों  को  कुछ  ठीक  तरीके  से  बर्ताव
 करना  चाहिए,  हम  बारे  में  मुझे  भत्री  महोदय
 से  एक  जानकारी  लेनो  है।  जहां  तक  मैं
 समझता  हूं,  इस  वक्‍त  ढहरुज  थ्ाफ़  इंडिया
 के  जो  मालिक  हैं,  उस  में  सरकार  का  भी

 बहुत  बडा  हाथ  है।  बैनेट  कोलमैन  कम्पनी
 का  चेयरमैन  सरकार  की  ओर  से  नियुक्त
 किया  गया  व्यक्षि  है.  .  .

 शी  कमलनयत  बजाज  जो  कि  आपो_
 जीमन  में  है।
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 ह / 2  बारगी  जकडीय :  .,.धौर  दो

 अ्यक्सिुसरकार  की  ओर  से  डायरेक्टर

 नियुक्त  किये  गए  हैं।  इस  स्थिति  में  उन  के

 मह  कहते  मैंदरकहां  तक  झौचित्य  है  कि  वह
 दोनों  पक्षों  को  एक-साथ  लायेंगे  भ्रौर  उन  को
 समझायेंगे,  यह  बात  मेरी  समझ  में  नहीं  भाती

 है।  मैं  चाहता  हूं  कि  मंत्री  महोदय  यहा  पर
 साफ़  और  स्पष्ट  तौर  पर  यह  बतायें  कि सरकार
 की  शोर  के  उस  के  नुमायंदो  के  यह  हुक्म
 दिया  जायेगा  कि  ब्इम्ज  झाफ़  इंडिया  से

 मज़दूरों  की  न्याय्य  और  उचित  भागों  को
 तत्काल  मन्जूर  करने  के  मार्ग  में  प्रगर  कोई
 अड़चन  निर्माण  करने  वाले  व्यक्ति  हों,  तो
 उन  को  ठिकाने  लगाने  का  इन्तज़ाम  किया
 जाये।

 Shri  Hathi:  What  I  said  was  the
 workers’  stand  is  reasonable,  And
 the  management  have  their  own
 view-point.  I  hope  that  they  will
 also  come  and  appreciate  the  work-
 ers’  view~point.  So  far  as  the  direc-
 tors  are  concerned,  there  are  cer-
 tainly  nominees  of  the  Government
 but  they  are  directors  after  all,  and
 I  do  not  think  it  would  be  proper  for
 the  Government  to  order  that  they
 should  do  like  that.  (Interruption).

 Shri  Umanath:  There  is  a  statutory
 recommendation.  Where  is  any  other
 question?

 Shri  Hathi:  They  are  three;  not  the
 majority.  Even  then,  it  is  not  a
 question  of  issuing  orders;  it  is  a
 question  of  bringing  them  round,  per-
 suading  them  and  trying  to  settle.

 aft  gee  चरद  कछुबाय:  जब  सरकार
 नें  यह  मान  लिया  है  कि  मज़दूरों  की  मार्गे
 उचित  हैं,  तो  उस  का  यह  भर्थ  है  कि  डायरेक्टर्ज
 हारा  पक्नपात  किया  जा  रहा  है  भ्रौर  उन  की
 ध्ोर  से  इन  मायरो  पर  उकिस  ध्यान  नहीं  दिया
 जा  रहा  है।  इस  स्थिति  मे  सरकार  इस  संस्था

 को  अपने  हाथ  में  क्यों  नहीं  लेती  भौर  इस
 के  लिए  पालियामेंट  के  मेम्बरों  की  एक  कमेटी

 क्यों  नहीं  बनाती?

 are  prepared  to  settle.  They  are
 reasonable  in  their  stand.  But  the
 management  have  their  own  view
 point,  I  do  not  want  to  discioss  it,
 but  as  I  said,  the  stand  of  the  work-
 ers  is  reasonable,

 sit  श्न्भु  लिखधे  (मुंगेर):  सरकार  के
 हारा  समझौता  कराने  की  जो  कोशिश  की
 जा  रही  है,  उस  का  तो  हम  लोग  स्वागत
 करते  हैं,  लेकित  क्या  हम  सरकार  से  यह  जान
 सकते  हैं  कि  इस  बड़ी  संस्था  के  दाइब्अ  सा
 इंडिया  के  प्रखबार  सोमवार  को  निकलेंगे।

 दूसरी  वेतन  समिति  को  जो  गैर-पत्नकारों  के

 लिए  है  कानून  का  शभ्राधार  नहीं  है।  वह
 आधार  प्रदान  करने  के  लिए  क्या  सरकार
 शीघ्र  ही--यदि  इस  सत्र  में  नही,  तो  कम  से
 कम  बजट  सल  में--विधेयक  पेश  करेगी  ?

 शी  हाथी  ममाघान  के  विषय  मे  जितनी
 झाशा  श्री  मधु  लिमये  रखते  है,  उतनी  मै  भी
 रखता  6  1  झाज  सुबह  कुछ  बातचीत  हुई  है।
 मेरी  तो  कोशिश  रहेगी  कि  समाधान  हो  जाये,
 लेकिन  आज  मै  नही  कह  सकता  हु  कि  समाधान

 हो  जायेगा  या  नही।  मैं  ज़रूर  कोशिश  करुगा
 और  जहा  तक  कानन  की  बात  है,  उस  के  बारे
 में  हम  सोचेगे।

 श्री  हुकम  चन्द  कछबाय  :  पालियामेट
 के  सदस्यों  की  एक  कमेटी  बना  दीजिए।
 वे  देख  लेगे  कि  मालिक  क्या  गडबड  कर  रहे
 हैं  श्रौर  निपट  लेगे।

 Shri  A.  K.  Gopalan  (Kasergod):
 May  I  know  whether  the  Govern-
 ment  cannot  prosecute  the  company
 under  the  Working  Journalists  Act
 for  non-payment  of  interim  relief?  a

 Shri  Hathi:  It  is  possible.  But  the
 point  is,  while  these  negotiations  are
 going  on,  jet  us  not  go  into  that.

 shri  Umansth:  For  30  months,
 what  did  you  do?
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 Shel  Wathi:  It  was  not  with  this
 Governtsent;  %  was  with  the  Maha-
 yashivs

 कौ  ह्क्म  श््म्द  कबबाद :  इतना

 सन्तोष  फैल  रहा  हैं  1  मंत्री  महोदय  स्पष्ट
 कह  दें  कि  मामला  ठीक  तरह  से  निपट  जायेगा
 और  जागे  ऐसी  स्थिति  पैदा  नहीं  होगी  ।

 यह  मामला पिछले  दो  बरस  से  चल  रहा  है
 और  पिछले  साठ  दिनों  से  हड़ताल  चल

 रही है ।
 Shri  Randhir  Singh  (Rohtak):  The

 stand  of  the  workers  is  feasonable
 and  correct.  If  the  management  does
 mot  agree,  what  will  the  minister  do?

 Shri  Hathi:  There  are  legal  reme-
 dies  open  for  that.  But  that  would
 mean  delay.  The  matter  can  be
 referred  to  adjudication,  but  that
 will  take  time.  Naturally  the  work-
 ers  are  not  so  keen  to  take  the  matter
 to  adjudication.  If  it  is  done  by
 settlement,  it  is  desirable,  The  method
 of  negotiation  is  quicker  than  the
 legal  method.

 Mr.  Chairman,  Those  who  were  not
 able  to  introduce  their  Bills  at  2.30
 PM.  may  do  so  now.  Shri  Nath  Pai—
 absent,  Shri  Limaye,

 7.05  hrs,

 CONSTITUTION

 Insertion  of  new  Articles  25A  &
 22A)

 et  मय  लिमये  (मुंगेर)  मैं  प्रस्ताव
 करता  हूं  कि  मुझे  भारत  के  संविधान मे
 आागे  संशोधन  करने  वाले  विधेयक  को_पेश
 करने  की  भगुमति  दी  जाये  ।

 Mr.  Chairman:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Constitution  of  India.”

 The  motion  was  adopted.

 Vegan .  4,  IOV  (OARA)  ntroaucea  872

 भी  शभु  लिगदे  :  मैं  विधेयक  को  पेश  करता

 हूं  d

 27.054  hrs,

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  Articles  37,  45  etc.)

 aft  ag  लिमये  (मुगेर)  :  में  प्रस्ताव
 करता  हूं  कि  मुझे  भारत  के  संविधान  मे  झागे
 संशोधन  करने  वाले  विधेयक  को  पेश  करने
 की  अनुमति  दी  जाये  ।

 Mr.  Chairman:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Constitution  of  India.”

 .
 The  motion  was  adopted,

 sit  wa  लिसये  :  मैं  विधेयक  को  पेश

 करता  हूं  ।

 1106  hrs.

 CODE  OF  CRIMINAL  PROCEDURE
 (AMENDMENT)  BILL*

 (Omission  of  sections  07  and  409)

 शौ मु  लिसये  (मुगेर)  :  मैं  प्रस्ताव
 करता  हू  कि  दंड  प्रक्रिया  संहिता,  ises
 में  आगे  संशोधन  करने  वाले  विधेयक  को
 पेश  करने  की  प्रनुमति  दी  जाये  ।

 Mr,  Chairman:  The  question  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  further  to  amend

 —
 of  Criminal  Procedure,

 The  motion  was  adopted.

 sit  wy  लिसये  :  मैं  विधेयक  को  पेश
 करता  हूं  ।

 eae

 “Published  in  Gazette  of  India  Zxtraordinary,  Part  I,
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 £7.00)  bes.

 CRIMINAL  LAW  AMENDMENT
 (REPEAL)  BILL*

 wt  बु  लिसये  (मुंगेर)  :  मैं  प्रस्ताव
 करता  हूं  कि  मुझे  दण्ड  विधि  संशोधन  भ्धि-

 नियम,  i932  का  निरसन  करते  बाले
 विधेयक  को  पेश  करने  की  भ्रनुमति  दी
 जाये

 Mr,  Chairman:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  repeal  the  Cri-
 minal  Law  Amendment  Act,  2932.7

 The  motion  was  adopted.

 थी  बु  लिमये  :  मैं  विधेयक  को  पेश
 करता  हूं  ।

 —_—  ow

 47.07  bra.  ,

 LAND  ACQUISITION  (AMEND-
 MENT)  BILL*

 (Amendment  of  sections  i,  23  etc)
 Shri  8,  धभ्ली  Samanta  (Tamluk):  Sir,

 I  am  really  thankful  to  you  for  kind-
 ly  allowing  me  to  introduce  my  Bulls
 Tow.  I  beg  to  move  for  leave  tu
 introduce  a  Bull  further  to  amend  the
 “and  Acquisition  Act,  1894,

 ह

 Mr,  Chairman:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Land  Acquisition  Act,  1894.”

 The  motion  was  adopted.

 Shri  s.  0,  Samanta:  Sir,  I  introduce
 the  Bill.

 77.074  brs.

 NATIONAL  RIFLE  TRAINING
 SCHEME  BILL*

 Shri  8.  0.  Samanta  (Tam'uk):  Sir,
 I  beg  to  move  for  leave  to  introduce

 MARCH  s,  i967
 aq  .

 924

 a  Bil  to  provide  for  cimpulsory
 training  in  rifle-shooting  to  all  able-
 bodied  citizens  between  the  ages  of
 twenty  and  thirty  years,

 Mr,  Chairman:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  provide  for  com.
 pulsory  training  in  rifle-shooting
 to  able-bodied  citizens  between
 the  ages  of  twenty  and  thirty
 years.”

 The  motion  was  adopted.
 Shri  S.  C.  Samanta:  Sir,  I  introduce

 the  Bill

 7.08  hrs.

 DELHI  MUNICIPAL  CORPORATION
 (AMENDMENT)  BILL*

 (Amendment  of  the  Third  Schedule)
 ial  श्री  कंवर  लाल  ग॒प्ता  (दिल्ली  सदर)  :

 ्रध्यक्ष  महोदय,  मै  आपकी  भ्ाज्ञा  से  प्रस्ताव
 करता  हूं  कि  दिल्‍ली  नगर  निगम  अधिनियम,
 957  में  आगे  संशोधन  करने  वाले  विधेयक

 को  पेश  करने  की  अनुमति  दी  जाय  |
 Mr,  Chairman:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Delhi  Municipal  Corporation
 Act,  1957."

 The  motion  was  adopted.
 ह  कंबर  लाल  गृप्ता :  मैं  विधेयक  को

 पेश  करता  हूं  ।

 77.083  brs.

 INDIAN  ARMED  FORCES  PER-
 SONNEL  (COMPULSORY  IN-

 SURANCE)  BILL*

 Shri  s.  0,  Samanta  (Tamluk):  Sir,
 I  beg  to  move  for  leave  to  introduce
 a  Bill  to  provide  for  the  compulsory
 insurance  of  the  Armed  Forces  Per-
 sonnel,

 *Published  in  Gazette  of  India  Extraordinary,  Part  If,  section  a
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 Mig,  Obatrman:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  provide  for  the
 compulsory  insurance  of  the
 Armed  Forces  Personnel.”

 The  motion  was  adopted.

 Shri  8.  C.  samanta:  Sir,  I  introduce
 the  Bill.

 47.09  hrs.

 HOARDING  AND  PROFITEERING
 PREVENTION  BILL*

 Shri  8,  C.  Samanta  (Tamluk):  Sir,
 I  beg  to  move  for  leave  to  introduce
 a  Bull  to  provide  for  the  prevention
 of  hoarding  of  and  profiteeiing  in
 essential  commodities  in  daily  us?.

 Mr,  Chairman:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bi'l  to  provide  for  the
 prevention  of  hoarding  of  and
 profiteering  in  essential  commo-
 dities  in  daily  use.”

 The  motion  was  adopted.

 shri  S  C.  Samanta:  Sir,  I  introduce
 the  Bill,

 27.20  hrs,

 ACTIVITIES  OF  C.LA.

 Shri  S.  M.  Banerjee  (Kanpur):  Mr.
 Chairman,  Sir,  before  you  proceed
 with  this  half-an-hour  discussion,  I
 have  something  to  say,  Shri  Umanath
 and  all  of  us  want  to  raise  a  discus-
 sion  on  points  arising  out  of  the  ans-
 wer  given  on  20th  March,  967  to
 Starred  Question  No.  l  regarding  the
 activities  of  CIA.  3  submit  that  the
 activities  of  CIA  in  the  country  can
 be  only  looked  into  or  can  be  possi-
 bly  checked  by  the  apparatus  which
 fs  under  the  Ministry  of  Home  Affairs.

 Activities  CHAITRA  2,  1889  (SAKA)  of  CLA.  (HAH.  Dis.)  2,6

 This  is  a  peculiar  thing.  Even  on  the
 first  day  when  this  question  was  being
 put  it  was  replied  to  by  the  hon.  Mi-
 nister  of  External  Affairs.  Again,
 when  the  question  of  the  kidnapping
 of  Madam  Svetlana  cama  the  hon.
 Minister  of  External  Affairs  gave  the
 reply.  I  have  a  feeling  that  this
 discussion  and  the  points  which  we
 would  like  to  raise  in  this  House  will
 be  jeft  absolutely  unanswered  if  the
 hon.  Minister  of  Home  Affairs  is  not
 here.  I  would  only  beg  of  you  to
 see  that  the  hon.  Minister  of  Home
 Affairs  is  here  when  this  discussion
 takes  place.  What  does  the  hon.  Mi-
 nister  of  External  Affairs  know?  He
 only  knows  that  the  CIA  organisation,
 such  an  international  organisation,  is
 there.  The  nefarious  activities  of  the
 CiA  can  only  be  known  by  those  un-
 der  whom  there  are  agencies  like  the
 CBI,  the  Central  Intelligence  and  80
 on  The  hon.  Minister  of  External
 Affairs  does  not  know  of  any  Intelli-
 gence  Agency.  Therefore,  Sir,  this
 would  be  a  useless  discussion  if  the
 hon.  Minister  of  Home  Affairs  is  not
 here  to  reply.

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  I  27  never
 anxious  to  answer  more  question  than
 is  absolutely  necessary.  The  qpestion
 about  CIA  was  addressed  to  me  and
 therefore  |  answered  it  last  time.  This
 notice  has  also  been  given  to  me.
 If  the  House  would  rather  hear  the
 Home  Minister,  this  discussion  can  be
 adjourned.  There  is  a  meeting
 the  Cabinet  To  me  this  is  extremely
 ymconvenient.  I  should  like  to  be
 there  also.  If  some  other  day  is
 fixed  I  would  request  my  colleague
 the  Home  Minister  to  be  present  80
 that  he  can  answer  this.

 Shri  8.  M.  Banerjee:  I  never  said
 that.  I  am  not  opposed  to  it.  I  am
 not  imputing  any  motive.  What  I
 say  is,  many  questions  will  be  put
 on  this  about  the  intelligence  work
 done  by  CIA  agents.  Being  Minister
 of  Externa]  Affairs  you  are  not  aware
 of  these  secret  agencies,  it  is  the  Home
 Minister  who  wil]  know  about  it.

 “Published  in  Gazette  of  India  extraordinary,  Part  If,  section  2,
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 M.  Banerjee;  He  has  got
 a  Minister  of  State  here.  He
 Wave  cofhe  here.  After  all,  Shri  ्  C.

 ié  not  attending  the  Cabirct

 ‘  Mit.  Chatrmaz:  Yes,  Shri  Umanath

 की  ह्क्म  ह... ह  ware  (उज्जैन):

 इत  में  से  किसी  को  बुलाइए  ।  गृह  मत्री को
 बुलाइए  मा  राज्य  मत्ी  को  बुलाइए  t  झाप
 झावर  दौजिए,  अुलवाइए  तो  -  जिसका
 विषम  है  बह  कम  से  कम  हमको  बताए  तो  ।

 Shri  Umanath  (Pudukkottai):  Mr.
 Chairman,  Sir,  in  dealing  with  this
 subject  I  would,  first  of  all,  hke  to
 dispel  an  impression  that  is  sought
 to  be  created  that  this  organisation,
 called  CLA,  is  something  different
 and  independent  of  the  United  States
 Government.  A  sly  attempt  is  being
 made  to  create  that  impression  ०९
 me  make  it  quite  dlear  that  the
 CLA.  is  created,  directed,  maintained
 and  financed  by  the  Government  of
 the  United  States,  of  which  Mr  John-
 gon  is  the  President  As  far  as  its
 aims  are  concerned,  they  are  very
 simple  including  teppling  of  govern-
 ments,  influencing  various  elections
 in  verious  Bountries,  capturing  trade
 union,  peasant  and  various  sectiona!
 organisations  of  the  peoples  in  vari-
 ous  countries  and  capturing  even  key
 points  in  government  machineries  77
 vasious  independent  countries

 As  far  as  political  action  by  the
 C.LA,  is  concerned,  I  would  ‘ike  to
 state  that  no  major  action  is  taken
 by  the  C.LA.  without  the  approval  of
 the  Government  of  United  States.  In
 this  connection,  I  would  like  to  suo-
 mit  to  you  a  statement  by  Mr.  Allan
 Ditties;  former  chief  of  the  C.I.A.  and
 ‘Mr.  Dean  Rusk,  Secretary  of  State
 ‘They  have  stated:  ६

 “No  C.LA.  operation  of  a  poli-
 tical  nature  has  ever  beea  undey-

 taken  without  ApEUR: al  at  a  high’ ij  t  "tea  ‘in

 —
 outside  the

 This  is  a  quotation  from  the  New
 York  Times,  So,  let  us  be  quitectesr
 about  the  position  especially  when  an
 impression  is  sought  to  be  created
 that  it  is  something  different  from
 the  United  States  Government.  Presi-
 dent  Johnson  of  the  United  States
 Government  has  absolute  control
 over  the  C.LA.,  and  whatever  action
 is  being  taken  by  the  C.IA.  in  ह.
 ous  countries,  including  our  country
 hag  got  the  approval  of  the  President
 of  the  United  States  Government.  I
 would  like  to  make  ths  clear  in  the
 beginning  itself.

 Now,  how  does  it  operate?  It
 operates  through  the  Embassies  in
 various  countnes,  the  diplomats  that
 visit  various  countries  (including  our
 country),  the  peace  corps  which  ig  in
 existence  in  various  countries  (in-
 cluding  our  country),  the  various  re-
 search  scholars  that  are  going  abroad
 from  America,  visiting  students,  pro-
 fessors  and  tourists  and  journalists
 and  so  many  such  categories  of  per-
 sons  ang  through  their  counterparts
 in  various  countries,  including  our
 country,

 Its  budget  for  all  these  kinds  of
 activities  33  abouf  Rs.  3,000  crores  a
 year  How  do  they  funne]  this  mo-
 ney  to  the  various  countries?  The
 News  week  as  well  as  other  American
 papers  have  given  ‘this  information
 very  vividly.  They  funnel  the  mo-
 ney  directly  to  77  major  fronts.  There
 are  sO  many  smal]  organisations  but
 the  major  fronts  are  17.  These  77
 fronts  pour  the  money  into  about  7
 major  foundations  which  are  called
 conduits.  These  7  conduits  pour  the
 money  into  l2  international  organisa-
 tions;  I  am  giving  the  names  of  only
 major  institutions.  Some  of  these
 I2  international  organisations  are,
 American  Council  of  the  International
 Commission  of  Jurists,  the  Congresr
 for  Cultura]  Freedom,  the  World  As-

 %
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 aembly  of  Youth  (of  whose  trust
 India  the  President  is  Shri  Morarji
 Desai,  the  Finance  Minister),  Ins-
 ttute  of  international  Labour  8७-
 search,  the  Institute  of  Education,  the

 have  given  only  some  of  the  names.

 Coming  to  the  activities  of  the  CIA
 In  India,  I  would  first  of  all  like  to
 say  that  the  CIA  Station  Headquar-
 ters  ig  housed  in  the  American  Embas-
 sy  area  ang  buildings  themselves.  I
 am  making  a  positive  statement.  Of
 course,  Shri  S.  M.  Banerjee  was  coi-
 rect  when  he  said  that  the  Home  M!-
 nister  also  should  have  been  here.  I
 Say  that  the  CIA  Station  Headquar-
 ters  is  housed  fhere.  It  is  located
 on  the  first  floor  of  a  squat  building
 in  Nayaya  Marg  Chanakyapuri.  The
 building  is  across  the  US  Embassy
 but  faces  its  back.  On  the  roof  of
 the  building  there  is  a  whole  network
 of  antennas  connected  directly  to  their
 headquarters  in  America.

 Here  is  a  most  shameful  position
 in  our  country  where  the  CIA  is  huv-
 ing  all  this  equipment  on  the  roof
 of  a  building  in  our  own  capital  from
 where  it  is  having  direct  connections
 with  its  headquarters  in  America.  Is
 our  country’s  soi]  to  be  made  the  ope-
 rating  base  for  an  intelligence  agency
 from  America?  This  shameful]  position
 has  peen  going  on  for  long.

 As  far  as  the  chief  of  the  CIA  in
 India  is  concerned,  he  is  Mr.  Leonard
 Weiss.  This  CIA  Chief,  Mr.  Weiss,
 functions  here  under  the  cover  of
 Minister-Counsellor  for  Political-Eco-
 nomic  Affairs.  This  is  how  they  run
 So,  it  is  very  clear  that  the  CIA  is
 an  integral  part  of  tha  American  Em
 bassy  organisation  here  and  that  is
 how  it  functions.

 This  information  of  mine  tallies
 with  what  appeared  in  one  book  cal-
 Jed  Invisible  Government  written  by
 Wise  and  Ross.  I  quote  from  that
 book.  It  is  said  there:—

 “In  Unitea  States  embassies
 across  the  globe  there  js  a  res-

 CBATTRA  a  ‘Tei.  (SAKA)  Introduced  880.

 tricted  floor  or  a  section  of  the
 embassy  that  houses  the  CIA  mis-
 sion.  Each  mission  is  headed  by
 a  Station  Chief  with  several  in-
 telligence  officers  reporting  to
 him.  These  officers  in  turn  re-
 cruit  local  agents  to  collect  intel-
 ligence  information.”

 The  book  also  says:—

 ‘The  CIA  Chief  of  the  Station
 may  be  listed  as  a  special  assist-
 ant  to  the  Ambassador  or  as  the
 top  political  officer.”

 These  definitions  of  that  book  tally
 hundred  per  cent  with  the  designa—
 tron  given  here  to  the  chief  officer,
 Mr  Weiss.  That  is  the  position  as
 far  as  the  functioning  of  the  CIA
 headquarters  here  is  concerned.

 Then,  one  of  the  organisations  is
 Said  to  be  the  Congress  for  Cultural
 Freedom  which  is  CIA  financed.  Here-
 in  India  we  have  got’the  so-called
 Congress  for  Cultura]  Freedom.  It
 has  got  a  paper  called  Freedom  First
 and  that  is  CIA  financed.  The  editor
 is  Shri  ्  B.  Karnik—not  an  American
 but  an  Indian.  That  is  again  confirmed
 by  what  the  New  York  Times  says,
 namely,:—

 “The  CIA  has  supported  anti-
 Communist  organisations  of  intel-
 lectuals,  such  as,  the  Congress  for
 Cultural  Freedom  and  some  of
 their  newspapers  and  magazines”.

 This  information  given  by  the  New
 York  Times  is  clearly  confirmed  by
 the  fact  that  we  have  also  got  a
 similar  organisation  here,  it  hag  got  &
 paper  and  that  paper  is  being  run  by
 Shri  छ  B.  Karnik,  financed  by  the
 CIA.

 Then  comes  the  World  Assembly  of
 Youth.  That  also  finds  a  place  on  the
 list  of  institutions  financed  by  the
 CIA.  It  has  got  a  trustee  here.  As
 far  ag  the  members  of  the  Trust  are
 concerned,  I  may  give  you  a
 names.  Shri  Morarji  Desai  is
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 {Shri  Umanath]
 Shri  Godrej,  Shri  Charest  Ram,  Shri
 Ram  Krishna  Bajaj,  Shri  Ravindra
 Varma,  who  is  an  ex-MP  and  who
 used  to  champion  the  cause  of  Ameri-
 can  foreign  policy  and  other  things
 in  the  last  House,  Shri  M.  V.  Raja-

 sekharan,  the  son-in-law  of  the  Chief
 Minister  of  Mysore  State,  Shri  Nij-
 lingeppa,  Shrimati  Vijayalakshmi
 Pandit,  who  is  also  a  Member  here,
 ang  one  Shri  Krishnaswami.

 It  is  very  clear  how  the  combina-
 tion  takes  place.  The  CIA  financed
 body  is  being  protected  by  not  only
 some  of  the  important  leaders  of  the
 Congress  but  also  by  some  of  the  im-
 portant  big  business  houses  in  this
 gountry.  This  is  what  is  happening
 s0  far  as  the  World  Assembly  of  Youth
 is  concerned.

 Then,  many  of  our  youth  are  being
 tempted  by  financing  their  going
 abroad.  For  example,  there  ig  the
 Asian  Foundation.  It  38  financed  by
 the  CIA.  This  Asian  Foundation  has
 financed  certain  honourable  persons  in
 this  country,  if  they  are  honourable  to
 attend  the  Sixth  World  Assembly
 Tokyo  Meet.  I  am  bringing  this  to
 your  notice  because  when  we  of  the
 trade  union  movement  want  to  attend
 any  world  conference  abroad,  Govern-

 ‘ment  have  been  strictly  telling  us  on
 the  floor  of  the  House  as  well  as  out-
 side,  “If  you  want  to  go  abroad  to
 attend  trade  union  conferences,  you
 must  make  provision  for  the  money  on
 your  own,  We  do  not  want  to  take
 foreign  money  for  your  travel  because
 ‘we  consider  it  to  be  a  shame.”  What
 has  happened?  The  Asian  Foundation
 hag  financed  these  people,  Shri  Nara-
 yan  Dutt  Tiwari,  Convener  of  the

 “Youth  Congress,  Shri  Ram  Lal  Parekh,
 ex-President  of  the  Youth  Congress
 and  Shri  Basu,  Secretary,  the  Young
 Farmers  Association.  So  many  people
 with  “young”  nameg  the  Young
 Farmers  Association,  the  Youth  Con-
 gress  and  all  that  have  been  financed
 ‘with  thig  money.  I  want  to  know
 from  this  Government,  when  they  had
 prevented  worker,  and  peasants  from

 brotherhood  abroad  say-
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 thinks  American  dollar  is  the  embdodi-
 ment  of  their  patriotism.  We  refiise
 to  accept  that.  Thege  things  are  hap-

 Then,  the  Institute  of  Constitutional
 and  Parliamentary  Studies......

 Shrimati  Tarkeshwarl  Sinha  (Barli):
 May  I  interrupt  the  hon.  Member?
 When  he  was  talking  about  the  Asian
 Foundation,  he  had  omittef  that  the
 C.LA.  has  not  only  touched  the  Con-
 gress  Member  but  also  the  extreme
 leftists  and  the  progressive  ones,  (In-
 terruption).

 Shri  Umanath:  I  am  prepared  ६०
 accept  the  challenge  of  the  hon.  lady
 Member.  I  am  prepared  to  face  an
 enquiry,  (Interruption).  I  refuse  to
 give  in.  The  Institute  of  Constitu-
 tional  ang  Parliamentary  Studies  is
 again  financeq  by  the  Asian  Founda-
 tion.  (Interruption)  Then,  the
 Gandhi  Peace  Foundation  ts  also  being
 dragged  in.  In  a  letter  to  the  Editor,
 Patriot,  it  is  written:

 “The  Associate  Editor  of
 ‘Gandhi  Marg’,  the  mouthpiece  of
 Gandhi  Peace  Foundation  has
 been  given  a  substantial  grant  and
 all  his  expenses  for  travel  and
 stay  in  U.SA.  wi'l  be  footed  by
 the  Society  under  q  tall  project  of
 peace.”

 This  is  again  financed  by  the  CIA.
 (Interruption).  Why  are  they  so  per-
 turbed?  This  itself  confirms  that  they
 have  C.A.  money.  I  do  not  under-
 stand  it.  I  am  talking  about  C.TA.
 Why  should  they  get  perturbed?  Are
 they  here  to  defend  the  American
 Government?

 The  C.I.A,  is  interfering  in  our  elec-
 tions  even.  When  the  Bombay  Pra-
 desh  Congress  Committee  list  was  9९५
 ing  taken  up,  Mr.  Weiss  files  to  Bombay
 and  remains  there  to  do  all  the  golsnat
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 with  the  list  as  to  who  should  be  put
 and.  who  should  not  be  put  up.  In
 Calcutta  also,  when  the  United  Front
 Parties  were  in  the‘crucial  stage  of
 negotiations,  he  flies  there  and  remains
 there  for  three  days  to  see  whether
 the  agreement  there  could  not  be
 broken  and  to  do  all  sorts  of  things.
 So  also  the  Ambassador,  Mr,  Bowles
 goes  to  Kerala  on  the  eve  of  the  elec-
 ‘tion.  The  Second  Secretary  of  Ameri-
 can  Embassy  in  India  goes  to  Kashmir
 ‘when  the  Kashmir  list  of  the  candi-
 dates  is  taken  up.  It  was  too  hot  for
 the  Congress  Chief  there  to  tolerate
 such  a  thing.  He  had  to  come  out
 with  8  statement  in  Kashmir.  He
 Said:

 “This  is  being  done  in  a  deep-
 laid  conspiracy.  In  this  campaign,
 money  from  diverse  sources  is
 freely  pouring  in.  This  is  a  seri-
 ous  matter  and  cannot  be  over-
 looked  by  a  sovereign  independent
 people.”

 Then,  the  next  day  Mr.  Shwafer  rushed
 back  to  Delhi.  So,  this  sort  of  inter-
 ferences  are  taking  place

 This  endangers  our  own  national
 security.  I  shall  give  an  important
 fact.  On  13-5-65,  one  Mr.  Thomas
 F.  Brady,  in  New  York  Times,  gave
 details  of  Soviet  military  aid  to  India,
 the  details  which  were  not  available
 to  the  Indian  correspondents  or  the
 Soviet  correspondents.  How  does  it
 happen?  Let  me  give  you  another
 important  fact,  On  7-12-66,  one  Mr
 Arthur  J.  Donnan,  in  Los  Angeles
 Times,  gave  details  of  reorganisation
 of  Indian  army  from  962  which  in-
 formation  was  not  available  to  Indian
 correspondents  or  to  any  other  corres-
 pondent.

 Last  but  not  least,  even  atomic  sec-
 tets,  the  progress  of  atomic  research
 made  in  our  country,  are  going  to
 America  through  the  CIA  channels.
 For  this,  I  am  giving  you  a  quotation
 from  the  New  York  Times.  It  says:

 “In  recent  years  the  CIA  is
 generally  belived  to  have  been
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 extremely  good  in  furnishing  in-
 formation  about  Soviet  military
 capabilities  and  orders  of  battle,
 about  the  Chinese  nuclear  wea-
 pons  progress  and  after  constant
 goading  from  the  White  House,
 about  the  progress  of  India  and
 other  nations  towards  a  capacity
 to  build  nuclear  weapons.”

 This  is  what  is  happening  in  our
 country!  So  also  it  has  got  access  to
 Army.  That  is  why  I  am  saying  that
 this  ig  dangerous  to  the  country,  to
 the  national  interest,  Mr,  Kaul  has
 admitted  in  his  book  that  the  Amert-
 can  Ambassador  mct  him  and  discus-
 sed  political  and  military  questions
 with  regard  to  the  impending  Novem-
 ber-December  Chinese  attack  and  all
 those  things.  This  was  discussed  by
 the  American  Ambassador  directly
 with  our  military  officer,  Mr.  Kaul.  If
 that  78  the  position,  if  American  Am-
 bassadors  and  CIA  men  have  got
 access  to  our  Own  military,  to  the  im-
 portant  and  strategically  placeg  offi-
 cers,  then  how  can  we  say  that  they
 have  no  access  to  so  many  other
 people—officials  and  others?

 Then  comes  the  question  of  ‘the  role
 of  P.L  480  funds.  Mr,  T.  T.  Krishna-
 machari  had  made  this  very  clear:  in
 ‘1960-65,  Rs.  95  crores  have  been  drawn
 from  these  funds,  and  he  says  that  he
 was  able  to  trace  about  Rs,  38  crores
 and  as  far  85  the  balance  of  Rs,  87
 crores  is  concerned,  he  says  that  he
 does  not  know,  he  is  unable  to  find
 out  how  it  has  been  spent.  He  says
 that  at  one  time,  at  a  certain  moment,
 Rs.  30  crores  were  withdrawn.  This
 is  Mr  TT.  T.  Krishnamachari  who
 found  these  facts  ag  a  Finance  Minister
 and  who  knows  the  secrets  and  all
 those  things,  and  he  says  that  he  does
 not  know  how  these  Rs  50  and  odd
 crores  were  spent.  It  is  on  elections
 and  CIA  activities  that  they  have  been
 spent.  This  is  the  position  that  we
 find  here.  So,  I  feel  that  the  Govern-
 ment....

 Mr,  Ohairman:  This  is  going  to  be
 a  two-hour  qiscussion?



 J  85

 ‘Shri Umanath: 1  am  aware  that
 this  is  a  ‘half-anm-hour  disoussion.  I
 फा  concluding  now,

 Shri  8,  M,  Banerjee:  We  can  make
 it  ‘two  hours  if  the  House  so  decides.
 Let  ug  extend  the  time.

 Shri  Umanath:  I  am  =  concluding
 now,

 I  say  that  as  fay  gs  this  Government
 is  concerned,  it  has  lost  its  capacity  to
 easert  against  these  American  out-
 rages.  All  these  things  are  happening
 न्प्तू  yet,  the  other  day,  the  External
 Affairs  Minister  said  that  he  just  then
 got  information  from  the  New  York
 Times.  What  is  our  Central  Intelli-
 @ence  Bureau  doing  here  in  India,  1
 @o  not  understand  —the  Burecu
 which  could  give  information  to
 order  our  arrest,  non-existent  infor-
 mation  and  that  too  carried  from  CIA.
 the  Bureau,  which  could  cause
 our  arrests  in  1948,  4962  and
 1964.  What  was  that  Bureau  do-
 ing  when  so  many  things  were  hap-
 pening  in  our  country?  I  say  that  this
 Government  has  lost  its  capacity  for
 these  reasons:  number  one  is  that  the
 economic  dependence  on  America  is
 growing  more  and  more  and  it  has
 Tost  its  capacity  on  this  question  of
 assertion  of  independence  against
 America;  secondly,  our  Central  Intelli-
 gence  Bureau  is  having  collaboration—
 of  course,  with  the  knowledge  of  the
 Government—with  ‘the  intelligence
 organisation  of  America  and  periodi-
 cally  they  exchange  information;  our
 men  are  being  sent  from  here  to  Ame-
 tica  for  training  under  FBI  and  CIA;
 when  this  collaboration  is  there,  natu-
 rally  whet  woulq  have  happened?
 The  CIB  had  been  inactive  on  this
 question.  The  main  reason  must  be
 that  CIA  must  have  found  its  own  men
 in  our  own  CIB;  otherwise,  why  is
 there  such  a  thing  going  on?

 My  demands  are  these.  First  of  all,
 there  must  be  a  probe  into  the  finan-
 ces  of  the  various  organisations  that
 are  found  on  the  list  of  New  York
 Timez,  who  have  got  their  own  bran-
 ches  here  and  those  finances,  the
 grants,  must  be  immediately  stopped
 ¥here  must  be  a  probe.  Secondly
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 they  have  CIA  men  in  their  Embassy,
 and  it  should  be  seen  that  all  the
 organisations  of  CIA  inside  the  Ameri-
 san  Embassy  are  demolished.  Thirdly,
 Mr,  Rayle,  the  Second  Secretary,  Mr-
 Weiss,  the  Chie  man  here,  and  Mr.
 Schwaffer—all  these  thrée  persons—
 must  be  declared  persona  non  grata
 and  they  must  be  recalled,

 My  fourth  demand  is  that  the
 trust  of  which  Shri  Morarji  Desai  is
 the  chairman  must  be  abolished.  At
 the  same  time,  we  must  also  demand
 of  the  American  Government  to  re.
 vise  the  present  PL-480  agreement
 under  which  we  do  not  have  any
 right  to  check  their  expenditure
 inside  India.  We  must  revise  or
 renounce  this  PL-480  agreement,  and
 we  must  demand  of  the  American
 Government  that  baring  a  small  port-
 ion  of  the  PL-funds  for  use  for  the
 Embassy,  in  regard  to  the  entire
 balance,  the  Government  of  Indie
 must  have  the  right  to  audit  the  ac-
 counts  and  find  out  how  the  money
 igs  being  spent,

 Shri  Jyotirmoy  Basu  (Diamond
 Harbour):  I  have  on'y  one  question
 to  ask.  Is  it  true  that  The  Hindustan
 Standard,  a  paper  of  the  Ananda
 Bazar  Patrika  of  Calcutta  has  started?
 an  Overseas  Weekly  priced  only  in
 American  currency  and  at  50  cents?
 Is  it  true  that  it  got  advance  subscrip-
 tion  for  5000  copies  from  one  Ame-
 rican  agent?  Is  it  true  that  it  fur-
 ther  got  a  business  guarantee  worth
 10,000  dollars  per  month?

 aft  लाजं  फर्नेग्डीज  (बम्बई--दक्षिण)  :
 सभापति  महोदय,  जब  सी०  श्राई०  To
 सम्बन्धी  सवाल  इस  सदन  में  उठाया  गया  था,
 तब  बैदेशिक-कार्य  मंत्री  महोदय  ने  यह  कहा
 कि  हमारे  मुत्क  में  कई  नागरिक  भौर  संस्थाएं
 इच्नोसेंट्ली  सी०  झाई०  ए०  से  प्रैसे  लेती
 थाई  हैं।  यहां  पर  यह  भी  बताया  गया  ह. &



 237
 |

 Activities  «©  CHATTRA  2,  489  (SAKA)  of  CLA.  (HAI.  Dis.)  888

 fe  दी  बड़े  मेत्रियों,  जी मोरारजी  देसाई  भौर

 1.  दिनेश  सिंह,  का  रिश्तों  ऐसे  संगठनों  के साथ

 है,  जिन  को  सी०  प्राई०  ए०  से  पैसा  मिलता

 है।  इस  हालत  में  मैं  मंत्री  महोदय  से  यह  पूछना
 आहता  हूं  कि जब  सरकार  के  इतने  बड़े  मंत्री,
 िन  में  एक  उप-अ्रधान  मंत्री  हैं  भौर  दूसरे
 शायद  उस  जगह  के  अभिलाषी  हैं,

 श्री  चु  लिमपधे  (मुंगेर)  :  वह  भी
 उप-प्रधान  मंत्री  हैं--एक  व्यवहार  में  उप-
 अधान  मंत्री  है  भौर  दूसरा  कानून  के  झनुसार
 उप-प्रधान  मंत्री  हैं  ।

 मी  जाज  फ़्नेंन्डीश्ध:  जब  इतने
 बडे  लोग,  जो  इस  मुल्क  की  आगडोर  को  चला

 रहे  हैं,  इतने  इन्नोमेंट  बन  सकते  हैं  कि  वे
 सी०  अाई०  ए०  के  जाल  में  फंस  जायें,  तब
 क्या  मंत्री  महोदय  इस  बात  को  अत्यन्त
 गम्भीरता  के  साथ  सोचने  के  लिए  तैयार  है
 कि  तत्काल  एक  जांच  कमीशन  नियुक्त  किया
 जाये,  जो  इन  तमाम  बातों  की  जानकारी
 प्राप्त  कर  के  हिन्दुस्तान  के  लोगों  के  सामने
 पेश  करे  कि  सी०  भ्राई०  ए०  के  रिश्ते  हिन्दुस्तान
 में  किन  किन  संस्थानों  शर  किन  किन
 व्यक्षियो  के  साथ  है  शौर  उन  को  किस
 किस्म  का  पैसा  किस  तरीके  से  दिया  जाता  है,
 झ्रादि  ।  दूसरी  तरफ़  बैठने  वाले  सदस्य,
 अमरीका  के  साथ  हम  लोगों  के  रिश्ते  कैसे

 रहेंगे,  हमेशा  इस  बारे  में  बड़ी  फ़िक्र  रखते  है  |
 लेकिन  इस  वक्‍त  भप्रमरीका  के  प्रबबारों  में
 सी०  भ्राई०  ए०  के  बारे  में  जो  बातें  प्रकट  की

 माननीय  सदस्य,  श्री  उमानाथ,  ने
 पी०  एल०  480  के  बारे  में  कहा  है।  पी०  एल ०
 480  के  हिसाब  में  से  करोड़ों  रुपया  भ्मरीकी
 सरकार  के  हाथ  में  पड़ा  रहता  है,  जिस  के
 खर्च  के  बारे  में  उस  को  कोई  भी  जानकारी

 हमारी  सरकार  को  देने  की  भावश्यकता  नहीं
 है  ।  एक  बात  साफ़  है  कि  सी०  झाई०  ए०
 के  ज़रिये  काफ़ी  रकम  ऐसे  लोगों  को  दी  जाती है,
 जो  उस  को  मुल्क  के  हित  के  ख़िलाफ़  इस्तेमाल
 करते  हैं  -  कभी  उस  रकम  को  चुनावों  में
 इस्तेमाल  किया  जाता  है  बम्बई  में  चुनाव
 दे  सिलसिले  में  ऐसे  कई  संगठन  एकाएक
 खड़े  हो  गये  ।  कोई  डेमाक्रेट्स  फार  पाटिल,
 कोई  डेमोक्रेट्स  फार  कांग्रेस,  कोई  डेमोफ्रेट्स
 और  किसी  के  लिए  शौर  कई  संगठनों  के  साम
 जिन  में  'रामझष्ण  बजाज  जैसे  लोगों  का
 संबंध  रहता  हैं  भौर  वी०  के०  कशिक  जैसे
 लोग  जिन  के  नाम  यहा  लिये  गये  .

 (व्यवधान) . . .  हा,  तो  यह  त्श्न  ही  है,
 यह  बहुत  प्रहम्‌  प्रश्न  है  इस  मुल्क  का  .  .

 (व्यक्षय न)  मैं  सवाल  ही  तो  पेश
 कर  रहा  ह्  लेकिन  सवाल  पेश  करने  में  सब
 बाते  बतानी  पड़ती  हैं  पहले  ।  तो  पी०  एल०
 480  की  रकम  का  इस्तेमाल  हिन्दुस्तान  के

 चुनाव  मे  किया  जाता  है,  अलग  अलग  प्रार्गे-
 नाइजेशंस  के  जरिये,  इन  तमाम  मसलों  को
 इस  जांच  कमीशन  के  सामने  रखने  का  काम

 हमारे  वैदेशिक  विभाग  के  मंत्री  को  करना

 चाहिए,  यह  मेरा  सुझाव  कहिये  या  प्रश्न

 कहिये,  जो  मैं  पेश  करता  हूं  ।

 जा  रही  हैं--यह  कि  बह  भलग  झलग  मुल्कों  भी  शि  भूषण  बाजपेयी  (खरगोन)  :
 में  किस  किस्म

 का
 गन्दा  काम

 कर रहा है--.  ब्लान  ए  प्वाइंट  झाफ  झाडर
 उन  को  दृष्टि  में  रखते

 हुए  हिन्दुस्तान  में.  डक  Nambiar  (Tiruchirapalli):
 हमारी  ध्रोर से  ण्क  ऐसा  जांच  कमीशन  नियुक्त  Questions  may  be  put  now.
 किया  जाये,  जो  कांग्रेस  पार्टी  और  विरोधी  airman:
 पार्टियों  के  नेताभों  झौर  उन  पार्टियों  की  मदद  वश  किन  that  has  ;  *  put  by  pve
 करने  बाली  तमाम  संस्थाप्नों  ौर  व्यक्तियों.  06०८४९  Fernandes,  At  this  rate,  we
 की

 जाब
 कर  के  उन  मालूमात  को  हिन्दुस्तान  cannot  conclude

 the  discussion  within

 के  लोगों  के  सामने  पेश  करे,  क्या  मंत्री  महोदय
 Outs Shrimati  Tarkeshwari  Sinha:

 का  तक
 प्राज  ही  इस  सदन  में  those  whose  names  are  there  on  the

 list  may  de  called.
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 af  |... उ  |...  बाजपेयी :  भेयरभैन
 साहब,  मेहा  कुछ  भाई  प्रोप्नेंसिव के  नाम से
 बड़े  पैट्रिभाटिक बसते  हैं  .  .  (व्यवणान)

 द  उन  के  नाभ  बताये  जाय॑

 शी  मधु  लिसये  :  वह  झ्राप  बताइएगा  ।

 थो  शच्ति  भूषण  वाजपेयी  :  मैं  बताता  हू

 शी  सु  लिमये  :  जब  प्राप  को  मौका  मिले
 तो  बताइयेगा  ।  मुझे  बोलने  दीजिये  ।

 प्रध्यक्ष  महोदय,  सेंट्रल  इटेलिजेस  एजेसी
 के  काम  के  बारे  मे  सारी  दुनिया  मे  आलोचना

 हो  रही  है  लेकिन  जहा  मुझे  हमारी  सरकार
 की  भ्रयोग्यता  पर  रलानि  है  क्योकि  इसका
 भडाफोड़  इन्होंने  नहीं  क्या,  अमेरिका  के
 लोकतत्न  ने,  जागरूक  लोकतत्न  ने  किया
 जिसकी  मैं  कद्र  करता  हू  ।  अमेरिका  के  लोकतत्न
 में  यह  ताकत  है  कि  इस  का  भड़ाफोड  उन्होने
 किया  है  लेकिन  आप  की  अयोग्यता  पर  मुझे
 बडी  शर्म  है  क्योकि  यह  काम  श्राप  नहीं
 कर  सके  ।

 एक  बात  तो  यह  कि  जनरल  चौधरी  ने
 श्रपनी  किताब  मे  लिखा  है  कि  किसी  एक
 अभ्रखवार  के  वह  सवाददाता  थे  |  इससे  इस
 देश  के  आदमी  के  मन  मे  सन्देह  उत्पन्न  होता  है
 कि  क्‍या  हमारी  सेना  मे  ऐसे  श्रौर  भी  सेना  पति

 हैं  जो  विदेशी  भ्रखबारो  के  या  हमारे  देश  में
 जो  विदेशी  झखबार  हैं  उन  के  सवाददाता  है  ?

 कया  उन  में  सी०  आई०  To  के  भी  एजेट  हैं,
 क्या  झाप  को  जानकारी  है  ?  कोर्ट  खोज  की

 है  झाप  ने  ?

 दूसरी  चीज़,  भूतपूर्व  राजदूत  गालब्रेथ
 में  कहा  कि  हिन्दुस्तान  में  सी०  भ्राई०  ए०  के
 बारे  में  कोई  झगड़ा  नही  हैं  क्योकि  सी  >  ग्राई०
 ए०  का  काम  हिन्दुस्तान  में  इस  देश  की  सरकार
 के  सहयोग  से  चल  रहा  है  ।  उन  की  जानकारी
 में  बल  रहा  है  1  उन्होंने  यह  अपने  एक  लेख
 में  लिखा  [व्यबवान) . ..  .गालब्रेथ  जो
 झ्रमेरिका  के  राजदूत  थे  उन्होंने  प्रमेरिका  मे

 एक  लेख  में  यह  सिखा  है  कि  सेन्ड्रल  इंटेलिजेंस
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 एजेंसी  का  हिन्हुत्तान  में  जो  काम  क्त  रहा  है,
 उसको  लेकर  कोई  झगड़ा  नहीं  हैं  कयोंकि  यह
 काम  भारत  सरकार  से  सहयोग  से  गौर  उनकी
 जानकारी  में  किया  जा  रहा  है।  हू  अमेरिकी

 राजदूत  का  कहना  है

 एक  माननीय  सदरय :  विरोधी  दलों  के
 भी।

 श्री  मधु  लिख्ये  :  प्रव  गालब्रेथ  साहब  ते
 विरोधी  दलों  का  तो  नाम  तही  लिया  |

 अभी  कई  सबत  दिए  गए  कि  कसे  झ्मे-
 रिका  से  पैसा  आता  है  |  कुछ  लोग  कहते  है,
 चीन  और  रूस  से  भी  पैसा  श्राता  ह ैसमय  समय
 पर  लोग  इस  तरह  के  रोप  करते  हैं
 कि  हिन्दुस्तान  में  कुछ  तत्वों  को  विदेशों  से
 पैसा  मिलता  है,  तो  झाज  में  माग
 करता  हु  कि  झाप  एक  कमीशन
 जारी  करिए  और  हिन्दुस्तान  के  सार्व-
 जनिक  जीवन  को  कलकित  करने  वाले  जितने
 काम  हैं  उनकी  इस  कमीशन  के  मार्फत  श्राप
 जाच  करवाइए  ताकि  इसका  पता  चले  कि
 विदेशी  पैसा  राजनीति  मे  कसे  शा  रहा  है  ?

 (ब्ववबान)  सभी  देश  का  मामला
 साफ  हो  जाय  ।  लेकिन  अभी  जो  सबूत  मिल

 रहा  है  वह  प्रमेरिका  वाला  ही  मिल  रहा  है  |

 यह  भी  ाप  याद  रखिए  कि  जब  बैक  श्राफ
 चायना  का  सवाल  आया  तो  शाप  ही  लोगों
 के  नाम  निकले  थे  ।  इसलिए  मैं  जानना  चाहता

 हू  कि  क्‍या  मन्त्री  महोदय  इस  तरह  का  जाच
 कमीशन  कायम  करने  के  लिए  तंयार  है  जिससे

 हिन्दुस्तान  की  राजनील  में  जो  विदेशी
 पैसा  दाता  है,  चाहे  चुनाव  में  श्राये  या  दूसरे
 राजनीतिक  कामो  के  लिये  उसका  भडाफोड़
 ठीक  से  हो  जाये  ।

 Mr.  Chairman:  Mr.  _  Banerjee.
 Please  confine  yourself  to  one  ques-
 tion

 Shri  S.  M.  Banerjee:  Only  one
 sentence  will  be  there,  but  it  will  be
 8  compound  sentence.



 I  wish  te  know  from  the  hon.  Minis-
 ter  whether  he  is  aware  that  the
 JCFTU  (International  Confederation
 om  Free  Trade  Unions)  of  which  the
 Indian  National  Trade  Union  Con-
 gress  ig  a  member,  circulated  a  map
 of  India  showing  Kashmir  as  a  dis-
 puted  territory.  I  want  to  know  whe-
 ther  this  particular  organisation  is
 getting  money  from  the  CIA  and  whe-
 ther  there  is  a  proper  enquiry  whether
 that  money  is  coming  to  the  Indian
 National  Trade  Union  Congress,  whe-
 ther  he  knows......

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Re-
 habilitation  (Shri  L.  N.  Mishra):  What
 about  HMS?

 Shri  S.  M  Banerjee:  that  Mr.
 Abid  Ah,  ex-Deputy  Labour  Minister
 is  a  member  of  the  governing  body  of
 this  IFTUC,  and  whether  Governmen
 will  appoint  a  commission....  (Inter-
 ruptions)

 I  know  how  to  reply  to  interrup-
 tions,  let  them  nct  interrupt  me,  this
 is  my  cleventh  year  in  Parliament.

 Since  the  CIA  has  dabbled  an  our
 elections.  I  am  sure  you  will  see  very
 soon  that  if  they  are  allowed  to  func-
 tion,  they  will  liquidate  the  progres-
 sive  Members  and  only  keep  the  pro-
 American  stooges  in  the  country.

 Shrimati  Tarkeshwari  Sinha:
 You  did  not  permit  me  at  that  time  to
 interrupt  him.  So,  with  vour  permis-
 sion,  I  would  like  to  say  something
 before  I  put  My  supplementary.

 It  is  a  fact  that  I  myself  and  the
 whole  country  has  taken  the  CIA  in-
 terference  in  our  national  life  very
 seriously.  I  am  one  with  them  that  it
 has  happened,  but  in  all  fairness  to
 this  House  and  the  country,  the  hon.
 Member  should  not  have  forgotten  to
 mention  some  other  associations  con-
 necteg  with  some  organisations  which
 innocently  have  been  getting  money
 trom  CIA.  He  took  the  name  of  Shri-
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 mati  Vijaylakshmi  Pandit,  Shrj  Morar}
 Desai  and  Shri  Ravindra  Varma,  but
 let  him  know  that  a  very  well  known
 leftist,  anti-American  person,  Mr.
 V.  K.  Krishna  Menon,  is  the  sponsor
 of  the  International  Law  Institute,
 and  this  ozganisation  has  taken  10,000
 dollars  from  the  Asia  Foundation,  f£
 which  mention  has  been  made  in  eg
 section  of  the  press.  But  if  I  know
 Mr.  Krishna  Menon,  and  he  knows
 Mr.  Krishna  Menon  as  much  as  I  do,
 Mr.  Krishna  Menon,  Shrimatj  Vijylak-
 shmj  Pandit  and  Shri  Morarji  Desai
 are  not  unpatriotic  people.  Because  e
 has  levelled  a  charge  against  the  Con-
 gres,  Members,  I  would  like  to  tell  him
 that  the  clutches  of  the  CIA  have
 not  spared  the  Congress,  they  have
 not  spared  the  opposition,  and  I
 am  sure  १70  his  own  party  also  there
 might  be  a  CTIA  agent,  how  can  he
 know?

 Shri  Umanath:  Appoint  a  commis.
 sion,  we  are  prepared.

 Shrimati  Tarkeshwari  Sinha:  We
 are  prepared,  too

 Shri  Banerjee  has  said  that  the
 ICFTU  is  giving  funds  to  the  Indian
 National  Trade  Union  Congress  He
 has  omitted  very  conveniently  the
 HMS,  which  js  a  mazdoor  organisation
 of  the  socialist  party,  the  PSP.  I  think
 Mr.  George  Fernandes  was  also  85805
 ciated  with  it  for  some  time,  and  I
 think  he  is_  sti'l  associated.  There~
 fore

 #
 #  मधु  लिमये  :  गलत,  गलत  ।  हमारा

 हिन्द  मजदूर  पंचायत  हैं  t

 श्री  जाज  फर्नेड्रीज:  भ्रध्यक्ष  महोदय
 यह  गलत  कह  रही  हैं  -  मेरा एच०  हमा  ए०
 से  कोई  रिश्ता  नही  है  ।

 ओऔमती  तारकेशबरी  सिन्हा  :  पहले  था  !
 जब  से  पी०  एस०  पी०  से  अलग  हुए  हैं  तब  से
 न  होगा...  (व्यकथान)  .तो  हो  सकता  है
 कि  उनको  खबर  मिल  गई  होगी  तो  भ्रलग  हो
 गए  हों
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 Shri  Umaneth:  Sir,  on  «  point  of
 order.  Under  the  rules  she  can  put
 @  question  to  elicit  information.  But
 She  is  giving  information,  I  object  to
 this,  She  should  realise  the  serious-
 ness  of  the  question.

 Shrimati  Tarkeshwari  Sinha:  I  am
 not  detracting  from  the  seriousness

 -of  the  situation  but  this  is  a  very  in-
 convenient  question  for  him.  Let  the
 House,  let  the  Opposition  understand
 that  we  are  one  in  this  demand  that
 the  activities  of  the  CIA  should  be

 ‘checked.  But  let  the  Opposition  be
 fair.  When  they  blackmail  the  Con-
 gress  Members  and  blackist  them
 before  the  count-y,  I  have  to  put  these
 things  before  them.  I  do  not  think
 that  the  people  who  are  speaking
 about  this  know,  whether  they  are
 fair  or  unfair.  I  would  therefore  ask
 the  hon.  Minister  whether  he  pro-
 poses  to  institute  a  high-level  enquiry
 into  the  affairs  of  the  CIA  so  that
 the  innocent  persons  in  the  Congress
 Party  could  be  cleared  of  this  humi-
 Mation  and  loss  of  individual  and
 National  prestige  (Interruptions  )

 Shri  D  C.  Sharma  (Gurdaspur):
 Will  the  hon.  Minister  try  to  clear
 the  names  of  those  persons  who
 have  been  mentioned  in  this  debate?
 Very  eminent  persons  have  been
 mentioned  The  first  duty  of  the
 hon.  Minister  is  to  clear  them  of  the
 charges:  Shri  Desai,  Shri  Krishna
 Menon,  Raja  Dinesh  Singh  and
 others  I  want  to  know  whether  the
 CIA  was  behind  the  agitations  put  out
 by  some  parties  in  India  on  behalf  of
 the  students  and  if  it  was  behind  the
 student  organisations,  how  much
 money  was  spent  by  them  on  those
 organisations,  and  through  what
 political  parties—not  the  Congress
 Party  of  course—Opposition  parties
 that  money  reached  them  from  the
 CIA?

 Shri  Nambiar:  With  her  experi-
 ence,  Mrs.  ‘Tarkeshwari  Sinha  should
 have  known  better;  she  made  a
 speech  which  is  wrong  according  to
 the  rules.  I  shall  not  be  like  her;  I
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 shall  put  only  one  question.  In  view
 of  the  fact  that  the  remificstions  of
 the  CIA  activities  in  India  are  wide-
 spread  through  privately  Ananced
 foreign  bodies  but  indirectly  con-
 nected  with  high  officials  and  even
 Ministers  in  India  and  considering
 the  serious  consequences  thereof,
 may  I  know’  whether  the  Govern-
 ment  would  institute  a  thorough  en-
 quiry  into  the  funds  of  CIA  flowing
 into  India  through  reo)  all  the  U.S.
 foundations  set  up  in  India  in  the
 tame  of  cultural,  educational  and
 other  activities,  (2)  the  International
 Confederation  of  Free  Trade  Unions
 (3)  the  International  Youth  Centre,
 (4)  The  National  Students  Press
 Council  of  India,  (5)  The  world  As-
 sembly  of  Youth,  (6)  the  Asia  Foun-
 dation,  (7)  The  Press  Institute
 of  India,  (8)  The  Institute  of  Mass
 Communication  Research  and  such
 other  shady  bodies  working  in  India
 along  with  the  money  spent  by  the
 US  embassy  through  PL  480  funds
 allotted  to  it  in  India?

 Mr.  Chairman:  May  I  request  the
 hon  Mimster  to  reply?.
 (Interruptions)

 थ्री  शक्षि  मूषग  बाजपेयी  जहां  इतनी

 सस्थाओ्रों  के  नाम  हमारे  सामने  शाए  हैं,

 मैं  जानना  चाहता  हू  कि  बलराज  मधोक  जी

 फार्मूसा  किस  संस्था  के  द्वारागये  थे  ?

 मैं  यह  जानना  चाहता  हूं  कि  नेशनल

 काउंसिल  आफ  यूनिवसिटी  स्टुडेटस  मे  जो

 काम  करने  वाले  लोग  है  वे  विद्यार्थी  परिषद्‌  के

 लोग  हैँ  या  नहीं  ।  आर०  एस०  एस०  से  गए

 हैं  या  नहीं  ।  मैं  जानना  चाहता  हूं  कि  इन्ही
 लोगों  को  इडियन  यूथ  फंड़ेशन  में  जो  कम्युनिस्टों
 की  आ्रा्गेनाइजेशन  है  वे  भ्रपने  साथ  फिनलेड

 ले  गए  हैं  या  नहीं  ले  गए  हैं  भौर  वहां  से  बैस्ट

 जर्मनी  जाने  की  इजाजत  दी  गई  या  नहीं  दी

 गई  ?  साथ  (व्ययधान)

 शी  हरबधाल  बेबवण  (पूर्वी  दिल्ली)  :

 में  चाजें  लगाता  हूं  कि  ये  शौर  इसकी  धीची
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 दोषों  सी  ०भ्ाई  ०ए०  के  एजेन्ट  हैं  भौर  उस  से

 बनख्याह  लेते  हैं  ।  मैं  इलजाम  लगाता  हूं  कि
 इस  संस्था  से  रुपया  ले  कर  इन्होंने  चुनाव
 खडा है।

 श्री  कंबर  लाल  मुष्ज  (दिल्ली  सदर)  :

 इस  में  सभी  पार्टियों के  नाम  भ्राए  हैं।  इसलिए
 मेरी  मिनिस्टर  साहब  से  प्रार्थना  है  कि  वह
 शक  कम्प्रिहेंसिव  इनक्यायरी  बिठायें  ताकि
 कता  चल  सकें  कि  कौन  कौन  सी  पार्टी  या

 शसोसिएशन  सी०  आई०  ए०  से  डायरेंक्टली
 या  इनडायरेक्टली  मदद  लेती  रही  है  और
 इस  में  इनवाल्व्ह  हैं।  साथ  ही  रशिया  श्र
 चीन  की  जो  सीक्रेट  एजेन्सियां  हैं  और  उन
 से  भी  क्या  किसी  संस्था  को  फोरेन  एड  मिली  है

 या  नहीं  इसकी  भी  जांच  होनी  चाहिये  ।  यह
 एड  इलैक्शन  में,  लेबर  के  फील्ड  में,  पैम्फू-
 लेट्स  के  लिए,  प्रोपेगंडा  के  लिए,  भजबारों
 के  लिए  मिली  है  या  नहीं  इसकी  भी  कम्प्रि-

 हँसिद  जांच  होनी  चाहिये  7  मै  जानगा  चाहता
 हैं  कि  क्या  सरकार  यह  करवायेगी  श्रौर  जांच
 रिपोर्ट  सदन  के  सामने  रखेगी  ताकि  पता

 बल  सके  कि  कौन  कौन  नंगा  है  ?

 श्री  हुकम  सख्र्द  कछवाय  :  श्री  शशि

 भूषण  भौर  इनकी  बीबी  दोनों  उस  से  तनख्वाइ
 लेते  हैं  क्‍या  इसकी  जांच  भाप  करवायेंगे  ?

 श्री  हरदयास  देवगुण  :  क्या  सरकार

 मालूम  करेगी  कि  श्री  वाजपेयी  का
 पेशा  क्‍या  है  ।  इन्होंने  चुनाव  कहां  से  पैसा
 ले  कर  लड़ा  है।  मैं  इलजाम  लगाता  हूं  कि
 येसी०  भाई०  ए०  के  एजेंट  हैं।

 शी  दाशि  भूषण  बाजपेदी  :  दिल्‍ली  में

 ढाई  करोड़  रुपया  कहां से  इन्होंने  खर्च  किया  ?

 श्री  हंबर  लाल  गुव्त :  हमें  एक
 पैसा  भीफारेन  एड  का  झाया  हो  तो  हम  सब
 इस्तीफा  देने  को  तैयार  हैं  ।

 Shri  M.  C.  Chagia:  Mr.  Chairman,  I.
 am  very  happy  to  find  that  this  debate

 has  shown  one  thing:  that  the  whole
 House,  whether  hon.  Members  on  tbat
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 side  or  hon.  Members  on  this  side,  are
 agitated  about  one  thing:  that  our
 political,  cultural,  educational  institu-
 tions  should  not  be  subverted  by  in-
 jection  of  foreign  money  into  our
 country.

 Some  hon.  Members:  Hear,  hear.

 Shri  M.  0,  Chagla:  There  is  com-
 plete  unanimity  on  that  point.  Govera-
 ment  is  most  anxious  that  we  should
 avoid  euch  an  event  happening  and
 We  should  take  every  step  to  see  that
 proper  precautions  are  taken  on  for-
 eign  money  coming  into  this  country.

 May  I  make  one  Or  two  points  clear?
 The  CiA  activities  are  two  or  three-
 fold  as  pointed  out  by  my  hon.  friend
 Shri  Umanath.  To  the  extent  that  it
 is  carrying  on  purely  intelligence
 work,  international  life  being  what  it
 is,  it  is  done  all  over  the  world.  In-
 tel'igence  work  means  getting  intelli-
 gence,  But  when  intelligence  work
 degenerates  into  espionage,  or  it  deg-
 enerates  into  subversion,  then  certain-
 ly  that  ig  not  pe’  missible  either  by
 international  or  diplomatic  convention,
 or  when  the  CIA  activities  degenerate
 into  political  interference.  When  Shri
 Umanath  said  that  Mr.  Dean  Rusk  and
 the  President  said  that  the  political
 activities  of  the  CIA  were  carried  on
 with  the  knowledge  of  the  United
 States  Government,  what  he  was  re-
 ferring  to  was  a  particular  aspect  of
 the  CIA  which  may  be  objectionable.
 I  assure  this  House  that  we  resent,
 we  will  resent  and  will  strongly  ob-
 ject  to  either  the  CIA  or  any  other
 foreign  organisation  taking  any  part
 in  our  political  activities  or  influencing
 our  political  activities  or  trying  to  re-
 duce  our  democracy  into  a  farce.  It  is
 8  very  serious  matter;  we  are  proud
 of  our  democracy;  we  are  proud  of  our
 parliamentary  institutions,  We  do  not
 want  foreigners  or  foreign  money  8०
 dictate  to  us  how  we  should  run  our
 Government,  what  sort  of  parliament-
 ary  institutions  we  should  have,  what
 sort  of  parties  we  should  have,  what
 sort  of  people  should  be  elected  to  our
 Parliament  and  so  on.  If  we  are  satis-
 fied  that  any  foreign  money  has  been
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 [Shri  M.  C.  Chagla.]
 used  to  influence  the  elections,  we  will
 take  the  strongest  action.

 8  hrs.

 I  want  a  misunderstanding  to  be
 cleared  from  the  minds  of  the  mem-
 bers,  CIB  is  a  body  which  investi-
 gatey  crimes.  It  is  the  Intelligence
 Bureau  which  tries  to  prevent  this
 kind  of  work.  We  will  take  action
 through  our  own  Intelligence  Bureau
 to  unearth  any  plot  or  activity  which
 is  objectionable  and  against  national
 interests.  |  cannot  say  More  than  that

 थी  ष  लिमये .  एस  ?  क्या  जाच  कमीशन
 नही  बनायेंगे  ?

 Shri  M.  0.  Chagila:  I  am  not  con-
 cerned  with  who  is  involved  and  which
 Party  or  which  country  is  mvolved  in
 it,  If  any  country  has  tried  to  send
 money  into  our  country  or  use  money
 in  our  country  for  political  purposes
 for  influencing  elections  or  for  finan-
 cing  members  or  their  supporters,  we
 will  certainly  take  action.

 Shri  D.  C.  Sharma;  The  names  of
 some  eminent  Persons  have  been  men-
 tioned—Shri  Balraj  Madhok,  Shri
 Dinesh  Singh  and  Shr:  Morarj:  Desai.
 What  about  them?

 sh  हुकम  ष्द्म्द  कछुवाय :  उन  म ेश्रो

 शशिभूषण  भ्रौर  उनकी  पत्नी  भी  है  nN

 Shri  M.  0,  Chagia:  |  myself  gave
 the  names  of  some  organisations  which
 were  directly  financed  by  CIA.  I  my-
 self  gtated  that  as  far  as  the  organisa-
 tiong  in  India  were  concerned,  we
 have  made  enquiries  They  innocently
 received  those  moneys  without  know-
 ing  that  they  have  come  through  what
 Mr,  Umanath  described  as  the  conduit
 pipe  which  lead  up  to  the  CIA.  Take
 any  organisation.  If  it  receives  funds
 from  a  certain  foundation  of  America,
 it  does  not  know  that  the  foundation
 is  financed  by  the  CIA.  Regarding  the
 two  trusts  with  which  Mr.  Morarji
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 Desa;  and  Shri  Dinesh  Singh  are  con-
 cerned,  they  have  made  statements
 here.  Both  these  organisations  and
 some  other  organisations  which  were
 mentioned,  it  is  true,  were  receiving
 money  from  foundations  which  were
 financed  by  CIA.  But  the  Indian  or-
 Sanisations  did  not  know  this,  Now
 their  eyes  are  opened  to  this  matter.
 Take  the  students’  organisation  of
 America,  the  largest  organisation  of
 America.  Barring  two  high  officials,
 nobody  knew  this.  There  was  a  hue
 and  cry  in  America  that  the  student
 body  was  being  polluted  and  contami-
 nated  by  the  funds  of  CIA.  It  was
 kept  secret;  only  2  high  officialg  knew
 it.  If  that  was  so  in  America  itself,
 how  can  we  expect  the  organisations
 here  to  know  it?

 भी  सथ  लिसये  फिर  इटेलिजेस  ब्प्रौ
 का  बरखास्त  करो

 Shri  M.  0.  Chagla:  Now  that  we
 know,  I  promise  that  we  will  en-
 deavour  to  make  a  thorough  enquiry
 into  this,  We  have  people  being  m-
 vited  from  this  country  to  go  to  other
 countries  and  moneys  are  offered
 Sometimes  jt  is  bona  fide,  sometimes
 it  is  not.  I  think  a  control  should  be
 kept  on  that  also.  When  people  go
 out  of  India  on  moneys  being  given
 by  foundations  or  by  institutions,  we
 should  carefully  scrutinise  what  is
 behind  it,  whether  it  is  purely  cul-
 tural  or  educational  or  there  is  some-
 thing  political  in  it

 Let  me  sound  a  note  of  warning
 India  cannot  isolate  itself  from  the
 world.  We  have  many  cultural  agree-
 ments  with  different  countries.  We
 have  cultural  exchanges  not  only
 with  USA,  but  with  USSR,  UAR.
 European  countries  end  South-East
 Asian  countries.  It  cannot  be  said
 that  no  Indian  should  go  out  of  India
 or  people  from  other  friendly  coun-
 tries  should  not  come  here.  But  what
 we  should  be  very  Much  on  our
 guard  about  is  to  see  that  under  the
 cloak  of  cultural  exchanges,  people
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 are  not  being  inducted  to  propagate  a
 political  philosophy  or  a  way  of  life
 which  is  contrary  to  what  we  stand
 for.  I  can  again  assure  the  House
 that  we  will  try  and  see  that  proper
 vigilance  is  kept,  proper  enquiries
 are  made  and  people  are  not  allowed
 to  accept  invitations  from  foreign  or-
 ganisations  without  proper  scrutiny.

 sh  we  लिमये  :  करा  जाँच  कमीशन

 नियुक्त  नहीं  करेंगे  !

 श्री  जाज  फर्नन्‍्डीक्:  जाच  कमीशन

 नियुक्‍त  किया  जाये  ।

 Shri  M.  Cc.  Chagla:  On  behalf  of
 Government  I  cannot  make  any  com-
 mitment  as  to  the  nature  of  the
 enquiry.  But  I  can  give  this  assur-
 ance  as  a  representative  of  the  Gov-
 ernment  that  after  these  revelations
 a  thorough  enquiry  will  be  made  and
 we  will  try  to  go  to  the  root  of  the
 matter.

 st  wy  लिसये  :  यह  मामला  मंत्रि-
 मंडल  के  सामने  रखिए  1  मंत्रिमंडल  से

 सलहा  मश्विरा  कर  के  जांच  कमीशन  नियुक्त
 कीजिए  ।  में  यह  नहीं  कहता  कि
 श्राप  अपनी  जिम्मेदारी  पर  जांच  कमीशन

 नियुक्त  कर  दें

 श्री  कंवरलाल गप्त  क्‍या  मंत्री  महोदय
 केबिनेट  से  सलाह-मश्विरा  कर  के  हाउस  को

 इन्फार्म  करेंगे  कि  क्या  सरकार  कमीशन

 एपायंट  कर  रही  है  या  नहीं  ?

 श्री  ममु०  wo  चरशला  मै  मश्विरा
 करूंगा  शौर  झगर  जरूरत  होगी  तो  पालियामेंट
 को  भी  खबर  दूगां  कि  क्या  हुआ  है  भौर  हम
 क्या  कर  रहे  हैं  ।

 Shri  P.  Venkatasubbaiah  (Nandyal):
 Sir,  the  demand  from  all  sections  of
 the  House  is  that  you  should  institute
 an  enquiry  committee  to  go  into  all
 matters.

 Shri  को  0.  Chagia:  I  know  that  this
 House  feels  agitated  about  this.  But
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 you  must  give  us  some  time  to  think
 about  it  as  to  what  is  the  best  way  of
 enquiring  into  this  matter.

 I  may  say  a  word  about  PL.  480
 funds.  At  least  five  questions  have
 been  tabled  either  before  thig  House
 or  the  other  House  after  Shrj  T.  T.
 Krishnamachari  made  that  statement
 If  the  House  now  wants  it  I  will  re-
 peat  at  least  the  essence  of  those  ans-
 wers.  ‘These  are,  ag  you  know,  coun-
 terpart  funds.  We  buy  wheat  from
 America  under  PL.  480,  Instead  of
 paying  in  dollars  we  pay  in  rupees.  A
 portion  of  these  rupees  is  left  to  the
 discretion  of  the  American  Embassy
 for  its  use.

 Shri  Jyotirmoy  Basu:  By  agreement?

 Shri  M.  C.  Chagla:  Yes,  by  agree-
 ment.  It  would  be  absurd  to  suggest
 that  the  American  Embassy  should  be
 accountable  to  us  for  the  rupees  which
 they  have  earned  by  gelling  their
 wheat  to  us.

 at  हुकम  चन्द  कछवाय  श्री  शॉशभूषण
 और  उनकी  पत्नी  की  भी  एन्क्वावरी  की
 जाये

 Mr.  M.  C.  Chagla:  Suppose  we  had
 bought  it  with  dollars  and  they  want-
 ed  to  bring  dollars  into  India,  could
 we  have  asked  them  to  account  for
 that.  But  even  so,  they  have  told  us
 the  broad  heads  on  which  these  monies
 have  been  spent.  If  you  like  I  will
 give  the  figures  again.  In  all,  the  US
 Embassy  had  at  its  disposal  funds  of
 the  order  of  Rs.  83  crores  for  its  use.
 They  actually  spent  up  to  3lst  March
 1963.  Rs.  93  crores  over  roughly  a
 nine-year  period.  Rs,  3]  crores  was  in
 the  form  of  aid  to  Nepal  and  Burma.
 This  was  with  our  concurrence,  our
 knowledge  and  our  acquiescence.  A
 little  over  Rs,  7  crores  wag  either
 converted  into  foreign  currencies  or
 used  to  Meet  US  obligations  against
 purchase  of  dollars.  The  remaining
 Rs.  55  crores  expended  over  a  nine-
 year  period  for  an  Embassy  like  the
 US,  Embassy  with  its  huge  establish-
 ment  is  not  proportionately  large.  In
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 fact,  some  part  even  of  this,  consisted
 of  grants  to  Indian  institutions  for
 carrying  out  research.  Quite  a  large
 part  of  expenditure  was  on

 bh  ie
 infor-

 mation  Service.  The  expendi  on
 the  main  embassy  was  Rs.  35  trores.
 Rs.  7  crores  was  on  educational  pro-
 grammes  and  Rs.  4  crores  on  agricul
 tural  programmes.  The  balance  -of
 Rs.  24  crores  was  for  the  requirements
 of  other  departments  of  the  US  Gov-
 ernment  such  ag  Health,  Librery  of
 Congress  ete.  Rs.  3  crores  were  spent
 ०  buildings.

 Shri  Thirumala  Rao  (Kakinada):  I
 have  not  interferred  with  the  debate
 so  far.  But  may  |]  know  if  Govern-
 ment  have  verified  how  Shr  Krishna-
 machari  made  that  statement  about
 PL,  480  funds  after  he  left  Govern-
 ment?  Was  it  a  correct  figure?

 Shri  M.  ह  Chagla:  We  cannot  ask
 the  US  Government  or  Embassy  to
 produce  vouchers

 Shri  Thirumala  Rao:  What  is  the
 basis  of  the  statement  of  Shr  T.  T.
 Krishnamachari  who  was  a  Congress
 Finance  Minister?

 Shri  M.  C.  Chagla:  I  do  not  know.

 jhrimati  Tarkeshwari  Sinha:  That
 statement  was  not  made  in  a  public
 meeting.  It  was  made  on  the  floor  of
 the  Congress  party  meeting  in
 Bombay.  Therefore,  the  statement  be-
 comes  very  serious.

 Shri  M.  0.  Chagla:  That  is  why  we
 enquired  into  it.  These  figures  were
 given  to  us  by  the  US  Embassy.  But  if
 ३  am  asked:  did  they  account  for  it
 in  the  sdMe  sense  as  }  have  to  account
 to  the  Accountant-General  or  Parlia-
 ment,  the  answer  is  “No”.  But  if  you
 ask  me  whether  they  told  us  of  the
 Purpose  for  which  the  money  was
 spent,  broadly  they  have  told  us  the
 heads  under  which  they  have  spent
 the  money.  Even  there  I  wish  to  as-
 sure  you  that  although  the  spending
 of  the  money  is  left  to  the  discretion
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 of  the  US  Embassy,  it  cannot  be  used
 for  politica]  subversion.

 Shri  Chintamani  Panigrahi  (Bhuba-
 neswar):  What  is  the  guarantee  that
 it  will  not  be  used?

 Shri  M.  C.  Chagla:  We  are  purchas-
 ing  wheat  under  the  PL.  480  agreement
 After  that  purchase,  we  cannot  ask
 the  purchaser  to  produce  vouchers  or
 accounts  or  satisfy  us  as  to  how  the
 money  Was  epent.

 Shri  S.  M.  Banerjee:  Change  the
 agreement  then

 Shri  M.  om  Chagia:  We  have  aksed
 them  how  they  spend  the  money  and
 they  have  given  the  various  heads  कन
 der  which  the  money  was  spent.

 This  is  the  first  time  I  have  heard
 the  charges  of  the  nature  levelled  by
 an  hon.  Member.  I  cannot  say  anything
 about  them  before  making  detailed  en-
 quiries....  (Interruptions)  have  not
 got  the  names  here.  All  these  orga-
 nisations  admittedly  received  money
 from  the  foundations  in  the  United
 States,  without  knowing  that  they
 were  receiving  moey  from  CIA.

 Shri  D.  C.  Sharma:  One  hon.  Mem-
 ber  mentioned  the  name  of  Shri
 Krishna  Menon  and  another  that  of
 Shri  Balraj  Madhok.  Why  should  their
 names  be  mentioned  in  the  House?
 Since  their  names  are  mentioned,  you
 must  give  them  a  clean  chit.

 Shri  M.  C.  Chagla:  Till  we  know
 something  further,  I  will  not  attach
 any  blame  to  either  Shri  Madhok  or
 any  member  on  our  side  of  the  House.

 Shrimati  Tarkeshwari  Sinha;  They
 are  innocent  victims.  They  do  not  even
 know  about  it.

 Shri  8.  M.  Banerjee:  Then,  let  us
 have  an  innocent  enquiry:
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 Shri  M.  C.  Chagia:  Most  of  these
 people  accepted  the  invitations  to  visit
 those  countries  without  knowing  that
 those  foundations  are  being  financed
 by  CIA.  I  am  sure  that  if  they  had
 known  about  it  they  would  not  have
 accepted  those  invitations.

 Shri  Umanath:  Without  having  an
 impartial  inquiry  how  could  you  as-
 sert  that  they  would  not  have  acted
 like  this  had  they  known  that  these
 organisations  were  being  financed  by
 CIA?

 Shri  M.  C.  Chagia:  Shri  Morarji
 Desaj  and  Shri  Dinesh  Singh  have  ex-
 plained  their  position  on  Monday,  All
 our  enquirie;  show  that  a!]  the  orzani-
 sationg  which  are  mentioned  did  not
 know  that  indirectly  they  were  being
 financed  by  the  CIA.  Still,  we  wil!
 continue  with  our  inquiry.  We  will  go
 to  the  bottom,  to  the  root  of  this  If
 we  find  they  have  knowingly  done  it,
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 We  will  take  such  action  as  ig  neces-
 sary.

 Shri  E.  xK  Nayanar  (Palghat):  May
 I  request  that  the  Inquiry  Commission
 be  constituted  during  this  sesison?

 Shri  M.  0.  Chagla:  I  have  not  pro-
 mised  any  inquiry  commission;  I  nave
 said  that  I  will  consult  with  my  col-
 leagues:  the  Home  Minister  and  other
 Ministers  are  involved.  We  will  try
 and  find  out  some  way  whereby  a
 watch  should  be  kept  over  this  parti-
 cular  question  and  the  induction  of
 funds  from  foreign  countries,

 38.6  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Mondcy,
 March,  27,  967/Chaitra  6,  2889  (Saka)
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